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LOK SABHA DEBATES

LOK SABHA

Tuesday, April 7, 1970/Chaitra 17,
1892 (Saka)

The Lok Sabha met ai Eleven of the

Clock

[Me. SPEAKER in the Chairl,
ORAL ANSWERS TO QUESTIONS
sfto We Wlo FAAT : TAHT WENET,
qH OF AT FA & | G AR FA R
fF 60 a9 1 IW F uF g5 AT FA
g & 4+t fagrd fag, awdd &
qfaq ot 7 N F9g § IT FT F@AR
Fagimarmr g & =gar § v
fafrex age w0 & atd FE @@= <
o< fog g & wifgade & dax
e & 1< g9 uF fade 1 ardew W
g—sthamg & = & fad fr
ag Wt qrfeardT &0 L@ gTEEE ¥
forT a2t AT 4, 60 AW H I N IWAY
gufiea g fs 0 o &1 @ A
27 FL |

o T e, e : Toemw W@,
&7 51 qrfery st 7§ e § 7 d—
A o7 FT qGT 39, AAC) OiAGHE RN
g T FC TRl A 923 § | e
WX T ATTIO & FI19 LY G@I07ar & 1
THT 9FT FL T at A fazamn @
araqsr ¥ faw 60 ae F AT W)
AT AT &, IW &Y 90 AT TG LM,
Y 5@ @ T @I, A% 7 9 T wifgd
7 39 ®7 F AF qifEw w0901 AIIH
fafreet 9w #1 q@7 & (97 w20 7f, 9a¢
WEW AT 8, TEFTT F IO FAT F
fera, AfFT og @t qreraa &0 ArE 4T,
T\ & fast 1 a1, 99 € 29T T
g

2

MR. SPEAKER : 1 think the Minis-
ter will come here when he can explain
the position.

SHRI DINKAR DESAI : Sir, Yester-
day some of the hon. Members were
injured and they are now in the hospi-
tal. We do not know what has hap-
pened to the injured Members. We
would like to know about their
progress.

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : I shall con-
vey this to the Minister of Home
Affairs after Question Hour when he
will come and explain the position.

Pending applications for issue of licences
for setting up industries in Kerala State
+

SHRI P. GOPALAN :

SHRI P. VISWAMBHARAN :

SHRI E. K. NAYANAR :

SHRI P. P. ESTHOSE :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

*841.

(a) the total number of applications
for the issue of Industrial licences for
setting up industries in Kerala State
which are pending before the Central
Government;

(b) whether Government will consi-
der to dispose of these pending uppli-
cations within a specific time limit; and

(c) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI1
BHANU PRAKASH SINGH) : (a)
Out of the 223 applications received
from 1964 upto 31st December 1969,
for grant of industrial licences of all
types in respect of Kerala State, only

25 lications are pending disposal.
Of these applications, 11 were received
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during the latter half of 1969. The
pending applications are expected to
be disposed of shortly.

In addition, 9 applications have been

received durmg 1970 (upto  31st
March). These are also under
examination.

(b) and (c). As far as possible

applications are expected to be dispos-
ed of within a period of three months
from the date of their receipt or the
receipt of additional information from
the applicant party, whichever is later.
However, it is not possible to rigidly
apply any time limit for their disposal
in view of the detailed examination
necessary in respect of.many applica-
tions. Government are conscious of
the need for expeditious disposal of all
licence applications and efforts are
being made to disposec of the applica-
tions as quickly as possible.

SHRI P. GOPALAN : The Minister
has given a very innocent reply creating
an impression that they are dlsposmg
of applications received by them ex-
peditiously. He has stated that out of
223 applications received since 1964,
only 25 are pending. I do not know
how many applications were rejected,
how many accepted and licences issued.
I charge this Ministry with playing a
foul game all along. This Ministry
has been responsible for the concentra-
tion of industries in certain parts of the
country. This has been pointed out
very clearly by the Monopolies Com-
mission Report, the Hazari report and
later the Dutt Committee report.

Did the Kerala State Industrial Deve-
lopment Corporation put up an applica-
tion for grant of a licence for the set-
ting up of a scooter manufacturing unit
with a capacity of 4500 numbers per
month ? This is a wholly indigenous
project. I understand since the last
five vears Government has not taken a
decision on this. It is a very important
project for Kerala. This is the only
proposal made in the whole country for
a wholly indigenous scooter project.
What has happened to the application
for this factory ?

Secondly, what has happened to the
application of the zinc factory ? Govern-
ment had recommended in 1965 licence
for expanding the capacity in this
factory from 20,000 tonnes to 40,000
tonnes. This is also pending since the
last five years.
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Then what has happened to the
recommendation for a licence to set up
an industrial complex in Kerala based
on the ilmanite resources of Kerala.

SHRI BHANU PRAKASH SINGH :
The total number of applications receiv-
ed from 1964 upto 31 March 1970 is
232, the number of licences issued 26,
number of letters of intent and permis-
sion letters issued 37, number of appli-
cations rejected, withdrawn and those
of exempted categories 135, and num-
ber of pending applications 34.

Regarding the Kerala State Industrial
Development Corporation, there has
been one application pending with the

Ministry since 3-4-69 for a nickel
cadmium plant. This is a new under-
taking. Further development of this

industry is being reviewed.

Another application of the Kerala
State Industrial Development Corpora-
tion is for a scooter plant. This is a
new undertaking and is under examina-
tion. This came on 6-12-69.

SHRI P. GOPALAN : This was sub-
mitted in 1965.

SHRI BHANU PRAKASH SINGH :
The Corporation has sent another ap-
plication on 30-3-70 for a polyster
staple fibre licence. This is also under
examination.

One application is pending from
18-9-65 from Messrs. Gominko Benani
Zinc Ltd. of Calcutta for a plant at
Alwaye. This has been cleared by the
Licensing Committee. It is pending for
Cabinet decision.

SHRI P. GOPALAN : Recently the
Kerala State Industries Minister has
issued a press hand-out saying that a
large number of licence applications are
pending before the Central Government
and that this is creating great difficulties
in the development of industrics in
Kerala which is one.of the most
backward States as far as industries
are concerned. In view of the declara-
tions made by this Ministry off and on
that they want to create industries in
backward areas and -that they want to
give mcentlves to industrialists to start
industries in those areas, may I know
what sort of incentive Government
have given to the entrepreneurs who are
prepared to invest their resources im
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the backward States and whether Gov-
ernment have given any special con-
sideration for the applications which
are coming from the bacpkward
States like Kerala, and if so, how far
the charge made by the Kerala State
Industries Minister is correct because
he has clearly stated that this Govern-
ment is putting difficulties in the way of
industrial development ?

SHRI BHANU PRAKASH SINGH :
I have already said in my earlier reply
that there are only 34 applications
pending with the Government of India,
out of which nine are from January
1970 to 31st March, 1970. Therefore,
in fact, actually there are only 25 appli-
cations of last year still pending with
us. Therefore, it is not right to say
that things are being held up. Regard-
ing the backward regions, the Govern-
ment have their policy which is well
known to the House, and in the new
Industrial Licensing Policy so many
facilities have been given, and Kerala
can certainly take advantage of this
liberalisaiion of policy.

SHRI P. VISVAMBHARAN : Now
the cat is out of the bag. Out of 223
applications that were received during
a period of five years, only 26 licences
have been issued,

SHRI PILOO MODY : That is better
than the all-India average.

SHRI P. VISVAMBHARAN: 1
would like to have further information
from the Minister as to the total capi-
tal outlay proposed in these 223 appli-
cations that were filed, and the capital
outlay involved in the 26 licences
issued. Further, in view of the new
industrial licensing policy and in view
of the fact that no licence is now
required for setting up factories or
industrial units with a eanital up 1o

Rs. 1 crorzs, mav T know  how  the
backward arces are ecing o be
affected ? The new policy means that

the industrially advanced States will
have all the industries which will coms
under this category of less than Rs. 1
crore and because the curbs have heen
lifted there will be further exparsion
of industries now functioning in  the
industrially advanced arcas. In that
context I would like to know from the
Minister how the new policy will help
the industrially backward areas.

CHAITRA 17, 1892 (SAKA)
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THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : Two questions
have been posed by the hon. Mcmber.
Ope is how is it that so many applica-
tions were rejected. May I inform him
that most of these applications referred
to matters which were either under
the banned list or for which licence
was unnecessary, and therefore they
were rejected ? If hon. Members want
to know the details, I can give it from
the long list that is with me. So far
as the second question is concerned, I
think now it will be easier for entre-
preneurs, particularly in  backward
regions, to set up industries as the
provision of licensing has been clarified
that investment up to Rs. 1 crore
requiring foreign exchange element of

10 per cent does not require any
licence. A number of industries can
come up in these areas. The State
Governments have to give the neces-

sary facilities for the purpose of esta-
blishing these industries, such as provi-
sion of infrastructure, power, water and
communication facilities for their area
and some exemptions also can be given
from tax. If these things are done,
I am sure that industries in those areas
will come up. We¢ have also made
some statutory reservation of a large
number industries to the small-scale
sector.

SHRIMATI SUSEELA GOPALAN :
I should like to ask the Minister why
an application made in 1965 for a
scooter factory has been delayved so
much. The State Government has ac-
quired 200 acres of land for setting up
a factory and have complied with all
the other formalities. Why has it taken
so much time? Secondly, because of
lack of electronic components. the
Government  of India  have invited
applications for setting up factories and
eleven applications had been made and
nothing has been donz so  far  about
them,  Why is there so much delay ?

SHRT F. A, AHMED : The quesiion
of scooler factory has come up  for
discussion in (iis House as well as in
Rajy. Subhin and the Gevernment have
tzken a decision recentlv thot any unit
set un enlirely with indigenous  effort
wouid be welcome and for that purpose
a press note was issued,  Applications
have beea invited. If there is  any
unit from Kerala which is prepared
to manufacture scooters indigenously,
it will be welcome to do so.
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SHRI BHANU PRAKASH SINGH :
As regards the electronic factory, there
are five units and all of them have
applied to the Government in 1969.
These had been considered by the Licen-
sing Commuttee on 16-3-1970 and their
minules are awaited.

SHRI A. SHREEDHARAN : Kerala
is a step-daughter of the Government of
India. We have always been receiving
step-motherly treatment from  the
Government of India.

SHRI PILOO MODY : Illegitimate.

SHRI A. SHREEDHARAN : Not
illegitimate, very legitimate indeced. The
answers given by the Minister take us
to the inevitable conclusion that the
Government are not prepared to do any-
thing drastic to remove regional im-
balances in this country. Arising out
of the answers given by the Minister,
1 should like to ask him what steps are
the Government taking to remove
regional imbalances that exist in this
country as far as industrialisation 1is
concerned. Kerala has already made a
request that Kerala should be permitted
to ser up a steel plant in Kerala in
view of the fact that there are huge
deposits of iron ore in Calicut district
and also in certain parts of my consti-
tuency. I should like 1o ask this catego-
ricul question. Keeping in  view that
there 1s a request by the Kerala Gov-
emment for setting up a steel plant in
Kerala what  steps do  Government
propose to take to industrialise areas
which are not industrialised, where
there is indusirial imbalance?

SHRI F. A. AHMED : The question
of removing regional imbaiances was
discussed in the National Development
Council and also by a sub-committee
of Chief Ministers set up by the NDC.
As a result of the recommendations
made by the Sub-Committee it has been
decided that in backward areas two dis-
tricts will be picked out where a ten
per cent subsidy will be given for the
purpose of investiment in those regions;
in other States it will be one district
each as against two districts in back-
ward areas where they will get a sub-
sidy for the purpose of making invest-
ment in those areas. 1 hope the State

Governments concerned will take ad-
vantage of this facility.
SHRI RANGA : What about the

steel plant ?
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SHRI F. A. AHMED: It will be
taken into consideration on merits.

Shortage of Photographic Paper
+
*842. SHRI S. M. KRISHNA :
SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI CHENGALRAYA
NAIDU :

DR. SUSHILA NAYAR:

Will the Minister of INDUSTRI-
AL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have seen
the press reports in the Hindustan
Times dated the 14th March, 1970
wherein it has been stated that there
is an acute shortage of photographic
paper in the country ;

(b) if the
shortage :

50, reasons for the

(c) whether Government propose to
establish any plant to manufacture
photographic paper to meet the shoi-
tage : and

(d) the other steps taken or propos-
ed to be taken to meet the shortage ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
BHANU PRAKASH SINGH) : (a)
Yes, Sir.

(b) The main cause of the shortage
is that the existing units have not reach-
ed the rated capacity of their produc-
tion.

{c) No, Sir.

(d) (i) Import licences have been
issued to the state Trading
Corporation to import about
0.3 million sq. meters of
photographic ~ paper  from
rupee area.

(ii) Steps havc been taken to
issue more import licences
to small scale units to im-
port raw material for manu-
facture of  photographic
paper.

Photographic  Paper was
hither?b Pon the ‘banned’
list. But now with the

(iii)
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suspension of the list of
items ‘banned’ for licensing
under the Ind. (D.&R.)
Act, 1951, the field has
bogn' thrown open for the
existing  undertakings as
well as for the new entre-
preneurs to apply for licen-
ces for the expansion of
their existing capacity or
putting up new capacity for
the manufacture of photo-
graphic Paper.

SHRI S. M, KRISHNA : According
to an estimate of the Planning Com-
mission, in 1966, 4.5 million sq. metres
was the requirement of the country, out
of which 2.7 million sq. metres was
the indigenous production in  the
country, and between 1966 and 1970,
the requirements of the country would
again rise by 1.5 million sq. metres.
There seems to be a racket in the
whole business of this photographic
material. We have the Hindustan
Photo Films Manufacturing Co., in
Ooty—

MR. SPEAKER : May I request all
hon. Members not to make speeches but
to ask direct questions.

has
the

SHRI S. M. KRISHNA : This
become an accepted pattern in
House—

MR. SPEAKER: After all, each,
question has five Members and if
this long introduction is made, we can-
not cross over the sccond or the third
question.  Kindly ask a direct quesiion.

SHRI S. M. KRISHNA: In this
House we have been subjected to a sup-
plementary lasting for seven and a half
minutes.  Ley me humbiy remind jou
about it, and I will keep thar as my
ceiling limit. 1 will not exceed seven
and a half minutes.

MR. SPEAKER : I am not going to
stop you. Let this question be discus-
sed for one hour; I do not mind, But
it is the right of the other Members
which is involved.

. SHR1 S. M. KRISHNA : I was try-
ing to drive home the point that there

has been racketeering going on; for
example—
MR. SPEAKER : This is not the

occasion to make a speech.
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SHRI S. M. KRISHNA : The Ooty
factory which has an installed capacity
of 2.5 million sq. metres has been
producing only 0.3 million sq. metres
of photographic paper. 1 would like
to know from the Minister whether it
is not a fact that the only private sec-
tor which has been producing this
paper is the New India Industries, Ltd.,
on whose Board of Directors are the
Kilachands, Mafatlals and Tarapore-
walas. They have a stranglehold, a
monopoly, over the printing of photo-
graphic paper. So, they have influenced
even the public sector undertaking like
the Ooty factory. I would like to know
from the Minister why the Hindustan
Photo Films in Ooty has been produc-
ing only 0.3 million sq. metres of this
paper.

SHRI BHANU PRAKASH SINGH :
The hon. Member has tried to put cer-
tain facts which, to my knowledge, are
not as the hon. Member has stated. 1
shall trv to reply to him 1o the best
of my ability. My information is that
the total capacity in the public sector
is 2.5 million sq. metres, and in the
private sector, 1.8 million sq. metres.
The Hindustan Photo Films is produc-
ing 0.5 million sq. metres and not 0.3
million sg. metres. The private sec-
tor—Messrs New India Industries—has
a capacity of 1.5 million «g. meires,
and it is producing nearly two million
sq. metres. (Interruption) They are
producing over that capacity. {Inter-
ruption). There is no other proposal
at this time for any other private sec-
tor unit coming up. There is ro ques-
tion of any monopoly in this matter. . .

SHRI S. KANDAPPAN :
evading the question. What
reasons for the shortfall?

You
are

are
the

SHRI BHANU PRAKASH SINGH :
1 am coming to that. The Hindustan
Photo Films have a licensed capacity
of 2.5 million and thev are producing
only 0.5 million. The recason is, they
have gone into photo paper production
only in 1967. There are two i1yvpes of
machine and in the beginning both  of
them were making cine films and photo
paper. But now one of the machines
has been diverted to the production of
X ray film paper. Therefore, the
production has gone down. However,
in this year, in January, they have
produced 13,000 sq. m., in February
17,000 sq. m., in March 45,000 sg. m.
and in April the estimate of production
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is 60,000 sq. m. We will try to main-
tain it at that level.

SHRI S. M. KRISHNA : The recent
concessions announced by the Govern-
ment are welcome, but certainly it will
take some time before they come into
effect. There are about 30,000 profes-
sional photographers in this country
and they need certain interim relief. In
the next four or five months, these
photographers who make a living out of
photography, have to buy film at the
black market rate. 1 want to know
whether Government would contem-
plate releasing all this material through
the associations of photographers in
various parts of the country. If not,
what prevents Government from ‘taking
such a course ?

SHRI BHANU PRAKASH SINGH :
There is shortage of this paper and as
1 said, the Government of India have
released foreign exchange of Rs. 13.5
lalkhs to the STC to import it from
rupee areas. The STC has further
requezted the Government for the im-
port of paper worth another Rs, 25
lakhs. We hope the imports will come
by June and when it comes it will be
distributed.

SHRI CHENGALRAYA NAIDU:
May 1 know whether it is a fact that
though the Hindustan Photo Films in
Ooty is licensed to manufacture 2.5
million sq. m. of paper, they are not
manufacturing that quota because New
India Indusries have influenced the
management and the engineers there not
to manufacture this paper so that they
may sell it at a higher rate in the black
marke:? Secondly, you referred to im-
port of some film through the STC.
But it takes time to get it and distri-
bute to the photographers. In the
meanwhile, will Government distribute
these films manufactured by New India
Industvies siraightaway to the associa-
tions instead of through Agfa, so that
black-marke: may he a.cided? Thirdly,
there are also licensed smali industrics
like Lubra Phoiographic Industrv and
some other industries, In view of the
shortage, will Government give them
raw material {0 manufacture this pho-
togranhic paper in our country itself?
I wunt specific answers to these three
queslions,

SHRI BHANU PRAKASH SINGH :
Coming to the first question, 1 catego-
rically deny what he has stated, It is
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not true that Messrs. New India Indus-
tries are in any way influencing the
public sector at QOoty.

SHRIMATI SUCHETA  KRIPA-
LANI : How do you know that they
are not influencing ?

SHRI CHENGALRAYA : NAIDU :
I make a positive charge.

SHRI BHANU PRAKASH SINGH :
I deny that charge. As I have already
said, there is an integrated programme

of manufacturing cinema films, X-ray
films and photo-films. 1 have already
said that government felt that X-ray
film was more important than other
films. So, we have sct  apart one
machine for that. Coming to the
second question, cerizin  complaints

have been received bv the hon. Minister
and he is examining them. Certainly,
he will take action. Regarding  the
third question, there arc three units and
only Lubra Photographic Industries
have responded. We are trying to heip
that unit regarding raw  materials
through the Development Commissioner
for Small Scale Industries.

DR. SUSHILA NAYAR : The hon.
Minister has admitted that as against
the sanctioned licensed capacity of
4.9 million sq. metres the production
falls short by i least 2 million sq.
metres, if nop more. The biggest short-
fall is in the public sector which is
producing .5 million sq. metres instead
of the sanctioned capacity of 2.5 mil-
lion sq. metres.  Whatever be the
reasons, this is a fact. The result is
that the other big manufucturing unit,
New India Industries with a capacity of
1.8 million sq. metres and more than
full production has virtually come to
enjoy a monopaiistic position. They
have the distributing agenis in Agfa-
Gevaert who sell the materials to cer-
tain dealers and the actual consumers
are held to ransom. Does the hon,

finister know that the premiom s
200 to 300 per cent of the actual price ?
Now, what prevenls the government
from making these private industries
distribute directly to the consumer ? As
it is, the STC does distribute this mate-
rial direct to the consumers.

MR. SPEAKER : Let her come to
the question.

DR. SUSHILA NAYAR : I am giving
the background how these industries are
enjoying monopolistic rights as a result
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of which the prices to the consumers
are 200 to 300 per cent more than what
they should be.” So, I would like to
ask the Minister two or three questions.
Firstly, how soon does the hon. Mini-
ster expect the public sector to deliver
the goods and produce 2.5 million sq.
metres for which they have been licen-
sed 7 Secondly, in the mean time, how
soon will the Minister see to it that
the small units like Adross Paper manu-
facturing Co., Calcutta, Liberal Photo-
graphic Industries, Podanar and others
get the raw materials so that they can
also produce photographic paper and
break the monopolistic trends ? Thirdly,
Agfa-Gevaert and New India Industries
have entered into a racket. They have
the same Directors and it is practically

the same concern belonging to same
group of industries. They do not
release enough photographic  paper

so that there is shortage and black-
marketing. Is the Government pre-
pared to order these industries to
sell directly to consumers..., (inter-
ruptions)  Will the government assure
tius House. ..

MR. SPEAKER : Will you also care
for my patience also ?

DR. SUSHILA NAYAR : You are
not letting me finish. I am being
interrupted. It is very strange. In
this House some people have more
rights than us; some people can make
speeches and get away with it whereas
some other people, when they ask ques-
tions, are interrupted by Members as
well as by you. It is very disconcerting
and painful to us,

I am asking a straight question, How
long will it take for the public sector
to attain full production; how soon
will the other small units be allowed to
produce more and will the Government
see to_it that this unholy alliance bet-
ween New India Industries and  their
distributors is  broken  and thev are
mude to scll direct to consumers so as
to break the racket leading to black-
market ?

SHRI BHANU PRAKASH SINGH :
rose—

MR. SPEAKER : Will your reply
also be as elaborate as the question ?

SHRI BHANU PRAKASH SINGH :
No, Sir.
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The public sector has been given the
licensed capacity of 2.5 million square
metres of which they have established
capacity of 1.5 million square metres.
It will take some time before they . . .
(Interruption)

DR. SUSHILA NAYAR: How
much ?

SHRI BHANU PRAKASH SINGH :
I shall let you know later on; I do not
have the information just now.

Regarding the private sector I have
already said that there is one unit in
the large sector. That is Messrs New
India, a private company. I shall be
too delighted if my hon. friend can
persuade her friends and others to come
and give applications. If therc is only
one unit, what is the point in saving
that there is a monopoly ? It is there
and there is no use harping about it. ...
(Interruption).

Regarding the small-scale industry,
there are three units. We have oasked
them for the raw mcterial but two of
them have not replicd and only one
unit has replied. We are helping that
unit to our best abilitv and we will also
help the others the moment we hear
from the other small-scale units.

DR. SUSHILA NAYAR : What
shout making them sell to the consu-
mers and not to the agent so as to

hreak the black-market 7

SHRI BHANU PRAKASH SINGH :
As I said, this matter has been repre-
sented to the Minister and this being
not an essentia]l commodity the Mini-
ster will think how to take measures to
curb it

SHRI G. VISWANATHAN : The
production of photographic puper in
the Hindustan Photo Films of Qoty is
only 20 per cent of the totel  capacity.
Why chou!ld Govermmest g0 on import-
ing photographic paper when there s
enough unutilised capacity in the Ooty
plant?  What prevenis vz to fulfil
the target? Js  there anv  phased
pregramme Lo incrcase  producticn;  if
s0, what are the defails and when will
it reach full production?

SHRI BHANU PRAKASH SINGH :
I have already said that there is a
phased pregramme. In April we expect
to produce 60,000 square metres of this
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paper, As long as full capacity is not
reached we have to import paper and
we are doing it.

SHRI S. KANDAPPAN : Sir, you
have to protect us. In spite of various
questions by different Members, he is
not giving the particular answer that is
needed. There is idle capacity and he
has not indicated what measures they
have taken to utilise it and when it is
likely to reach the rated capacity.

THE MINISTER OF INDUSTRI-
AL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : I think, my
colleague has made it very clear that
the licensed capacity is 2.5 million
square metres and the present installed
capacity is 1.5 million square metres
and not 2.5 million square metres.
There is a difference between licensed

capacity, installed capacity and the
present production.
SHRI G. VISWANATHAN : There

is another, rated capacity.

SHRI F. A, AHMED : The licensed
capacity is 2.5 million square metres
and the installed capacity is 1.5 million
square metres out of which about .5
million square metres were produced
last year. But the performance during
the last two months indicates that by
the end of this year it will be able to
produce more than 1 million squarc
metres of paper. We shall see to it
that it increases to 2.5 million square
metres capacity.

siio gadz qaf : 7 #lwea a7 s e
AIT FIAT AZA E 1 A A T E
fr fezem widt foom &7 growe fodie
s a7 ziAr w9 7 fwad S
F ZTIZT  1967-68, 1968-69 1T,
1669-70 ¥ fam wai mar @ ? W
sreigz fraid & qfaw g7 &7 qer F
fradt qedz e dwix 5% olT W oA
faadt ot o, .

;AR WA : A AHH FA AT
Tg 1 are ¥ 3Eq qa ar g wifgd
ot Sweig gaf: gw HET R W @
& wromz fedtd @Y wifgRt @ a7 @)
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30 fpemr EToRE T@ET wET 4 A%
foprar qr g & s oY 9 U ALY gur
IUF FITT |G AT ITFH H; T
FA ¥ fATamnrami st @ &7

it wrt awmw fag : sEwr w@E q
TEH T AT E

MR. SPEAKER : We are still on the
second Question, You must observe
certain conventions about asking ques-
tions or putting supplementaries. 1f
you don’t do it, then don't grumble to
I seem to

me. I have done my best.
be surrendering to your wishes. ~We
print 30 Questions. But we do not

cross beyond 4 or 5 Questions a day.
What then is the use of printing 30
Questions ? The moment you get a
chance to put supplementary, it 1s very
difficult to grab it from you.

sfto Wo fao agme @ wewe WENEH, A
o fT33T FTA AEAT E | A T A
Y A0 §F gerded F% F1 gATHA Al
ST &V

qEGH WAV : AT {FW qAT H0 AT
FT @ 2!

sfto UHo THo Wim( : cHTfAT FfEAT
% 1966 % 3 & fam nedmz frar @
for gwidr qEmEEATT 4.5 Mol oEaT
Wrew & gt dT wEr W EdifeE
qrERNA 97 98 2.7 9T | 9% 99 & AT
T3 T IO 6% a4 F@i @ ?
ag fawr Avg w0 wifamw 2 7

wTw TAAT agF Wiwe & F €
A%l I 5z 9T v & s W W
FA i § q@ feedteqze W E 1 F A
&Y gdz WAHT A9 ¢ | A7 q2rET I
¥ & gEwr aw s (feEfawT
IRFEET AW BT IW B 39 F0 oqHEAT
F4 ?

siio Wi ST fag : owiw SN AR
T qeelts daeX § qfF g € HIHET
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fpAz Tt ff @ FEd &7 @A)
¥ N8 A< Frf @ q7r 7l av s\
fis wrAite wTew wET 21

sito q®o qwo Wy :  fifrfawa
AT fEd )

site WA wwiw fag @ ag ATT-UAf-
aw FAIEE & | T8% T Tq fowraq war
werRs & are ar§ § WlT ag I 9

fraicax G & fefam mmx & s

T3 97 1l ag GHETE 4T AT | HAW
feeelt fram & fogras and § afe feiw
g Y fawga Agf wd & 0w AW
TIaT & fF agt &7 uwifguma et w0
T AL HGW F & | BASA g1 A IgT
At qrat w7 T AT qFG & | OAC AT
grar & fF wEimne w7 ff 15 Tedr 2
29t g o fowrad s sg & o
AT =ofed 4

SHRI K, LAKKAPPA : May I draw
the attention of the senior Minister to
this fact? The problem is that the
production of photographic puper in the
private scctor has increased because
the public sector industries have not
been encouraged. Still the Government
is plaving in the hands of the big mono-
polies. 1 would like 1o gquole  an
instance that M/s. New India Industrics
Lid. have got a branch in Bombay and
that distributing agency is the same and
they have also pot a branch in Caleutia,
Madras and Doelhi. What they do s
that they will create an  artificial
scarcity of this paper and they will sell
it in the black market and, thereby,
earn more monev. There are agents
who indulge in black marketing 1o make
more moncy.  May 1 know wheiher
this Government will heip big mono-
polies like this or help the people who
are in nced of this paper in their profes-
sion so that they get the paper without
paying any black market price for it?
What is the inquiry that the Govern-
ment is going to have into this matter
to ease the situation?

SHRI F. A. AHMED : The only
way to check such monopolistic tenden-
cies is to encourage other entrepreneurs
for the purpose of manufacturing
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photographic paper and also to increase
the capacity of the public sector, and
action in respect of both is being
taken.

Some hon. Members rose—

MR. SPEAKER : Should we go on
to the third question or we should do
only two questions to-day 7

sto siw swwW @l AT A&l
HEYT &1 e =/ S snFfeA gem @
fir sreqarsll ¥ CRIT BIEMATRT § 99T FT
FHT HEHE FT A7 I § AT I F¥
TH FTLT & AT FleArs AT & Wral
afa i, a1 58 9T F1 T F AT FA X
for a1 @ #vE fasia Fve gorae ?

o W uww fag : W feg
fegea i wieY fgem %1 %© FGES H
i o g A & feo Far g 0

SHRI HEM BARUA : That there is
an acule shortage of photographic
paper in the country is a fact and also
on the 26th March there were repre-
sentations on behalf of 30,000 profes-
sional photographers in this country
who submitted a memorandum to the
Prime Minister mentioning the difficul-
ties. There is a stranglehold on this
trade by the monopolists and stockists
particularlv.  Muv 1 know in this con-
texy il Government are -aware of the
fact that the professional photographers
of Calcutta in a meeting  have given
only three weeks' time {or the Govern-
ment o hring down  the fantastically
high prices of pholographic paper or
else they would start an agitation 7 If
s0, whut is the reaction of the Govern-
ment to this particular demand of the
Calcutts professional pholographers
who have given you oniv three weeks'
time ?

SHRI BHANU PRAKASH SINGH :
I have already stated that this has been
brought to the notice of the Minisiry
by the photographers of Delhi region
and we are contemplating as to what
steps should he taken. Regarding the
Calcutta affair, T have no knowledge.

SHRI HEM BARUA : He has said
about the Delhi region. 1 want to
know about the whole country. 30,000
professiona] photographers  in this



19 Oral Answers APRIL
country are suffering because of the
fantistically high prices of the photo-

graphic paper and they have made
representations to the Government,

Some Hon. Members rose—

MR. SPEAKER : I am sorry I must
pass on to the next question.

SHRI KAMALNAYAN BAJAJ:
‘The Minister has said that the present
licensed capacity is 2.5 million metres,
but the installed capacity is only 1.5
million metres. Why have they not
installed the full capacity in the public
sector when they have licensed that
capacity ? It was said that one of the
machines was diverted to manufacture
‘x-ray photographic  material.  This
change 1s good. But why was not addi-
tional machinery installed to that extent
because the management  expenses
would have remained the same and
-only some additional machinery needed
to be instailed and the shortage could
have been made up. Why was not that
thought of 7....

MR. SPEAKER : May I ask you to
stop now ?

SHRI KAMALNAYAN BAJAT: I
am asking a very relevant question, Sir.
The lactory has gone into production
in 1967 and why they have not vyet
attained their full licensed capacity.

MR. SPEAKER : I am asking you to
ask the supplementary question, not to
make a statement.

SHRI KAMALNAYAN BAJAJ: 1
am only quoting and asking them a
straight question. They have taken two
years time to reach their installed capa-
city. Sir, this period is too long. Why ?

Sir, until the required production is
relieved and the shortage is  removed,
will the Minister write to Ministries in
all the States ond the Ministers in the
Centre to voluntarily resist their being
photographed <o that in gereral public
all the beauties and beasts can be more
easily photographed.

SHRI BHANU PRAKASH SINGH :
As I have already stated the Hindustan
Photo Films have got an integrated
programme for production.  They have
got the installed capacity of 1.5 for
photo paper. There is a programme
under contemplation of Government
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for expansion of Hindustan Photo Films,
Regarding the shortages in the country
we are trying to meet them from
exports.
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SHRI S. KUNDU : Mr. Speaker, Sir,
Utkal Express goes via Madhya
Pradesh. And it is said that the
journey can be shortened by about ten
hours.” 1 request the hon. Minister to
find out whether this could be shorten-
ed at least by seven hours ?

MR. SPEAKER : The question is
about running of Electric Trains in
Madhya Pradesh.

SHRI S. KUNDU : The trains
be run by diesel engines too.

can

MR. SPEAKER : 1 am so sorry. S0
far as passing through by the trains in
Madhya Pradesh is concerned. it can
be relevant. But unfortunately the
question is about running of electric
trains in Madhya Pradesh.

MNow we shall take up Short Notice
Question No. 14. Shri Kundu.

SHORT NOTICE QUESTION

Demand for books declared obsolete in
England

SNQ 14. SHRI S. KUNDU: Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state :

(a) whether Government's attention
has been drawn to a news-item publish~
ed in the Indian Express of the 6th
March 1970 which states that obsolete
books are being printed in England to
meet the heavy demand from India;
and

(b) whether Government have order-
ed any such books for Indian Univer-
sities or for any other educational insti-
tutions and for the use of Government
which have been declared obsolete by
the Government of UK.?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) Yes, Sir.

(b) No, Sir.
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SHRI S§. KUNDU : The hon. Minis-
ter should not have dismissed the news
item which I referred to him with a
ves and no. This question was ans-
wered in the House of Commons. [t
is deplorable that obsolete books bann-
ed by an Act of the British Parliament
are being printed because there is 2
heavy demand in India for them. A
very important figure in India, one of
the many very good Fathers in various
schools, the principal of St. Xavier’s in
Bombay disclosed this information to a
newspaper in Bombay. I dc not believe
that this news 1s wrong. Hence 1
would like to know whether the hon.
Minister has checked up through his
aide in the India House in London
whether he had looked up the proceed-
ings of the House of Commons and
whether the British Minister did say
that thev were obsolete books and are
being printed because of a heavy de-
mand in India.

DR. V. K. R. V. RAO: Regarding
the question as to whether we have
checked up the accuracy of this news,
we consulted the British Council and to
the best of their knowledge no such
things took place in the House of
Commons. There is not likely to he
any Act of Parliament listing what the
hon. Member calls obsolete books. If
I may give some information, 1 want
to tell him that there is a scheme called
the English Language Books scheme.
The procedure for this selection is as
follows : The British Council suggests
names of suitable books. When these
books are sent to us, books on scicnce
and humanities are referred to two
professors from Indian universities,
books on technology and business ad-
ministration are looked up by the
Technical Education Bureau of the
Ministry with the help of experts in
the field, books on medicine by experts
nominated by the DG HS and books on
agriculture are approved in consultation
by the ICAR.

After all this is done, we send the
list back to the British Council who
again refer it to their committee in
London who look at it again and some-
times even delete some of the sugges-
tions on the ground that the publishers
say that these books are rather old and
out of date.

As far as our knowledge goes, cer-
tainly these books are not obsolete;
there is no question of their being
obsolete, nor are they out of date. The



25 Oral Answers

real complaing made is that all the
books we want do not get included in
this particular list. Finally, I would like
to remind the hon. Member that while
these books are imported, the Univer-
sities are under no obligation to pres-
cribe them. We do not import them
ourselves. The Government does not
order them. The Universities have got
to prescribe them, and they will do so
only if their expert bodies think that
these books are in order.

SHRI S. KUNDU : I am still on my
first question. I seek your protection.

MR. SPEAKER : You ask
guestion.

SHRI S. KUNDU : What for have
we been elected and have come here ?
Kindly hear me. I asked the hon.
Minister whether he has checked
through his own agencies whether in
the proceedings of the House of Com-
mons it has not been recorded that
they are printing these books because
there is a heavy demand in India. The
British Council is not the House of
Commons. For this you must give me
protection.

another

MR. SPEAKER : I am just looking
at you, nothing else.

SHRI S. KUNDU : Why should you
look at me? Kindly look at the ques-
tion. The question is very specific.

MR. SPEAKER : After all, I am
looking at you, I am the Speaker.

SHRI S. KUNDU : You waste time
by talking to me. You kindly help the
Members.

MR. SPEAKER : You cannot in a
way get annoyed and go on asking any
number of guestions and then put me
in a wrong position. Kindly do not do
it.

SHRI HEM BARUA : The Minister
has not replied to that ‘part of his
question.

SHRI S. KUNDU : My gquestion was
whether Government's attention has
been drawn to a new item published in
the Indian Express of the 6th March,
What does the news item say ? It says :

“The statement of Father J. More,
principal of St. Xavier's School
Bombay, on a question recently
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asked in the British Parliament is
interesting. The question was why
text-books declared ‘obsolete’ by

an Act of Parliament in Britain
two years ago are being printed
in large numbers? . . . The House

was told that the books were being
trinled in Eogland in large num-
er to meet the heavy demand
trom India.”

MR. SPEAKER : This
been replied to.

SHRI S. KUNDU : It has not been
replied to. He said there was no such
Act of Parliament. That is not the
question.  The guestion is whether he
checked through his own agency the
proceedings of the House of Com-
mons whether there was such a ques-
tion and whether there was a reply in
the affirmative. He said he checked
up with the British Council. The
British Council is not the House of
Commons. My information is that all
the public schools in India to which
parents send their children with the
tllusion of providing better education
are the dumping grounds of these
obsolete books. I would like to know
this specifically. I wanted the Minister
to examine it in greater depth, Let this
question be answered.

SHRI THIRUMALA RAO : We are
unable to follow whether the word is
“obsolute” or “obsolete”. What is the
meaning of this guestion ?

has already

MR. SPEAKER : What is the com-
monsense meaning?

DR. V. K. R. V. RAO: I thought
I had categorically stated in my origi-
nal answer that the Ministry's atten-
tion has been drawn to this news item.
I also told the hon. Member of this
English Language Books Scheme, and
that it is not meant for schools at all.
He is talking of some Principal of some
School. The books that we are con-
cerned with are University level books,
they are not school books, and the
British Council is the agency through
which we function for the selection of
these books and for the publication of
these books, and they have told us that
to the best of their knowledge no such
statement has been made in the House
of Commons. If the hon. Member
wants, I am prepared to ask our High
Commissioner also to make enquiries
and let me know, and then I shall con-
vey the information to him.
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SHRI S. KUNDU :My second ques-
tion is. ..

MR. SPEAKER : I am not going to
allow you.

SHRI S. KUNDU : For the fault of
the Minister 1 should not be penalised.
This answer he should have given first.

MR. SPEAKER : May I ask you not
to exploit the Question Hour for
making speeches? 1 request you and
all the Members. How can we save
our time? There is so much work
pending, calling attention, then there
are privilege motions, so many other
things. This is not to be taken as the
only item. I am not going to allow
you any more questions.

SHRI S. KUNDU : I never disobey
you.

MR, SPEAKER : You always say
so. If you see the proceedings of the
questions previously, this is the process
you follow all the time.

SHRI S. KUNDU : You kindly bear

with me. Unless the Minister speci-
fically replies. .. )
MR. SPEAKER : He has replied,

but you are not convinced.

SHRI S. KUNDU : I want to know
whether it is a fact that a large num-
ber of English books which come
to India are printed by some of the
English companies just like Orient
Longmans, Oxford Book Company, etc.
Are these books printed in England and
supplied to India and, if so, is the hon.
Minister going to take any steps to see
that these books are printed in India ?

DR, V. K. R. V. RAO: I am not
aware of the exact number of books
printed in England and imported into
India. 1 may inform the House that
the number of books printed under the
scheme is 225 and they are imported
into India.

SHRI RANGA : In view of the fact
that there is a big trade in these books,
especially scientific and technical books,
and also there is a great and rising
demand in our country and too high a
price is charged especially for the
American and British books, would the
Government take some special interest
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and get into negotiation with the con-
cerned authorities, the Government or
the publishers and the British Council
on that side, to ensure that they are
priced low enough to be within the
reach of our university siudents in the
same way as the American books and
even  Russian publications . in the
English language are being " supplied
here?

DR. V. K. R. V. RAO: I am glad
the hon. Member has referred to the
American and Russian books, All that
is donc under schemes operated by the
Ministry of Education. The same thing

applies to books that were got under
the English language books series,
American books and Russian books.

They are all specially low priced for

Indian market.

SHRI BAL RAJ MADHOK : There
is shortage of books, technical books
and we are importing a large number
of books from outside. Is it not a fact
that a large number of books which
have become obsolescent because
knowledge has grown and which are
not being used there are sent here
because there is a lot of demand for
books here? |1 refer particularly to
history books;™swch as Vincent Smith,
written 50 or 60 years ago which are
being taught here. Will the Govern-
ment take steps to see that if we can-
not have first class books from outside
we set up.a board here which can
prepare books in this country with the
latest knowledge available so that this
sort of second hand knowledpe is not
dumped on us ?

DR. V. K. R. V. RAO: As I said,
we do not encourage the import of
what the hon. Member has called obso-
lete books. As I explained in answer
to a previous guestion, we have a regu-
lar  procedurc for selecting titles.
Regarding Vincent Smith’s book which
1 studied about forty vears ago as an
under-graduate, I believe iy iz printed
in India; T do not think it is printed in
England and sent to this country.

SHRI BISHWANATH ROY: In
view of the fact that during the first
half of the current century several
Indian revolutionaries abroad produced
literature and books pleadirg the car-e
of Indian nationalism and Indian
independence, may I know whether the
Government has made any attempt to
secure those titles from England which
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are obsolete from the point of view
of British imperialism but which are
important from the point of view of
Indian  nationalism  and Indian
independence ?

DR. V. K. R. V. RAO : I think the
hon. Member is referring to books
which must have been prescribed in
India during the days of the British
rule. I am not in a position to say
how many such books are in circulation.
1 shall try to get that information and
pass it on to him.

SHRI MANUBHAI PATEL : These
books are imported because we are not
able to produce books in sufficient
numbers. Even the scientific books
produced by the NCERT are not suffi-
cient in numbers to meet the needs of
Central schools.

MR. SPEAKER : The question is
about obsolete books.

SHRI MANUBHAI PATEL : These
books are imported only because we
are not able to publish sufficient num-
ber; that is the point. May I know
whether the Government has any
scheme so that ‘3¢ NCERT could
produce not only secfndary books but
such obsolete books which are imported
from other countries so that they are
not imported from abroad ?

DR. V. K. R. V. RAO : I could not
understand the gquestion.

SHRI MANUBHAI PATEL : What
is the reply, Sir?

MR. SPEAKER : It is not relevant.

SHRI MANUBHAI PATEL: It is
very simple. Since the Minister could
not understand the question, let me
repeat—

MR. SPEAKER : I have disallowed

it.

SHRI MANUBHAI PATEL: In
order to stop the import of these obso-
lete books in the English language, 1
want to know whether you will have

some alternative arrangements so that
they can be published from here ?
MR. SPEAKER : You must know

the background of this question and
then ask a supplementary. It is no use
just putting a question. It is not
relevant.

2—4 L. S8./T0
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DR. V. K. R. V. RAO : As far as
the copy right conventions are con-
cerned, if the hon. Member gives sepa-
rate notice—Sir, what is happening ?
(Interruption)—Am 1 answering the
question, or—

MR. SPEAKER : They do not want
to hear the reply; they are framing
their own questions !

DX V. K. R. V. RAO: As I said,
regarding the copyright conventions,
obviously it is not possible for us just
to walk ou; of the conventions because
that would be cutting the nose to spite
the face. The hon. Member will be
glad 1o know that we are having a
very intensive negotiation and, while
the final stage has not yet been reached,
I think we have reached a position
where it wil] be possible for us to get
translation rights as well as reprint
rights with very much less difficulty
and at much less cost than was the
case earlier. If the hon. Member
would ask a separate question, 1 shall
give full information on this.

Regarding the other subject—he ref-
ferred to the need for books being
produced in India—we would like to
encourage Indian writers also to write
in English, so that they will not suffer
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from acute competition from imported
books, which is probably one of the
questions which my hon. friend asked
me. We have now got a special
programme, a subsidy scheme, for
Indian works in English—select Indian
works in English— so that they also
can compete with the imported books.
During the fourth Five Year Plan, we
have made a provision of Rs. 3 crores
for the purpose of subsidy for books
mainly in science and technology
written by Indians in English, so that
we will not have this overburden of
imported books.

Regarding the Indian languages, the
House knows we have a big programme
for the production of books in Indian
languages, and we are making a special
attempt to see that original books are
written and not just translations.

SHRI M. L. SONDHI : Sir, we are
amongst the largest producers of books
in the world, but as far as I know,
there was an obscure American official
by name Lou Fanget who came here
and was able to persuade the Govern-
ment of India to be a partner in the
text-book production scheme which has
very nefarious resulfs. If you will per-
mit me a casual indulgence. ..

MR. SPEAKER : I am not going to
allow it ; not every time.

SHRI M. L. SONDHI : Recently, I
saw a list of books in the Canadian
university, and among them there are
25 titles by Indians on metallurgy and
other subjects. But in India, the text-
books which are circulating are by some
of the worst American authors who
are discredited in their own country.
Is the Minister prepared to hold an
enquiry into this question of text-books,
to find out which titles are there which
are of a spurious nature? (Interrup-
tion) Today, they are not regarded as
science, and a lot of money is spent
by firms which have no relation to
text-books, which are just paper
organisations, in different parts of the
country.—

MR. SPEAKER : Mr. Sondhi, this
is a question by Mr. Kundu about the
obsolete books.

SHRI M. L. SONDHI: Exactly;
these obsolete books are printed.
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I am mentioning the name of the
American official who tripped the wise
men in the Education Ministry. His
name is Lou Fanget.

MR. SPEAKER : Lou Fanget does
not sit here.

SHRI M. L. SONDHI : These obso-
lete books have come as a result of his
entertaining the Education Ministry
officials at cocktail parties. Is the
Minister prepared to hold an enquiry ?

MR. SPEAKER : I am not prepared
to ask him to reply because it is not
relevant.

SHRI M. L. SONDHI : If you can
permit questions on the activities of
Walcott, why not on the activities of
Lou Fanget ?

MR. SPEAKER : Where does Walcot
come here ?

SHRI M. L. SONDHI: I thought
he would be keen to clarify the matter.
There is a skeleton in the cupboard.

MR. SPEAKER : The charge is mis-
placed at this time.

SHRI M. L. SONDHI: There is
something wrong in the State of
Denmark in his ministry. There should
be some answer.

MR. SPEAKER : Your question
not relevant.
replied.

SHRI M. L. SONDHI : How these
obsolete text-books came here—is that
not relevant ?

is
I cannot allow it to be

SHRI HEM BARUA: On a point
of order, Sir. The minister can refuse
to reply to a question only if it is in
public interest to refuse to answer it.

MR. SPEAKER : Why are you un-
necessarily prolonging it ? The question
is specific about obsolete books. I
have said his supplementary is not rele-
vant. Why is he so obstinate ?

SHRI S. KANDAPPAN: It is
heartening to hear that the ministry is
making some attempt to give impor-
tance to Indian authors and encourage
them to write books in English. Will
they consider widening the scope of the
National Book Trust and instituting
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various branches in different regions so
as to see that a filip is given to this sort
of work and we may be in a position
to cater to the needs of various
universities ?

DR. V. K. R. V. RAO: I am pre-
pared to get it examined.

MR. SPEAKER : 1 would request
hon. members to see the question so
that their supplementaries may not be
misdirected.

SHRI SAMAR GUHA: 1 am a
teacher. I will not put an irrelevant
question.

MR. SPEAKER : If I allow you, it
will be difficult for me to control.

SHRI SAMAR GUHA : In reply to
part (b) of the question, he has said,

“no”. Government may not place an
order for such books. But may I
know whether it is a fact that the

private importers dealing with books
are given licences to bring textbooks
from England and foreign exchange also
is released for importing such books ?
These books are obsolete. There are
two categories of books which are
brought by importers. For the primary,
secondary, higher secondary, Junior
Cambridge and Senior Cambridge
classes, some missionaries are importing
books by British authors. Some of
these books are obsolete. =~ From my
personal experience of science books,
1 want to ask whether it is a fact that
the same books on Physics, Chemistry
and Technology, which we studied as
students in the thirties, which are com-
pletely obsolete now, are being allowed
cven today to be brought into this
country by these private agencies from
foreign countries? 1 want to know
whether these are facts! if so, whether
Government will inquire whether the
books that the missionaries are import-
ing are by British authors and are obso-
lete. About science books I want to
know whether books, which are absolete
and which were printed in the 1930s,
are being allowed to be imported by
private agencies here for which the
Government is giving the licence and is
also releasing the foreign exchange;
whether it is a fact.

DR. V. K. R. V. RAO : I think, the
question relates to the type of books
that are imported by private importers
in the country for which the necessary
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foreign exchange is released by the
relevant Government authorities. Obvi-
ously, it is not possible for me to give
an answer to this question. We do
not have information title by title
because licences are not given in that
particular fashion. But if the hon.
Member is as worried as he evidently
seems to be about the nature of books
imported by private people, I shall try
and find out how I can get information
about the nature of titles imported in
one particular sample month and then
see what the position is.

SHRI G. VISWANATHAN :. In
view of the fact that the Minister of
Education gave a statement in the
House of Commons that all the outdated
and outmoded books in Britain were
printed and sent to India, will the
Minister take it up with the Education
Commissioner attached to the Indian
High Commission in Britain who is
supposed to keep a track of all kinds
of books which are sent to India from
Britain and also contact the Father who
is Principal of a school in Bombay and
who made the statement and give the
information to the House?

DR. V. K. R. V. RAO: I do not
know what the Principal of the school
in Bombay said. If the hon. Member
will give me his name and the state-
ment that he has made......

SHRI G. VISWANATHAN : It is
already there in the news item that
appeared in the Indian Express of 6th
March, 1970. He is Principal of the
St. Xavier School, Bombay, and his
name is Father J. More.

DR. V. K. R. V. RAO : I thought, I
had made it clear that as far as the

Government was concerned, they did
not have any scheme for importing
books for schools. The only scheme

in which the Government is involved is
about books at the University level,
mainly books in science and technology,
for which we have arrangements with
three countries— USSR, USA and UK.
The titles are selected in consultation
with us subject to the approval of our
experts. Therefore we take it for
‘granted that they are not obsolete.

With regard to the alleged statement
in the House of Commons, I have
already stated that some information
given by the British Consul does not
suggest that any such statement was
made. I also gave an assurance to
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Shri Kundu that I shall find out if any
such staternent was made in the House
of Commons. Personally 1 rather
doubt if any such statement could have
been made; but I shall find out and let
you know.
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Import of steel

*844. SHRI N. R. LASKAR :
SHRI SITARAM KESRI:

will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to state :

(a) whether Government are consi-
dering to take over the import of steel ;

(b) if so, the details thereof; and

(c) when the decision is likely to be
arrived at ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY  ENGINEERING (SHRI
K. C. PANT) : (a) to (c). A deci-
sion has been taken already and incor-
porated in the import Trade Control
Policy, 1970-71, which was laid on the
Table of the House on the 31st March,
1970. To start with, import of Stain-
less Steel, B. P. Sheets and open top
sanitary can quality Tinplate have been
canalised for certain end uses.

Shareholders in Foreign Companies in
Coal Industry

*346. SHRI G, Y. KRISHNAN :
SHRI N. SHIVAPPA :
SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL
DEVELOPMENT, ERNAL

TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) the names of the shareholders in
the foreign companies in the Coal
Industry, company-wise; and
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(b) the details regarding dividends
declared by each of these foreign com-
panies: during last two years and the
existing remittances in foreign exchange

every year through dividends and
royalties ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) The
information regarding the names of
shareholders of foreign companies (in
the Coa! Industry) as defined in sec-
tion 591 of the Companies Act is not
available as the same is not required
to be furnished by such companies
under the Companies Act.  There is,
however, one company registered under
the Companies Act, viz., Bhulanbararee
Coal Co. Ltd. which is a subsidiary ot
a foreign company, viz., East Indian
Coal Co. Ltd. As on 30th April, 1969
nearly 94.5 per cent of the equity capi-
tal of Bhulanbararee Coal Co. Ltd. was
owned by its holding company.

(b) According to the available infor-
mation there are at present two foreign
companies as defined in section 591 of
the Companies Act engaged in coal
mining industry. These are M/s. Assam
Railways & Trading Co. Ltd. and East
Indian Coal Co. Ltd. M/s. Bhulan-
bararee Coal Co. Ltd., as already men-
tioned, is subsidiary of the East Indian
Coal Co. Ltd. On the basis of the
latesy information available none of
these companies declared any dividend
during the last 1wo years as they were
running into losses. According to the
information reccived from the Reserve
Bank of India M/s. East Indian Coal
Co. Ltd., made remittance of Rs. 9,784
in 1468, The second foreign coal
company is reported fo have mode no
dividend remiitances during these (wo
years.

Industries Minister’s
Shortage of Raw
Materials

*847. SHRI BABUARO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

Tamil Nadu's
Statement re.

(a) whether Government's attention
has been drawn to a statement made
by the Tamil Nadu's Minister for
Industries in Madras on the 9th
February, 1970 stating that the “much

CHAITRA 17, 1892 (SAKA)

Written Answers 8

talked of shortage of raw materials for
industries ‘was a myth, there was only
a faulty distribution” ;

(b) if so, the steps taken to ensure
proper distribution of raw materials ;
and

(c) if no steps have been taken in
the matter, the reasons therefor?

THE MINISTER OF INDUSTRI-
AL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (c).
Information is being collected and will
be placed on the Table of the House.
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Delay in supply of Structurals for
Bokaro Steel Plant

*849. SHRI YASHPAL SINGH:
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to state :

{a) whether the Indian suppliers of
structurals are responsible for the delay
and increase in the cost of construction
of the Bokaro Steel Plant; and

(b) if so, what action is
to be taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K, C.
PANT) : (a) Although there have been
some delays in the past in the supply
of structurals to Bokaro from Indian
suppliers, this factor, by itself, has not
been responsible for delay in the con-
struction of the Project to any signi-
ficant extent. Also, the increase in the
estimates of cost of the Plant has been
due mainly to the increase in the price
of indigenous equipment and escalations
in wages and the cost of steel.

(b) In view of the answer to part
(a), this does not arise.

Mid-Term Election in Manipur

*850. SHRI M. MEGHA-
CHANDRA : Will the Minister of
LAW AND SOCIAL WELFARE be
pleased to state :

(a) whether Government have given
any understanding to the Election Com-
mision for holding the mid-term elec-
tion in Manipur sometime during the
current year;

(b) if so, the information received
by the Election Commission ;

(c) whether the Manipur Admini-
stration has informed Government of
their decision for holding early mid-
term election ; and

(d) if so, the nature of the proposal
so far made to the Centre and the
details of the preparation being made by
the Election Commission in  this
regard 7

THE MINISTER OF LAW AND

SOCIAL WELFARE (SHRI
GOVINDA MENON) : (a) and (b).

proposed
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The Government have informed the
Election Commission that the mid-term
election in Manipur may be held after
the monsoon is over.

(c) No, Sir.
(d) Does not arise.
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*852. SHRI GADILINGANA
GOWD

SHRI
SHERIFF

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

MUHAMMAD
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(a) whether any talks for the techno-
logical and economic co-operation bet-
ween India and Britain were held
recently ; and

(b) if so, the details thereof
decisions arrived at in the meeting ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) Yes, Sir.
Various aspects of technological co-
operation between India and Britain
were considered in the first meeting of
the Indo-British Technological Group
‘held at New Delhi from Sth to 11th
February, 1970.

(b) A copy of the press note issued
at the end of the meeting which gives
the requisite information, is placed on
the Table of the Sabha. [Placed in
Library. See No, LT—3128/170.]

and

Ban on Issue of Licences to Big
Business Houses

*853. SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact
Industrial Licensing  Policy
Committee in its report has identified
some companies belonging to certain
big business houses which should not
be given licences ;

(b) if so, which are the Companies
that have been indicated as such and
the details of the big business houses
to which they belong; and

(c) the steps taken by Government
not to allow them entry in the delicens-
ed sector 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
In para 8.33 of its Report the Industrial
Licensing Policy Inquiry Committee
recommended that the concerns belong-
ing to industrial groups which are
already large in size, such as those
belonging to the ‘Larger Industrial
Houses' whose assets exceed Rs. 35
crores, should concentrate their resour-
ces on the development of complex
and heavy investment industries which
mainly belong to the core sector. Simi-
larly, the Committee recommended that
the subsidiaries or branches of foreign

that the
Inquiry
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concerns should be permitted only in
that sector. The Committee was of the
view that industries outside the core
should be open for development only by
entrepreneurs not belonging to these
categories. It therefore recommended
that applications from concerns belong-
ing to the Larger Industrial Houses as
well as those from foreign concerns
should be automatically rejected in the
case of industries in the middle area
i.e. the area excluding the core sector

and the reserved area for the small
scale sector. The lists of concerns
belonging to the Larger Industrial

Houses as also of the subsidiaries or
branches of foreign companies in
respect of which the above restrictions
have been suggested by the Committee
are given in Volume 1I of the Appen-
dices to its Report, copies of which have
already been laid on the Table of the
House,

(¢} Government has carefully consi-
dered the various recommendations of
the Committee and also taken certain
decisions recently, Copies of the Press
Note dated 1B8-2-1970 and two notifica-
tions dated 19-2-70 issued in this regard
have already been laid on the Table of
the House as enclosures to the answer
given to Unstarred Question No. 311
on 24-2-70. According to the modified
licensing policy, while industrial under-
takings other than those belonging to
or controlled by the Larger Industrial
Houses, Foreign Companies and domi-
nant undertakings have been altogether
exempted from licensing upto a limit
of Rs. 1 crore of investment in land,
buildings and machinery, subject to
certain conditions, no such exemption
would be available to the undertakings
referred to above. Undertakings belong-
ing to or controlled by the Larger
Industrial Houses and Foreign Con-
cerns will be expected to concentrate
their efforts in the Core Sector and in
respect of other individual investment
propositions over Rs. 5 crores.

Concern expressed by Indian Merchants
Chamber over Revision of Administra-
tive Ceilings on Managerial
Remuneration

*854. SHRI V. NARASIMHA
RAO : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTER-
NAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Indian Merchanis
Chamber has expressed serious concern
over the talk for further revision of the
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administrative ceilings on the manage-
rial remuneration ; and

(b) if so, the reaction of Govern-
ment in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) Govern-
ment have not received any representa-
tion on this subject from this Chamber.

(b) Does not arise.

Remuneration of Whole-time

Directors
*855. SHRI MADHU LIMAYE:
Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government approve the
whole-time Directors’ taking other jobs
in other companies and drawing addi-
tional remuneration and maximum per-
quisites on certain items from some
company and on other items from
some other company with a view to
getting around the circular which pres-
cribes no maximum perquisites item-
wise such as car allowance, house rent
etc. ;

(b) whether such a thing has  hap-
pened in the Indian Vegetable Products
Ltd. and Gokak Mills now taken over
by a big business group—the Tatas;

(¢) if so, whether his Ministrv has
approved these remunerations: and

(d) if not, whether Government
would take action on their own iaitia-
tive against this practice ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) The ap-
pointment of a person who is alreadv
a whole-time director in one compuny is
not approved as a paid director in
another company. Under the Com-
panies Act, however, there is no legal
objection to the same person heing
appointed as Managing Director in two
Companies and a second appointment
as Managing Director is approved by
the Company Law Board in a few cases
according to the principles laid down
in the Guide-lines. When a person is
appointed as Managing Director in a
second Company, his remuneration in
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that Company is regulated suitably.
Since the remuneration in the second
Company is scaled down the total of
the perquisites (which is not to exceed
one-third of the salary in each case)

will also be correspondingly limited.
Further the duplication of the same
perquisites which are fringe benefits

from both Companies is not allowed in
the same centre.

(b} and (c). The proposals trom
Gokak Mills Ltd. for the appointment
of Shri D. J. Madan as Managing
Director and payment of remuneration
to Sarvashri F. H. Komple and G.
Khandwala as part-time directors have
been approved. Indian Vegetable Pro-
ducts Litd. has withdrawn its applica-
cations for the appointment of Shri G.
Khandwala as the Managing Director
of the Company on the ground that the
Board of Directors are reconsidering
the original proposals.

(d) Government's views in the mat-
ter have been explained in the reply to
part (a) above.
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Removal of Ban on Automobie Ancil-
lary Units

*857. SHRI HIMATSINGKA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pileas-
ed to state:

(a) whether Government have of
late decided to lift the ban on new units
for automobile and tractor wheels and
other automobile ancillary industries;

(b) if so, in respect of which items
the ban has been lifted under the recent
orders;

(c) the extent to which expansion in
these industries is contemplated or plan-
ned and whether such industries are
proposed to be indicating the capacity
of production in respect of each item;
and

(d) the steps taken (o raise or ex-
pand the industries contemplated under
the order?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
{SHRI F. A, AHMED) : (a) to (b).
Yes, Sir, The ban on the establishment
of new units in respect of all items of

automobile uncilaries, with the excep-
tion of “Radiators” which is reserved
exclusively for the small scale sector,

was removed in October, 1969 and inte-
rested parties were invited to submit
application by the 31st January, 19570,

(c) The ban on the establishment of
new units for automobile ancillaries had
been removed keeping in view the csti-
mated production levels for the various
types of automobiles during the 4th
Five-Year Plan and the requirememts of
ancilaries to sustain productjon of vehi-
cles to reach these levels. The actual
licensing of additional capacities  for
various items of automobile ancilaries
will depend upon the gaps between the
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existing capacities and the capacities
considered necessary to meet the inter-
nal demand for each item by the end
of the 4th Plan period and also the ex-
port requirements.

(d) The applications received within
the stipulated date are at present being
examined.

Monopolistic  trends in  Auditing

*858. SHRI P. C, ADICHAN : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government have decid-
ed to curb monopolistic trend in auditing
business;

(b) if so, the details thereof; and

(c) the names of big monopolists in
the line?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (b).
Detailed particulars of auditorships in
different companies are being collected
in order to decide upon the precise steps
if any, which should be taken in the
matter.

(c) It is not possible to indicate such
names till the collection of data has
been completed.

Transhipment of Foodgrains to and
Cattle from famine striken Areas in
Rajasthan

*859. SHRI D. N. PATODIA : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether the transhipment of
foodgrains is done by the Railways to
the famine stricken areas of Rajasthan;

(b) whether the demand of wagons
is fully met;

(c) whether the Railways are pressed
for meeting demands for transhipping
cattle of Rajasthan to pastures; an

(d) if so, how the problem has been
met?

THE MINISTER OF RAILWAYS
(SHRI G. L. NANDA) : (a) Presum-
ably, the reference is to the transport

APRIL 7, 1970

Written Answers 48

of foodgrains. Transport of foodgrains
to famine affected areas of Rajasthan
was arranged by Railways, as per de-
meand, on preferential basis,

(b) Demand was met in full. From
September 1968 to February 1970,
14,568 broad gauge and 38,359 metre
gauge wagons were loaded with food-
grains on Government and trade account
to destinations in Rajasthan.

(c) Presumably the reference is to
transport of cattle from Rajasthan, A
request was received from the State
Government for movement of cattle
from drought affected districts to other
areas only in September 1968,

(d) Adequate arrangements were
made by the Railways top move cattle
on top priority basis and during the
period September, 1968 to February
1970, 11,981 metre gauge wagons were
loaded with cattle from stations in
Bikaner and Jodhpur Divisions of Nor-
thern Railway to other places.

Setback to Industrial Growth as a
Result of Political Crisis

*860. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that the
present political crisis in the country
has hampered the industrial growth; and

(b) if so, how far?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) The
Political situation in the country has
had no adverse effect on industrial
growth. On the contrary, index of in-
dustrial production, with the year 1960
as base equal to 100, which was 152.4
during the year 1966 and 151.4 during
the year 1967, registered an increase to
161.1 during the year 1968, and rose
further to 173.00 (provisional) in 1969.
Indices for the period January-Septem-
ber of the years 1967, 1968 and 1969
were 151.6, 159.5 and 171.1, respec-
tively.

(b) Does not arise.
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Provision of additional halting Stations
and amenities at Railway Stations in
Delhi Territory

*862. SHRI KANWAR LAL GUP-
TA : Will the Minister of RAILWAYS
be pleased to state :

(a) the facilities provided by the
Railway Administration at_the Railway
%alt]quns in the Union Territory of

elhi;

(b) whether Government have made
any survey about the difficulties of the
people at different Railway Stations in
the said Territory;

(¢) if so, the details thereof and the
steps taken by Government to remove
them; and

ii’:i
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(d) the plan of Government to pro-
vide more platforms and other amenities
at the Railway Stations in the Delhi
Territory including more halting stations
in the Union Territory of Delhi?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Information is
being collected and will be placed on
the table of the Sabha,

(b) The facilities provided at all
stations, including those in the Union
Territory of Delhi are revised from year
to year by the Railway administration
and additional facilities considered
necessary are decided upon the works
included in the Annual Works Pro-
gramme in consultation with the Rail-
way Users’ Amenities Committee, and
according to availability of funds,

(c) and (d). The following additio-
nal facilities for passengers have been
planned for some of the stations in the
Union Territory of Delhi:—

(1) New Delhi—  Provision of a pas-
senger shed on pla-
tform Nos, 4 and 5.
The work is In
Progress,

Provision of a foot
overbridge,  The
work has been in-
cluded in the Wo-
rks Programme for
1970-71.

Provision of a foot
overbridge,  The
work has been in-

(2) Narela—

(3) Tughlakad—

cluded in the Works
Programme for
1gj0-51,

Proposals for provision of following

amenities are also under considera-
tion: —
(1) Delhi— Provision of addi-

tional platform,

(a) Extension of
passenger sheds on
platforms Nos, 1 to
5.

(b) Provision of se-
cond foot overbri-
dge

(2) New Delhi—

{c) i Provision of
Additional  plat-
form.
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(3) Minto Bridge— Provision of passe-
nger shed,

(4) Tilak Bridge— Provision of passe-

nger shed,

(5) Delhi Shahdara—Provision of passe-
nger shed on Up
platform,

(6) Okhla— (a) Extension of
foot overbridge,
(b) Extension of
island platform,

There is no proposal on hand to pro-
vide more train halts in the Union Terri-
tory of Delhi,

Collision of Truck with a Train at Level
Crossing near Dibrugarh
*863. SHRI P. G. SEN: Will the

Minister of RAILWAYS be pleased to
state:

(a) whether three persons were killed
in a collision between 2 truck and a
train at Lakhabali level crossing about
50 miles from Dibrugarh; and

(b) if so, the details of the accident ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). on
1-1-70 while Tipongpani Colliery Pilot,
consisting of an engine and a brake-
van, was returning from Tipongpani sid-
ing to Lekhapani station after placement
of empties at the Colliery siding, one
motor truck which attempted to cross
the railway track at an unauthorised
crossing collided with the train engine.
A< a result 3 occupants of the truck
including the driver died on the spot and
one sustained minor injuries.

Grant of full Travelling and Daily
Allowances to Officers using Railway
Saloons

*864. SHRI LOBO PRABHU : Will
the Minister of RAILWAYS be pleased
to state:

{a) whether it is a fact that officers
of the Indian Audit and Accounts De-
partment while employed as Deputy
Chief Auditors/Chief Auditors on the
Railways are given the benefit of Metal
Passes and use of saloons;

(b) whether it is also a fact that
they can take their families and children
also while travelling on Metal Passes
and in their saloons and, if so, the rea-
sons for the grant of this extra facility;
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(c) whether it is further a fact that
they are allowed the use of Railway
saloons even when they have to travel
between places where the facility of the
Railway Rest Houses exists; and

(d) if so, the justification _ therefor
and also for allowing them ful, rate of
Travelling and Daily Allowances when
they use the saloons?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). This
Question pertains to the Railway Audit
Branch of the Indian Audit and Ac-
counts Department which functions un-
der the control of the Comptroller and
Auditor General of India. A statement
is laid on the Table of the House,

Statement

Officers of the Indian Audit and Ac-
counts Department while working as
Chief Auditors/Deputy Chief Auditors
on the Indian Railways are governed by
the Travelling Allowance Rules of the
Indian Railwavs, Like other Railway
Officers. Officers of the Indian Audit
and Accounts Department are also en-
titled to travel on Railways on metal
passes, which entitle them while travel-
ling on duty to use inspection carriages
subject to their availability, It is also
permissible for them, while travelling on
duty by railway, to take members of
their family, namely wife and dependent
children, as defined under the Rules. on
the authority of the metal passes. In-this
matter and in regard to admissibility of
rates of Travelling and Daily Allow-
ances, these Officers are treated in the
same way as other Railway Officers of
the corresponding status.

Ordinarily, when officers travel by
inspection carriages, they do not avail
themselves of the limited available raii-
way rest house facilities,

The whole question of the use of in-
spection carriages is being re-examined
with a view tn restricting it to minimum
compatible with essential needs. The
Comptroller & Auditor General of India
has assured me that he would have no
chjection to his officers being suhject
to the same restrictions,

Under the Railway Travelling Allow-
ance Rules, the rate of Daily Allowance
is related to the status of the Officer
and the period of absence from head-
quarters and is not linked to the use of
inspection carriage and/or rest house

facilities,
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M/s. Hind Galvanising and Engineering
Co. (P) Ltd.

*865. SHRI GEORGE FERNAN-
DES : Will. the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to refer to the reply given
to Starred Question No. 192 on the 3rd
March, 1970 regarding M/s. Hind Gal-
vanising and Engineering Co. (P) Ltd.
and state:

(a) whether it is a fact that Govern-
ment have, on many occasions in the
past, accepted the position that due to
u great scarcity of steel sheets, the capa-
cities of the existing units in the Drum
and Barrel industry could not be fully
utilised; and

(b) if so, how Government could, in
the first instance, recognise a fresh capa-
city of M/s. Hind Galvanising and
Engineering Co. (P) Ltd. during the
pendency of the industry on the banned
list and also allocate steel sheets to them,
which were then in short supply thus
resulting in aggravation of further diffi-
culties of the existing units?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
The general shortage of steel sheets
which has been affecting the steel con-
suming industries including drum and
barrel industries is known. But the cir-
cumstances in which the capacity of
M/s. Hind Galvanising and Engineering
Co. (P) Ltd. for the manufacture of cil
barrels was recognised have already
been explained in reply to Lok Sabha
Starred Question No. 250 on the 24th
November, 1967 Attention is also in-
vited to pages 42-52 of the 85th Report
of the Estimates Committee presented to
the Lok Sabha on the 30th April, 1969.

Diversification of Production by H.M.T.

*866. SHR1 R. K. BIRLA: Will 1he
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pieased to
state:

(a) whether it is a fact that the
Hindustan Machine Tools has started
manufacturing such items which are in
much demand in foreign countries;

(b) if so, the details of such items;
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(c) the details of items with foreign
exchange earnings which have been ex-
ported to forsign countries, country-
wise, during the last one year;

(d) whether it is a fact that the
Hindustan Machine Tools has under-
taken a phased programme of diversifi-
cation outside the field of machine
tools, for home consumption; and

(e) if so, the details thereof and to
what extent the diversification pro-
gramme has improved import substitu-
tion in these items?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
Hindustan Machine Tools Limited are
manufacturing machine tools and wvrrist

watches. The Company is exporting
Generzl Purpose Machines such as
Lathes, Radial Drills, Grinding
Machines, Turret Lathes and Milling

Machines. The existing range of pro-
ducts of the Company are being modifi-
ed to suit the requirements of individual
markets abroad. Besides, the Company
is also developing machine tool items
for export such as Milling Machines
Model MITR, Lathes Model §LT20,
Chucker, Mini Chucker, Revised version
of E2 Electric Milling Machines, Turret
and Production Lathes L22 series and
Cylindrical Grinding Machines.

" {¢) Information is being collected
and will be laid on the Table of the
House,

(d) and (e). The Company has plans
to diversify its line of production by
taking up manufacture of Printing
Machinery and Agricultural Tractors. A
scheme for the manufacture of a wide
range of Printing Machinery including
Automatic Letter Presses, Offset Presses
and Paper Cutting Machines in techni-
cal collaboration with Messrs Societa
Nebiolo of Italy has been submitted by
the Company to the Government. The
Company has also submitted a propo-
sal to take up manufacture of 20 H.P.
tractors for a capacity of 12,000 num-
bers per annum in their unit at Pinjore
(Haryana), These proposals are under
consideration of the Government, The
question of improvement in import sub-
stitution in these items will arise after
the proposals are approved by the Gov-
ernment and implemented by the Com-
pany.
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Private Companies Blacklisted by Gov-
erament

*867. SHRI R, BARUA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state:

(a) the names of private Companies
black-listed by Government during the
last three years, year-wise;

(b) the reasons for which each Com-
pany was black-listed and for which
-period; and

(c¢) the penalties imposed on  the
working of the black-listed Companies
during the said period? '

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (c).
Various Companies are black-listed by
the Ministries/Departments of the Gov-
ernment of India under the provisions of
the Standardised Code for suppliers.
The black-listed firms are not to be in-
formed of the fact of their having been
black-listed. It would not, therefore,
be in the public interest to disclose the
information asked for by the Honoura-
ble Member,
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Foreign Loans for Modemisation of
Indian Railways
*870. SHRI ARJUN SINGH BHA-

DORIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that Govern-
ment have approached wvarious foreign
countries for Joan for the modernisation
of Indian Railways; and

(b) if so, the total amount of loan
that has been sought country-wise?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The
Government of India have secured a
credit of US § 55 million equivalent
(Rs. 41.25 crores) from the Inter-
national Development Association
(IDA), an affiliate of the World Bank.
An agreement for the credit was signed
on 24th September, 1969, The proceeds
of the Credit will be utilised for meeting
the major part of foreign exchange ex-
penditure of the Railways dJuring
1969-70 and 1970-71. Foreign ex-
change to meet the balance requirements
is proposed to be obtained from bilateral
assistance extended by USA, Federal
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Republic of Germany, Canada, U. K.,
France, Switzertand, Japan, Belgiom,
etc., as in the past. No request for loans
specifically and exclusively for Indian
Railways has been made to any of these
countries,

Report of Expert Committee on Food
Industry

5366. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTER-
NAL TRADE AND COMPANY AF-
FAIRS be pleased to state:

(a) whether the expert committee
appointed to look into the essential
needs of the food industry and also te
make recommendations for the rationa-
lisation of that industry has since sub-
mitted its reports to Government; and

(b) if so, whether a copy of its re-
commendations would be laid on the
Table?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) No, Sir.

(b) Does not arise.
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Statement by Secretary, Nari Raksha
Samiti Regarding Prevalence of Pro-
stitution

5368. SHR1 BABURAO PATEL :
SHRI N, SHIVAPPA :
SHRI G, Y. KRISHNAN .

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government's attention
has been drawn to a recent statement
by Shrimati Manju Agarwal, Secretary,
Nari Raksha Samiti, that 40 per cent
of the prostitution today is carried by
educated women of the middle class and
that bigs hotels supplied girls;

(b) if so, the reaction of Government
to it:

(c) the names of hotels where this is
alleged to be done;

(d) whether the Nari Raksha Samiti
has approached the Union Government
with specific proposals for eradicating
prostitution, and if so, the nature of
proposals made; and

(e) the total number of persons
a and convicted during 1968 and
1969 under the Suppression of Immoral
Traffic in Women and Girls’ Act, 1956

Sex-wise and State-wise ?
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THE. MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) : (a) to (c). Attention
of Delhi Administration has been drawn
to the statement only recently and they
are looking into the matter.

(d) No, Sir.

(e) Information from some of the
States and Union Territories for the year
1968 only is available and given in the
enclosed statement.

Statement

Number of persons arrested and convic-

ted under the Suppression of Immoral

Traffic in Women and Girls Act, 1956,
during the year 1968

Number of persons

S. Name of Arrested Convicted
No. States/
Union Male Fe- Male Fe-
Territories mle male
1. Haryana . 2 2
2. Gujarat 3 4
3. Kerala 30 54 10 6
4. Madhya
Pradesh* —55— — - —5—
5. Madras 114 1910 42 1410
6. Maharash-
tra . 40 374 23 272
7. Mysore 40 2669 28 2569
8. Delhi 22 130 2 5
9. Manipur . 6 7
ToTAL 255 5150 105 4264

*Male and female break up is mnot

available.
Schools run by Railway Administration
in States

5369. SHRI BABURAO PATEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of schools run
by the Railway Administration, State-
wise, and the cost of running them
annually;
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(b) whether it is a fact that these
schools are primarily meant for the
benefit of the children of the Railway
employees, particularly for those in the
lower pay scale;

(c) if so, the total number of chil-
dren of the Railway employees who are
studying in these schools as against the
children of non-Rail%ay employees;

(d) whether it is also a fact that
many deserving children of the Rail-
way employees have been refused ad-
mission in order to accommodate chil-
dren of pon-Railway employees; and

(e) if so, the reasons for this discri-
mination?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (e). The
information is being collected and will
be placed on the table of the Sabha.

i)ischarge of Casual Labour Engaged on
Electrification

5370. SHRI GANESH GHOSH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Northern Railway
bas taken over the responsibility of elec-
trification of the portion of the Railway
which falls under its, jurisdiction;

(b) whether it is also a fact that
immediately on taking over the respon-
sibility on the 1st April, 1968 it dis-
charged a number of casual workers whe
had worked in the Railway Electrifica-
tion Unit since 1960;

(c) whether it is further a fact that
all these discharged workers were again
taken back in their old jobs after three
or four days; and

(d)‘ if so, their number and also the
reason for their discharge?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The
information is being collected and will
be laid on the Table of the Sabha.

Redress of Grievances/Demands of Su-
pervisory Staff of Railway Electrification

5371. SHRI GANESH GHOSH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that about
200 supervisory staff of the Railway
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Electrification have approached the Cal-
cutta and Allahabad High Courts for
redress of their grievances;

(b) if so, what were their grievances
or demands;

{c) whether any attempt was made
by the Railway Administration to settle
their grievances/demands through nego-
tiations; and

(d) if so, the results thereof and, if
not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). Infor-
mation is being collected and will be
laid on the Table of the Sabha.

Expenditure on Works Undertaken by
Southern Railway

5372, SHR1I G. KUCHELAR: Wil
the Minister of RAILWAYS be pleased
tp state:

{a) what was the total amodant spent
in Southern Railway for the works un-
dertaken by ELR during 1968-69;

(b} how much amount has been paid
to ELR labourers only during that
period;

(¢) how much amount has been
found misappropriated by the staff con-
cerned; and

(d) whether any investigation was
sponsored and, if so, when the report
on investigation was submitted?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Rs. 10,95,25,876
inclusive of the cost of materials.

(b} Rs. 2,35,14,520,
(c) Nil
(d) Does not arise.

wwT w0 & g A 3fE
5373. =Y AT HERA AR :
5t IR FA AT

Far wratfe fasw, siefs wur
AAT FRATT-HTE HAT 4 EATY T FAT
FH 8 ¢

(F) ¥ a8 a= & & fsxr =<
af ¥ w1 f1ar #1 9f T T 25
Wyt oM T
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(8) afz g, & =% *=n Fvw 7
wet qx @@l & AR wEE =y # feaer
afz g€ ¢ ;

() a7 gg o &= & fF < ey
S e gardl ¥ Wy 9z W § o
AT AA9E P FAT A AT F HAr
e o R

(v) 71 7R &1 faae @ TS
# famga @9 #37  FET Fen A7
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= @ oFrw g 7
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(a) ®mar smar § 5 FF0 S
¥ weg # afg Twat gerew ava § 3f
F I § | IWRT qow § afg 36
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1. #i F oaA@A |

2. FET FF |

3. AT qar aft |

4. faazo & svm@

5. IaTEA wew A afg i

6. FeAT WA 99T OO @A |

(7) ®Fr g fefaei & o-
Y 99T 9 IEgAT § A gfg A
F qeg § wA ¥ oY ofew g €

(9) T TAT @ FF FT @Y
¥ 1 9fF FF e FEWE 6] AE-
fagw &Y oftfy ¥ aff mar-a9: TEF
weg a7 arfafes frdao F7 5w & A€
I |
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Prospects of British Investment in
indin

5374. SHRI HIMATSINGKA :
DR. RANEN SEN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

{a) whether the British Minister for
Overseas Development, Mrs. Judith
Hart, recently visited India to explore
possibilities of British investment in
India ; and

(b) if so, the outcome of this explo-
ration visit and the extent of British
investment expected in this country
during the Fourth Five Year Plan?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) The
British Minister for Overseas Develop-
ment, Mrs. Judith Hart visited India
recently. Besides visiting a number of
industrial undertakings in the country,
she met the Prime Minister, Ministers
and officers of the Government of India.
She also addressed the inaugural meet-
ing of the Indo-British Technological
Group on 9th February, 1970, The
discussions at the meeting of the Indo-
British Technological Group covered a
wide range of subjects including the
possibilities of the further extension of
British technological collaboration on
the basis of mutual interest. The dis-
cussions were of a general nature, and
no specific proposals for British invest-
ment were considered.

(b) Private foreign investment
depends primarily on the initiative and
enterprise of private Indian and foreign
investors and the availability of suitable
fields for such investment. It is, there-
fore, difficult at this stage to indicate
the extent of British private investment
likely to be made in this country during
the Fourth Five Year Plan period.

Manufacture of Sodium Hydrosul-
phite by M/s. IJayshree Chemicals
Ltd,, Calcutta

5375. SHRI K. P. SINGH DEO:
SHRI D. AMAT :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that
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M/s. Jayshree Chemicals Ltd., a Gov-
ernment undertaking, has applied for
the manufacture of Sedium Hydrosul-
phite in their existing Caustic Soda
Plant;

(b) whether the production of
Sodium Hydrosulphite will help in im-
gll'o\rmg the economy of the existing

ant ;

(c) if so, whether Government have
agreed to issue a licence for the pur-
pose ; and

_ (d) if not, the reasons for the delay
in clearing the licence for an industrially
backward State ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) An appli-
cation has been received from M/s. Jay-
shree Chemicals Ltd., (which is not a
Govt. undertaking) for grant of =
licence under the Industries (Develop-
ment & Regulation) Act, 1951, for the
manufacture of a new article viz.
Sodium Hydrosulphite in their existing
caustic soda plant.

(b) The party has made a claim to
this effect.

(c) and (d). This application is
under consideration of the Government
alongwith other similar applications
received from various other parties.

stat qeasfa ot |§ e w5 faEl 6
T

5376. st g ™ Algwarw : Fr
stetfe feem, safre =moT Ao
quEAm-AT Ot ag aam £ IO wi
f& .

(%) vt <=adiy dwen @ Ao
Z %7 fradt e gee &1 g g

%4

(a) s7% TewEe =T own g 7

siteirfre fasm, mmafor = an
auAE-FTy welt (o wwed St -
wg) @ (F) wwe fae afafy (1967)
% fawrfon & smue 3w ¥ wm @y
st faer g & @rsdE sTeajearfag
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HTET W F AW AT YT A9E G-
adffy AT F T A% 6 WD W R
qfe & fav gafa § |

(@) w@ & 7@ ssar o

fawerin wferdi & fad e

5377. =it wdAvaT faw : T fafw
/AT G e G g7 a9 1 3T
Far w7 o
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(@) #1 = &wit Froarafasar fed
IH F AR F AEAN W uw fagus
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& goai &1 faarfea 79Y fear o &
T

(r) =fz &, @ Tar FTFR = sEw
sqfagai #1 Tt foaw & fae g
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() 15 favaadrg smart arar 39999
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(@) adY, #ftaq 1 9T I+ AR
F grE =i §F fqg Oeqic swiaieet g
W o & fon frmer afet A g
FarsEr #r A€

(7) F9F @9 WM F SfEwm 9w
faar fFar smom

Rise in Prices of Foodgrains, Sugar

and other [Essential Commodities
after Announcement of Budget
5378. SHRI SHRI CHAND
GOYAL :

SHRI RAMESH CHANDRA
VYAS :

SHRI R. K. BIRLA :
SHRI YASHPAL SINGH :
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SHRI D. KAMAT :

SHRI JYOTIRMOY BASU :
SHRI ABDUL GHANI DAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether there was a sudden rise
in the prices of foodgrains, sugar and
other essential commodities of life after
the announcement of the budget ; and

(b) if 50, the steps taken by Govern-
ment tgo, check that rise ?

THE *MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHR1 F. A, AHMED) : (a) A state-
ment showing index number of whole-
sale prices in respect of essential com-
modities of mass -consumption for the
weeks ending 7-2-70 to 14-3-70 is atta-
ched. A perusal of the statement will
show that there has nof been any sud-
den rise in the prices of foodgrains and
other essential commodities after the
announcement of the Budget.

(b) In order to arrest any undue
rise in the prices of essential commo-
dities, various measures are taken, such
as i—

(i) sustained efforts to accelerate
production of agricultural as
well as industrial commodities
to meet the demand ;
organisation of public distri-
bution system for commodities
of mass consumption like
foodgrains, sugar and milk ;

imposition of price controls,
statutorily as in the case of
vanaspati or informally as in
case of and tubes,
matches, dry cells, soap etc.;

fair and equitable distribution
of essential commodities
through regulatory controls
under the Essential Commo-
dities Act, 1955 ;

(v) availability of essentia] com-
modities through cooperative
channels; like Super Bazars,
Consumer Cooperative  Stores
etc.; and

curbing excess demand
through fiscal and monetary
licies, such as, tightening of
ank advances in order to
arrest speculative increases in
prices.

(ii)

(iii)

(iv)

(vi)
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Statement
Index numbers of wholesale prices of essential commeodities
{Base 1961-62=100)
1S\i Commedities 7-2-70 14-2-70 21-2-70 2B-2-70 7-3-70  14-3-70
o.
1 Foodgrains . 210.6 =210.3 =209.B =210.3 =2I12.9 =214.B
2 Sugar . . . . 157.8 157.8 157.8 157.8 153.8 153.8
g Edible Qils . . . 2101 212.8 =214.5 216.6 222.5 217.4
4 Milk . . f + 198.8 =200.5 202.2 200.5 211.3 210.6
5 Drugs & Medicines 129.6 129.6 129.6 129.6 129.6 129.6
6 Kerosene Oil . . I71.5 171.5 171.5 171.5 178.6 178.6
7 Diesel Oil ., . 122.8 i22.8 128 1228 122.8 122.8
8 Textiles 139.6  139.9 140.3 140.5 140.5 140.5
9 Soaps . 136.6 136.6 136.6 136.6 136.6 136.6
10 Matches 114.1  114.1  114.1  1i4.T 114.1  114.1
11 Paper Products 120.4 120.4 120.4 120.4 120.4 120.4
12 Rubber Tyres & Tubes . 160.5 160.5 160o.5 160.5 160.5 16o.5
13 Soda Ash 139-3  139.3  139.4 139.4 1427 142.2
14 Leather Shoes Q2.1 92.1 92.1. gz2.1 92.1 02.1
15 Aluminium Utensils 136.0 136.0 136.0 136.0 141.6 141.6
16 Cycles . 115.3 115.3 115.2 115.3 115.3 115.2
17 Lamps & Lanterns 150.1 150.1 150.1 150.1 150.1 150.1

forg s T & fAd wwEEl )
Tl § SR

5379. =ft wgrw fag Wl : A0
deifr  fawg,  wiafs s @@
FREAM-AT §ET Ag q@T FT FO FG
f forer smgre F OTE AT TT F q@T
7 & g ¥ fay smg T & fav fa-
fgq awrar STy & amare a7 fir
srgre fmio 3@ #FreEml 7 wETOAr
% = ax fradr ot g8 § @R T A
# ardl fawma #7 o#Q FT g ?

stenfrs fawrw, smfs s @ar

aAATA-ETE wal (W) FEEE I ofe-
) : foaw &= F swa 9w wfa-
Ty § | foor mra & fwiwr & o9 2w
¥ faform wmi & Froam @ w1 9
§ o g &g SIged ST e
22,433 Wio & 9fq af & | 73 T
T fiq @ @ fwin 99 5 g9 &
T @ & 1| wad duadi g sEfa
F @ aF 45,000 Wro =7 gfg af
firg @/ ¥ garea 1 w7 fraife
fem mr & 01
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AT wvgEd seqeeaton fafady,
TE AM FECAOAN RgEd TEE
fafair § mwew

5380. st uEWET WA T
stefrs fasta, stiafos samare o \m-
A@-FT FHT qg TATH FF FAT T O o

(%) =7 73 a9 2 f& TewAw
T AtFator fafuds, awd qu
THET @EANT ®H TEwWe  aeged
(wrsaz) fafege & adf & =& =1 @&
FUEY F AR F FATT, 1970 F A=
SN A

(@) 7a1 78 r o9 & 5 v%a o=t
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(m) 379 Fuaw F FCOW | A
feat gifa et ot ; @R

(8) = Fwww % fav & 9@
™ eafrdl & AW o § AR I A
THF F1 Fr-r o2 famr wam g ?

st fawmm, simfte s @
e e Rl (s wEEW we
wgwe) (%) FOAEr e, 7greE &
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M TR wred ifemm de
de fqo FaT TROIEW R
(?feu.}r:%a fao, =dta gg 2.
gFETATAR TEgEH rfqurﬁzfm
%%ﬁﬁﬁm‘tmﬁ'mﬁa‘faﬁm
1 U 209(4) ¥ AT 1968 F
mg # fafteor fear o @1 ) @@
For F G F1 framar &1 fde @
foemr mar ® '

(7) =, A

(W) @t aF FeAr wfafa, 1956
& JuaHl FT T g, TEEAAA TG
T s drqda foro &1 @ frdi-
wor sfgwrd #7 foe &, e & F1d-
FATG # freft gFTT & Fyaw qar fEy
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e sfafraar w1 s SETw E @
sTaT |

(9) v =aw 4 far |
Settmgupnfﬂe;;ylndﬁﬂsin

SHRI D. N. PATODIA :
SHRI SITARAM KESRI:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have since
been able to take any decision for
locating heavy industries in Punjab;
and

(b) if so, the names thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) There is
no proposal as yet to locate any heavy
industry in Punjab during the Fourth
Plan.

(b) Does not arise.

sqgfaa mfadi &t g & dv wrfa §
mfwa s
5382. =7 HWWT AW J@ : ;|
fafa @ar aaw senwr  w a2 T
#F For F4 fFo:
(%) #m o7 w= & f& @ wfy
sgfaa wrfat & gfae & mftm &
() 7 og it 7= & fF @9 &
Mt @l &1 daFw wfafa &7 foR
& aaTe IF @l ®T AT TR
ﬁmﬁﬁr“rﬁrﬂ afs # wrfas
P sEm
(w) afz =, & fe=it ok Toeam™
¥ i, faumaw, wER s e
e & fael ¥ geafysrd ow anfa &
it w39 aeg &1 fs 3 sqglaa sl
¥ =afe &, SuTE AT T & I
i Fgd & 1% T gHvmME W &
T Gl F £ #IK

5381.
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(9) # wFr g gl w0
fr 9o foei & dwar wfa & &Y W
MR T AE I aqe affa &
I foid ) fawfew & srae A=Iar
& g s A% dw FrE ¥ 9% afa
& fem o ?

fafa dema v @ sew faw
§ ien WAl (W0 (sivwwlt) @I TE):
(F) s (@) : & &< Sqaw AT
arfa werie faw, fe0dr o & a9
Tz Ao qar aEmER W F g
¥ o7 wuw wgfea orfa & 1 v fr
ggfam wifaar @ar argafea arfew
sfaar smaw (dwigw) fagas, 1967
¥ grara frar w &, =@ fadgaw & wFAQ
gawr afafr ¥ adn sfeeE # 39
Frar d&wre w1 faar &0

(m) " (7). smgfea wfaar aar
sgfea snfew nfaat smaw (@wmem)
foda®, 1967 ¥ wmz duw afafy
gra fodrE fo s sgfaa anfaal
am smgfer anfew arfeai &t qfami
¥ dungw w1 fduT T @ e &
arqY & | 3@ fauas ¥ Suaw awt 9
g 9T 9§ we% & ST Al arq afa
¥ fear o @R 3w o Tl #
swfa arq & oA

Manufacture of High Quality Liguor

5383. SHRI BENI  SHANKAR
SHARMA : Will the Minister of LAW
AND SOCIAL WELFARE be pleased
to state :

(a) whether, in view of the fact that
Government have failed to enforce
prohibition in the country even amongsl
the highly educated people including
officials, the feasibility of manufacturing
high quality alcohols in the country it
self is being considered ; and

(b) if so, the steps proposed to be
taken in the matter ?

APRIL 7, 1970
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI)
PHULRENU GUHA) : (a) and (b).
The policy of the Government of India
continues to be as before on Prohibi-
tion. As Prohibition is the State sub-
ject it is however for the State Govern-
meny to consider the feasibility of
manufacturing high quality alcohols in
their States if they consider proper.

Directors and Share-holders of Film
Companics

5384. SHRI K. N. PANDEY : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to state the names and addresses of
the Directors of the following film com-
panies with the names and addresses of
their share-holders :

(1) Better Theatres (P) Ltd., Delhi;
(2) The New Railto Cinema (P) Ltd.,
Amritsar ; (3) Shiwalik Talkies Ltd.,
Nangal Township; (4) Rohtak Raj
Talkies (P) Ltd., Rohtak ; (5) Ramnik
Kala Mandir (P) Ltd, Pathankot;
(6) New Picture Co. (P) Ltd., Rewari ;
(7) Minerva Films Ltd., Sonepat;
(8) Upper India Pictures Ltd., Jullun-
dur; (9) Delhi Film Corporation (P)
Ltd., Jullundur; and (10) Entertainers
(India) Ltd., Jullundur ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : A statement
giving the required information in res-
pect of the ten film companies is laid
on the Table of the House. [Placed in
Library. See No. LT—3126/70).

WA Wl ® st § A

5385. st eI AW AT T AR
HA gg FA A FAr w9 fF o

(%) Mg e g & @9 =41 &
HEAMF T FAT @ F wemw @
T N gaT § w0 Jaq o §

(=) fx g, @ @ = ;ow g
o AF di F fraw s & R
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(1) 3% qa9 A FEW & F
FEAFT F Fa9T F aqEC FE F a4

¥ o g @ v g ?

Wi HA (A7) - (F) & (7).
Frzr s Fr fawrfe & F wrfea
gal ¥ e & fae fwn samm 7 fom
& # 1w R €, 961 e 9x R
Al ¥ ASNTHT F FIAAIT 1-5-1969
¥ag fag wd § 1 Y9 el F seanaad
1 20 7uf ¥ fgs owg § § FFAMT
far @ 22 & &t foen smem g FE
mfag @a1 & w1 & fag @ga £
I fagia # e FTar yrEeaE T8
FEAT MAT |

Fa =El & werwsl ¥ fag fraf-
fea aamEl & oy # gEar e A
T Er g AR IT FFAEIEl a9 W= F
FgAmiAl & FAATow faEee gwTed
g 7@ fet s

Development of Technical Consultancy
Service

5386. SHRI VALMIKI CHOU.
DHARY : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether there is a proposal
under consideration of Government for
developing technical consultancy in the
country ;

(b) whether any suggestion has been
received from the technical consultancy
services in this regard ; and

{c) if so, the pature of those sug-
gestions ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (c).
Government has already taken certain
measures to enable the development of
technical consultancy in the country
and are examining the further steps
that should be taken to accelerate such
development. In order to ensure that
consultancy services available in the

CHAITRA 17, 1892 (SAKA)
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country are fully utilised, import of
foreign consultangy is permitted only in
those fields where Indian consultancy
services are not available,  Where
foreign consultancy is also required in
addition to Indian consultancy, it is
provided that the Indian consultants
should also be associated with such
projects.  Recently Government had a
series of discussions with consultancy
organisations to promote the growth of
indigenous consultancy with a view to
collect complete information on the
availability of technical services within
the country, all consultancy engineering
firms operating in India have been ask-
ed to get themselves enlisted with the
Ministry of Industrial Development.
Internal Trade & Company Affairs.

The Planning Commission has set up
a Committee on Technical Services to
study the problems relating to consul-
tancy services. The Committee has
received various suggestions from the
coosultancy engineering organisations
in regard to the definition and functions
of technical consultants, Tegulation of
the profession, conditions of engage-
ment and scales of fees, import of
foreign technology and engagement of
foreign consultants, and fiscal relief
measures etc. These suggestions have
already been considered by the Com-
mittee. The report of the Committee
is now being finalised. The Report
will, inter alia, cover the measures
necessary for pmmotion of indigenous
consultancy services.

- ¥ Ao frag

5387. st welw fag watfear : v
fafa am aar wwam 7T Y A,
TRRwAAm e ¥ st § 18 -
T, 1969 F smUifea e d=T 215
¥ T ¥ §99 § 77 a9y A g9 4
f& :

(%) =7 sfua IEFTH T G
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#T

() ofz =&, @ faod & |7 WO
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fafa wama sk ww ssmo fawmr
W 9 well (To (ANRAY) Ay W)
(F) ¥ (). 59 R TR T OE
weare fasw § 1 a%w, 1970 ¥ Q0 ww-
frag @ #7 & yqx fresm A gy
w AR

Over-Bridges at level crossing near Tel
licherry Railway Station
(Southern Railway)

5388. SHRI P. GOPALAN :
SHRI A. K. GOPALAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether any progress has been
made in the proposed construction of
an over bridge for the level crossing
near Tellicherry Railway station; and

(b) if not, the reason therefor and
the time by which the work will be
started 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). As
per extent procedure, the Railways con-
struct bridge structure only and ap-
proaches to the bridge are comstructed
by the State Government/Road autho-
rities. 'The progress of work on the
two portions has necessarily to be co-
ordinated so that the bridge structure
and the approaches are completed
simultaneously. In this case, though a
tentative proposal was made by the
Kerala State Government in March,
1969, there was no firm proposal from
them till November, 1969. The feasi-
bility of taking up the work either in
1970-71 as out-of-turn or including it
in the 1971-72 Works Programme, is
now under consideration.

Representation from Employees of Sha-

kurbasti  Shed, Delhi Division for

Appointment in Tughlakabad Shed
(Northern Railway)

5389. SHRI P. RAMAMURTI ;

SHRI NAMBIAR :

SHRI  SATYA  NARAIN
SINGH :

SHRI BHAGABAN DAS

Will the Minister of RAILWAYS be
pleased to state :

(a) whether a new Diesel shed is
being opened at Tughlakabad in the
Delhi Division, Northern Railway ;
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(b) if so, whether the junior Railway
employees are recruited to this shed
from outside the Delhi Division though
the senior Railway employees in the
Division are not given promotion ;

(c) the reasons for denying promo-
tion facilities for the employees of the
Delhi Division ;

(d) whether Government have re-
ceived any representation from the
Shakurbasti Shed employees in this
regard ; and

(e) if so, the steps taken by Gov-
ernment in the matter ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (e). Infor-
mation is being collected and will be
laid on the Table of the Sabha.

Demands made by Federation of Indian
Chamb of C ce and Industry
at Annual Session Held in New Delhi

5390. SHRI D. AMAT :
SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI DHANDAPANTI :

SHRI CHENGALRAYA
NAIDU :
SHRI B. K. DASCHOW.
DHURY :

SHRI HIMATSINGKA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) the demands made by the Fede-
ration of Indian Chambers of Com-
merce and Industry in their annunl ses-
sion held recently in New Delhi; and

(b) Government’s reaction to
of them ?

each

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
Information is being collected and will
be placed on the Table of the House.

Diversification of Production at Preci-
sion Imstruments Plant at Kota
5391. SHRI N. R. LASKAR :
SHRI SAMINATHAN :
SHRI DHANDAPANI :
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SHRI CHENGALRAYA
NAIDU :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that it has
been decided to diversify the produc-
tion at the Precision Instruments Plant
at Kota (Rajasthan) ;

(b) if so, the main reasons of this
diversification ;

(c) whether this decision was taken
at the instance of the Russian autho-
rities ;

(d) whether this is the third time
when diversification at this Plant is
being done on the advice of the Russian
authorities ; and

(e) if so, how far this third time
diversification at the Plant will be help-
ful in utilising the full capacity of the
Plant ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) Yes, Sir.

(b) to (e). Consequent on the deci-
sion to postpone the implementation of
the Palghat project of Instrumentation
Limited and base the Palghat range of
instruments for manufacture at its Kota
unit during the Fourth Plan period,
the company, in consultation with itls
Soviet collaborators have, for the
second time, decided to diversify its
product range. This diversification has
been further necessitated with a view
to meet the growing needs of chemical
and fertiliser plants for the pneumatic
range of instruments, providing integra-
ted systems and ensuring greater utili-
sation of the in-built capacity of the
Kota Plant.

Technical know-how from U.S.A.

5392, SHRI N. R. LASKAR:
SHRI SAMINATHAN :
SHRI DHANDAPANI :
SHRI CHENGALRAYA

NAIDU :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether Government have been
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the statement made by the U.S. Ambas-
sador while addressing a meeting of
the Engineering Association of India
that U.S. was prepared to make availa-
ble to India the technical know-how ;

(b) whether he also stated that more
and more barriers were coming up to
inhabit the smooth flow of technical
know-how or capital to India ;
Government

(c) the reaction of

thereto ; and

(d) the steps being taken to avail
the technical know-how from the
US.A.?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) and (b).
Yes, Sir, Government has seen such
press reports.

(¢) The problem of flow of techni-
cal know-how or capital to India has
to be viewed in the context of the over-
all economic policies of Government
and the development that has already
taken place in India. Government con.
tinues to recognise the value and neces-
sity of foreign technical and financial
collaboration, particularly in  sophisti-
cated fields of manufacture. The policy
of Government in respect of foreign
private investment and collaboration
has been basically the same since
Independence but, within the framework
of the basic policy, certain re-orienta-
tion has been brought about, keeping
in view the strong industrial base that
has been set up in the country and the
need for boosting exports of our manu-
factured products and the promotion of
indigenous research and consultancy
facilities and services.

(d) A number of facilities and in-
centives are already available to foreign
investors including those from U.S.A.,
within the broad framework of the
Government’s policy on foreign invest-
ment and collaboration. Such facilities
include non-discrimination against
foreign capital once it is admitied into
the country, freedom of remittance of
profits and dividends, ‘avoidance of
double taxation of income and varjous
reliefs and exemptions to.foreign com-
panies and investors in the matter of
taxation of dividends, royalty and know-
how fees, income-tax exemption to
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technicians etc. With the constitution
of the Foreign Investment Board and
the publication of Government's guide.
lines, applications for foreign invest-
ment/collaboration are also being dis-
posed of speedily.
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5393. *t wrva fag dgm :

= gFR A= FTAQ
=t sFrRETE e
=t 2o Mo Mg :

1 WA F 7 @ A oI wG
fF -

(F) =mag g9 & & weg w3m &
Tar fasr #, Sifs oF a9 faesm W
] TFIEr 41, FE @A AqET T L,
T 77 oftagd #1 oA AT Faw
AR

(@) T g #1 fa=e oF Wa
AEA & FE AT T F AIRET
sgar @ar ¥ faam w1 & oifs @
it weeqr stetfrs arsAt & faemar o
% # gEEr faere fear e @9

() =fz g, & Fwwr sqwifea ok
= fFaar §; @R

(7) afz &, @ 3% TR B} fed
e W ¥ fawr & fod Fv Frdand
FE o faA g 7

W walt (st wmr) : (F) o @

(@) ofr &

() wars 7 geaT

() s & FH1 AR ATaTATT FEHAEY
#faea 7 g F Fror femg ™ s

# fawior % wvaew & famme A fwam an
AT |

APRIL 7, 1970

Written Answars 80

Ad Hoc Increment to class III and
class IV Railway Employees

5394. SHRI S. M. BANERIEE:
Will the Minister of RAILWAYS be
pleased to state :

(a) how many Class III and Class
IV Railway employees have been bene-
fited by the grant of ad hoc increment
as announced by him during the reply
on the Railway Budget this vear,

(b) whether the All India Railway-
men’s Federation demanded an incre-
ment for each year after stagnation on
the maximum of the grade; and

(¢} if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The informa-
tion is being collected from the Rail-
ways and will be laid on the Table of
the Sabha.

(b) No.

(¢} Government do not propose to
take further steps in this matter for
the present in view of the fact that
Government have already announced
the setting up of a New Pay Com-
mission.

Utilisation of Idle Capacities in Barrel
Fabrication Industry

5395. SHRI S. M. BANERIJEE:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL

TRADE AND COMPANY AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 1276 on the
3rd March, 1970 regarding the Barrel
Fabrication Industry and state :

(a) when circumstances have not
arisen for not taking up the issue with
the Mabarashtra Government and the
West Bengal Government and impres-
sing on them to allow idle capacity to
be shifted to other States where drums
are badly required to save valuable
foreign exchange in the import of
machines, the reasons for Government
stating in_their reply given to Starred
Question No. 31 on the 22nd July,
1969 to the effect that “according to
their knowledge the West Bengal and
the Maharashtra Governments are not
very happy to transfer the industries
outside their States”; and
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(b) whether Government would now
take up the matter with the West Bengal
and the Maharashtra Governments and
impress on them the dire necessity for
the utilisation of idle capacities lying in
their States by shifting to other States
in  national inerest where these are
required badly ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
An application received for the grant of
industrial licence for the manufacture of
drums and barrels at Madras from
M/s. Indian Oil Corporation was ini-
tially turned down by the Government
with a view to exploring the possibilities
of utilising the already available capa-
city in the country. Applications from
existing manufacturers were, therefore,
invited for transfer of capacity to the
Southern region. The State Govern-
ments of West Bengal and Maharashtra
had indicated their objection to the
proposed shifting of capacity by the
existing barrel manufacturers in those
States to the State of Tamil Nadu.
Meanwhile the Government had to take
into account the special circumstances
which warranted reconsideration of the
proposal of the I1.O.C. Attention in
this connection is invited to the Recom-
mendations of the Estimates Committee
in Chapter IV of their 85th Report
presented to the Lok Sabha on the 30th
April, 1969, suggesting reconsideration
of the application of the 1.0.C. Having
regard to this and the further examina-
tion of the proposal, it was decided to
grant an industria] licence to the 1.0.C.
for the manufacture of drums and
barrels, for taking care of the require-
ments of Madras Refinery. The appli-
cations from barrel manufacturers in
Maharashtra and West Bengal for shift-
ing of capacity were, therefore, turned
down and in view of this, the question
of taking up the matter with the Maha-
rashtra and West Bengal Governments
who had objected to the shifting earlier
did not arise.
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Issme of Licences to big Industrial
Houses

5396. SHRI SURAJ BHAN :
SHRI KANWAR
GUPTA :
SHRI ONKAR SINGH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) the total number of new licences
given to 75 big Industrial Houses
during the last three years;

(b) the name of each Industrial
House and the amount of Licence issu-
ed year-wise along with the date of
issue of the licence ;

(c) the reasons for issuing
to these big Industria] Houses ;

(d) whether Government propose to
revise the list of items which come
under large scale industries so that the
small scale industrialists can manufac-
ture those items; and

(e) if so, the detaijls thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
During the last three years, 14 indus-
trial licences for setting up of New
Industrial Undertakings were issued to
the major Industrial Houses. Details
regarding name of the Industrial Houses,
to whom the licences were issued and
dates of issue of licences are given in
the statement attached together with the
names of the articles and their capacity.

LAL

licences

(c) The licences were issued on
merits after due consideration.

(d) and (e). There is no list of in-
dustries which are defined as being in
the large-scale sector. However, Govern-
ment has recently enlarged the list of
industries which are reserved for deve-
lopment in the small scale sector.
Details of the items reserved for the
small scale sector have been given in
Schedule II to this Ministry’s Notifica-
tion No. IDRA/29B/70/1 dated 19th
February, 1970, a copy of which was
attached in reply to Lok Sabha Unstar-
red Question No. 311 answered on the
24th February, 1970. More items are
proposed to be reserved for the small
scale sector as and when found feasible.
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Name of the Industrial

House

No. of Date of
licences issue of
issued Licence

Articles of Manufacture &
Capacity

J- K. (Singhania)

Soorajmull Nagermull

Khatau

Kirloskar

Rallis

Birla

I.C.L

Jaipuria

Shaw Wallace

Ramakrishna

Shri Ram

T.V. Sundaram Iyengar

for New
Under-
takings
1 3-11-67
1 13-3-67
1 11-4-67
1 30-3-67
1 30-6-67
3 30-5-68
25-9-68
16-10-68
1 28-8-68
1 6-12-68
1 31-8-68
1 13-9-68
1 10-3-69
1 14-2-69

Television Receiving Sets 10,000
Nos. P.A.
Paver Finisher P.F. 45-33 Nos.
Paver Finisher P.F. go-16 Nos-
15/20 Ton-Mixing & Drying Plant-
32 Nos.
H.T. SwitchBoard 50 Nos. P.A.
L.T. Switch Board 200 Nos.P.A.
Internal Combustion Diesel Eng-
ine—8000 Nos.
Norethyndrel—6c Kg. P.A.
Spinrondaclone—28 Kg. P.A
Propandheline—120 Kg. P.A.

Staple Fibre Yarm 37,000 spindles.
Industrial Explosives 7,500 Tonnes
P.A

G L S. Lamps—6 mill. Nos. P.A.
Flourescent Lamps— 1 Mill. Nos.
LA

Synthetic Paints—2.35 Mill. Lit.
P.A.

Cotton yarn 20368 Spindles.

Compressed Bakets Yeast 5.000
tonnes P.A.

Dried Bakers—730 tonnes P.A.
Yeast Extracts go tonnes P.A.

Electronic Analogue Computor—
50 Nos. P A,

Table/Pedestal/Wall Faas 1,50.000
Nos. P.A.

Ceiling Fans—1,50,000 Nos. P.A.

High Tensile Belts & Nuts —
1990 tonnes P.A.

Set Screws & Sockets—400 toanes

Rivets— 10 tonnes P.A.
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Violation of Instructions issued by Joint
Plant Committee Reg. Acceptance
of Planned Indents

5397. SHRI G. Y. KRISHNAN :
SHRI N. SHIVAPPA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to state :

(a) whether it is a fact that the
Joint Plant Committee has instructed
the producers for the acceptance of the
planned indents ;

(b) whether such instructions are
being rigidly honoured by the Indian
Iron and Steel Co. in all cases; and

(c) if not, the action taken by the
Joint Plant Committee against the
Indian Iron and Steel Co. for the devia-
tions on their part ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 MOHD.
SHAFI QURESHI) : (a) Yes, Sir.
Indents are planned by the Joint Plant
Committee on the main producers.

(b) Due to certain difficulties, pro-
duction in the Indian Iron and Steei
Co. has been affected, with the result
that they have been working very
much below their capacity. In the
circumstances, they have been unable
to book fully the tonnage planned on
them by the Joint Plant Committee, as
such planning had been made on the
basis of their normal capacity.

(c) Does not arise.

Electric Lamp Factories in India

5398. SHRI G. Y. KRISHNAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) the number of Electric

lamp
factories in India, State-wise ; and

(b) the details regarding their annual
production ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F, A. AHMED) : (a) and (b).
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Information in respect of the medium
and large-scale sectors is as under :(—

No. Produc-
of  tion dur-
Name of the units  ing the
State year 1969
(Nos. in
lakhs)
West Bengal . 3 397-93
Bihar 1 49.32
Uttar Pradesh 5 495 .20
Delhi 1 72.30
Maharashtra 2 246.70
Madras (Tamil Nadu) T 0.40
Mysore I 54.04
Kerala . . . I 54 .80
Information as to factories and pro-
duction State-wise in the small scale

sector is not readily available.

Gheraos in Durgapur Steel Plant

5399. SHRI BABURAO PATEL:
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to state :

(a) whether it is a fact that on the
20th February, 1970 Marxist workers
of the Durgapur Steel Plant gheraoed
and severely assaulted the Superinten-
dent of the Coke Oven by-product
unit ;

(b) whether it is also a fact that
many officers have threatened to resign
en masse if they are not given Police
protection against assault by workers ;

(c) the reasons why the Home
Department of West Bengal refused to
send police help when Major-General
B. P. Wadhera, the Director-incharge
of the Plant, appealed for it;

(d) the reasons why Shri Wadhera
was asked not to suspend the assaulting
workers or take any action against
them ; and

(e) the action taken hy the Central
Government to prevent such murderous
assaults on sincere workers and Officers
resulting in loss in production ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) the Superin-
tendent of By-product Plant was assaul-
ted on 19-2-1970 (not on 20-2-1970)
by some workers belonging to the
Hindustan  Steel Employees Union
(AITUC) who staged demonstration in
this Office.

(b) Some of the officers met the
Director-incharge on 20-2-1970 and
said that unless adequate arrangements
were made for their security, they would
all resign.

(c) and (d). Major General Wadhera
was not in Durgapur on the day of the

incident. On his return the next day,
he contacted the District Authorities
in the first instance, and later, the

State Government in Calcutta. The
then State Ministers, while condemning
the incident, advised him not to suspend
or dismiss the offending workers and
thought that it would be sufficient if
the Unions expressed regret and tender-
ed their apologies for the incident.

(e) Departmenta] action was initiat-
ed by the Management against three of
the workers. One of them was found
2uilty of assault and has been dismissed.
Another has been acquitted for want of
sufficient evidence. A third worker, who
was found guilty of aiding and abetting
has been given the penalty of stoppage
of two increments,

Distress Sale of Children in Assam

5400. SHRI BABURAO PATEL :
SHRI SITARAM KESRI :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state :

(a) the total number of cases of
“distress sale of children” in exchange
for money or paddy in Assam during
the last three years;

(b) the reasons for such distress

sale ;

(¢) whether it is a fact that *dhana”
system is still prevalent in the Goalpara
District of Assam whereby the poor
pledge their children with the rich as
servants on a contract basis till repay-
ment in cash or kind; and

(d) the reasons why Goveroment do
not take firm and practical steps to ban
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this form of slave 23
freedom of the crgu;v:? years after

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
(DR. (SHRIMATI
PHULRENU GUHA) : (a) to (d))-
The Government of Assam have been
addressed in the matter. Their reply
is awaited.

Vacant Posts of Artisan in Different
Trades in Northern Railways
5401. SHRI B. K. MODAK :

SHRI SATYA  NARAIN
SINGH :

SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :

Will the Minister of RAILWAYS be
pleased to state :

(a) hqw many  Artisan  posts
vacant in different Trades in
Northern Railway Division-wise ;

(b) the

are
the

details  thereof, category-

(c) the reasons for keeping the posts
vacant ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). Having
regard to the fact that there are a very
large number of artisan posts in various
trades on all the seven divisions of the
Northern Railway, the time and labour
involved in the collection of the detailed
information as asked for may not be
commensurate with the results that may
be achieved. However, if this informa-
tion in respect of any particular cate-
gory in a specific trade is required, the
same will be collected and furnished.
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F forg afir 1 awas F¥ T FH 8.4845
FiT w4 & go § |

Contracts given by Rourkela Steel
Plant to M/s. B. ik (P) Ltd.
for supply of Iron and Manganese
ores
5406. SHRI1 YAJANA DATT
SHARMA :
SHRI HARDAYAL DEV-
GUN :
SHRI JAI SINGH :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased
to state :

(a) the number of contracts given to
M/s. B. Patnaik (P) Ltd. by the Rour-
kela Steel Plant authorities for the sup-
ply of iron ore and manganese ore
during the last three years;

(b) the date from which M/s. B
Patnzik (P) Ltd, has been blacklisted
by Government;

{c) the number of contracts given to
M/s. B. Patnaik (P) Ltd. while it was
on the black list; and

(d) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) The Rourkela
Steel Plant has not entered into any
contract with M/s. B. Patnaik (P)
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tamited during the iast 3 years ending
31st March, 1970,

(b} The firm is not known to have
been blacklisted by Government.

(c) and (d). In view of above, does

not arise.

List of Approved Supplers or Raw
Materials for Rourkéla Steel Plant

5407 SHRI  YAJANA DUTT
SHARMA :
SHRI HARDAYAL DEV-
GUN :

SHRI JAI SINGH :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to state :

(a) whether it is a fact that impor-
tant items like raw materials are pur-
chased direct by the Rourkela Steel
Plant authorities ;

(b} the number of years after the
setting up of the Rourkela Steel Plant
during which approved list of suppliers
was not maintained by the Plant
authorities 7

{c) the reasons for not maintaining
the approved list of suppliers ; and

(d) whether a list of approved sup-
pliers is now being maintained and, if
s0, since when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) The require-
ments of Iron Ore, Manganese Ore and
Limestone Ore are largely met from
the Captive Mines. Shortfalls in Iron
Ore and Manganese Ore is met by
purchase from outside sources through
MMTC. Short falls in Limestone and
other minor raw materials are met by
direct purchase.

th} to (d). Since its inception, Rour-
kela Steel Plant has been making use
of the lists of suppliers as approved by
DGS&D and DGTD. Since the end of
1968, it has also started compiling its
own lists of suppliers. Major purchases
of raw materials are made mostly
through advertised tenders or limited
tender enquiries to reputed suppliers.

44 T.5.17n
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Ad Hoc and Long-Term Contracts
concluded by Rourkela Steel Plant
5408. SHRI  YAJANA  DUTT
SHARMA :

SHRI HARDAYAL DEV-
GUN :

SHRI JAI SINGH :

STEEL AND

Will the Minister of
pleased

HEAVY ENGINEERING be
to state :

(a) the number of ad hoc long term
contracts, separately, concluded by the
authorities of the Rourkela Steel Plant
during the last three years, ves.-wise:

(b) the number of ad hec long term

contracts concluded without inviting,
tenders during the same period :
(c) whether it is a fact that the

parties to whom the contracts were
given without inviting tenders were not
the largest suppliers of iron ore and
manganese ore out of the parties who
had supplied ores to them during the
1965-66 ; and

(d} if so the reasons for doing so
in an unplanned and arbitrary manner ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) and (b}
During the period April, 1967 to March,
1970 only one contract for supply of
iron ore was concluded with M/s. Orissa
Mining Corporation (A Government of
Orissa  Undertaking) in consultation
with Minerals and Meta] Trading Cor-
poration.

(c) and (d). Does not arise in view
of reply at (a) & (b) above.

Theft of Machine Parts in Gas Plant
of H.E.C., Ranchi

5409. SHRI BHOGENDRA JHA :
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
refer to the reply given to unstarred
Question No. 2223 on the 10th March
1970 regarding the theft of machine
parts in Gas Plant of the Heavy En-
gineering Corporation, Ranchi and
state @

{a) whether enguiry by the manage-
ment has since been completed :

(b) if so, the results thereof
the responsibility fixed therefor

and
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(¢) whether the Deputy Chairman
himself made an enquiry on the day
following the date of the complaint by
the Member of Parliament and found
the allegations true ; and

(d) if so, the reasons for delay in

taking action ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) Yes, Sir.

(b) The criticisms and complaints
have not been found to be substantiated.

(c) On the day following the date of
the complaint the Deputy Chairman
visited the Foundry Forge Plant and
recorded the complaints of the staff. As
the matter required detailed enquiry,
the General Manager, Foundry Forge
Plant was asked to enquire into the
matter.

(d) Does not arise.

Supply of Structurals to Bokaro
Steel Plant

5410. SHR1 BHOGENDRA JHA :
Will the Minister of STEEL AND
HEAVY ENGINEERING bc pleased
to state :

(a) what is the respective tonnage of
equipment to be supplied for the con-
struction of the Bokaro Steel Plant by
the Tiajpromexport of the U.S.S.R., the
private sector firms in India and by the
public sector firms in India and what
proportion has already been supplied
separately by them ; and

short-
taken

(b) what are the causes for
falls in supply and the action
against these defaults ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) Out of the
total quantity of 101,502 tonnes of
equipment to be supplied by M/s. Tiaj-
promexport, Moscow, 64,055 tonnes by
the private sector and 90,007 tonnes by
the public sector, the supplies received
till the end of February, 1970 are
72,644 tonnes, 4,006 tonnes and about
14,000 tonnes respectively.

(b) The delay in the supplies of
equipment is mainly on the part of
indigenous suppliers and is due infer

APRIL 7, 1970

Written Answers 96

alia to reasons like non-availability of
steel sections and plates of killed
quality steel and components in India.
Action has already been taken to import
necessary quantity of stee] and steel
plates and components to undertake the
manufacture,

@iar W3 w fe fese g am
gaear faeam 9 =g

5411. st gO¥ AT weAW @ AT
[T T g2 q@T AT FA4T FO7 fF ¢
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fawmr ot fqom am few
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(@) @l =@ & <ty fawm
TT 1968 AT 1969 ¥ IATAG: FHW;:
4.13 9TE TG MI1T 4.35 WG WE G
g

(7) 1968 ¥ gEfT Wa ¥ w4y
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(o) = ag /9 ¢ fr = N -
Far fawmr & st & faeg ot firer,
o W gg §; WK

(z) #r = foFmal 9w &g
' & F vt frowe @ g ek
afz gf, d@ @ I wfe g oAy 7
foFt wrwat & sl T g A AR 7
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fewzi &Y wiw wiw dT ox arfufeas
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F qEEAT ¥ W TE I AT F@TE |
I @ I AT F FERaET AHET F9-
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(7) #en T3 & ==Ar fawm qx
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(=) mama 981 9347

Toning wp of Administration of
Indian Railways

5414. SHRI YASHPAL SINGH:
SHRI R, K. BIRLA :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether he has formulated an
11-point programme for toning up the
administration of Indian Railways ;

(b) if so, whether
will he placed on the
House ; and

a copy thereof
Table of the

(c) the time by which he cxpects
that the said programme will show
results 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Pre-
sumably, the Hon'ble Members have in
mind my statement in the Rajya Sabha
on the 12th March, 1970, in the course
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of which I outlined a programme of
practical action for tackling the prob-
lems facing the Railways. An extract
from the statement in question is laid
on the Table of the House. [Placed
in Library. See No. LT-3127/70.]

() As indicated in my statement, the
programme is necessarily of a tenta-
tive character at present and has to be
given concrete shape hereafter. In the
circumstances. it will be difficult at
present to indicate any specific time
limit for the measures contemplated to
show tangible results,

Manufacture of Steel Disc with Foreign
Collaboration

5415. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
INDUSTRIAL DEVELOPMENT,

i INTERNAL TRADE AND COM-

PANY AFFAIRS be pleased to state :

(a) whether it is a fact that a propo-
sal is under consideration of Govern-
ment o manufacture steel dises  with
foreign collaboration in  the country ;
and

(h) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
{SHRI F. A, AHMED) : {(a) Presuma-
bly the reference is to steel discs used
in the manufucture of agricultural im-
plements.  There is no such  proposal
ivolving foreign collaboration under the
consideration of Government at present.

(h) Does not arise.

sfan wreig sgd =oi ¥@F =wge A,
gy, g fed 74 Amw o w5 ow

wTATEY
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Amount Allotted for Welfare of
Scheduled  Castes/Scheduled  Tribes
of Manipur

5418. SHRI M. MEGHA-
CHANDRA : Will the Minister of
LAW AND SOCIAL WELFARE be
pleased to state :

(a) the amount allotted to the Gov-
crnment of Manipur for the welfare of
the Scheduled Castes and Scheduled
Tribes people of Manipur during the
year 1969-70.

(b) the 1total expenditure out of the
fund allotted and how much of it is
for the Scheduled Castes ; and
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() the welfare measures t?kcn up
during 1969-70 and the details there-
of. District-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND 1IN
THE DEPARTMENT OF SOCIAL

WELFARE (DR. (SHRIMATI)
PHULRENU GUHA) : (a) and (b).
During the 1969-70 un amount of

Rs. 33,10,975 allotted for the welfare
of Scheduled Castes and Scheduled
Tribes was expected to be utilised, out
of which Rs. 79975 was earmarked
for the Scheduled Casies.

(e¢) Eight Tribal Devclopment Blocks
viz., (i) Tamenglong (ii) Tengnoupal
(1ii) Mao-Maram (iv) Ukhrul
(v)Churachandpur (iv) Phungyar Phai-
sat (vii) Thaulon and  (viii) Sadar
Hills, were working in the Union Terri-
tory. In addition pre-matric and post- -
matric scholarships continued to be
awarded to the Scheduled Castes and
Scheduled Tribe students. A number
of other schemes for the educational
advancement of Scheduled Tribes like,
construction  of  school buildings,
teachers quarters and aid to Voluntary
organisations etc.. were implemented.
For the economic advancement  of
tribal communities schemes like, deve-
lopment of communications. construc-
tion of marketing sheds, development of
cottage industries etc. were continued.
In matters of health and housing of
Scheduled Castes and Scheduled Tribes,
schemes relating to drinking water sup-
ply. housing etc. were taken up.

of Scooters Quota for

Manipur

Allotment

5419. SHRI M. MEGHA-
CHANDRA : Will the Minister of
INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the quota of scooters allotted
for Maniour during the vears 1969-70
and 1970-71 and the number of appli-
cants on the waiting list till date :

(b) whether the whole quota
to the Government employees
Rs. 300 and above: and

goes
drawing

(¢) if so, the reasons for not setting
apart quota for the public and for those
employees drawing less than Rs, 300
per month?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) The
present quota of scooters for the Govt.
of Manipur is 10 Lambretta and 10
Vespa Scooters per quarter.  This
quota is expected to remain_unchanged
during the year 1970-71. The Govt.
of Manipur have stated that 381 appli-
cations for the allotment of scooters
are pending with them upto date.

(b) Yes, Sir.

(c) According to the Govt. of Mani-
pur, their quota is not adequate to
meet the demand of the Govt. em-
ployees. It is for this reason that a
minimum pay of Rs. 300/- p.m. has
been prescribed by that Govt. for the
purpose of eligibility for allotment of
scooters out of the State Govt. quota.
The general public can buy scooters by
registering their requirements with the
dealers.

Since there is no separate dealer of
scooters in Manipur, no separate quota
of scooters has been set apart for the
public in that State. They have to get
their orders booked with the dealer in
the neighbouring State, nearest to their
place of residence, and wait for their
turn.

Pulp Factory in Coimbatore District

5420. SHRI K. RAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that a pulp
factory has been started by the South
India Viscose Company in Coimbatore
District ;

(b) the production capacity of the
new factory and the total investment
therein ;

(c) whether any financial institution
of the Central Government has advanc-
ed any loan to this factory ; and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) Yes, Sir.

(b) The licensed capacity is 21,600
tonnes per year. The total cost of
project as intimated by the company is
about Rs. 11 crores.
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(c) and (d). The information is

being collected and will be laid on the
Table of the House.

Small Scale Industries

5421. SHRI K. RAMANI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the defi-

nition of Small Scale Industrial Units
has been changed by Government
recently ;

(b) if so, the reason for the change ;
and

(c) how it has helped the Small
Scale Industrial units to improve their
lot ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) No, Sir.

(b) and (c). Do not arise.

Posting of Additional Staff at Cooch
Behar Railway Station (N. E. F. Rly.)

5423. SHRI B. K. DASCHOU-
DHARY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether in view of the huge pas-
senger traffic at Cooch Behar Station
and in addition to normal running of
trains, one extra local train known as
Shuttle Service between Cooch Behar
and Alipurduar Junction proposed to be
operated very soon, his Ministry will
consider to strengthen the Cooch Behar
Railway staff in all its field of activities;

(b) whether it is a fact that the post
of a Head Ticket Collector was sanc-
tioned for Cooch Behar Station (Metre-
gauge) but not implemented owing to
uncompromising attitude of the District
and. Divisional Officers ;

(c) whether the said post would be
filled up immediately ; and

(d) whether the employees belong-
ing to the Scheduled Castes would be
preferred for posting at Cooch Behar
Station ?

THE MINISTER OQF RAILWAYS
(SHRI NANDA) : (a) to (d). The
information is being collected and will
be laid on the Table of the Sabha.
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New Industrial Licensing Policy

5424. SHRI B. K. DASCHOW-
DHURY : Will the Minister of INDUS-
TRIAL DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to s

(a) whether the new  Industrial
Policy announced by Government in
the month of February, 1970 was chal-
lenged in the law courts on grounds of
discrimination ; and

(b} if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER Ce INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) No, Sir.

(b) Does not urise.

Development of Cooch-Behar Railway
Station (North-East Frontier Railway)

5425. SHRI B. K. DASCHOW-
DHURY : Will the Minister of RAIL-
WAYS be pleased to state :

{a) the details of planning of New
Cooch Behar Railway Station since its
inception with total land acquired.
money spent and proposed to be spent ;

(b) whether the follow-up of the
plan for construction of the said station
has been made und. if not, the reusons
therefor :

(¢} whether it was originally propos-
ed to have one Loco Shed and Loco
Garrage ; and

(d) whether a portion of the Admi-
nistrative Office mainly Accounts Office
of the Mortheast Frontier Railway will
be located at New Cooch Behar?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). At
New Cooch Behar Railway Station, the
usual facilities as are required for a
station of this standard, which include

the station building, platform, service
buildings, siafl quarters, health unit,
goods shed, goods platform etc., were

planned and also provided when the

B.G. rail link was opcned.

Total land ucquired at this station is
3?(Ih.5 acres at 4 cost of Rs. 12,75
lukhs.
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(c) Original proposal was for a Loco
Shed only, which was also subsequently
modified to provision of only stabling
facilities.

(d) There is no such proposal.

Posts of Assistant Station Masters
allotted to Cooch Behar Station (North-
east Frontier Railway)

5426. SHRI B, K. DASCOW-
DHURY : Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 7167
on the 22nd  April, 1969 regarding
Cooch Behar Station (Northeast Fron-
tier Railway) and state :

{a) whether all the three posts of
Assistant Station Masters in Grade
Rs. 205-280 allotted to Cooch Behar
Station  (Metre-gauge Line) of the
Northeast Frontier Railway have been
maintained and the names of those
Assistant Station Masters; and

(b)Y if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) and (b). Infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course.

Creation of Ex-Cadre Post of a Resi-
dent Representative in Delhi Office of
Hindustan Steel Ltd.

5427, SHRI GADILINGANA
GOWD : Will the Minister of STEEL
AND HEAVY ENGINEERING be
pleased to state :

{a) whether uny supericial ex-cadre
post of a Resident Representative has
been created in the Delhi office of the
Hindustan Sicel Limited ;

(b} if so, what particular purpose it
serves at the huge cost of the Hindustan
Steel Linited ; and

_ (c) the total expenses likely to he
incurred for that post including all
perquisites and establishment?

THE DEPUTY MINISTER IN
THE MINISTRY OFF STEEL AND
HEAVY ENGINEERING (SHR1
MOHD. SHAFI QURESHIY : (a) 1o
(c), A post of Resident Representa-
tive at Delhi was sanctioned by Hindu-
stan Steel Limited  in Junuary, 1969
atter a careful consideration of their
needs so that their interests and reguire-
ments in so far as these ure connccted
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with various governmental agencies,
foreign embassies and commercial orga-
nisations at Delhi, could be looked after
by a senior and experienced Officer.
‘The total expenditure on the present
incumbent of this post and his personal
staff would come to about Rs. 52,900
per annum.

Criticism of Government for Checking
the Growth of Private Sector

5428. SHRI GADILINGANA
GOWD

SHRI MUHAMMAD

SHERIEF :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether the President of the
International Chamber of Commerce,
Dr. Bharat Ram, charged Government
on the 17th Junuary, 1970 in Ahmeda-
bad with checking the growth of private
sector in the name of socialism ; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) Yes. Sir.

th) Government’s policy relating  to
the respective roles of the public and
the private scctors in the economy has
been clearly ser out in the Industrial
policy Resolution, 1956, In the light
of the developments in the industrial
field subsequent to 1956, Government
has given a further orientation to its
policy in the recent announcement made
relating to changes in industrial licens-
ing and in the matter of assistance by
public financial institutions. Govern-
meni's intention is to broaden the entre-
prencurial base in the country by giving
sufficient scope and freedom for the
small and medium entreprencurs, while
at the same time, controlling the expan-

sion of clearly—proven areas of  con-
centration of cconomic power.
Issue of Licences for Sefting up of

Industries in Silchar (Assam)

5430. SHRT JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
he pleased to state :
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(a) the number of licences granted
during the last three years for setting up
industries in the Silchar area of Assam ;

(b) the industrial classification of the
licences granted ;

(¢) the valuc of licences granled

industry-wise ; and

(d) the names and particulars of the
industrial groups which have been
granted licences ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (d).
During the last threc years ending on
31st December, 1969, 8 licences and
one letter of intent were issued for the
State of Assam. Of these, one licence
was granted o Messrs. Union Flour
Mills for manufacture of  wheat
products in the Silchar area of Assam.
This licence is for a capacity of 12,000
tonnes per annum. The licensee does
not belong to any large industrial
aroup.

Removal of Ban on Setting up of Fresh
Production Capacities in Induostries

SHRI RABI RAY :
SHRI SHIVA CHANDRA
JHA :

5431,

Will the Minister of INDUSTRIAL
DEVELOPMENT, ° INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fuct that Govern-
ment have lifted the ban on setting up
of fresh production capacities in indus-
trics  where adequate capacity had
already been licensed : and

(h) if so, the details thercof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
tSHRI F, A. AHMED) : {a) and (b).
Before the announcement of the modi-
fied industrial licensing policy, Gavern-
ment used to annually draw up lists of
industrics in respect of which licence
applications  were to be  ordinarily
rejected without reference to the Licen-
sing Commiltee,  These "hanned” lists
normally comprised (a) items reserved
for the development cxclusively in the

small scale sector ; and (b) items  for
which adequate capacity had been
licensed.  As per the modified policy,
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the various industrics which would
have found a place in the ‘banned’
list for the small scale sector have been
statutorily reserved for that sector, vide
notifications No. S.0. 173/IDRA/29B/
70/1 dated the 19th February, 1970
and No. S.0. 912:IDRA/29B/70/3
dated the 28th Februaxrv. 1970 copies
of which have alreadv been laid on the
Table of the House as cnclosures to the
answers given to Unstarred Questions
Mo. 311 and 3819 on the 24th
February, 1970 and 24th March, 1970
respectively. Further, since Government
have decided to raise the exemption
limit for the purpose of licensing from
Rs. 25 lakhs to Rs. 1 crore subject to
certain conditions, and also given free-
dom to the existing undertakings with
assets up to Rs. 5 crores to expand by
Rs. 1 crore, subject to certain condi-
tions, the earlier concept of the ‘banned’
list from the viewpoint of licensed capa-
city would have very limited application
in the new policy. Government have,
therefore, decided that the ‘banned’ list
for the purpose of capacity would not
be operative for a period of six months,
as an experimental measure. Govern-
ment will, however, watch the situation
as it develops and will, through appro-
priate action, discourage the undue
flow of resources into the establishment
of manufacturing capacity for non-
essenidal or luxury goods.

Rise in Prices of Batteries for cars/
Motor-Cycles/ Scooters

5432, SHRI V. NARASIMHA
RAO : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTER-
NAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether the prices of batteries
used in cars, motor-cycles and scooters
are proposed to be raised :

(b) if so, the reasons therefor; and

() whether Governmeny have given
permission to the manufacturers to
increase the prices ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
According to the announcement issued
by the Indian Batteries Manufacturers
Association, published in the news-
papers, lead-acid batteries manufac-
turers had decided to increase with
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effect from 1-2-70, the prices of bat-
teries for cars, buses, trucks, tractors,
motor cycles, scooters and other appli-
cations. The reason attributed for this
is the increase in prices of main raw
materials required for the manufacture
of lead-acid batteries.

(c}y In the absence of price control
on batteries. the need for secking Govt.'s
permission for price increase does not
arise,
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Rise in Prices of Paper after Decon-
trol

MADHU LIMAYE:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

5435. SHRI

attention

(a) whether Government's
in paper

has been drawn to the rise
prices after decontrol ;

(b) whethgr before restoring to de-
control, Government ensured adequate
supply from  increased  indigenous
production or increased imports;

e} if not, the reason for this lapse
of not anticipating scarcity conditions
and rise in prices ; and

(d) what short term and long term
steps do Government propose 1o take
to bring down prices and increase
supplies ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) Yes. Sir.

(b} and (c). At the time of the de-
control of paper prices in 1968, the
demand and supply position was fairly
evenly balanced. But in order to stimu-
late the further growth of paper
industry to catch up with the anticipated
rise in the demand, the prices were
decontrolled.
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(d) In order to increase the produc-
tion of paper, a proposal to increase the
production of paper quickly in the exist-
ing mills by speeding up the machines
and by providing balancing equipment,
is under consideration of the Develop-
ment Council for Pulp, Paper and Allied
Industries, The recommendations of
the Development Council are awaited.

An Ad-Hoc Committee has been set
up consisting of the representatives of
the Government and Paper Manufac-
turers, Paper Traders and Consumers
to look into the complaints about over-
charging, change in the nomenclature
and shortage of paper of substance
below 60 gsm. etc. and suggest ways
and means of eliminating these.

Government have also decided to set
up a Corporation in the public sector to
manufacture paper which may help to
bring down prices of paper. The Cor-
poration is expected to take up the
implementation of some projects for
the manufacture of paper during the
current financial vear.

Non-Governmental Body to Fix Priori-
ties and Draw Lines for Indusfrial Re-

search and Development

5436. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS

be pleascd to state :

(a) whether it is a fact that the
Science Writers' Association at its
meeting held on the 12th March, 1970
suggested for setting up a non-Govern-
mental body to fix priorities and draw
up lines for industrial research and
development ; and

(b} if so, the reaction of Govern-

ment thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
{(SHRI F. A. AHMED) : (a) It is
reported that no specific suggestions
relating to the setting up of a non-
Governmental Body to fix priorities and
draw up lines for industrial research
and development were considered or
recommended by the Science Writers®
Association at its meeting held in
March, 1970.

(b) Does not arise.
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Payment of less running allowances to
guards of Tinsukhia Division (North-
cast Frontier Railway)

5441. SHRI JHARKHANDE RAI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Guards of Tinsukhia
Division of the MNortheast Frontier Rail-
way are getting less Running Allowance
since 1st December, 1968 than under
the old rule due to elimination of pre-

departure detention previously allowed
to them;

(b)whether there are a number of
short-branches in Tinsukhia Division
between 3 and 40 K. Ms. where Guards
have to work for 14 hours at a stretch
including shunting operation and earn
only double the actually Kilometrage
run which does not even protect mini-
mum 160 K.Ms, per day;

{c) whether the Guards of LLO Hd.
Qr, of Tinsukhia Division earn only 6
K. Ms, per roster-day in the average and
the Running Allowance of Rs, § per
month, and if so, the reason why the
minimum day’s mileage of 160 K.Ms. is
not being protected by the Zonal Rail-
way : and

(d) the steps being taken to protect
their minimum mileage per day?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). Govern-
ment’s attention has been drawn to the
fact that there are sections on the North
East Frontier Railway on which, as a
result of introduction of the new rates
and rules of Running Allowance with
effect from 1-12-1968, Guards are earn-
ing comparatively less Running Allow-
ance. In the case of one of these sec-
tions. orders have been issued that Run-
ning Staff working on that section should
be paid Running Allowance at the rates
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and on the basis of the rules existing
prior to 1-12-68, inflated by the appro-
priate percentage sanctioned for payment
of arrears for the period from 1-3-68 to
30-11-68. The position regarding simi-
lar other sections of the North East
Frontier Railway is under investigation.

Denial to Guards of Upgradation of
Parcel Express Trains on North East
Frontier Railway

5442. SHRI JHARKHANDE RAL:
Will the Minister of RAILWAYS be

pleased to state :

(a) whether it is a fact that the
Guards of the North East Frontier Rail-
way have been denied upgradation of
Parcel Express trains while the other
Zonal Railways have since implemented
the scheme;

(b) whether it is also a fact that the
Northeast Frantier Railway has changed
its nomenclature in the Time Table to
“parcel-mixed trains” to snatch the due
rights of the Guards;

(c) whether it is further a fact that
there are many trains called exclusively
Parcel Express trains, e.g. on the 3rd
October, 1969 Up Parcel Express lrain
was worked by a Guard of ‘C’ Grade,

which left SGUJ at 07.25 hours and
arrived Alipurduar Junction at 22.35
hours;

(d) whether the Military Specials

carrying troops which run {Fequently
over the Northeast Frontier Railway are
being worked by Guards ‘C Grade
instead of ‘B’ Grade; and

(e) if so, the action being taken to
overcome the above problems and, if
no action has been taken, the reasons

therefor?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (e), Infor-
mation is being collected and will be
laid on the Table of the Sabha.

Effect of labour trouble on Industrial
Production

5443, SHRI D_N. PATODIA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to state :

(a) whether Government's attention
has been drawn to the fact that the
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trade union rivalries have been affect-
ing the production of industrial goods
in the country through go-slow tactics
and resorting to sabotage and idle talk;

(b) whether any survey has been
mgde to assess to what extent the triple
evils have accounted for impeding the
growth of the industry; and

(c) if so, the details thereof and, if
not whether such a survey will be
undertaken shortly ?

THE MINISTER OF INDUSTRI-
AL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) There is
ne indication of industrial production
having been adversely affected because
pf labour situation. In fact, indices of
industrial production, with the year
1960 as base equal to 100, registered
increase and during Junuary—Septem-
ber of the years 1967, 1968 and 1969
were 151.6, 159.5 and 171.1 respec-
tively.

(b) and (c). In view particularly of
the industrial production trend,, as also
generally otherwise, there is no case for
undertaking any survey of the effect of
labour situation on industrial produc-
tion.

Growth of Export-oriented Indostries

5444, SHRI D. N. PATODIA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be
pleased to state :

(a) whether Government have watch-
ed the progress made in the growth of
those industries which are export-
oriented;

_(b) if so, whether some of the indus-
tries have not been able to rise to the
exgec:anon of meeting increased exports;
an

(c) if so, the names of such indus-

tries and what incentives have been
planned to boost their growth?
THE MINISTER OF INDUS-

TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) Yes, Sir.
The Government through the Chief
Controller of Imports and Exports and
other agencies and the Export Promo-
tion Councils make a periodical review
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of the progress and performance of

export-oriented industries and units.

(b) and (c). The exports of indus-
trial products have generally shown
substantial growth rate during the last
three years, During 1968-69 these cx-
ports by more than 1009 over those in
1967-68; during 1969-70 the increase
is expected to be nearly 30% over
1968-69, According to present indica-
tions, a satisfactory rate of growth
should continue, provided certain diffi-
culties relating to raw-material supplies,
shipping and the like are removed.
Necessary orientation has also been
given and will continue to be given, in
Govt.’s policies to encourage and facili-
tate exports by industrial units as far
as possible,

Duty hours of Coach Attendants on
Indian Railways

5445, SHRI RAMAVATAR SHAS-
TRI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that duty
hours of Coach Attendants were less at
the time when the Coach Attendant
system was introduced on the Indian
Railways than these are at present;

(b) whether it is also a fact that
their duty hours and items of work have
been increased now;

(c) if so, the details of their com-
parative duty hours and items of work
for the said two periods and the reasons
for increasing them;

(d) whether Government propose to
increasc their pay-scales keeping in view
their hours of work and work-load; if
so, by when; and

(e) if not, the reasons thercfor?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (e). Infor-
mation is being collected and will be
laid on the table of the Sabha.

Posting of Coach Attendants in First
Class compariments on certain trains

5446. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that Coach-
Attendants have not been posted in the
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Samastipur first class compartment of
the Assam Mail, the Gaya First-Class
compartment of the Kalka Mail and
similar other compartments of other
trains as a result of which passengers of
the First Class compartments have to
face various types of difficulties;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
by Government in the matter?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, but Con-
ductors and TTEs working the trains
and Train Guards look after the com-
forts of First class passengers travelling
in these coaches.

(b) Coach Attendants are provided
in full corrider type First class coaches
only. No Coach Attendants are provid-
ed in bicomposite First and Third
class coaches which have and Third
class accommodation.

(c) Does not arise,
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Meeting of Punjab, Haryana & Delhi
Chamber of Commerce

5453, SHRI CHENGALARAYA
NAIDU : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that in a
meeting of the Punjab, Haryana and
Delhi Chamber of Commerce held
recently, a plant to accelerate develop-
ment due to the striking rate of growth
during the sixties in Punjab, was dis-
cussed;

(b) whether due to the favourable
industrial and agricultural development
which has been the fastest and also
trained manpower and transport facili-
ties, industrialists are thinking of deve-
loping some new industries in that
State; and
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(¢) if so, whether the Centre has
agreed to help them in setting up the
industries?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) It is
understood that no such meeting of the
Punjab, Haryana and Delhi Chambers
of Commerce took place recently.

(b) Government have no informa-
tion.

(c) Does not arise.

of Delhi Division of Northern Railway

5455. SHRI SHASHI BHUSAN :
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 2245 on the
5th August, 1969 regarding combined
Seniority List of Assistant Station Mas-
ters of Delhi and Ferozepur Divisions
and state :

(a) whether it is a fact that the
Assistant Station Masters' and Station
Masters of the Delhi Division, appointed
in 1946 and afterwards, have not been
confirmed so far despite the orders
issued by the Railway Board in May,
1969; and

(b) how much time it will take to
finalise the seniority and confirmation
lists?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Yes.
Based on the orders issued by the Rail-
way Board in May, 1969, a provisional
seniority list of Assistant Station Mas-
ters of Delhi and Ferozepur Divisions
wag issued on 5.1.1970 calling for objec-
tions from the concerned staff. Repre-
sentations from the staff of Ferozepur
Division have not yet been received. The
final seniority list will be published after
the objections have been considered.
Confirmation of the staff will be made
after their seniority is finalised.

Posts of permanent and temporary Sta-
tion Masters and Assistant Station
Masters on Railways

5456, SHRI SHASHI BHUSHAN :
Will the Minister of RAILWAYS be
pleased to state the total number of
permanent and temporary posts of
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Station Masters and Assistant Station
Masters on Indian Railways, Grade-wise
and Division-wise?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : The requisite infor-
mation was laid on the table of the
Sabha on 21-11-69 in fulfilment of the
assurance in reply to Unstarred Question
No. 8533 dated 6-5-1969.

Hindi versions of Railway [Establish-
ment Codes and Establishment Manoal
Books

5457. SHRI SHASHI BHUSHAN :
Will the Minister of RAILWAYS be
pleased to state :

(a2) whether the Railway Establish-
ment Code Vol, I and Vol. II and the
Establishment Manual Books are suppli-
ed to the Station Masters for guidance
of the staff;

(b) if not, the reasons therefor;

(c) whether these books have been
translated in Hindi and simplified for
the guidance of staff; and

(d) if not, when the Hindi versions
of these Books will be made available?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) Station Masters are not required
to refer to Indian Railway Establishment
Codes, Vol. I & II and the Indian Rail-
way Establishment Manual for their day-
to-day work. Important orders in esta-
blishment matters are published in the
Railways local gazettes which are sup-
plied to all station masters,

{c) and (d). The translation work
of the Indian Railway Establishment
Codes, Vol, 1 & TI being statutory rules
has, under the prescribed procedure,
been entrusted to the Official Language
(Legislative) Commission, Ministry of
Law., The Hindi translation of the
Establishment Manual, has since been
completed by the Central Hindi Direc-
torate and the printing of the same will
be undertaken after the Establishment
Codes Vols. I & II are printed in Hindi.

Grievances of Al India Raflway Com-
mercial Clerks’ Association

5458. SHRI KIRUTTINAN : Will
the Minister of RAILWAYS be pleased
to state:
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(a) whether the representafives of
the All India Railway Commercial
Clerks' Association had met the Prime
Minister on the 27th August, 1969 and
the then Minister for Railways on the
29th August, 1969 and presented their
grievances to them; and

(b) if so, the action taken to redress
the grievances of the Commercial
Clerks?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) The representa-
tives of the All India Railway Commer-
cial Clerks Association met the Prime
Minister on 27-8-69 and presented a
memorandum listing their grievances.
No record is available to show that any
delegation on behalf of this association
met the then Minister for Railways on
29-8-1969. However, a memorandum of
grievances of Commercial Clerks was
received by the former Minister of Rail-
ways on 29-8-1969.

(b) The demands of the Commercial
Clerks for revision of scales of pay and
other conditions of service have been
examined in the past and Government
could not agree to any large scale revi-
sion of the pay scales and other condi-
tions of staff of any category, in view
of the repercussions on the other cate-
gories of staff. However, a pay com-
mission is shortly to go into the service
conditions of all the categories and the
case of commercial clerks will also
receive consideration.

Selections for Posts of Commercial
Clerks in Madural Division

5459. SHRI KIRUTTINAN : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether there was a selection of
Commercial Clerks in the Madurai Divi-
sion in grade Rs. 250—380 in February,
1969 and whether juniors were selected
prejudicing the seniors and whether
there was any victimisation of any of
the participants in the selection only for
having taken part in the one day token
strike on the 19th September, 1968 ; and

(b) whether it is a fact that 6 peo-
ple including juniors were selected over-
looking the number of people called for
the said selection?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). Six
suitable persons were empanelled in a
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selection held in February, 1969. There
was no victimisation; in the normal
course of selection one candidate was
superseded.

Higher Grades for Commercial Clerks
on Southern Railway

5460. SHRI KIRUTTINAN: Wil
the Minister of RAILWAYS be pleased
to state:

(a) the number of Commercial
Clerks in each Division of the Southern
Railway as on the 31st December, 1969;

(b) the percentage of higher grades
sanctioned for them;

(c) the number of Commercial Clerks
working in those grades as on that date
in each Division; and

(d) whether the sanctioned percent-
age is being kept in each grade and, if
not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). Infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course.

Expenditare on Coal and Programme of
Dieselisation of Railways
5461. SHRI R. K, BIRLA: Will the
Minister of RAILWAYS be pleased to
state:

(a) the total quantity of coal pur-
chased by the Railways during the last
three years, year-wise, and the amount
paid on this account;

(b) whether the Railways have un-
dertaken a programme of dieselisation
in order to make minimum use of
coal; and

(c) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Information is
being collected and will be laid on the
Table of the house in due course.

(b) and (c). It will not be correct to
say that dieselisation programme of Rail-
ways has been undertaken in order to
make the minimum use of coal, Dieseli-
sation has been undertaken in accor-
dance with traffic needs, because of its
distinct operational advantages over
steam traction and its superiority in
quickly building up capacities for addi-
tional traffic,
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Couversion of Metre Gauge Lines into
Broad Gaoge L;ll: during Fourth

5462. SHRI R. K. BIRLA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railway Administra-
tion has formulated a programme dur-
ing the Fourth Plan for the replace-
ment of metre gauge lines by broad
gauge ones;

(b) if so, the details thereof for each
year of the Fourth Plan period; and

(c) whether the Delhi-Ahmedabad
metre gauge line will be covered under
the Fourth Plan and, if so, in how
many stages, yearwise?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) A perspective
plan has been prepared for taking up
the conversion to broad gauge of about
3000 Kms. of important arterial metre
gauge trunk routes, where the existing
metre gauge lines are even now run-
ning to near saturation limits.

(b) The conversions to be taken up
in the Fourth Plan have not yet been
finalised.

(c) The Delhi-Ahmedabad metre
gauge section is at present not includ-
ed in the perspective plan of gauge con-
versions,

Double Railway Line between Delhi
and Rewari Junction

5463. SHRI ABDUL GHANI
DAR: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that his Minis-
try has a proposal for doubling the track
between Delhi and Rewari Junction on
the Northern Railway to tide over the
existing difficulties ;

(b) whether it is also a fact that
steps to construct a bridge over Sahbi
Nadi between Pataudi and Khalilpur
Railway Stations is in hand in order to
complete the scheme for linking this
Section with double line upto Rewari;

(c) if so, when the scheme will be
completed; and

(d) if the replies to parts (a) to (c)
above be in the negative, the reasons
therefor ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). On the
82 KM long Delhi-Rewari section,
double line is already available except
for the portion of 30 KM between
Khalipur_and Garhi Harsaru. Engineer-
ing-cum-Traffic survey is in progress for
doubling the single line portion which
includes the bridge over Sabi Naddi. On
receipt of the the survey report, doubl-
ing of the line can be considered if
found justified by traffic and financial
considerations.

Halt Station between Jhanjharpur and
Tampuria Stations (N. E. Railway)

5464. SHRI SHIVA CHANDRA
JHA : Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the pre-
liminary survey works have been com-
pleted for making a halt station near
village Deep between Jhanjharpur and
Tampuria Stations, North Eastern Rail-
way;

(b) if so, the further steps taken for
expediting the construction of the halt;
and

(c) if no further steps have been
taken in the matter, the reasons there-
for?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) The proposal for
opening a halt near Deep village has
been examined and not found feasible
as the proposed halt would deal mostly
with passengers now dealt with at
adjacent stations and incur recurring
financial loss.

(b) and (c). Do not arise,
Shifting of Everest Cycles Ltd., from
Assam

5466. SHRI R. BARUA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether the Everest Cycles Limi-
ted of Gauhati is proposing to shift its
business to Calcutta and out-side
Assam;

(b) whether his Ministry has received
any application in this regard and

(c) if so, the reaction of Government
thereto and the reasons for the com-
pany desiring to shift?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (c).
No proposal has so far been received
by Government from the Everest Cycles
Limited of Gauhati for shifting its fac-
tory to Calcutta.

Representation from Shareholders .of

M/s. Alembic Glass Industries Limited,

Baroda against Company’s Board of
Directors

5467. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTER-

NAL TRADE AND COMPANY AF-
FAIRS be pleased to state :

(a) whether Government have receiv-
ed a representation from shareholders of
M/s Alembic Glass Industries Limited,
Baroda making certain serious charges
against the Company’s Board of Direc-
tors;

(b) if so, the details thereof ; and
(c) the action taken thereon?

THE MINISTER OF INDUSTRI-
AL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F, A. AHMED) : (a) A repre-
sentation has been received making cer-
tain allegations against the Company’s
Board of Directors.

(b) The allegations are:—

(1) that the company proposes to
make an investment of Rs. 1.50
crores in the shares of M/s.
Neomer Limited, a newly incor-
porated company and that such
an investment would be prejudi-
cial to the interests of the com-
pany;

(2) that the company proposes to pay
to its Board of Directors remu-
neration to the extent of 74% of
the net profit consequent to the
expiry on 31-12-1969 of the term
of its Managing Agents, M/s.
Nishechi Services, with a view
to benefitting most of the present
directors who are alleged to be
the partners in the erstwhile firm
of Managing Agents. It has also
been alleged that the notice
under Section 640B was not pro-
perly published inasmuch as it
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did not give information regard-
ing directors to be remunerated
and the proportion in which they
would receive remuneration;

(3) that with payment of the afore-
said remuneration to the Board
of Directors, the management of
the Company would become
costlier than it was under the
management of the Managing
Agents;

(4) that the company has made cer-
tain undesirable inter-company
investments.

(c) As regards (1), no application
under Section 372 for such an
investment has been received so
far by the Government.

As for (2) and (3), the Com-
pany Law Board has received
the requisite application under
section 310 of the Companies
Act, which is under its conside-
ration.

As for (4), some instances have
been mentioned in the represen-
tations and these are being gone
into.

Financial Loss to a Guard Grade ‘A’
of Danapur Division (Eastern Railway)

5468. SHRI ISHAQ SAMBHALI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that under
the existing rules all Mail/Express trains
are required to be worked by Guards
Grade ‘A’;

(b) whether it is also a fact that a
Guard Grade ‘A’ of the Danapur Divi-
sion (Eastern Railway) at Mughalsarai
is deputed to work Goods Trains put-
ting him into financial loss of Running
Allowance to which he would have been
entitled if he had worked his proper
Mail/Express trains;

(c) whether it is further a fact that
the said Guard has been suffering this
financial loss for the last three years and
no cash compensation for the shortfall
has so far been arranged; and

(d) if so, what arrangements have
been made to compensate him financial-
ly and if no action has been taken in
the matter, the reasons thereof?
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THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes.

(b) to (d). Information is being col-
lected and will be laid on the Table of
the Sabha.

Recognition of Unions

5469. SHRI ISHAQ SAMBHALI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that a Third
Pay Commission has been set up for
the revision of pay scales of the Cen-
tral Government employees;

(b) whether it is also a fact that out
of the 14 lakhs Railway employees, only
4 lakhs are represented by the two re-
cognised Federations, e.g., the National
Federation of Indian Railwaymen and
All India Railwaymen’s Federation;

(c) whether it is further a fact that
categorical Associations are existing in
the Railways who claim a commanding
majority of their representations;

(d) whether the National Federation
of Indian Railwaymen is not a register-
ed union under the Indian Trade Unions
Act, 1926;

(e) if so, the reasons for recognising
the said National Federation of Indian
Railwaymen; and

(f) whether the Railway Administra-
tion is considering to give opportunity to
the categorical Associations to be heard
before the said Pay Commission and,
if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The Government
have decided to set up such a Commis-
sion.

(b) No, Sir.

(c) Though it is a fact that several
category-wise Unions/ Associations func-
tion on Railways, the Government have
no precise information in regard to their
representative character.

(d) It is understood that this Fede-
ration was originally registered under
Trade Unions Act, which was not later
renewed.

(e) This Federation enjoys only ne-
gotiating facility with the Railway Board
and has not been given any formal “re-
cognition” by the Government.
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(f) If and when the Commission is
set up, it is for the Commission to
evolve its procedure.

Setting up of Hotels by Railways

5470. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
that the world over the trend now is
for more and more transport companies
to operate hotels and subsidiary under-
takings;

(b) whether it is also a fact that the
indian Railways have found it difficult
in the last few years to make two ends
meet in the traditional operations;

(c) whether it is also a fact that there
is a marked shortage of good hotels in
India and that to make good this defi-
ciency, Government have offered liberal
incentives to the hotel industry such as
provision of loan upto 60 per cent of
fixed assets, tax holiday for six years,
ete., and

(d) if so, whether Government would
consider the possibility of the Indian
Railways setting up a chain of hotels
especially in view of the fact thar the
Railways already have a countrywide or-
ganisational network and also have ex-
perience of operating Retiring Rooms
and running Catering services?

THE MINISTER OF RAILWAYS
(SHRI MANDA): (a) No, except that
one or two International Airlines are
linked with International Hotel Chains.

(b) Yes. The position regarding sur-
plus or shortfall in the revenues of
Indian Railways since 1964-65 has been
as under :—

Figures in thousands

Year of Rupees. Surplus

(+) or Shortfall (--)
1964—tis {+) 13,1847
1965—66 (+) 18.56,23
1966—1i7 (—) 1B,27,17
1967—08 (—) 31,52,92
1968—6g (=) 7.8567
1969—70

(=) 12,55,37
(Estimated)
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(c) It is a fact that there is a short-
age of good hotel accommodation in
the country. Government have for
this purpose offered special incentives to
the private sector to encourage the flow
of capital into the hotel industry, includ-
ing substantial tax reliefs; liberal depre-
ciation rates; grant of development re-
bate; priority consideration for all needs
of the hotel industry, sale of Govern-
ment owned land in Delhj area at con-
cessional rates and financial assistance
under the Hotel Development Loans
Scheme.

(d) The Railways have no such pro-
posal.

Theft Cases in Bhilai Steel Plant
5471. SHRI  VIRENDRAKUMAR
SHAH :

SHRI P. C. ADICHAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to state :

(a) whether his attention has been
drawn to an article published in the
Current Weekly dated the 17th January,
1970 under the caption, “Bhailai Steel
Plant Theft; allegations against Staff
Police and Company Customers™;

(b) whether it is a fact that the Bhilai
Steel Plant has been a victim of large
scale thefts and that these thefts are said
to be daily occurrences and have cost
the Plant several crores of rupees during
the last few years;

(¢) whether it is also a fact that cer-
tain members of staff of the Bhilai Steel
Plant, the Police and Security Staff and
and certain customers of the company
are involved in the above thefts; and

(d) whether an enquiry would be
made into the above allegations and the
findings, including the estimated loss
suffered on this count so far laid on
the Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHA-
FI QURESHI): (a) Yes, Sir.

(b) to (d). The information is being
collected and will be laid on the Table
of the House.
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Harassment ¢o III Class Passengers Buy-
ing Tickets at Mudkhed, Himayat-Na-
gar, Adilabad Stations (S. C. Rly.)

5472. SHRI DEORAO PATIL : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the III
class passengers are forced not to pur-
chase tickets, bv some goonda elements
on Mudkhed, Himayatnagar and Adila-
bad Stations on the metre-guage line of
the South Central Railway as a result
of which passengers have to go without
tickets and the Ticcket Collectors and
those goonda elements harass the public
and take the money ; and

(b) if so, the reasons for which no
action has so far been taken in this
regard ?

THE MINISTER OF RAILWAYS
{SHRI NANDA): (a) Such cases have
not come to notice.

(b) Does not arise.

Provision of Platform, at Stations on
Yeotmal Murtajapur Section of Central
Railway

5473. SHRI DEORAO PATIL: Wil
the Minister of RAILWAYS be pleased
to state:

(a) the number of Stations on the
Yeotmal-Murtajapur Section of the Cen-
tral Railway, which are 25 years old
and no platform has so far been pro-
vided there; and

(b) the reasons for not providing any
platform at those stations so far?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Nil, as all sta-
tions numbering 18 are provided with
platforms,

(b) Question does not arise.

Electrification of Railway Stations on
Yeotmal-Murtajapur Section of Central
Railway

5474. SHRI DEORAO PATIL: Will
the Minister of RAILWAYS be pleased
to state:

(a) the number of stations on the
Yeotmal-Murtajapur narrow-gauge line
of the Central Railway, which were
opened more than 25 years ago but have
not so far been supplied with electricity,
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though the villages and towns on the
said Section have since been electrified;
and

(b) the reasons for not providing
electricity to those stations?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) There are in all
18 stations on Yeotmal-Murtajapur nar-
row gauge section which have not been
provided with electricity so far.

(b) It has not been possible to elec-
trify these stations so far, as the owners
of this line, viz. Central Provinces Rail-
way Co. Ltd. have expressed their ina-
bility to provide the funds for such im-
provements.

Allotment of Funds to Maharashtra for
Scholarships to Adivasi Students

5475. SHRI DEORAO PATIL: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) the funds allocated by the Cen-
tral Government to the Maharashtra

Government for the current financial
year to enable that State to award
scholarships to those Adivasi Students

who are receiving education in colleges;

(b) whether it is a fact that scholar-
ships have been awarded to those stu-
dents who do not belong to the Sche-
duled Tribes as per existing order; and

(c) if so the and details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI)
PHULRENU GUHA) : (a) A sum of
Rs. 1.35 lakhs is likely to be provided
for 1970-71.

(b) No, Sir.
(c) The question does not arise.

reasons

Construction of a Railway Line from
Chanakha to Wun in Yeotmal District
(Maharashtra)

5476. SHRI DEORAO PATIL: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have since
completed the survey work relating to
the construction of a Chanakha-Wun
Railway line in Yeotmal District of
Maharashtra;
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(b) if so, the details thereof; and

_ (c) the time by which the construc-
tion of this Railway line will be com-
pleted?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to éi‘:). Prelimi-
nary Engineering and Traffic Surveys
for the construction of a railway line
from Chanakha to Wani have been
sancioned and are in progress. Further
consideration to the proposal will be
given after the results of the surveys
become available,
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¥ fagr mar & Y ®WT 929 @ @7 ™I
2 | [warm & v mn o Ifed den
ow #1-31/28/70]

Wells for Harijans durlng Gandhi Cen-
tenary Y

5481. SHRI BENI  SHANKER
SHARMA: Will the Minister of LAW
AND SOCIAL WELFARE be pleased
to state:

(a) the number of wells dug or pro-
vided during the Gandhj Centenary Year
for Harijans by the Central or State
Governments or by, or through, other
private agencies;

(b) whether any other schemes have
been introduced for the uplift of Hari-
jans in this vear; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI) PHUL-
RENU GUHA) : (a) to (c). The in-
formation is being collected from the
State Governments and Union Territo-
ries and will be laid on the Table of
the Sabha as soon as available.

Holding of Competitive Examinations in
Hindi and other Regional Languages

5482. SHRI BENI SHANKER
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that a written
examination was held for the selection
of Apprentice Mechanics by the Rail-
way authorities on or about the 22nd
February, 1970 at different places in-
cluding Bihar;

(b) whether in view of the fact that
study of English is not compulsory now-
a-days in Bihar, the examinees from
Bihar were unable to understand the
questions or even if they understood,
they were unable to answer them in
English and thus were handicapped from
entering the competition;

(¢) if so, whether his Ministry would
revise their policy in the matter of hold-
ing examinations in Hindi and other re-
gional languages also; and

(d)} if not, the reasons therefor?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes,

(b) to (d). The examinations and
tests by the Railway Service Commis-
sions are conducted in English. The
question of introducing Hindi and the
regional languages as alternative media
of examination for recruitment of Class
11T staff is under consideration.

Harassment by Christian Missionaries
in Bihar

5483. SHRI BENI SHANKER
SHARMA: Will the Minister of LAW
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that some
Harijan families of village Sathgulni in
Navada Sub-division of District Gava
in Bihar, who had first embraced chns-
tianity and later returned to their old
Hindu religion fold, are being harassed
by the local foreign Christian mission-
ries and their followers;

(b) whether it is also a fact that
paddy in their fields was looted and for-
cibly taken away; and

(c) if so, what step Government are
taking to stop such anti-national and
anti-social activities of the foreign mis-
sionaries?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI) PHUL-
RENU GUHA) : (a) to (c). The Gov-
ernment of Bihar have been addressed
in the matter. Their reply is awaited.

Attacks on Railway Staff/Property in
West Bengal

5484. SHRI BENI SHANKER
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of attacks on the
Railway Staff including Station Masters,
Guards and Engine Drivers in West Ben-
gal during the year 1969, month-wise;

{b) the value of the damages done to
the Railway property and the loss suffer-
-ed by Government on this score;

(c) the reasons for such attacks; and

(d) what steps, if any, Government
have decided to take to stop such wan-
ton action of the people?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). Informa-
tion is being collected and will be laid
on the Table of the Sabha.

(d) (i) Apart from tightening up the
normal Police arrangements by Govern-
ment Railway Police, such as keeping
watch at important stations and periodi-
cal raids to round up criminal and anti-
social elements, the State Government
of West Bengal have taken additional
security measures by way of escorting
important night passenger trains, intro-
ducing armed patrolling/setting up of
special camps in affected areas. Railway
Protection Force re-inforcement has
also been given to the Government Rail-
way Police, West Bengal to augment
their arrangements,

(ii) In West Bengal, Special Crime
Cell has also been created with the help
of the State C. I. D, and the Crime In-
telligence Branch of the Railway Pro-
tection Force to keep a watch and spot
out criminals responsible for incidents of
heinous crimes in the area,

(iii) Strict instructions have also been
issuned to the Railway Protection Force
Staff, on duty in yards or station plat-
forms for guarding railway property, to
rush to the scene of crime and render
all possible help to the victims,
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Lo
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Fo Introduction of Total Prohibition
450-25-575 '] g dST § 98 5490. SHRI HIMATSINGKA:
370-20-450-25- HTAATT £ SHRI JUGAL MONDAL:

475 HTHTL 9L a91 SHRI BENI SHANKER
335-15-425 Eici- | SHARMA:
Will the Minister of LAW AND
250-1 &290»15-] 73% @i & SOCIAL WELFARE be pleased to
state:
380 I %m by (a) wheth ber of State G
0 - a) whether a number o ov-
150-5-175-6 22% Yo ; A ernments have either scrapped or relax-
2050 To - R g ed prohibition;
7-240 kitl c %' (b) if so, the modifications in the
rq,ail prohibition regulations prevalent in the
130-5-17530 ) gaeif # different States enforced during the year
Wo-6-205-7- } odi #r g 1969-70;
212 *70% | #eaT T {g) what l_}sbthe late;:.I1 position in re-
- afrarg gard to prohibition regulations in each
110-3-131-4- r 4 of these States; and
15570 Uo-4- )
175-5-180 J (d) whether any comprehensive pro-
gramme has been or is being laid down

*frgz FoFed 91 99 feFe Oaw)
¥ g odi ¥ 79 ¥ F9 25 Afoww 0=
130-212 & F 7 ¥ gm.91fgm

& FF ol #1afa-
kiG]
To
250-10-290-15-380 1%
205-7-240-8-280 3%

150-5-175-6-205-F0 Te- 36%,
7-240

110-3-131-4-155%0 Uo- 60%
4-175-5-180

IJrdd ¥ o Fon fF % Ja
N oF AT E AR TS OF Y TG F |
I SaHT qaL dad arann A fafiree
fawfi o amanf@ & s=fs fafw
a=i ¥ o2 ¥ faawr 25 sfawm e
RO AfEETT ¥ hEN 9 ATETRCE &

to enforce total prohibition in the coun-
try and, if so, the steps being taken in
this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI) PHUL-
RENU GUHA) : (a) to (c). The en-
forcement of the prohibition is the res-
ponsibility of the State Governments
and it is for the State Governments to
initiate measures for its enforcement in
the areas under their jurisdiction, In-
formation on modifications in the prohi-
bition regulations introduced during
1969-70 in different States is being
collected and will be laid on the Table
of the House.
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Waiting list for supply of Scooters and

Cars

5495. SHRI1 NITIRAJ SINGH
CHAUDHARY: Will the Minister of
INDUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) the number of persons on the
waiting list in the country for the supply
of scooters and cars;

(b) the rate at which this list is
increasing annoually; and

(c) whether Government would ever
be able to reduce the above number to
three figures and, if so, by what time?

THE MINISTER OF INDUSTRI-
AL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F, A. AHMED) : (a) and (b).
The number of orders for the three
makes of the cars and two makes of
scooters pending with the various dea-
lers in the country as on the 31st Decem-
ber 1968 and the 31st December, 1969
were as under:—

Pending orders as

on
Cars e,
gi-12-6g 31-12-68
Cars
(i) Fiat 36,582 41,044
(ii) Hindustan
Amhassador 29,501 33410
(iii) Standard
Herald 293 292
Scoolers
(i) Vespa 1,66,037  1,40,731
(ii) Lambretta 82,362 74,672
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There is no waiting list for the other
two makes of scooters manufactured in
the country, namely, Fantabulus and
Rajdoot.

It will be seen from the figures given
above that the number of pending orders
is going down in the case of cars. In
the case of scooters, however, the pen-
dency has gone up by about 16 per cent
during 1969.

(c) It is difficult to indicate at this
stage the time by which the pending
orders for cars and scooters would be
reduced to three figures.

Equity Capital and Profit of Bajaj Auto
Ltd.

5496. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
INDUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) whether M/s Bajaj Auto Ltd.,
Vespa manufacturers, had an equity
capital of Rs. 1,04,55,750 and earned
profit of Rs, 1,09,03,757 during the year
ending 31st March, 1969;

(b) if not, what was the equity capi-
tal and the profit earned during the
period; and

(c) how long Government are going
to allow the said company to earn huge
profit at the cost of common man?

THE MINISTER OF INDUSTRI-
AL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (c).
Yes, Sir. The figure of profit mentioned
by the Hon’ble Members, however, is
before providing for Taxation.

The Government are considering the
establishment of a new unit of economic
capacity in the public sector for the
manufacture of scooters, It is also pro-
posed to license new schemes in the
private sector to promote the growth of
competitive market if production of
scooters can be established with com-
pletely indigenous know-how and mate-
rials.

Report of Committee of Technical Ex-
perts on Scooters

5497. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of

‘6—41L.S.]70
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INDUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Committee of tech-
nical experts on scooters has submitted
its report;

(b) if so, the details thereof; and

(c) if not, when it is expected to sub-
mit its report?

THE MINISTER OF INDUSTRJAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (c).
The Committee of Technical Experts
was asked to submit its Report in two
parts. The first part of the Report
covering the following terms of refe-
rence has been received and is being
examined :—

(i) To consider the economic and
technical feasibility of taking up
the manufacture of scooters bas-
ed on an indigenous design.
To examine any available in-
digenous designs, with a view to
picking up a design most suited
for commercial exploitation in a
public sector project; and

In case no indigenous design is
readily available, to advise on
the steps to be taken to develop
an indigeneous design and the
schedule therefor.

(ii)

(iii)

The second part of the Report of the
Committee is still awaited.

Bajaj Auto Ltd.,, Bombay and Automo-
bile Products India Ltd.

5498. SHRI NITIRAJ  SINGH
CHAUDHARY: Will the Minister of
INDUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) whefher the Bajaj Auto Ltd., has
enough area for expansion and the
Automobile Products India Ltd. being
in Bombay Suburbs has no place for
expansion;

(b) whether by nationalising both and
expanding the Bajaj Auto Ltd. at a cost
of about rupees two crores, scooter pro-
duction could be increased by over one
lakh annually;

(c) whether a new scooter plant with
an annual production capacity of one
lakh would need a capital of rupees six
crores or so; and
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(d) if so, the reasons why Govern-
ment do not nationalise both the above
iodno;ma and expand the Bajaj Auto

td.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F, A. AHMED): (a) Both M/s.
Bajaj Auto Ltd., and Automobile Pro-
ducts of India Ltd, have stated that
they have enough area for expansion.

(b)and (d) Government have no oro-
posal under consideration at present to
nationalise the existing scooter manu-
facturing units,

M/s. Bajaj Autp Ltd., have, in their
proposals for expansion, indicated an
additional investment of Rs. 4.05 crores
for increasing their capacity to one lakh
scooters per annum.

(¢) The investment required for esta-
blishing a new scooter plant with an
annual production capacity of 1,00,000
scooters has not vet been worked out.

Delegations sent Abroad by Ministry of
LD.LT. and C.A.

5499, SHRI N. R. DEOGHARE:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

{a) the number of delegations sent
abroad by his Ministry during the years
1967, 1968 and 1969;

(b} the names of the countries visit-
ed by those delegations;

(c) the amount spent on each dele-
gation; and

(d) the results achieved therefrom?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) to (d) :
The information is being collected and
will be laid on the Table of the House.

Classification of residential accommoda-
tion and its Allotment

5500. SHRI P. N. SOLANKI:
SHRI CHANDRIKA PRA-
SAD:

Will the Minister of RAILWAYS be
pleased to state:
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(a) whether there is some kind of
classification of the residential accom-
modation in the Railway;

(b) if so, the details thereof;
{c) the basis of this classification;

(d) whether there are any rules re-
gulating the allotment of residential
accommodation and also for the recovery
of rent; and

{e) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes.

(b) and (c) The classification of
the residential accommodation is based
on the scales of pay of the category of
staff as indicated below :

Classification Entitlements

All Class IV staff. ‘may he
allotted  tempoarily to
juniof class TI1 staff
where necessary)

Rs.

110—1807 And  all scales
130—212 | the minimum of
130—280 | which is below
205—280 ] Rs. 210 P.M.

the
minimum of
which is Rs.

y 210 P. M. and

i above and the

]

|

J

Type 1

Type 11

Type IIT

210—3207 All scales
250—380 i
335—425

maximum of
which iz Rs.
425/- or helow.

Type IV 350—475
370—475
335—485
435— 575
450—575

All class IT and junior scale
Officers

Type V All Senior Scale Officers

Type V All Junior & Inter-Admini-
Special strative Scale Officers

Type VI All

Type IV
Special

Senior Administrative
icers.
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(d) and (e) : Yes, It is left to the
General Managers to frame rules re-
garding allotment to suit the varying
conditions obtaining on Railways.

Broadly speaking, for the purpose of
allotment of quarters, Railway staff are
classified into ‘essential’ and ‘non-essen-
tial' categories. ‘Essential' staff are
those who are liable to be called to dutv
at any time of the day and night. Prio-
rity for allotment of quarters is deter-
mined by the date of registration with
the allotting authority according to the
date of receipt of application. Separate
priority  registers are maiotained for
‘essential’ and ‘non-essential’ categories.

Regarding rent, however, rules have
been prescribed by the Railway Board.
The quarters on ecach Railway are con-
stituted into different pools and the pool-
ed assessed rent for the quarters in each
pool is fixed at 6% of the total capital
cost of all the quarters in that pool.
Rent actually recovered from the em-
ployees is either the pooled assessed rent
or 10% of the emoluments of the em-
‘plovee, whichever is less. In the case of
employees drawing a pay below Rs. 150
per mensem in the authorised scale, a
lower limit of 74% of the emoluments
applies,

Action on Representations received from
unrecognised Unions

5501. SHRI P, N. SOLANKI:
SHRI CHANDRIKA PRA-
SAD:

Will the Minister of RAILWAYS he
pleased to refer to the reply given to
the Unstarred Question No. 1319 on
3rd March, 1970 regarding action on
representations  received from the
Unions other than the recognised
Unions and state :

_ (a) whether Government are receiv-
ing representations from the unrecognis-
ed Unions;

(b) if sp, the procedure adopted for
dealing with these representations;

(c) whether the  representations
rgceived are responded and acknowledg-
d;

(d) if not, the reasons therefor; and

(e) whether Government propose to
issue orders to all the Offices to respond
to all the representations?
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THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes, Sir.

(b) and (c) : The position is that re-
presentations from any source are taken
into account and action, as appropriate
in each case, is taken. If the represen-
tation is from an unrecognised union,
no reply is given or any correspondence
by way of acknowledging the represen-
tations is entered into with them.

(d) The right to get a reply to re-
presentation from a trade union flows
from the fact of the union being re-
cognised by the concerned Administra-
tion. Category-wise Unions are not
recognised as it will lead to multiplicity
of Trade Unions on Railways often with
conflicting interests leading thereby to
fragmentation of Trade Unions on Raii-
ways. This policy has also been upheld
by National Commission on Labour,

(e} In view of the reply to parts (b)
and (¢) above, there is no need to issue
any further instructions,

Increase in Rate of Tea Served at Rail-
way Stations

5502. SHRI P. N. SOLANKI: Will
the Minister of RAILWAYS be pleased
to state:

(a) the date from which the rate of
Tea sold at the Railway stations was in-
creased from 15 Paise a cup to 25 Paise
by the Vendors as well as by the Rail-
ways;

(b) the reasons for this increase;

(c¢) when the price of sugar has been
reduced by 60 per cent the reasons for
not reducing the rate of tea;

(d) whether it is a fact that the rates
are not reduced due to someone dealing
with the rate fixation being interested in
it; and

(e) whether Government will get this
matter investigated by C, B. 1. to find
out the facts?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) The selling price
of tea in cups was increased from 15
Paise to 18 Paise with effect from
1-11-1967 and again from 18 Paise to
25 Paise per cup with effect from
10-4-1968.

(b} The price had to be increased due
to rise in prices of sugar, tea leaves.
milk etc.
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(¢) The question of revision of price
of tea is under examination.

(d) No.
(e) Does not arise.

Absorption of Un-employed Indian
Engineers in Bokaro Steel Plant

5503. SHRI SAMAR GUHA : Wil
the Minister of STEEL & HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the pro-
blem of unemployment in regard to
Indian engineers have been worrying
Government; and

(b) if so, whether the qualified
Indian engineers could have been provi-
ded jobs for doing the design and engi-
neering and other works for the con-
struction of the Bokaro Steel Plant un-
der M/s. Dastur and Co. or any other
similar consultancy firms?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI) : (a) and (b). Yes,
Sir. A good number of Indian design
engineers are already in employment of
M/s. Dastur and Co., the Design Cell at
Bokaro, and the Central Engineering and
Design Bureau of Hindustan Steel Limit-
ed.

feeelt 5 o wTEl ox aTEew Tl
aqr zmal &t arg
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Recommendations of Asoka Mehta
Committee on Khadi and Village Indus-
tries Commission

5505. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state :

(a) whether the recommendations of
the Asoka Mehta Committee in regard
to the future of the Khadi and Village
Industries Commission have been finally
studied;

(b) whether the representatives of
the employees of the Khadi and Village
Industries Commission have been con-
sulted in the matter;

(c) whether Government have come
to any conclusion in regard to the re-
commendations; and

(d) if so, the details thereof ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a), (c¢) and
(d) :The recommendations of the Asoka
Mehta Committee on Khadi and Village
Industries are under consideration;

(b) No, Sir.

Employment of Scheduled Castes and
Scheduled Tribes in Khadi and Village
Industries Commission

5506. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Scheduled Castes
and Scheduled 1ribes have received
their allotted quota of employment in
the Khadj and Village Industries Com-
mission;

(b) if not, the exact percentage of
these Scheduled Castes and Scheduled
Tribes in employment at present;

(c) the time by which their
would be filled; and

(d) the reason for the failure of the
Khadi Commission be fulfil the require-
ments?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
{SHRI F. A. AHMED) : (a) to (d) :
The percentage of vacancies reserved by
the Khadi and Village Industries Com-
raission for appointment of scheduled
caste and scheduled tribe candidates,
which is the same as under the orders
of the Government of India, is as un-
der:—

quota

Scheduled

Caste  Tribe
(i) Recruitment on
All India basis by
open competition,
viz written test/in-

terview 12 } 5
(ii) Recruitment other-
wise than All

India basis . 16 § 5
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The percentage of scheduled caste
and scheduled tribe candidates to the
total strength of the Commission’s em-
ployees works out to 5.7 and 1.4 res-
pectively.

All the reserved vacancies could not
be filled by the appointment of sche-
duled caste and scheduled tribe candi-
dates for lack of suitable candidates hav-
ing the prescribed minimum qualifica-
tions. As and when suitable candidates
belonging to the scheduled castes and
scheduled tribes are available with the
prescribed minimum qualifications, they
are appointed to the reserved vacancies.

(d) Does not arise.

Filling up of Permanent Posts on Rail-
ways

5507. SHRI GEORGE FERNAN-
DES: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that about
one lakh of permanent posts are lying
vacant in the Railways at present;

(b) whether it is also a fact that tem-
porary employees are acting in these
permanent posts;

(c) what are the total savings effected
as a result of temporary employees act-
ing in permanent posts;

(d) the manner in which these sav-
ings are effected; and

(e) if no savings are effected, the
purpose of keeping these permanent
posts vacant?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes.

(b) Yes.

(c) No savings are eﬁected.as a
result of temporary employees acting in
permanent posts;

(d) Does not arise; and

(e) So far as the permanent Class I
gazetted posts are concerned, recruit-
ment is made on a phased programme
through the Union Public Service Com-
mission on the basis of annual competi-
tive examinations. It takes sometime
before the candidates so recruited com-
plete their training and become eligible
for confirmation.
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Mon-gazetted railway servants are
confirmed subject to fulfilment of cer-
tain conditions, Railway Administra-
tions have been directed to take special
steps to confirm all eligible employees.

atet ¥ wenz aw arst et w1 §0
¥ s=9m

5508. st 3w AR JTAT:
= W A TS
AT (W WAT qg @A FT FAT F4A
fF:
(%) 71 g 9= & fF a3t & s
aF e arfear O 38 ¥ AT €
(@) afz g v z@% @ FOn §,
T

(7) T HFEE A ALFIT G AT
FramEr # TE g 7

Wa A4 (sl 7=r) : (F) o) (@) ¢
&I : @AT A AR &F AT A A
afu® g™ AT qid & ard F; S
F FOOT FTHATT { ATCATT A6 IOH
¥ FIO7 qET ¥ eI ATA AT
qard mfedt F1 gGH-aTET FANER TE
A

() = mifedi & Tr9w o2 &6 fr-
T T ot @ & mifedi & afged
FA0T F TAF AT FY SE-AA swrE
& fafww < o # it & T za
gzt wt AFF F fag ot saragifr
Iqr fFa Fa & 5 fed & STem §
GETC F19 F FTW § guggtad sfwae
AT AT E |

et & Trhal a9t geateil ) gEg
5509. st fwIT AW qTA :
= Mg mEas
FqT WY WY q FTATA I FAT FOT
f&
(%) = & aat § Tarfeni § efaaf
qar gevsl F feadr wead gf &,

APRIL 7, 1970

Written Answers 168

(&) =7 7 @9 & f& @R =
qEATHT F OFA T aweT WD
(7) &7 == # faw afg &
AT FAT F; AT
(7) "R & 37 a9w § 1 FE-

T A

W3 AN (s A=) o (F) 7 O(M)
FIAT THSE FY AT FY F A AW
X @ & A

(=) (1)=ewrdy Y3 gfaa gror @ gaget
waat 9 fraodr T3y ot sr ufaat
A aaTer et =gt o#7 0
faa grafas &9 m™ FF T
gfer® gt #1 Fer FW ¥ oawmE
gaz aaw, ofi=ay e @i fagre A
U T 7 UT FT g T
aifedi & @rg Ao

(ii) arst & ar €w SEwEmt 0T
W gwfa & wr s A 9@
9T 919 W@F grar @ F FEarfar
T AqUT W AT A LT W@IAT
g s autry & fawre W AT
sffadi 1 Wt gead agraar ggEe

Fr oft Fr fegram 2
Distribution of Steel ¢to Small Scale
Industries

5510. SHRI JUGAL MONDAL:
Will the Minister of STEEL & HEAVY
ENGINEERING be pleased to state :

(a) the quantity of different catego-
ries of steel allotted to the small scale
sector and bigger industries during the
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year 1969-70 and how these figures
compare with the allotments made dur-
ing the last three years; and

(b) the basis of these allotments and
whether these supplies are sufficient to
meet the requirements of the small scale
sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHA-
FI QURESHI): (a) A statement show-
ing the allotment of scarce categories of
steel made directly to Directorate Gens-
ral of Technical Development and De-
velopment Commissioner (Small Scale
Industries) for the years 1966-67 to
1969-70 is laid on the Table of the
House. In addition, units in the Small
Scale Sector also obtain certain quanti-
ties of steel from other allocation quotas,
particularly the State Pooled and Agri-
cultural quotas.

(b) Allotments in 1966-67 were
made by Iron and Steel Controller on
the basis of demands received, the na-
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ture of their priority and overall avail-
ability. After decontrol in 1967-68, the
Joint Plant Committee and the alloca-
tions on the following basis;

(a) total estimated availability of
each category;

(b) past allocations made to each
sponsoring authority;

(c) plannings made against these
allocations; and

(d) orders of each sector pending
with the producers,

The allocations made by the Joint
Plant Committee on the above basis for
1968-69 and 1969-70 to Small Scale
Sector were enhanced by Government
later, on ad hoc basis, by utilising the
reserves,

As supplies of the scarce categories
from indigenous sources are not ade-
quate in either sector, import licences
are issued to actual users to supplement
indigenous availability,

STATEMENT
(In tonnes)
Sponsoring authorities BP Sheets BP Sheets G.P. G.C.
(16-20 G) (thinner Sheets Sheets
than zo
gauge)
1966-67
DGTD . . . . . . 5700 25,000 1,600
DC /88I) 41,700 23,000 * 4,000
1967-68
DGTD . . . 77,744 21,284
DC (SSI) . 23,329 18,265
1968-69
DGTD . . . . . 55,141 18,262 5)160 3)193
DC (SS8I) . 12,466 7,360 13,200 12,525
1969-70
BP Shects
(8—140)
DGTD 37,760 49,047 21,110 15,000 goo
DC (SSI) 23,900 20,791 13,835 15,00C 12,525

* Combined figures for BC/GC Sheets,
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Foreign Capital Invested in Private
Companies

5511. SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) the number of private enter-
prises, including Banking and Insurance
Companies, functioning in India in
which foreign capital has been invested;
and

(b) the total assets of those Compa-
nies according to the latest report avail-
able and the number out of them which
have more than 50 per cent of foreign
capital ?

THE MINISTER OF INDUSTRI-
AL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
There were 27,707 companies at work
in the private sector in India as on 31st
March, 1969, Information about
foreign investments in these companies
and about total assets of companies with
foreign investments is not available.

Information regarding Indian subsidi-
aries of foreign companies at work in
this country, however, is given on pages
103 to 122 of Volume II of the Appen-
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dices of the Report of the Industrial
Licensing Policy Inquiry Committee.
According to this Report there were 243
such companies at work as on 31st De-
cember, 1966.

Manufacture of Rice Mills Machinery

5512. SHRI K. N. PANDEY: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether there is any proposal to
manufacture modern type of Rice Mills
machinery in India of the type import-
ed from Japan;

(b) if so, the details thereof; and

(c) the names of places where such
machinery is proposed to be manufac-
tured?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) to (c).
Government have approved of the
schemes of M/s. Damodar Enterprises
Ltd., Calcutta and M/s. Binny Ltd.,
Madras for the manufacture of Modern
Rice Mills with Japanese collaboration,
as detailed below:—

Name of the Name of Item of Annual  Location of Production
S. Indian Com- the Japa- manufacture  licensed  factory during 1969
No. pany nese Col- capacity
laborator
(Rs. in lakhs)
1 M/s. Damo- M/s. Kyowa Complete 400 Hemantnagar 27.86
dar Enter- Agricultural modern type  Nos. District Bur- (appro-
prises Ltd., machinery Industrial dwan, (West ximately)
Calcutta. Co. Ltd., Rice Mill Bengal)
Japan machinery
(1 tonne and
2 tonnes per
hour)
2 M/s. Binny M/s. Satake Rice Milling 240 Meenambak- 4.96
Ltd., Madras Engg. Co. Machinery Nos. kam Madras (appro-
Ltd.,Japan.  Satake Rice (Rs. (Tamil Nadu) ximately)
Milling Units 240
of capacities lakhs)

(1 tonne, 2
tonnes and
4 tonnes per

hour)
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Allotment of land acquired by Northeast

Frontier Railway in Silapathar to out-
siders for construction of buildings

5513. SHRI BISWANARAYAN
SHASTRI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what is the total area of land
acquired by the Northeast Frontier Rail-
way in Silapathar;

(b) whether the land acquired has
been utilised for the purpose for which
it was meant;

(c) if not, the reasons therefor;

(d) whether Government are aware
that a portion of the acquired land has
been allotted to some outsiders by plots,
for the construction of buildings; and

(e) if so, whether any steps would

be taken to check it?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) 166 acres.

(b) Yes,
(c) Does not arise.

(d) and (e). Do not arise as no Rail-
way land has been licensed to outsiders
for construction of buildings.

Construction of Houses for Harijans in
Rural

Areas of Delhi
5514. SHRI KANWAR LAL
GUPTA: Will the Minister of LAW

AND SOCIAL WELFARE be pleased
to state:

(a) whether there is any programme
for the construction of houses for Hari-
jans in rural areas of Delhi in the next
three years; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) : (a) A Housing Sub-
sidy Scheme for the construction of
houses by Scheduled Castes themselves
engaged in unclean occupations in rural
areas is included in the Backward Classes
Sector under the Fourth Five Year Plan
of Delhi Union Territory.

(b) A sum of Rs. 24 lakhs has been
provided in the Fourth Five Year Plan
for the Housing Subsidy Scheme, out
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of which Rs, 15 lakhs is for the next
three years (including the current finan-
cial year).

Survey of Land on Kangra Valley Sec-
tion (Northern Railway)

5515. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the Rail-
way is surveying land on the Kangra
Valley Railway Section of the Northein
Railway for the acquisition of land for
the realignment of Railway line due to
the construction of Pong Dam;

(b) whether it is also a fact that the
Department has indiscriminately felled
their trees, removed the hedges of fields
and spoiled the standing crops and sur-
veyed their alignment through the cul-
tivated fields of kisans of Village Ghar
Jarot in Tehsil Dehra instead of the
Banjor land area;

(c) whether it is further a fact that
the department has not paid any com-
pensation for the trees felled and the
crops damaged; and

(d) whether the residents have made
any representation to him and, if so, the
result thereof?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). Repre-
sentations have been received regarding
damage to trees and crops during the
survey for land acquisition for the
realignment of the Kangra Valley Rail-
way line. The field survey for fixing the
land boundary is being carried out by
the staff of the Beas Dam Project and
not by the Railway staff.

Central Assistance for Industrialisation
of Gujarat State

5516. SHRI 'VALMIKI CHOU-
DHARY :

SHRI SAMINATHAN:

SHRI N. R. LASKAR:

SHRI DHANDAPANI:

SHRI CHENGALRAYA
NAIDU:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that a dele-
gation of the Gujarat Chambers of
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Commerce and Industry met him during
the month of March, 1970 for seeking
greater help by the Centre to speed up
industrialisation of the Gujarat State;

(b) whether the delegation alsp re-
quested the establishment of some pub-
lic sector projects in the State during
the Fourth Plan; and

(c) if so, the reaction of Government
thereto?

THE MINISTER OF INDUSTRI-
AL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS.
(SHRI F. A. AHMED) : (a) Yes, Sir.

(b) and (¢). The delegation of the
Gujarat Chamber of Commerce & In-
dustry requested that public sector pro-
jects for manufacture of ‘Gas Cylinders’
and ‘Machine Tools' may be established
in the Gujarat State during the Fourth
Plan. They were informed that it had
been decided to set up the ‘Gas Cylin-
der’ project at Naini near Allahabad in
U. P. They were also informed that
as the immediate need was fuller utilisa-
tion of the capacity for manutacture of
machine tools already established in the
country, it was not gpportune to consi-
der establishment of any unit in the pub-
lic sector for manufacture of machine
tools at present, However, if at a later
date the demand of machine tools justi-
fied such action, the setting up of a
machine tools project at Bhavnagar
would again be considered.

Help of Court somght by Employees
apainst the Orders of Railway Authori-
ties (Northeast Frontier Railway)

5517. SHRI DHIRESWAR KALI-
TA: Will the Minister of RAILWAYS
he pleased to state:

(a) whether it is a fact that in the
Northeast Frontier Railway zone hun-
dreds of employees take the help of the
court against the injustice done to them
by the Railway authorities;

{b) if so, what are the number of
cases instituted by the employees either
in lower courts or in High Courts in
the years 1967, 1968, 1969 and 1970
so far;

(¢) whether it is also a fact that in
almost all the cases instituted, the em-
ployees have won against the Railway
authorities; and
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(d) if so, whether Government pro-
pose to take any action against those
Railway officers who are responsible for
issuing wrong orders on employees and
as a result of which the Railway autho-
rities had to incur heavy expenditure for
legal help and were ultimately compel-
led to pay heavy penalty?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). The in-
formation is being collected and will be
laid on the Table of the Sabha,

Aid from the United Nations Children
Fund

5518. SHRI P, C. ADICHAN: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) the amount of the aid expected
from the United Nations Children Fund
during 1970-71 and that which was
received during 1969-70;

(b) the details of the projects on
which the amount has been spent and
is proposed to be spent; and

(¢) how it has been and would be
shared amongst different states and the
Centre?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA): (a) The amount of
aid for 1970-71 will be decided by the
Unicef Executive Board in their meeting
in April/May, 1970. The Unicef Exe-
cutive Board approved an allocation of
$ 4.184 million in 1969-70.

(b) Aid is received not in the form
of cash but in the form of equipments,
supplies, etc. and the allocation of aid
in 1969-70, which is in the process of

utilization is for the following pro-
jects:—
:. Health Services . § 2,964,000
2, Family & Child Welfare $ 220,000
3. High  Protein Food

Development . § 150,000
4. Applied Nutrition Pro-

gramme . . . % 750,000
5. Milk Conservation . $§ 300,000

$ 4,184,,000
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(c) Aid is not shared as such bet-
ween the Centre and the States or bet-
ween the States themselves but is utilized
on various projects in the field of health,
education, nutrition, vocational training,
social welfare, etc. located all over the
country for the benefit of needy chil-
dren, mothers, etc.

Recognition to Chittaranjan Locomotive
Works Labour Union.

5519. SHRI GANESH GHOSH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Chittaranjan Locomotive Works Labour
Union has not been accorded recogni-
tion as yet;

(b) whether it is also a fact that this
Union is the only representative Union
in the Chittaranjan Locomotive Fac-
tory;

(c) if so, whether the late Prime
Minister Jawahar Lal Nehru had declar-
ed in Chittaranjan as late as in 1961
that the said Union would be given re-
cognition if it was totally controlled by
the employees themselves;

(d) whether Government are aware
that there are no outsiders in the Union;
and

_(e) if so, the reasons for not accor-
dmg' _recognition so far and also the
cpngmons, if any, for granting recogni-
tion?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes, Sir.

(b) This union represents approxi-
mately 29% of the total non-gazetted
staff employed in this Production Unit.

(c) What the late Prime Minister
said was that if such a Union is solely
managed by the staff and is good, it
would be considered for recognition.

(d) Yes, Sir.

(e) The grant of recognition rests in
the discretion of Government who have
not considered it necessary to recognise
any union in any Production Unit on
the Railways,

Training to Steam Firemen Grade ‘B’,
as Driver Assistant Diesel

5520. SHRI SURAJ BHAN: Wil
the Minister of RAILWAYS be pleased
to state:
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(a) whether the Senior Steam Fire-
men Grade ‘B’ (non-Matriculates) are
entitled for training as Driver Assistant
Diesel vide Railway Board's orders of
January, 1969;

(b) whether on the Moradabad Divi-
sion (MNorthern Railway) such Firemen
have not yet been sent for training des-
pite panels having already been drawn
up; and

(c) if replies to parts (a) and (b)
above be in the affirmative, whether the
staff mentioned in part (b) above will
be sent for training immediately so that
they do not suffer loss of seniority vis-a-
vis their juniors already trained?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the Sabha.

Advance Increments to Steam Drivers
Trained as Diesel Drivers

5521. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Steam Drivers train-
ed as Diesel Drivers prior to 1962 were
given three advance increments on their
posting to Diesel;

(b) whether such staff trained after
1962 are not given three advance in-
crements;

(c) whether training working condi-
tions and responsibility of staff trained
prior to 1962 and after are the same;
and

(d) if so, whether Government have
any proposal to remove this discrimina-
tion and, if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes, Steam run-
ning staff absorbed as Driver Grade ‘C’
on Diesel Operation were given three
advance increments,

(b} The benefit of three advance in-
crements has been withdrawn with effect
from 1-1-63 on Ngrthern and Northeast
Frontier Railways and with effect from
1-1-62 in respect of other Railways.

(c) Yes,

{d) Withdrawal of the benefit of ad-
vance increments as shown in reply to
part (b) above, does not amount to dis-
crimination., This benefit was granted
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in February, 1958, when diesel opera-
tion on goods trains was initially started
and qualified personnel from prescribed
channel of promotion were not available
on diesel running side. With the pro-
gressive dieselisation and arrangements
having been made by the respective
Railways for recruitment and training of
staff for diesel operation the position was
reviewed in the year 1961 and the incen-
tive of advance increments given earlier
was withdrawn,

Seniority of Diesel Staff and their
appointment at Thughlakabad Shed
(Northern Railway)

5522. SHRI SURAJ BHAN: Wil
the Minister of RAILWAYS be pleased
10 state:

(a) whether the seniority of diesel
skilled and highly skilled staff is main-
tained Division-wise;

(b) whether the above staff of Kalka
and Shakurbasti Diesel sheds are on cne
seniority and those at Moghalsarai Die-
sel shed are borne on a separate senio-
ity list;

(c) whether a Diesel Shed is being
-established at Tughlakabad and the stuff
of Kalka and Shakurbasti and other Jie-
sel trained staff on the Delhi Division
have a preferential right for being
absorbed at Tughlakabad;

(d) whether the skilled and highly
skilled staff from Moghalsarai shed has
been posted at Tughlakabad and whe-
ther there have been representations
against such irregular postings; and

(e) if so, the steps taken to transfer
back, the Moghalsarai staff in order to
accommodate the Delhi Division eligible
staff to avoid further resentment and, if
not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (e). Infor-
mation is being collected and will be
laid on the Table of the Sabha,

Theft of Pig Iron and Alumimium Sheets
from Railway Wagons in Asansol

5523. SHRI RAM AVTAR SHAR-
MA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether pig iron and aluminium
sheets worth Re. one lakh were stolen
from the Railway Wagons in Asansol;
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(b) whether any arrests have becn
made in this connection and stolen pro-
perty recovered; and

(¢) if not, the steps Government are
taking in this direction?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) No.

(b) and (c): Do not arise.
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Cases of Tax Evasion and Corruption
detected under Companies Act

5525. SHRI JUGAL MONDAL:
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether during the years 1968-69
and 1969-70, doubtful entries relating to
the tax evasion and corruption had come
to light at the time of investigation
under the Companies Act; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED) : (a) and (b).
During the years 1968-69 and 1969-70
investigation reports on the affairs cf
four companies were received by the
Company Law Board under Sections
235(c) and 237(b) of the Companies
Act, 1956. In the case of the two com-
panies, there is some material regarding
mal-practices involving diversion or mis-
use of the companies’ funds having also
a bearing on income-tax assessment.
These reports have been forwarded to
the concerned companies pursuant to
the provisions of section 241(2). Com-
ments and explanation from one of the
companies have been received and in
the case of the other the matter has
been referred to the C.B.I. for further
investigation. Until the examination
and investigation is over, it is not possi-
ble to say whether there have been
any tax evasion or corruption.
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12.29 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED PAKISTANI BUILD UP ON WEST
BENGAL BORDER

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, 1 call the attention
of the Minister of Defence to the follow-
ing matter of urgent public importance
and 1 request that he may make a state-
ment thereon:—

“Reported Pakistani build up on
West Bengal border.”

THE MINISTER OF DEFENCE
AND STEEL AND HEAVY ENGI-
NEERING (SHRI SWARAN SINGH) :
Mr. Speaker Sir, there has been no signi-
ficant change in the disposition of
Pakistani troops or in the pattern of
their military activities across the West
Bengal/East Pakistan border, recentiy.
However, incidents of border crimes,
and trespasses by East Pakistan Rifles
have occurred from time to time and
our security forces have taken necessary
measures in such cases.

2. During the last few months there
bas been some increase in the troops
strength in East Pakistan. A new
armoured regiment has been inducted
and additional troops are being raised.
These developments may also be due
partly to the internal situation in East
Pakistan,

SHRI CHINTAMANI PANIGRAHI:
Will the hon. Minister let us know whe-
ther it is not a fact that during the last
six months our border with Pakistan
and China on the eastern side has sud-
denly become live and whether the addi-
tional deployment of Pakistani armour-
ed forces had both American and
Chinese made tanks? Will the hon.
Minister state to what extent Pakistan
has increased its strength in army, navy
and air force since the 1965 conflict and
whether they have acquired all these
weapons only to see that the internal
struggle or movement in that part of the
country is crushed?

SHRI SWARAN SINGH: 1 would
not say that the border on the eastern
side with China or with Pakistan has
suddenly become live over the last six
months. The position hag continued to
be the same. The Chinese have always
been facing us in strength in the border
between China and India. On the East
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Pakistan side also, as I have already
indicated, there has been more increase
in strength, The condition of the bor-
der both with China and with Pakistan
has been uneasy. I do not subscribe
to the view that there has been any
change during the last six months, The
second question is about the tanks
which Pakistan Armoured Regiment has
acquired. It is true that Pakistan has
got tanks both from America and China.

SHRI BAL RAJ MADHOK (South
Delhi): And also the Soviet Union.

SHRI SWARAN SINGH: The hon.
Member asked about America and
China, T have already made a statement
to the effect that Pakistan has got tanks
from the Soviet Union. It is a fact
that after the 1965 conflict China did
supply tanks, artillery pieces and MIG
aircraft. Besides this, Pakistan has also
got from France Mirage aircraft, an in-
formation which I have already placed
before the House. ©On the last ques-
tion T would request the hon. Member
to reconsider the position. Our view
is that the acquisition of arms strength
by Pakistan is directed only against
India. According to Pakistan thev have
no other enemy; although at one time
they were member of the SEATO and
CENTO. They are now saying that all
this is meant against India. So, to say
that the accrual of armed strength by
Pakistan is meant to crush, according to
the words of the hon. Member, the de-
mocratic forces inside their country,
which is an internal matter, is not
correct. Anv accrual of the armed
strenzth of Pakistan is verv much to
our detriment and we are fully alive to
the situation and we have made no secret
of our reaction to this.

SHRI CHINTAMANI PANIGRAHI:
1 am verv happy that the hon. Mini§-
ter has stated that the government is
fully aware of the danger,

SHRI S. K. TAPURIAH (Pali): Sir,
a second question is not allowed in a
Calling Attention Notice,

MR. SPEAKER: I have allowed him
by mistake.

SHRI CHINTAMANI PANIGRAHI:
In Calling Attention you allow a sccond
question. It is for the benefit of the
House 1 am asking a clarification. I
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would like to know from the hon. Minis-
ter whether government is aware that
after the 1965 conflict Pakistan has got
250 military tanks from China, 350
tanks from NATO, 250 tanks from
USSR, 120 MIG fighter aircraft from
China, 25 Mirage III fighters and sub-
marines from France and they have in-
creased their army strength from 6 divi-
sions in 1965 to 13 divisions now.

I would like to know whether the
Government is taking proper precautions
in view of the increase in armed strength
of Pakistan. What are they doing about
2]? ;Whar steps are they taking to meet

at?

SHRI SWARAN SINGH: It is correct
that Pakistan has got tanks; they have
also got aircraft. . . (Interruptions) 1f
the House is not interested, I need not
say anvthing. It is true that Pakistan,
after the 1965 conflict, have added to
their strength in the matter of tanks, in
the matter of aircraft. in the matter of
artillery and in several other things. We
have alsp taken matching action ¢n our
side to meet this. T have no doubt, if
Pakistan embarks on any adventure or
mis-adventure, they will receive a befit-
ting reply.

SHRI CHENGALRAYA NAIDU:
We have read in papers that there is
build-up on East Pakistan-West Bengal
border. The people who have come
from that side have said that the Rus-
sians are supplying better equipment to
Pakistan than the equipment they have
supplied to India. Because they are get-
ting better equipment from Russia and
also some new planes from France,
they have got the courage now to build
up their army on the border of India
and, when time comes, they are roing
to attack India. Is the Defence Minis-
try sleeping over it? When they are
taken bv surprise, they will sav. they
have had no information. May I know
from the hon. Minister whether the
militarv intelligence is working properly
and thev are faking proper precautions
and steps to meet that?

SHRI SWARAN SINGH : The mili-
tary intelligence is not discussed on the
floor of the House, whether it i< ade-
quate, how it functions and all that, T
would request the hon. Member not
to press on that. It is incorrect that
the equipment from Soviet Union to
Pakistan is, in any way, superior to the
equipment that we receive.
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MR. SPEAKER : Shri N. K. Somani.

SHRI RANGA (Srikakulam): Last
time, when Mr. Handerson made a re-
port, he made a special mention of our
intelligence and that was discussed in
the House,

SHRI HEM BARUA (Mangaldai):
We discussed the Handerson Report
about our debacle in NEFA on the
floor of the House.

SHRI SAMAR GUHA (Contai) :
The most important point has not been
answered. In East Pakistan, they have
increased the army strength from 1 divi-
sion to 3 divisions, besides para-militia
that they have. In 1965, there was only
1 division; now they have got 3 divi-
S10N5.

SHRI N, K. SOMANI (Nagaur) :
Sir, I would like to point out a very
serious contradiction in the statement it-
self that has been made by the hon.

Minister of Defence., He begins by
saying, I quote:
“There has been no significant

change in the disposition of Pakistani
troops. ..."

But he goes on to say:

“During the last few months, there
has been some increase in the troops
strength in East Pakistan, A new
armoured regiment has been induct-
ed and additional troops are being
raised.”

1 den’t understand why he wishes to
dismiss the whole sitwation so lightly
when he says that these developments
may be due to the internal situation in
East Pakistan, To say the least, he is
treating the situation rather naively.
This is all the more important because
of the peculiar circumstances and he
has himself admitted that Pakistan has
not only made good its entire losses in
1965 war but has equipped itself with
more sophisticated weapons and, unlike
this country, Pakistan is friendly with
all her meighbours including Soviet
Union, Iran, Afghanistan, China and
others. To-day Pakistan is buying mili-
tary hardware practically entirely from
USA, USSR and China. In view of this
situation I would like to know whether
instead of dismissing the whole situation
so lightly the Government of India, as
far as the Defence Ministry, the Home
Ministry and External Affairs Ministry
are concerned, are prepared to function
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as a unit to meet the situation totally
rather than functioning in a fragmented
and ad hoc manner and the specific steps
the Government propose to take to pre-
vail upon Pakistan through its friends
like the Soviet Union and others so that
all these problems of de-escalating ten-
sion in that sensitive area—are vitally
tackled.

SHRI SWARAN SINGH: I do not
see any contradiction. I have given all
the information, I do not see how he
describes that as a contradication. If
he has studied it carefully. ..

SHRI BAL RAJ MADHOK: Is in-
crease in army no significant change?

SHRI SWARAN SINGH: ... He
will be convinced that there is no con-
tradiction as such. Second point I want
to say is that impression the hon. Mem-
ber formed that I treat this matter
lightly, is absolutely incorrect, That is
not my attitude. That certainly is not
the attitude of the Government. That,
I presume, is also not the attitude of
this House. We take very serious view
of any accrual of the armed strength
of Pakistan and we always take adequate
action to prevent that and alsp take
matching action on our side so that we
are mot at a disadvantage. So, I would
like to assure the this hon. House that
I do not take it lightly and the impres-
sion that he has formed is entirely in-
correct, It is alsp my duty—I would
like to add—to inform the House of
all aspects. It is an occasion when in-
formation should be carefully studied
and I have tried to give it as objectively
as I could.

About the third point he mentioned,
I would like to say that the Home Minis-
try, the External Affairs Ministry and
also the Defence Ministry alwavs work
in complete co-operation and complete
internal co-ordination is there and there
is no place for the type of fear that
has been expressed by the hon. Mem-
ber,

SHRI S. M. BANERIJEE (Kanpur) :
I put this question having full confi-
dence in our Jawans and Officers who
beat the Pakistan forces hollow and
made Khem Karan as the grave-vard
of the Patton Tanks. The Hon Minis-
ter has given us good information that
Pakistan has tanks and aircraft also. I
am sure we have anti-aircraft gunms, I
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would like to know whether after Pakis-
tan getting all these materials including
armoured cars, tanks, etc. from Soviet
Union and China, the Minister is in a
position to-day to assure this House and
through this House the people of the
country that if Pakistan because of their
internal crisis both economic and other
crises and growth of progressive move-
ments in East Pakistan which is bound
to bring down the military government
of Pakistan to dust, tries to make any
sort of incursion or aggression or in-
trusion into India, we are in a position
to beat them hollow as we did in 1965
and again send them to the same place.

SHRI SWARAN SINGH: The hon.
Member has mentioned about acquisi-
tion of tanks by Pakistan from various
sources. As an important Union leader,
he knows that we ourselves are manu-
facturing a tank which is as good as al-
most any one of that class in the world.
I would like to say that the workers, the
management and all of them deserve
our thanks and appreciation.

SHRI PILOO MODY
Except the Union leaders,

SHRI SWARAN SINGH: I also said
the Management. Mr, Mody did not
hear, Why should Mr. Mody be so
thick-skinned? And, Sir, apart from this
we have not hesitated ourselves also to
acquire military hardware from what-
ever sources they are available. There
is no inhibition on that score at all. I
would like to say that while Pakistan
has acquired we also have not been sit-
ting idle and our requirements are not
only against Pakistan but against China
also, So it is not auite fair that we
are obsesed by what Pakistan does be-
cause our problem is from two coun-
tries and therefore our responsibility is
much greater and it will not be doing
justice to the matter and we will not
be appreciating the problem correctly,
if we say too much only about Pakistan
and forget the other. It is a much bigger
problem of which we are seized and we
are taking all possible action to meet the
situation,

(Godhra) :

SHRI B. K. DASCHOWDHURY
(Cooch Behar): This Calling Attention
has been replied to by the Minister and
he has stated that he has not taken up
this matter in a lighthearted way. But in
the statement he has said that for a
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few months past there has been no signi-
ficant tension or hottening up in the
border. In the course of a supplemen-
tary he said, in the course of the past
6 months nothing has so far happened
to be reckoned with. I would like to
bring to the notice of the Hon. Minis-
ter of the wrong statement and apparent
contradiction made by him. Sir, I re-
quest him to go through the record of
this House. What happened in Novem-
ber, 1969, when our officials were kid-
napped from the Bongon border area by
the E. P, R, men? What happened in
the last part of 1969 when some of our
men were kidnapped in the border of
Goalpara in Assam? What happened on
the 20th and 21st of December last in
the borders of the river Punarbhaba
which flows from East Pakistan region
to West Bengal? The East ‘Pakistan
Rifle men in the border of Maldah dis-
trict dug trenches and there was fighting
also. What happened afterwards? Only
a few days after this, the border was
altered because they are trying to en-
croach upon Atrai river which flows
from Pakistan to West Bengal through
West Dinajpur which is a very strategic
area. This river Atraj flows between
Indian territory and Pakistan territory
and the Government of Pakistan in their
sinister motive to encroach upon the
further land on our territory and have
started creating troubles one after the
other because this is one of their modus
operandi to take out large chunk of our
territory, or through the process of
creating artificial dispute and thereby
leading to International Arbitration.
In the past we have seen this, Fenni
river in Tripura had been part and par-
cel of Tripura during the Maharaja’s
regime and subsequently it was also a
territory of the Government of India
under the Union Territory of Tripura,
but the Pakistanis have forcibly taken
possession of that Fennj river. So also
it happened in the case of certain terri-
tories in the Cachar district and this
is how the Pakistanis started creating
troubles in the Rann of Kutch and ul-
timately the area was declared a dis-
puted one and led to the International
Arbitration for settlement of boundary
disputes, by this Hon’ble Minister, while
he was the Minister of External Affairs.
I request him through you, Sir, let him
take note of the serious situation on the
border, especially in the eastern part of
our country, because many incidents
have taken place there. For example,
there is the land delta or projected areas
towards Pakistan and the Government
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of Pakistan wants to make their
boundaries as straight as possible, Then
there are other areas in between Cooch
Behar and Jalpaiguri of similar land
delta formation and Pakislan is trying
to take possession of this land with
certain motives and in fulfilment of
that, they are creating troubles on our
borders. Today we have been seeing in
the borders between Rangpur and
Cooch Behar ‘and Jalpaiguri that they
have amassed much armoured strength
which in no way should be under-rated
by our Minister. But what happened
in Cooch Behar and Jalpaiguri, which
is no doubt a strategic area, from the
defence point of view? Near Siliguri
the borders between West Bengal and
East Pakistan along with Nepal are
only a small portion of territory. In
this small area running through West
Bengal to the other parts, we find the
cenire of Nexalites. On the one side
of the border is Bharatpur in Nepal
and on the other side is Gangapur in
East Pakistan.

It is about 12 or 13 miles only and
if this portion is cut off what will happen
to this area? It is possible that the East
Pakistan’s rifle men may strengthen their
border in order to take more Indian terri-
tories within their fold. All that hap-
pens in the eastern part of India. There-
fore, 1 want to ask from the hon. Minis-
ter whether he would consider the ques-
tion of taking over the Border Security
Forces and bring them within the De-
fence Organisation so as to protect our
borders.

MR, SPEAKER: Please don't make
a regular speech, Put questions only.

SHRI B, K. DASCHOWDHURY:
This is my question. In view of all these
happenings, the border troubles and
other troubles that have been going on,
whether the hon, Minister will consider
taking over the Border Security Forces
under the Defence Organisation.

My sccond gquestion is whether the
hon. Minister, in spite of all these hap-
penings that have occurred one after the
other will take special measures to pro-
tect our horders particularly in East
Bengal and West Bengal areas so that
the people living in the border areas
might get some relief from Government
gainst this apprel ion,

Will the Minister do something with
regard to the guerilla warfare training
T7—4 L. 5./70
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scheme that has been taken up by
Pakistan under Chinese Training
Scheme, which has created tension and
apprehension in the minds of the mino-
rities resulting in heavy influx to India?

MR. SPEAKER: Now the hon, Mem-
ber should resume his seat. The ques-
tion has already been asked by you.

SHRI B. K. DASCHOWDHURY:
My last question is this will the Minis-
ter take steps to prevent one of the
penetrated actions taken by East Pakis-
tan every now and then which remains
the main cause for heavy influx of
displaced persons in India?

SHRI SWARAN SINGH: I have
carefully heard a very wise analysis
made by the hon. Member and I am
sure that all of us greatly benefited by
his long lecture (Inferruption).

To all the three questions that he has
raised I shall answer them briefly. One
question was about the Border Security
Forces being placed under the control
of the Army. In certain sectors it is,
but it is not necessary to place it under
the Army in other sectors. And I do
not think that in East Pakistan-Bengal
or Assam border it is necessary to place
that under the Army, The second ques-
tion is about the special measures taken
to protect the borders. Special measures
are being taken. On the whole our bor-
der is quite safe,

His third question is about the gueril-
la warfare. We have taken note of the
guerilla warfare training that is going on
not only in East Pakistan but also in
Pakistan-occupied part of Kashmir and
also in several other parts, We are
aware of this problem and we have to
take adequate steps and we are laking
adequate steps.

12.54 hrs.

QUESTION OF PRIVILEGE

Beatmvc oF M.P.’s BY PeLICE AND PRE-
VENTING THEM FROM COMING TO PAR-
LIAMENT House

MR. SPEAKER: I have received
about ten motions of privileges, They
are from Dr. Ram Subhag Singh, from
Prof. Mukerjee, from Shri Patel, Shri
Rabi Ray, Shri Janeshwar Misra, from
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Shrimati Sucheta Kripalani, Shrimati
Tarakeshwari Sinha, from Shri Samar
Guha and from Shri Madhu Limaye.

There is another one—not quite iden-
!ical from Shri Kanwarlal Gupta, That
is on a different matter. Then there is
Shri Banrejee’s motion relating to yes-
terday’s unfortunate incidents covering
two major points—beating of the M.Ps.
by the police and obstructing them on
their way to Parliament.

By ‘beating’, I mean every weapon
which was used, tear gas, lathis or any
other thing with which they were bea-
ten and obstructed. Some of them
received injuries. Some are in hospital.
This was very unfortunate.

So far as the motions carrying these

oints T have mentioned are concerned,

hold them in order. There is no ques-
tion of any doubt about it. 1 hold them
in order and now I shall ask Dr. Ram
Subhag Singh to move it.

ot tfa wmm (38) @ A seEfeg
qfear & e Y gfea ¥ wre fTan

gar WY ALY gt a1 1 ofew F ger ag
T T4 MY gar €1
DR. RAM SUBHAG SINGH
(Buxar): I beg to move:
“That the question of privilege

arising out of the incidents of the 6th
April 1970...

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVIN-
DA MENON) : May I say . . .

SHRI ATAL BIHARI
(Balrampur) : Is there
from Government?

VAIPAYEE
any objection

SHRI GOVINDA MENON: That
was what 1 was going to say.

ot wzw fagrd amAd : swore wEET,
are fradi &t 2T 1 T wAEY wEEE
Tt srafa wEY &, dY 9% =9 g99 98 O
FFd & | a1 &t 98 arafa %, wegar 97
T gHg AraA F7 JfaFre ad &)
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=t wfr Tm: seaw wRwE, SfEET &
AT 99T MT | & AT AGRA AT
aafe 7€t &, a1 f62 57 F dvem &y -

WHAT ALY & | ATT Lo W AW fg 7
T me ¥ fHe 3 )

MR, SPEAKER: All these motions
are there. Because Dr. Ram Subhag
Singh's happens to be the first one and
covers all these points, I asked him to
move it.

DR. RAM SUBHAG SINGH: In
the light of the points already mention-
ed and also in view of the fact that onc
member of the public from Bara Banki
has been killed, 1 move :

“That the question of privilege
arising out of the incidents of the 6th
April 1970, when certain Members of
Parliament were beaten by the Police
and prevented from coming to the
Parliament House while the House
was in session, be referred to the
Committee of Privileges.”

SHRI R. D. BHANDARE (Bombay
Central): I suport the motion.

SHRI GOVINDA MENON: Govern-
ment have no objection to sending the
matter to the Committee of Privileges.

MR. SPEAKER: The question is:

“That the question of privilege aris-
ing out of the incidents of the 6th
April 1970, when certain Members of
Parliament were beaten by the Police
and prevented from coming to the
Parliament House while the House
was in session, be referred to the
Committce of Privileges.”

The motion was adopted,

s iy wm : weme WA, T
AR ATEFT & uF FTdaal, o faErd-
fag, 71 T frar & 1 & geATX ARG
g wive £ o fagrdy @z A F
33 & S ot Tw Faw aEA F -
& ¥ w1 4 | 39 #7 gfe| ¥ wi T
g iz T@ AL H AU 3 AR W
o 9% @ § agq g w1fed 1 s
w@rem, g oft TR JaF A1eT A g |
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of| T Faw qre (ATTEAT)  HEAA
qgrey, a-are fram & famfay § gl
agr & ot wwr wTd 9, 39 # A fagrd
V9 FT OF TTS I FT a0 ¥ 4T 1 I
F1 LT aTg | WL AT | A A grfeweA
¥ v qar | 34 f F & oF sqTATEAT
wexra faar @ | ofF TAAT AEeAqW g2IAT
T2 TF HTTAT AT A, a1 uF A faw &
eqrATES Y SEATe o fer W Awa §
F7 &1 20 7 ogq faget a7 mafm fFar
qr | & ¥ 184 F wewia =ET & fF smw
& 7a A1 FT IIT AT FAMTT F |

SHRI HEM BARUA (Mangaldai):
During question hour when this matter
was raised concerning the death of this
person due to police atrocities, you pro-
mised that the Home Minister will be

asked to make a statement. He should
make that statement now.

MR. SPEAKER: I have referred it
to him for making a statement.

) T ¥TE qTES ¢ H 184 F A=A
T AT FT ISATAZATE 1 39 TS K
ST FTEd & | WAl HEEd T R g9
F o7 99 F 913 9T 17 &, AT FT0FT
3@l gIT |

Jomar wateq : q A fafreer AT &
ara #1 g | A8 U R 3N AT @
g1

oft I YA ART : AT A AL AT
7 & & fee 74t wgdeg s § )

SHRIMATI TARKESHWARI SIN-

HA (Barh): Later on questions may be
allowed to be put to the Home Minis-

ter,

it TR Aw AwE: F Tga g R o
areEAr & ary ¥ @ard, fao Y g g &,
ot Wiz g &, g o e,
AT = A 3, AHT—T e s
&, I FT 6-7 FATT &IAT WY 701, wfgmi
Ot T, ST FT AT BT @I, T 7T
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Ty g o & N § a9l v aay
qqr A H, AeAA WER™, A AT N
e F g F |

e wRT @ qAZ W A wAIIR
ITET T 97 A IW T4 A FET 47—

Let the Home Minister come out with
the information and make a statement.

e w gww fog : 79 ¥ uF A9
qT A @Y I | TifFaTaz grew @
HIATIH &3 TOT TEN 144 AT @A &
#IT I T 78 AL AT glaar F s-
qTT ZZrdt & % FITr 2 0 o7 ofredT
arFeEd fagr 1 aru-afts o,
0 HAT AZ g A oA | F ArgAi g F
=H F AT fagr 9

wEqw AEEA @ TH T AT A G |

13.01 hrs.

STATEMENT RE. MEDICAL AT-
TENTION GIVEN TO PERSONS
INJURED IN  POLICE LATHI
CHARGE ON 6TH APRIL, 1970

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Yesterday at about 11 O Clock a per-
son whose name is given as Biharj was
brought to the Willingdon Hospital by
one ‘Shr: Bhagwan Din. He was found
to be in o semi-coma and semi-consci-
ous. Medical attention was ziven to
him by the doctors who were present
there, and he expired &t 2hout 2.15.

SHRI X[ L. SONDHI (New Delhi) :
Murder.

SHRI VIDYA CHARAN SHUKLA :
His body was sent for post mortem,

s fr T (7)) ¢ FrwoaEr ar-
mAS T L, A TU? R
7T FT T Fwg 47 7 5w F7 gfem 2
HTIT 41— 48 J19 7S 947 R E | 729
FY AAIE FT WG WA @ T gw
F T FT FI FAALY
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WA WA : AT T GF A F |

SHRI DATTATRAYA KUNTE (Ko-
laba) : What is the cause of the death?

SHRI VIDYA CHARAN SHUKLA :
I was coming to that, (Interruptions). 1
was saying that his body was sent for
post morlem. The post mortem report
is expected. As soon as the report is in
our hands, we shall inform the House
about its contents. That report has not
yet been received by us.

SHRI M. L. SONDHI : Being cooked
up.

SHRI VIDYA CHARAN SHUKLA :
There is no cure or vour doubts.

SHRI M. L. SONDHI: There is a
cure. You quit your office.

SHRI VIDYA CHARAN SHUKLA :
Regarding the three Members of Parlia-
ment who were admitted to hospital,
Shri Raj Narain, Shri George Fernandes
and Shri Arjun Singh Bhadoria, they are
still in hospital, but they are reported to
be progressing satisfactorily.

o\ TR v ;e WEEW, TR
FTT 7S IATAT— T8 @A F Sfa oo
1 I F wemarE # A ATAT M7, 9
w0 w2 ? 7 #gd § fF deemeEn ol
FTAET a9 T | AT 3T FY Fed F
IH FT FTW FAE |

st 1 ¥aw g (FrEEr) R
1t Y a7 gf ¥, FH ¥ T w; wR-
Z7 4@rer &@r 9 & gfy "gragly swe

AeAF WEEAT ¢ AT A TgA Fg Ao
g, T wro areare @@ 9 g o

SHRIMATI SUCHETA KRIPALANI
(Gonda) : We were there till 1 O'Clock
in the night. We know all about it.
We want to ask a question. He was
deliberately murdered.

MR. SPEAKER : When this post
mortem report comes, I also expect him
to come out with other relevant infor-
mation about the circumstances of his
death.
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SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : What about the doctor’s
report ?

AT WEIRH, Tg WIAAT AGA TEAIT
# 1 9% ywqaTe # W frar mar.,

= TR ¥ uTea : STo gHET dUX
AT 19 /g Y |

it stewt fagrt A : it WY wE)-
T 7 g1 5 ag ag ar | @7 T A
T4 F1 F@T ? Trae Ay o oAy ?
T I F O 9T 9E of, 747 4 I
e 4 7 v wEw & ol e #§
AT, A 9=W F weT ¥ gIRY 96
& aaerd |

SHRI 1. B. KRIPALANI (Guna):
When the police are ordered to lathi-
charge, it should be the obligation of
the Government to make arrangements
for doctors there before they take such
a step. What is this? They are play-
ing with human lives.

SHRI VIDYA CHARAN SHUKLA :
The Doctor's report says... (Interrup-
tions),

Y Tfa T: 1T qgY =To YT AaT
F g7 Hfem

SHRI J. B. KRIPALANI: You tell
him to sit down. They left him un-
attended for hours. This man was taken
by us at 11 O'Clock in the night. The
lathi charge was at one O’Clock. You
must listen to us. This is not a ques-
tion of any party. This is a question
of humanity. Are we dealing with men
or animals ? Even animals are not left
like that. They order a lathi-charge
and they order tear gas to be used and
they do not keep any person there to
attend to the wounded. Even the
wounded Parliament Members were not
attended to; they had to be taken to
the hospital. This is a very serious

thing.
Tro gaiter Awe (AiHY) : srewey WEN-
T, & |y AT & qeAT ATt g—r

7g 7 & fF == st & fag o =7y
e ot 5 9w F faT o aga 991 @n-
2T’ AT g @1 AR ag - F
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a1 ? a7 77 ¥ed & FF IH #1991 FL EE-
T T A WA T W ATl #X
qferaaTer W Y e ¥ A & a9y
FOF A FAAIAL ! ARG I IAF
qTeY I FT FEAAT 7 T4 | 747 9 TG
g wad A ag a9 § 39
T e § d@w F fad o, @i 9w
FY 0F g9 #59 F frarg fFr 3 3
G 41, FXE @I ATAT TGN AT | HeqEA
ARG —F AT §—H Ard oY T Ay
HEATT F AT WA ¥ AIE aEm q9T
@I, SEH W UF FISH G997 F IO
et & a7 @, sty & fafadt & o5
3 39 w1 fav wrE for ar ) fElY 7 9w
776 1T @ fEar 91, 9% 5T i |
ag At fagrdr Y 5z mar | &Y F aE
&Y foar 1 2z oY Bt &1 A an, G
FT F21 97 AT g L W7 T 34

o IM AT Tag : IH T FIT &
a1T fzar

o gaitar qmx : & JEAT ATEAT
F1 gfaw #1 9% sepaTe A A ST
wrfed a1 1 8 972 THY a¥E =9 M, Mg
oge Svfeee daw, go fegr T, a
ag = AT |

SHRIMATI SUCHETA KRIPA-
LANI: For eight hours nobody attend-
ed to them. When we went to the Par-
liament Sirecy Police station, we found
that for eight hours those persons were
unattended ; they were not given food;
they were not given water. We have
seen with our own eyes.

SHRIMATI TARKESHWARI
SINHA : i was 2 pre-planned genocide
and political annihilation of the Socia-
list Party because it was a critic ot the
Prime Minister and the Government.

st go #te FAWH (F1AYY) @ =W
o a3 F71 & 5 S5 7 qew g
g % 9= AEA F1 e F1 9 | 9w
Yo #3011 e ag wew—Frm w1 gfem
¥efedi & T, 60 WTH FT AW TH—
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faerdr Fag, aTqEeT &1 @A 14T, I
W1 SI[@ ¥ 97 | 399 W& TN 9 & T
4 fF 9g & dew &1 o wfw 78 4,
fa 9% At wEeEEd ard i 41 fE
39 ¥ grer &1 A2 41 | 97 I Y A AGH
qET F WEAOIY A4, 89 SR A9
sTefral 19T 3T I Y FEaq e § AL
FTEAT | gAY Saren agary g
¥ 39 Fa7 &Y 5 arey WA ¥ AE-AY
a2 a7 Y, | &1 AT FE TG W AR
firar awra #1¢ et &1, feely #1981 7T
AT A GgAT T IR Db T
| aifariee &z § o # 0F FAC
& or=e, qAT-E A7 Zfndr @A @
41 | gAT( A HT gHL TS A9 g 1>
AT T gy F AE fEar, @@
39 % FAg A sma mEr—aa F 11-12
aw | @ @ g fw ag mA fraafae
FHET T 1 @1 2, AtwA Foa q9g &/ geAr-
FT0T g1 2, f'?ﬂi'ransrassfrm*r{ﬁ
Z9T | ST S A A 2041 A F 7 AW
mi‘?{mg\‘ FHNT FET NG & A1 H
qqT 3N A1EAT g fF A0 @ F1 QI 4T
T aFx & 1 F wngan g {7 oaar ofr @@
frite %, g0 #1 gy 97 Fifww 3 w7,
qfeq 1 999 1 WEW T F 1 TR
o & AT g1 g9 § i gu § argfeawr
, T A\ a6 o fwoew W 49
FgE |

SHRI J. B. KRIPALANI: The po-
lice are framing a case against these
persons, They have accused them of
1tlcn1pun" to murder. It is under this
seciion that these 102 people have heen
arrested, We went and saw them there.
Thev have charged 102 people.

%7 T HEE K12 oEgel "EEd, 6
77 "y § frw fraes & & 9w af|
w1 gfaa & 20 a@ & ", gfew s
FETT AL A wE-gfEa ¥ 1S FrAATEr
E FY | IAFT TIW ITATT 9T TAF
T feedady # gorm ofix 98 Wt 09 6-7
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[sfro T &% ameT]

a= 1 99% are ¥ e 9 va ¥ fafa-
AT FEIATH o ST AT | gH AR A
@ 2—TAT S HIT o FHAT A7 W
|19 § f—FfF 9% fat or 9 Jase
|z 4t K Frg Y 7 o aga @ e
b 47 | §1 W # 497 g, e aH-
FTET 39 #aT F1 gy e o

qEAET WEET, T UST A UFAd §
ifas o % foo o fran @ &ffm s
T ST FT FEAT AET gl HIT /L
FOAIT 1 99 gra § 7g¢ foar smar
@ fore Freafas s 727 &1 quEE 0L
(=m=am) . ..

HOT WEISA, qgF § 59 ol M|
g fomit & g % A1 F oY ¥ AT E
¥ afafaa Al &1 wwar dar a2
TAT 1 A1 TH TG T FIH AT AT ALY
& 1 T9 WA ¥ g oy S FY aEAd
aga 1 gdr § ST THF I W =W
TE T 9 9% T0F oz qmm a1 §
G AwEAT gy & faeat 7 F9 oW
Ao | geor guir P oag o wET AT WU E
fF @ a=g qu, afeEr wEa gaT
are F, FerATA §OgH ¥ 1T § qer
fF wgf & e dr 7 99 @ 1 A fre
feg oft oft 78t 9% 4, 320 Fg1 fF I
FATT ;T TG SrA1? L. (smaae) .

SHRI H. N. MUKERIEE (Calcutta
—North-East) : Sir, the emotion of the
Members is quite understandable. But
when it is reported that yesterday, with-
in a hundred yards or a couple of
hundred yards from Parliament House,
Members of Parliament and others who
had congregated there were not only
lathi-charged but  Members of Parlia-
ment were beaten badly as they were,
and casualties, even death, have taken
place, when it is reported that there
was no arrangement made for medical
treatment, that food was not given, that
people were dragged along the streets,
that they were kept for long hours with-
out any kind of sustenance, and that as
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a result of it, cumulatively speaking,
death has taken place, when all these
matlers are reported on the floor of the
House, it certainly behoves the Govern-
ment, the Home Ministry, to come for-
ward and give us satisfaction over this
matter which has happened yesterday.
The Government have had the oppor-
tunity of gauging how the House was
reacting to it. Today, they come with
an announcement that on the post-
mortem examination report being
available, they would tell us something
about it. But the whole matter of the
handling of vesterday’s demonstration is
something which require a thorough
explanation from Government. Till that
is forthcoming, they are in the dock.
We have to say this in Parliament : un-
til that explanation is forthcoming they
are in the dock, and they have got to
satisfy Parliament that their conduet, as
far as they themselves are concerned,
has heen unexceptionable.  But the re-
sult shows, that death shows—all kinds
of things which are reported on all sides
of this House—an indication that some-
thing most dastardlv has taken place,
and thay is why Government must give
an explunation 1o the House as soon as
ever that is possible.

it *fa o : wem wEET, $T AT
zaa1 &1 fagen & fr &= ot s 21
gwi aar @an & fF Sew argd ¥ Are-
Fa Y =Tra F1 o1 Wi 77 f@n 65
7F, 13 B a4 AT 23 T w0 A
TAIAT F | SHF YATET HLITAYT FT OF
F3ar, off A1 I oY ATGAT 2 | TH T
¢ fr oz woere ard s, fagrEl
3 wIAEAT &1 oA FL AW G T
9 T FH E AT A T (F A AIH A
a9 9% 79 927 § a8 9979 & fF 39 wE,
Tt T AT FT FAT FAT HIT I7 TA1L
qE3 AT FT A1 AT T A TLET AT
AT & a1 gEw w1 FT o fear wr g
W% T H 5 a9 aF TH AT & qIHA
FETE HAET AfER 0

SHRI RANJEET SINGH
abad) : Certain specific answers have
been asked for over here, and imme-
diate answers can be given to them. It
is not understood why they are not be-
ing given. For instance, what is the

(Khalil-
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doctor’s report that was immediately
taken down in writing at the Willingdon
Hospital 7 Whoever is injured after
police action, is it not part of the duties
of the police to remove them to the
hospital 7 I want to know how many
such injured persons were taken to the
hospital by the police.

SHRI SEZHIYAN (Kumbakonam):
Government's plea that they are awail-
ing the post mortem report and as soon
as it comes it will be placed on the
Table does not satisfy us. The post
mortem report comes at a later stage.
We want to know what was their con-
dition when they were admitted into the
hospital, and what was the casualty de-
partment report? What  was the ex-
tend of the wounds and what was the
numhber of people injured ? The minis-
ter said that the condition of the MPs
is sutisfuciory, but we do not know what
is Lhe condition. Apart from what we
read in the newspapers, the House has
not besn given information about the
condition ol the MPs, what was the ex-
teny of 1o wounds and so on. We
undersiind that Mr. George Fernandes
has recenved a pashing wound on his
head. Whi is the extent of the wound?
We do not know. 1 want a categorical
answer ahoaut the extent of wounds sus-
tained by the MPs and also by the un-
fortunate person who is reported to have
dicd 7 What was the report taken down
at the casually department ? These re-
ports must be available. These points
should be mude known to the House,
tiough the post mortem report  may
come later.

SHRT HEM BARUA (Mangaldai) :
During the Question Hour, when vou
asked the Home Minister to make a
statement, possibly you expected a fuller
statement. But the minister has made
a statement in a very cavalier manner
and in a very indifferent manner. Mem-
bers have raised certain specific issues.
The statement must contain replies to
those basic issues, whether the man who
unfortunately died in hospital was taken
to the hospital in time or not, whether
he was taken there by policemen or by
somebody else. wha; was the extemp of
the wounds suffered by them—all these
things can be said in this House.

ot e fagrd e e wEET,
A&t wEEg F W qeasy four & 9EH A1
ge e & am F 9 o qwA aF
#1 gferrar A2 faaed o€ | 9g @i
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T wEne frgad #T e @ s g
Fd fr s 1 aremawa g
TS w1 wgre qfow AT @ E 7 @
T A% ¥ UERI F1 AUATHT A5 w7
THT 1., (smEE) | .

SHRI M. L. SONDHI : The House
should stand up in memory of the per-
son who has died and teach a lesson lo
this impertinent, junior minister. (/n-
ferruptions), I saw with my own eves
a cripple being beaten up in the Parlia-
meng Sireet police stavon. This is a
crime  against humanity. 1 charge
Mr. V. C. Shukla of abetting such
offences.

SHRI SAMAR GUHA (Contai):
What will happen to the whole country
if such things are happening here
(Interruptions) .

SHRI M. L. SONDHI : These crimi-
nals who are the inheritors of the Bri-
tishers, the O'Dwyerssitling  yonder
there, they have brought shame to the
whole House.  Sir vou have drunk the
walers of the five rivers and vou know
how people fouzh; fer freedom. But
these people want human dignity to be

demolished.  One of our ladv members
wept. Sir, why don’t vou pull him up?
It s an insult to the  Parliamien:  of
India ... (Imterruptions).

SHRI SAMAR GUHA : Sir, the Mi-
nister has acted in the most discourteous
manner. He has dishonoured us, dis-
honourcd the House, dishonoured hu-
man  dignity, dishonoured every-
thing . . . (Interruptions). It was the
most discourteous statement that one
could ever make. He should have been
ashamed of making such a statement.
We want fuller information . . . (Inter-
ruptions).

st werIElY e (19F) o osteAe
e, § U HgATTET & =Y H #a%
faard gu ¥ @ a1d 47 A6 wgaa
¥ FEAT AT § | ATAFAT FT aFAT
7z a1 5 fam awa s giF masl & g+
I7 WEAT FATE IW FAF TT KT A=A A
dge &9 & fAq gaft @id srva amdt
wifgq ot fF o mag 79 F gawa #
U ¢ T frw faw swmmw ® €, few

feafq & & 1 smx ag & @ WA FH
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[ =it s wrs |
g EAIR 9 AT ST §W A F "y
& otz fad # g ¥ < gy #93 gAI
faai & famm 4 o7 ¥ awew # 39 A
& famm & garar afed fr a8 frw
seqaTa # § o o frw feafa & 87

g At At F AT F1gar g S
FTo TATAT ATUT ¥ FEI &, FC IF a1
¥ gegiw & siar fF 97 F 9w ¥ wdiw
&1 & a1 TEwet of 1 AW ¥ W T
AT F HET FT HIWT ATVEE FET AT
fF faa sfawfai # stem & =@ =
¥ AR AT W gud, A% fod fr-
arT sfawifai w1 aere gafaw fear
ST | TH TR F e qua 93F 9%
TEF T AT gEa ?

SHRI J. B. KRIPALANI : It is poli-
tics. It is not the fault of the police.
It is ihe politicians who ordered the
police. Being in power they wanted to
teach a lesson to those pecple who
speak against the Prime Minister. They
say : “we shall see what is going to hap-
pen to such people™. 1 am saving this
with all the emphasis that 1 possess. 1
say definitely that it is nei the foul of
the police. Tt is the politicians who
ordered this in order tc occupy their
chairs somebody here says that in deno-
uncing the Government | am playing
politics. This is nonsense. 1 have spoken
in favour of the Congress. 1 warned
them against dividing the Party... (In-
terruptions).

ot @A ey (fFaws) s
7127, ¥ FgA 9% wwAT g fF waAne
I TTF 7 BFzA, 1 forrar Sv ET &0
97 77 =t ®§ ofy w=rd 2R 3 s
F71 77 7fgq w1 gaAr fav g A ax
T TenTT gfe &1 a=r3 A Foforw Fdr
&\ TEvEg waw ¥ w7 gfew 7 gmerr
faar a1 a1 97 a9 W @@ A gfaw
FT 17 fear =m | & 73 wrgan g fe -
T F A g v go £ afefmas
A 3T F1 Afees W

=1fed 1
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At Mo BTET (WEAT) e
HqErET, § 1T & qreAw ¥ §ET T TH
T, F1 gaa1 T ATEAr § f5oaw &
STHA ¥ ST II gU o ATH 6,
THo To o, fagr faam awr &t g
T A1 & 1 9 fafawren s #
& 1 FETE g 9 @ I = & el
WU FY FFEET FE AT HH @
g 5 Sf gy araEsET & wrft W
gag it awa &1 ° g oAw A
ag a9 918 'Y § fF 2o dwre
AT, THe Tde Teo, ﬁrg_r?ﬁuwwiﬁ'
RS IE LIS

sener wEE ¢ AT v fagr
Wauar adt g q M E R Ag A |

ot arEsad famgr(amz) e
T, 5y wrfzardt & gfem s
HIT BIZ BIE 959 34 & a19 A1q G |
¥ g8 w75 19 &1, I1T 47 99 g
AFT AT FO0 | 9 AT UE STHTFIST
ATL AT 0 | A G AR A A AT G |
grem 7z € fe wa 7 F o 7991 @R
OF 991, UF 9EIF A% @ & 1 6T
7 F7% oTe @a g | & | gg A
¥ gl wma go § 1 S @ =T g
a7 7EY, FOLT TT K GTH 9gAA I & AT
TEN AR A T AT FE @i @a] qal
o 2 1 TrEeT guET AT {7 ANl
qEAT FATATAN A TTET I F TLATH

greT FET 8. L.

=t gz g : o @ifeder 39 @
& 14gw F fedzdm @ 1 T T A19-
foez a@m & 1 S &7 gA9 gu I adl
yrer ?

sfret arraTa) faegr : siie & woEt
# Faw afsoai @ o & st ag fel
T FIT F1 9FE F 9T a7 I ATH
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TwE AT g I weT g oo
F1 94T gaT aF I foury F qIed w9y
TG | B TV FIST HE AT arfe
F F98 #F A 97T # A o
| ATHT TH AL F Al aF AT
TR 1 W AT Av oy A afew
qE TITU 99T a9 AT ATH 3F HE IH
¥ fom @i ¥ 39 FIE &1 AATH TF
foat § | 7% aXFTC O e Y aw
TN 3G G & | o 9 & 9 @&
dar o 70 =T &, WFIK w1 I f5F
T

g0 13§ qg FgAT A g 2o
FEAT AT T HHr gAAT T
TF a9 U § gfqe ®ve ¥ o w9
AT AW gedt quarg afew gfew
1 34 F1 F1E 9aqTg ALY 4¥ | FA@ qifagrae
H 38 FTT FT TF 09T 99 g5, TH ¥
¥ 9 g9 & AWt AT oSl ° 56
FEE Fig 9 A9 AHR famr 7 4
sz fRar < gfam 2 sedar ¥ a1
IH FT AL HAT EET A G OGT |
FET AT FETOE a9 A B At g
FAATr AT ST qUET AT IH
safdT Ft a0 g9 9gT ¥ 981 FT A
T | I FT AT qAT WY AZ AT A¥ )
I AIF IIH LT AT AT
g HEFTT AT GF | F i qrgedt
g fF 77 faeelt § awe Fiw 9t grogfa
gi g ? fam 70w & a=< § 5@ ¥97
sifeanfadt & T & FT7 T A7 Iy
T o fooedt mge ¥ oifs amm @<
T UwaEr § anfranar i gfomt ®
gfes grer avgdt & dYar T & A ™y
g I g A FET Fr At g R Ew
gfwrt six smfzarfagi & @ame w0
g wfFT garea 78 & f5 99+t wawmr
T arfaarfadt o< gfomi &1 @7 agmn
TR, 97 F w9F WIE T4 § 1 HEl B
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T ¥ dreT T § R 9 % A
ST g1 T8 § A a T AT dr qfewe
BT TRT & 1 orer § 991X WA T 97 43 gu
& | 78 g HAT & 37 Y ag uF frore
AR T g & 1

SHRI RANGA : 1 endorse every word
that has fallen from the lips of my re-
vered friend and leader, Kripalaniji. I
need not say anything more. Yesterday
I had said that it was not the police but
this Government, this Home Minister,
this Prime Minister, who were respon-
sible for having misguided the police
and having led us into this terrible catas-
trophe. 1 do not know how they feel
about it. If I had been on their side, I
would have known how I would have
felt and how they would have fell. 1
am sure, they arc also feeling so un-
happy ; but now they are suppressing it.
Therefore, they make themselves res-
ponsible for this tragedy which has
excited Dada to the extent that it has
excited him.

ot wa AR T AT OF f wI
g ok 7z 77 v ot wfeforas srvad
gt gg # g fafreee & gfaw 1 #
fegrad &, fedt gm fafmm< & ofaw
#1 F|7 fgamd € o wrew fafaex &
qfea #1 #41 fgarad &, 97 & gfew
FAT 47 787 AT gfam w IFI @1 T
wara far 3@ & @it § @ i A
=ifgy #ifF anfae o5 &1 79 g 5@
& fax farme o7 "< &, & fafa-
Tz farare § s sraw fafres faer-
< § o< o o S A gfem A
FAT FT FZT 3 F1 A7 Iq F ¢ Wi
grafm s magr e efa &
T® AHAU I CERTANE FAT F gH GEET
FTF 1 ag 74 2 =rfEm

MR. SPEAKER : The hon. Minister.

SHRI SAMAR GUHA : He should
first apologise to this House for his
brutal, inhuman and satanic statement
that he has made. Otherwise, we are
not going to allow him to speak. We
are not going to hear him. .. (Interrup-
tions).
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ot Thy T ¢ Wy AT wEETER |

DR. RAM SUBHAG SINGH (Bu-
xar): A respectable word should be
used before the word “Bihari” ; whether
they are going to use it or not . .
(Interruptiony).

ot qAgaT faw (IX) : ww WE
¥ gmT Wi wE A e fag
w3ifaar 1 ag dnr gfew 99 # gwe %3¢
fafoen seme & w0 1 oW FrE WA
a7 gfe Y Frdt § srar @ @9 9w
FT FFT 4 AT 2 | 7 ZAr favarfawTe
& 1 afew s =7 F50 FaeaT ™ A
o AT g7

T8 F1T W A ST A g T
T agf 9% 18 Ao a1y
& o =g wder e wwr & mrAem
gTer A wsa sdrer & foiRe § 7
qfF Y sl s # oY T ArEraw
T ATST gAT A1 = fog 9w F1 agar
a7 & fag avr amfasi av ardr s
w ?

SHRI MANUBHAI PATEL: (Da-

bhoi) : There is one small point pertain-
ing to Shri George Fernandes.

AT GRS WA A3 9% & a7 OF
w21 @1 fame 7% 39 41 o dm arer @y
Y T | qF FAT 2 5 S arfaie &
FIEWTH & 9 FT AF FT AT FLAEIT
F oI 9% ST 9T & 99 7 WRl FE0E
ST | Fg o R s R A S &
@ AAT AET A1 W oF g2 &
fam a% =71 #1 3@ F fog #1877 Ty
I Fg1 f F o1l w1 7w IR
get fF #17 a1 w9 @Ry
F BT TEA gU 4 A1 FgT, A=O1 qN @
¥ FIF 9T gL A ! A FAT ATEAT §
fF g7 @ arat &1 F= e Trfed

SHRI VIDYA CHARAN SHUKLA :
Sir, there is no question of . . .
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SHRI SAMAR GUHA : He should
first apologise ... (Interruptions).

st ¢ om ;I ¥ ATH HATER

g |

s\ ®aT g : q@ FAA § (6 KA
HTIHT FATAT AT |

A site s A (TEAE) C
arfaar frm F frar 7 ogfes @t & 4%
™ ar 72 ?

SHRI SAMAR GUHA : He has dis-
graced the whole House. He has out-
raged the sense of human  values by
making such a statement . . . (Jrrer-
ruption). He should start with an apo-
logy to the House. Otherwise, we will
not allow him to speak.

SHREI VIDY.A CHARAN SHUKLA :
As T was saying, there is no question of
hiding any fucts from the House. What-
ever fuots we have, we shall lay before
the House. We shall provide all  the
facts. . ..

SHRI SAMAR GUHA : He should
apologinve first.

SHRI VIDYA CHARAN SHUKLA :
I am aiways respectlul 10 humun beings,
If 1 have omitied, because of inudver-
tance, 1 am sorrv for it. 1 did not do
it deliberately. i musy be a slip of the
tongue. T am always respectful to hu-
man beings.

SHRI ATAL BIHARI VAIPAYEE :
Sir, he read out a wrilten statemenl,
How was that a slip of the tongue ?

SHRI VIDYA CHARAN SHUKLA :
It was not a written statement. 1 spoke
extempore.

The hon. Member, Shri Atal Bihari
Vajpayce, wanted to know the particu-
lars of the doctor’s report, 1 have got
it here. [ shall read it out, It says:

“He was found to be cornalase not
responding to painful stimuli pulse
was 100/MT irregular BP was 170/
94 MMUG pupils were not reacling
to light. Hauratina in the occipetal
region was found (approximate time
of injury five to six hours back).
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He was put on the wusual head
injury treatment and was immediately
referred 1o main surgeon X-ray skull
AP and latcral veinous were taken.

The patient’s condition deteriorat-
ed in spite of all treatment and he
died on 7-4-70 at 2.15 A.M.”

This is the report of the doctor.

Then, Shri Ranjeet Singh wanted to
know the number of persons who were
treated in the Willingdon Hospital.
According to the present information
that we have, 52 persons received medi-
cal attention in the Willingdon Hospital,
15 persons were admitted and the rest
were  discharged. 11 demonstrators
were treated in the Parliament House
dispensary,

SHRI S. M. KRISHNA (Mandya):
How many were admitted by the police?
That was the question. Whatever other
information the hon Members want shall
be collected and given to the House, It
goes without saving that we are more
sorry than anvbodvelse for what has
happened  here.  (fmterruptions).  We
are extremely distressed that onc of the
gentlemen died as a result of all thut
has happened.  (Interruptions) . There
arc many other things that the hon.
Members raised.  The judicial inguiry
which has been ordered into this inci-
dent will cover most of these things. We
shall try 1o make the judicial inquiry
as wide as  possible so  that all these
things can be covered and judicially all
ol them are inguired into. We do not
want to cover up anybody. We do net
want to cover anvbody's guilt and any-
hody who is euilty. ..

AN HON. MEMBER: You are your-
selves guilty.

SHRI S. M. BANERIJEE (Kanpur):
Suspend those officers.

SHRIT VIDYA CHARAN SHUKIA:
...will all be dealt with according to
law.

I must sav that there is no political
intention behind it. Nobody wants to
take advantage of it. It has nothing to
do with the politics of the country. An
hon. Member who is a good friznd of
mine was saying Mr, Arjun Arora’s
connection with the Deputy Commis-
sioner, Delhi. I do not know whether
they are related to each other. As far
as I know, they are not, Even if they
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are, there is no question of any civil
servant taking a clue of that. I don't
think it is true to say... (Inferruptions)
Every other point the hon. Members
raised would be looked into and we
shall try to do whatever is necessary.

13.37 hrs.
PAPERS LAID ON THE TABLE

AnNUAL REPORT OoF HINDUSTAN
MacHINE TooLs LTp

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
BHANU PRAKASH SINGH) : On be-
half of Shri F. A, AHMED,

I beg to lay on the Table:—

(1) A copy each of the following
papers under sub-section (1) of
section 619A of the Companies
Act, 1956:—

(i) Review by the Government on
the working of the Hindusian
Machine Tools Limited, Ban-
galore, for the year 1967-68.

(ii) Annual Report of the Hindu-
stan Machine Tools Limited,
Bangalore, for the year 1967-
68 along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.

(2} A statcment showing reasons for
delay in laying the above papers.
[Placed in Library. See No. LT-
3i22/70.]

NoTiceE re : IMPORT PoLICY FOR
NewsPRINT, 1970-71

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMU-
NICATIONS (SHR1 1. K, GUJRAL):
Op behalf of Shri Satva Narayan Sinha,
1 beg to lay on the Table a copy of the-
Public Notice No. S1-ITC(PN)/70,
dated the 7th April, 1970 regarding Im-
port Policy for Newsprint for the year
1970-71 in respect of newspapers and
periodicals.

[Placed in Library. See No. LT-3123/
T70.]1
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NOTIFICATION re: DELIMINATION OF
CONSTITUENCIES IN J, & K.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVIN-
DA MENON): On behalf of Shri M.
Yunus Saleem, 1 beg to lay on the Table
a copy of Notification No. 8. 0. 827
published in Gazette of India dated the
26th February, 1970 making certain
amendments in Schedule VI to the De-
limitation of Parliamentary and Assem-
bly Constituencies Order, 1966 in res-
pect of Jammu and Kashmir, under
sub-section (2) of section 9 of the Re-
presentation of the People Act 19350.
%F(;fr]zced in Library. See No. LT-3124/

13.38 hrs.
PUBLIC ACCOUNTS COMMITTEE
NINETY-SECOND REPORT

= wza fagrd) e (o) ¢
arerer wEed, & wigmees afyarey (wre-
dra giferst deaw) & weag wfraeT
(fafaer), 1968 & a1 & &rF v
wfafa & 59 & wfadew & <t fawrfeoi
g HTRTT G A1 T FHATE F a1 H
afaf F1 92 3t afade gega @1 § )

13.39 hrs.

PERSONAL EXPLANATION BY
MEMBER

DR. RAM SUBHAG SINGH

(Buxar): My attention has been drawn
to a radio-talk by Shri P. Tharyan,
Assistant Editor, National Herald, on
the All India Radio on 4th November,
1969, making certain aspersions on me
and the Congress Working Commitiec of
the Indian National Congress of which
I am a member,

As regards myself, the broadeast says
“if he was opposed to India’s participa-
tion in the Rabat Conference, why did
he not express his resentment when the
Union Cabient decided to send a dele-
gation to Rabat.”

That fact is that the matter of sending
any delegation to Rabat never came
before the Cabinet meeting, So, the
question of expressing my resentment
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did not arise. The Minister for Infor-
mation & Broadcasting is himself a
Cabinet Minister. I would like him—I
would rather challenge him and the
Prime Minister—to prove that the dele-
gation was sent after consulting the
Cabinet. This being the fact I fail to
understand why this broadcast was
allowed by his Ministry to be made on
the All India Radio on 4th November,
1969, whose script has been placed on
the table of the House in reply to Un-
starred Question WNo, 703  dated 26th
February, 1970 in the name of Minister
of State for Information & Broadcasting.

The aspersion cast on the Working
Committee of the Indian National Cen-
gress, of which 1 happen to be a Mem-
ber, is equally baseless,

The accommodation of such a ten-
dentious broadcast in the programmes
indicates that the All India Radio is
being mis-utilised by the Government
for carrying on bascless propaganda
against its political oppents, 1 depre-
cate this activity of this Ministry and
the All India Radio.

SHRIMATI TARKESHWARI SIN-
HA (Barh): And demand an indepen-
dent corporation for All India Radio.

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNTI-
CATIONS (SHRI I. K. GUIJRAL):
The talk to which the Leader of the
Opposition has made a reference was
broadcast in the ‘Spotlight’ programme
of All India Radio on 4th November,
1969, As the House is aware, the
‘Spotlight’ programme of All India
Radio is a forum where controversial

issues of the dav are discussed. For
this purpose AIR invites well known
journalists to speak on those issues.

The views expressed in a particular talk
are those of the suthor and not of the
Government or of All  India Radio.
When controversial subjects are discus-
sed an attempt is made to project diffe-
rent points of view. (Imterruption)

DR. RAM SUBHAG SINGH: This
is a white lic. Why it was allowed to
be broadcast? It is because Government
wants to defame us by spreading lics.
The Cabinet Ministers are there, Sar-
dar Swaran Singh, Mr. Menon, Mr.
Satya Narayan Sinha—let them say
whether any Cabinet meeting was held
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for sending delegation to Rabat. The
broadcast by the Asst, Editor of Na-
tional Herald was purposely done. The
Prime Minister has collected Rs, 50
lakhs from the capitalists of this coun-
try for this paper of the Prime Minis-
ter, A big mansion has been raised here
for National Herald and the Editor and
the Asst. Editor of National Herald are
being invited by the A. I. R, The broad-
cast is not controversial, he says; it is
white lie,

SHRI I. K. GUJRAL: I can prove it,

DR. RAM SUBHAG SINGH: You
are a liar. You are misutilising the All-
India Radio for the sake of the Prime
Minister, The Prime Minister and you
have collected money from the capita-
lists for MNational Herald which employs
such journalists, What you do with All-
India Radio, T know, You are using it
for your own ends. It has become All-
Indira Radio.

W WA : AOH T W AGH
wxeft 7y fagrat Tfed

You may lay it on the Table.

SHRI I. K. GUJRAL: I would like
to read it. Sir, since they have raised
the question, On several occasions, Gov-
ernment’s policies too have been criticis-
ed in these talks, Subject to the obser-
vance of AIR code, the persons invited
to talk on a particular subject is free
to express his views.

In this case the subject of the talk
was Congress Constitution. It contain-
ed an analysis of relevant provisions of
Congress Partys Constitution in
light of the controversy then obtaining
between the two wings of the Congress.
It may well be that one point of view
was expressed in this talk. But the other
points of view were also given subse-
quently in discussion programmas on
16th November and 23rd November,
1969, The subject of these discussions
were *The divided congress‘ and ‘The re-
quisitioned AICC sessions’. In these
two discussions, points of view critical
of the ruling congress party were freely
expressed.

On the question of Dr. Ram Subhag
Singh’s stand on India’s participation in
Rabat conference

the author was
obviously geving his analysis on the
basis of correspondence between
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the Prime Minister and Dr.
Subhag Singh which had been pubh.sh-
ed in the Press that morning.

The talk represented the views of the
script-writer and it would not be correct
to infer that the Government was using
All India Radio for propaganda against
its political opponents,

DR. RAM SUBHAG SINGH: You
may ask the Cabinet Minister who is
here whether any mention was made
whether at all there was any discussion
in the matter whether any delegation
should be sent to Rabat or not. Without
consulting Cabinet this delegaion was
sent. (Inrerruption).

SHRIMATI TARKESHWARI SIN-
HA: The point of fact has to be guard-
ed and it is the duty of the All India
Radio to guard the accuracy of the
factual information. Otherwise anybody
can broadcast any information which is
not a fact.

MR. SPEAKER :
Rao. Item No. 9.

Mr. Thirumala

13.44 lrs.
ELECTIONS TO COMMITTEES

(i) EsTiMATES COMMITTEE

SHRI THIRUMALA RAO (Kakina-
da): I beg to move:

“That the members of this House
do proceed to elect in the manner re-
quired by sub-rule (1) of Rule 311
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, thirty
members from among themselves to
serve as members of the Committees
on Estimates for the term beginning
on the 1st May. 1970 and ending on
the 30th April. 1971

MR. SPEAKER: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule 311
of the Rules of Procedure and Con-
duct of Business in Lok Sabhba, thirty
members from among themiseves to
serve as members of the Committee
on Estimates for the term beginning
on the 1st May, 1970 and ending on
the 30th April, 1971.”

The motion was adopted.
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(ii) PuBLic AccouNTs COMMITTEE

o) s fagrd) addl  (FErorEgR) ¢
# frfafas swma s g -

' fi g G F TEer w1 /T & v
auar w14 guw aedr faEt
F faam 309 F wwfmm (1)
grer sraferm ffs &, 19€, 1970
¥ AT A AT q4T 30 I,
1971 Hf TS g Fr=7 apafa
F foq o ot afafa & gl
FEY H w18 F % fAaw sww 7
¥ gy w oA

MR. SPEAKER The question:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule 309
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, fifteen
members from among themselves to
serve as members of the Commitee on
Public Accounts for the term begin-
ning on the 1st May, 1970 and end-
ing on the 30th April, 1971.”

The motion was adopted.

= otz fagrd aQd) ;& f-

fafas s F@1 g -

“ff oz gwr T aa # femfor
o 2 fF oA 1 wE, 1970 &
HTTE g FTET 4T 30 WA,
1971 & FFTA g4 Frefr wrafa
& faq o wan #7 @ qay afafy
F grg gzaifaT 4 % fAg wrsw
qAT F 1A TEEF FAAEE FA &
fau wzwa #1 o TS AT T
a4 NF1T wAmia fro o wzen
F ATH TH 99T A &g 1

MR. SPEAKER : The question is :—

“That this House do recommend to
Rajya Sabha that Rajya Sabba do
agree to nominate seven members
from Rajya Sabha to associate with
the Committee on Public Accounts on
the 1st May, 1970 and ending on the
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30th April, 1971, and do communi-
cate to this House the names of the
members so nominated by Rajya
Sabha.”

The motion was adopted.

= gem AT e (Ir9E) o=
wfafadt & a1 ¥ oF a1 & q@Ar Tgar
gradm safaar e s Fr e a
qifie 1 99 & 9 Fafeai § ) § s
¥ quAT ATZAT § FifF 19 37 |qI¢ Fraf
FT d91ET F99 § 5 #7 =7 wufai £
foa¥e smrer a9 & ST WA # v ?
FATTHF ATL F FE ATETHT AT AT 74
F137 ? I3 /Y HAL G AT FW WA
ot fam #1 sw A 7 et & w5 ww
F#f ag=ar ? 99 oY g I/ ATAN FT Fard
g o919 Fga £ fF aa w497 ) FfE anf
TF THSG @FEY H FO @l a1 9rar g )
47 19 T1EA & fF Sg @t vy ofede
F g3 T 39 OFIC FT 9994 FL arfw
arqaT w1 favia &% & foo avex fear
JTAF ? TH AT FTFE 29 A6 A=A
qMRTE

Heqed ARA : F AT TFTE T AL
1

= wax am ae(faelt 727) oA
off ST AT TWE

wEqd HEYEQ : HA § AT FLATAT G
FEAT AT

st mwmmmdlT @) o IART FEAT
ﬁﬂl’ﬁ‘lﬁ'ﬂ‘ﬁﬂﬁﬂ'ﬂ'ﬂ"l%“’ T

| wzw fagrdl amdd : oTEE an
H gueqr 3z & fF 7 91 sare 71 g4
? o1 7 DO FT T

weaer wEgrey : foex fe 7 o goer
femr &1 mwET &0

We are doing something in this matter.
And we shall take you into confidence.

d
1
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(iii) PuBLic UNDERTAKINGS Com- 13.50 hrs,
MITTEE DEMANDS FOR GRANTS 1970*—
conrd.,
SHRI M. B, RANA (Broach): I beg e
to mave: MINISTRY OF EXTERNAL AFFAIRS

“That the members of this House
do proceed to elect in the manner re- MR, SPEAKER: The House will
quired by sub-rule (1) of Rule 312B now take up discussion and vptmg on
of the Rules of Procedure and Con- Demand Nos. 12 and 13 relating to the
duct of Business in Lok Sabha, ten Ministry of External Affairs for which
members from among themselves to 6 hours have been allotted.
serve as members of the Committee
on Public Undertakings for the term Hon. Members present in the House
beginning on the Ist May, 1970 and who are desirous of moving their cut
ending on the 30th April, 1971." motions may send slips to the Table
within 15 minutes indicating the serial
L. numbers of the cut motions they would
MR, SPEAKER: The question is: like to move, 4

“That the members of this House
do proceed to clect in the manner re- SHRI ‘AT{“‘ BIHARI = VAJPAYEE
quired by sub-rule (1) of Rule 312B (Balrampur) : They must be after § P.M.
of the Rules of Procedure and Con- .
duct of Business in Lok Sabha, ten MR. SPEAKER: Let it be after 5
members from among themselves 1o E-M. Let them indicate the cut motions
serve as members of the Committee ey would like to move.
on Public Undertakings for the term 5
beginning on the 1si May, 1970 and DEMAND NO. 12—EXTERNAL AFFAIRS
ending on the 30th April, 1971." MR. SPEAKER : Motion moved :
“That a sum not exceeding Rs.
2%,[0,9?,000 b]e granted to the Pre-
sident to complete the sum necessa
SHRI M. B. RANA: I beg to move: to defray the c}]arges which "."';'ﬁ
“That this House do recommend to come in course of payment during
Rajya Sabha that Rajya Subha do  \ie year  ending the 3ist  day of
agree to nominale five members from Affairs’.” » I respeet o ternal
Rajya Sabha to associate with the .

Committee on Public Undertakings of
the House for the term beginning on  DEMAND NoO. 13—OTHER REVENUE EFX-

the 1st May, 1970 and ending on the PENDITURE OF THE MINISTRY OF EXTER-
30th April, 1971, and do communi- NAL AFFAIRS

cate 1o this House the names of the

gw%r]:-bq;s so nominated by Rajya MR. SPEAKER : Motion moved :
aona.

The motion was adopted.

“That a sum not exceeding Rs,
19,01,35,000 be granted to the Presi-
MR. SPEAKER: The question is: dent to complete the sums necessary
to defray the charges which will come
in course of payment during the year
ending the 31s; day of March, 1971,
in respect of ‘Other Revenue Expen-
diture of the Ministry of External
Affairs’.”

“That this House do recommeand to
Rajya Sabha that Rajya Sabha do
agree to nominate five members from
Rajya Sabha to associate with the
Committee on Public Undertakings of
the House for the term beginning on
the Ist Mav. 1970 and ending on the
30th April. 1971, and do communi- 13,48 hrs.
cate to this House the names of the
memhe‘rs so nominated by Rajya The Lok Sabha adjourned for Lunch till
Sabha. forty-five minutes past fourteen of the

The motion was adopled. Clock.

*Moved with the recommendation of the President.
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The Lok Sabha re-assembled after
Lunch at forty-nine minutes past four-
teen of the Clock

[MR. DEPUTY-SPEAKER in the Chair.]

DEMANDS FOR GRANTS—Contd.
MINISTRY OF EXERNAL AFFAIRS—contd.

MR. DEPUTY-SPEAKER : Hon.
Members may now move their Cut Mo-
tions.

SHRI BENI SHANKER SHARMA
(Banka): I beg to move:

That the Demand under the Head Ex-
ternal Affairs be reduced to Re. 1.

[Failure to reduce the expenditure
on missions abroad (34)]

That the Demand under the Head Ex-
ternal Affairs be reduced to Re. 1,

[Failure to get the aggression by
China vacated (35)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Desirability of Indianising our mis-
sions abroad (48)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Need of attaching one scholar of
Sanskrit to every mission in foreign
countries well-versed in our ancient
Shastras and Sanskrit literature and
other Indian literature to explain and
interpret the old tradition of India,
about which there is so much demand
in foreign countries (49)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Need of attaching onme “Karma
Kandi” Pandit to every foreign mis-
sion to help the Indians in performing
their Sanskaras, including marriages
according to Hindu rules (50)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Need of producing and publishing
a small booklet containing answers to
questions which are generally asked by
foreigners about India and its culture
which could be supplied to every
Indian citizen going abroad (51)]
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That the Demand under the Head Ex-
ternal Affairs be reduced by Rs, 100.

[Need of making every member of
our embassy and high commission
staff wear only Indian dresses when
on duty in foreign countries (52)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Need of publishing monthly or
fortnightly journals in local languages
by our embassies to acquiant the peo-
ple with India, its hoary past, its cul-
ture and its religion (53)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs, 100.

[Need to enforce strict prohibition
amongst the stafl in the foreign em-
bassies (54)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to establish good and
brotherly relations with Nepal (55)}

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to project our
character in the muslim
(56)1

secular
countries

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to counter-act the mis-
chievous and venomous propaganda
lashed out by Pakistan (57)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Need of non-extension of the terms
of Indus Water Treaty with Pakistan
by which water shall continue to be
supplied to Pakistan in spite of its
declared enmity with India (58)].

That the Demand under the Head ex-
ternal Affairs be reduced by Rs. 100.

[Fresh exodus of
Pakistan (59)]

Hindus from

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.
[Desirability of improving relations
with Pakistan (60)]



2z1 D. G. Min.

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Desirability of improving relations
with China (61)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100,

[Failure to get the aggression by
Pakistan vacated in Jammu and
Kashmir (62)]

That the Demand under the Head Fx-
ternal Affairs be reduced by Rs. 100.

[Pro-Russia policy followed by
India and the Russian interference in
trade matters with that country (63)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to check the flow of arms
to Pakistan by purchases as well as
aid from U. S, A. and U.S.S.R. (64)|

That the Demand under the Head Fx-
ternal Affairs be reduced by Rs, 100,

_ [Failure to get the Kashmir ques-
tion solved under the aegis of United
Nations {65)]

SHRI OM PRAKASH TYAGI (Mo-
radabad): I beg to move:

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100

. [Failure of Indian embassies to pro-
ject the cultural aspect of India (66)]

That the Demand under the Head Fx-
ternal Affairs be reduced by Rs. 100.

[Failure to present in foreign coun-
tries the true picture of India’s econo-
mic development (67)]

That the Demand under the Head Fx-
ternal Affairs be reduced by Rs, 100.

[Neglect in the use of Hindi langu-
age in Indian embassies (68)]

That the Demand under the Head Ex-
ternal Affairs be reduced bv Rs. 100.

[l’failure to write agreements with
fcretgn countries in Hindi thus giving
importance to English only (69)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.
IFailure to maintain our neutrality
in the conflicts going on in Middle
East and South Vietnam (70)]
8—4 L. S.[70
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That the Demand under the Head Ex-
ternal Affairs be reduced by Rs, 100.

[Failure to increase the number of
friendly countries (71)}]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to ensure stoppage of the
supply of armaments to Pakistan by
USA and USSR (72)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs. 100.

[Need to give training to diplomats
before their appointment (73)]

That the Demand under the Head Ex-
ternal Affairs be reduced by Rs, i00.

[Failure to reduce the work load
and expenditure of our High Commis-
sion in U, K. (74)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to liberate the Indian land
under Pakistani and Chinese occupa-
tion through peaceful means, (73)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100,

[Set back to Indian prestize by
participating in religious conference at
Rabat, (76)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to get citizenship to stale-
less Indiang living in Malaysia, Ceylon
and East Africa. (77)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 10d.

[Failure to withdraw Kashmir case
from U.N.O. (78)]

That the demand under the head
External Affairs be reduced by Rs. 100.

[Failure to establish diplomatic re-
lations with Israel and Taiwan. (79)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to safeguard the rights and
future of Indians residing in East
Africa (80)]
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[Shri Om Prakash Tyagi]

That the demand under the head Ex-
ternal Affairs be rcduced by Rs, 100.

[Failure to get the right of entry in-
to U. K. of those Indians residing in
East Africa who possess British pass-
ports. (81)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 1060.

[Failure to establish cutlural rela-
tions with Mauritius, Guyana and
Nepal. (82)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to raise in U. N. O. the
question of annihilation of culture of
Tibet by Chinese. (83)]

SHRI PILOO MODY (Godhra): I
beg to move:

That the demand under the head ‘Ex-
ternal Affairs’ be reduced to Re. 1.

[Failure to appreciate the signific-
ance of the hostile attitude adopted
by the Democratic Republic of Viet-
nam against our country from the
beginning and accordingly reformu-
late our policy. (84)]

That the demand under the head ‘Ex-
ternal Affairs’ be reduced to Re. 1.

[Failure to take initiative in con-
stituting a concord of South-East
Asian countries for mutual defence
and economic dcvelopment. (85)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1,

[Failure to appreciate the Commu-
nist Chinese expansionist policy result-
ing in the Government of India in-
dulging in the vain hope of China res-
pecting our territorial integrity. (86)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Failure to take any positive meas-
ures to retrieve our territory illegally
and forcefully occupied by Commu-
nist China for the last 10 years. (87)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1,

[Failure to take steps to stop hos-
tile propaganda against our country
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and political leaders now being con-
sistently and regularly carried on by
Moscow Radip Peace and Progress.
(88)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Failure on the part of the Govern-
ment of India to reformulate its policy
vis-a-vis the West Asian countries in
the light of happenings at Rabat.
(89)]

That the demand under the head Ex-
ternal Affairs be reduced to Re, 1.

[Failure to raise the Tibetan issue
at the United Nations. (90)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. I.

[Failure of our foreign policy vis-a-
vis Nepal, Sikkim and Bhutan where
the Communist Chinese influcace has
been on the increase against the inte-
rest of our country. (91)]

That the demand under the hcad Ex-
ternal Affairs be reduced to Re, 1.

[Failure to take up with the Co-
Chairman of Geneva Agreement the
question of re-establishing the Inter-
national Control Commission in Cam-
bodia where a grave situation exists
now consequent on Vietcongs cntry 7
miles inside Cambodia, (92)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Failure to take any positive steps
for decreasing tension in the former
Indo-China arising out of the activi-
ties of the Vietcong and other hostile
elements where India has special res-
ponsibility as the Chairman of ICC.
93)]

SHRI YASHWANT SINGH KUSH-
WAH (Bhind): I beg to move:

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Disregard shown to Indian culture,
Indian National language and Indian

interest in Indian Missions abroad.

(101)]

That the demand under the head
‘Other Revenue Expenditure of the

Ministry of External Affairs’ be reduced
by Rs. 100
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[Failure of India’s foreign policy.
(102)]

SHRI SHIVA CHANDRA JHA (Ma-
dhubani): I beg to move:

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Failure to quit the Commonwealth
of Nations in view of Britain’s inabi-
lity to use force against the racialist
regime of Rhodesia and Britain’s plan-
ned blocking the Afro-Asian resolu-
tion in the UNO for the same. (103)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Failure to plead for abolition of
the Veto Power used by the big
powers in the UNO. (104)]

SHRI R. K. AMIN (Dhanduka): I
beg to move:

That the demand under the head Ex-
ternal Affairs be reduced to Re, 1.

[Failure in not strengthening our
High Commissions in East Africa by
suitably qualified men. (105)]

That the demand under the head Ex-
ternal Affairs be reduced to Re, 1.

[Failure in not safeguarding the
interests of people of Indian origin in
East Africa in the Commonweaith
countries Association. (106)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Faiure in developing our close ties
with neighbouring countries like Ne-
pal, Sikkim, Burma and Ceylen.
(107)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. I.

[Failure in not raising the question
of freedom of Tibet in U.N.O. (108)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

IFai]ﬁre in maintaining our ncutra-
lity in Arab-Israeli conflict (109)]
That the demand under the head Ex-
terna! Affairs be reduced to Re. I.

[Failure in not liberating Indian
land from Pakistan and China. (110)]
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That the demand under the head Ex-
ternal Affairs be reduced to Re, 1.

[Fai]l.}rc _in not developing close
economic ties with Isracl when there
exists a good deal of scope for this.
(1111

That the demand under the head Ex-
ternal Affairs be reduced to Re, 1.

[Failure in not solving the ques-
tion of people of Indian origin who
are stateless in East Africa. (112)]

SHRI S. SRADHAKAR SUPAKAR
(Sambalpur): I beg to move:

That the demand under the head Ex-
ternal Affairs be reduced by Rs, 100.

[Need to review our Tibet policy
(121)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Need to check increasing attempts
by some foreign countries to interiere
with the internal political situation in
India (122)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs, 100.

[Failure to improve the plight of
the people of Indian origin in East
African countries. (123)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Nead to review our relations with
the People’s Republic of China (124)]

That the demand under the head Fx-
ternal Affairs be reduced by Rs. 100

[Diplomatic failure in Rabat Con-
ference, (125)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Ineffectiveness of the International
Control Commission in Vietnam
(126)]

SHRI H. N. MUKERJEE (Cal-
cutta—North-East) : I beg to move:

That the demand under the head Ex-
ternal Affairs b= reduced by Rs, 100.
[Policy in regard to India's neigb-
bour States. (143)]
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[Shri H. N. Mukerjee]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Meed to accord full diplomatic
recognition to the German Democratic
Republic (144)1

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Meed of sustained Indian initiative
in improving relations with China and
with Pakistan (145)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs, 100.

[Need for exchange of embassy
level representation with the Demo-
cratic Republic of Vietnam and reco-
gnition of the Peoples’ Revolutionary
Government of South  Vietnum
(146)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Government’s attitude towards re-
cent developments in Laos and Cam-
bodia (147)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100,

[Wasteful expenditure in our em-
bassies abroad (148)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs, 100.

[Failure to sustain fight aganst
colonialism, racism and other evils in
South Africa, Rhodesia and clsewhere
(149)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to foil imperialist crusade
against Arab freedom in the Middle
East (150)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Opening of a separate Mission in
Ulan Bator, Mangolia (151)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Need for improvement of re]atioqs
with Cuba and with the Democratic
Peoples’ Republic of Korea (152)]
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That the demand under the head Ex.
ternal Affairs be reduced by Rs. 100.

[India’s role in relation to the Hi-
malayan and Trans-Himalayan region
(153)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs, 100.

[Attitude towards U, §. atrocities
perpetrated in My Lai and other
places in Vietnam (154)]

SHRI B. K. DASCHOWDHARY
(Cooch-Behar) : [ beg to move:

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Need to make arrangement to re-
lease all erstwhile properties of Indian

citizens seized under the garb of
‘Enemy Property’ in  East Pakistan
(155)]

That the demand under the head Ex-
ternal Affairs be reduced 1o Re, I,

[Need to pay compensation for all
properties left hy Indian citizens in
East Pakistan (156)]

That the demand under the head Ex-
ternal Affairs be reduced to Re 1.

[Need to collect all available works
and information on Netaji Subhas
Chandra Bose from various parts of
the world (157)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

|Need to enquire into the grievances
of the minorities in East Pakisian
(158)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1,

[Need to construct 1L.N.A. memu-
rials in Singapore, Burma and Japan
(159)]

That the demand under the head Ex-
ternal Affairs be reduced to Re, 1

[Need to establish Netaji Museum
in Berlin and Tokvo (160)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Need to open a training centre to
impart training to all intending foreign
diplomats and their officers (161)]
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That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Need to send those persons in
foreign countries as office-employees
who know the local language and
acquainted with local customs and
traditions (162)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Need to re-fashion the existing
office procedure in foreign offices and
curtail extravagant expenditure. (163)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. I,

[Need to improve the functioning
of foreign offices by appointing and
assigning duties only to experts (164)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Need to improve relations with
neighbouring countries and supply
them books and literature of Indian
authors which are readily acceptable
to them at a cheap rate (165)]

That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Failure to get the aggression by
Pakistan and China vacated by en-
couraging dialogue. (166)]

SHRI K. M. MADHUKAR (Kesa-
ria): 1 beg to move:

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to scrutinise and recall
those officials in our embassies abroad
who have no faith in socialism.
(187)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. i00.

[Failure of officials posted in our
embassies abroad to keep themselves
posted with the changing situation
there. (188)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to make forceful protest
by permanent Indian mission 1n
U. N. O. against imperialist interfe-
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rence in West Asia, Vietnam and
African countries, (189)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to recognise and establish
diplomatic relations with German
Democratic Republic. (190)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to increase commercial re-
lations with Cuba. (191)]

That the demand under the head Fx-
ternal Affairs be reduced by Rs. 100.

[Failure to improve contact with
other countries of Commonwealth by
excluding Britain from it. (192)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to stop huge expenditure
being incurred by Indian embassies in
the name of entertainment. (193)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to economise in the gift
given by a socialist country like India
in the marriage of crown Prince of
Nepal. (194)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs, 100.

[Failure to stop extravagance in tra-
velling expenditure by the officers
going abroad. (195)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to curb American interfe-
rence in the International Control
Commission despite the fact that
India is still its Chairman. (196)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs, 100.

[Failure to review the work of
Indian publicity organisation in Lon-
don. (197)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.
[Futility of Indian publicity in Lon-
don. (198)]
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[Shri K. M. Madhukar]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to provide suitable assis-
tance to helpless Indians in foreign
countries. (199)]

That the demand under the head Ex-
ternal AfTairs be reduced by Rs, 100,

[Failure to provide suitable facili-
ties to class IV employees of Indian
Missions abroad in keeping with the
standard of living there. (200)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to remove disparities in res-
pect of salary, working conditions and
other facilities of clerks and other
officers working in Indian Missions
abroad, (201)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to remove wide disparity
between class IV employees and high
officials of Foreign Missions. (202)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to stop American influence
in the Ministry of External Affairs.
(203)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to curb excessive expendi-
ture by Government Missions and
officials 2oing abroad, (204)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Poor quality of Indian propaganda
material being published in foreign
countries. (205)]

That the demand under the head Ex-
ternal Affairs be reduced by Rs, 100.

the hostile
propagancda

[Failure to repudiate
Pakistani and Chinese
(206)1

That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.

[Failure to give ideological shapc
to anti-Indian propaganda by China
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when India has declared socialist pat-
tern of society as its objective. (207}]

That the demand under the head Ex-
ternal Affairs be reduced by Rs, 100,

[Failure to bring efficiency into the
activities of Indiun Ambassadors post-
ed abroad. (208)]

That the demand under the "head
Other Revenue Expenditure of the
Ministry of External Affairs’ be reduced
by Rs. 100

[Need to increase the facilities be-
ing given to sikh and muslim pilgrims
going outside India. (209]

That the demand under the head
‘Other Revenue Expenditure of the
Ministry of External Affairs’ be reduced
by Rs, 100.

[Need for proper rehabilitation
arrangements for Indians who have
returned from Burma. (210}]

That the demand under the head
‘Other Revenue Expenditure of the
Ministry of External Affairs’ be reduced
by Rs. 100.

[Failure to enter into techmcal and
economic collaboration with  North
Vietnam. (211)]

MR. DEPUTY-SPEAKER : The Cut
Motions are also before the House.

SHRI ASOKA MEHTA (Bhandara):
Mr. Deputy-Speaker, it is not easy to
speak about this Ministry because in the
corridor of power one hears the whisper
that the Minister has lost his mandate,
that the heaven's mandate  has been
taken away from him, Then again one
is told that there is o running feud in
his Ministry, a feud that is undermin-
ing the auwthority of the Minister. As
a Member of Parliament I would like to
assure the Minister that in case there
is any such feud, we are on his side,
as we would not like the authority of
the Minister to be undermined what-
ever his competence or otherwise.

Now I would like to turn to the Re-
port. The very opening sentence is :

“A decade of significant changes
came to an end during the year under
review. ... And it marked the begin-
ning of a whole new set of ideas and
concepts.”
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One looks in vain in the Report and,
I am sorry to say, at the working of
the Ministrv to sce any new ideas and
concepts, leave aside a whole new set of
ideas, T would very much like to know
from the Minister as to what are the
new ide2s and new concepis that have
heen injected into our understanding cf
the world or our relations with other
countries of the world.

In the Report it is recognised that the
cold war has come to an end. For in-
stunce, at page 18 it is said :

“Todav, in spite of the visible end
of the cold war and the general accep-
tance of co-existence, the two super
powers muintain their basic rivalries
in the rcalm of ideology and power
politics.  Non-alignment, therefore,
continues to remain valid ..."

1 presume that what the Minister is
suggesting is that non-alignment has to
be understood or re-interpreted in a
manner wherchy it becomes relevant to
a world in which the cold war has come
to an end and where the rivalries, the
stubborn rivalrics, are in the realm of
ideology and in the realm of power poli-
tics. T presume that as far as powcr
politics is concerned, we would like to
remain non-aligned. but I do not know
from the sentence it is not clear to me
whether the Government is also non-
aligned 2s far as ideology is concerned,
bhecanse the entire stance of the Govern-
ment shows that there is no such under-
standing about the idological confusion
and confrontation in the world,

Then again, there has been a remark-
ahle change in the world. The frozen
waorld is in motion again. We find that
there is n dialogue going on between the
United States and the USSR. There is
a similar dialogue, though not so open,
between the United States and China.
At least for the time being sabre-rattling
hax been suspended and certain discus-
sions are going on between USSR and
China. Even the relations between China
and Yugoslavia have improved very
much. But one finds that the only
meaningful dialogue in which our col-
leagues opposite have been engaged are
the onss between Shri Jagjivan Ram and
Shri Surendranath Dwivedy, or between
Raja Dinesh Sinch and Shri C. B. Gupta.
1 am not aware of any meaningful dia-
logue between our Government and our
neighbours with whom our relations
have been strained for a long time.
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A state of decp-freeze prevails over
Sino-Indian and Indo-Pak relations, Not
only have no new ideas and no new
concepls emerged as far as our foreign
policy is concerned, but we remain fro-
zen in our postures. [ feel depressed
and distressed that even our relations
with MNepal have, instead of improving,
somewhut deteriorated. Our  Minisier
visited Nepal more than once 1 believe
during the year and emphasized that
there is 2 special relationship that exists
between Nepal and oursclves. There is
no doubt that if we look at the terms
of the Agreement that binds the rela-
tions of the two countries, e is entitl-
ed to say that there is a certain kind of
speciul relationship, Geographically, cul-
turally, economically, historically and in
cvery other way Nepal-India relations
should be as close as one can conceive,
but one is surprised and one is shocked
to find that Nepal advocated Pakistan's
entry into the non-aligned group, which
means that we were not able to carry
even Nepal with us in a matter of 1
importance to us and of critical signi-
ficance to the whole concent of non-
alignment. And Nepal has bscome
somewhat non-committal in its stand on
Kashmir.

Those are the vital issues on which
we should like to find out the stand of
friendly countries when we talk of spe-
cial relationship. These are matters of
such vital importance ; not onlv are they
vital for our national interests, but they
are vital and important from the point
of view of basic principles that we che-
rish. That we should not be able to
carrv Nenal with us is a measure of the
success or the failure of our foreign
policy.

A great deal of space has been dovo-
ted in this report to Mr. Brezhnev's pro-
posal for collective security in  Asia.
After going through what has been
written in the report and whatever the
Minister has said in the House and ost-
side. one is unable to understand what
precisely Mr. Brezhnev's proposals are
and how we are reacting to them. Our
reaction has been brought out on page
5 where the Prime Minister is quoted as
saying:

“We believe that security can bhe
best ensured by economic co-opera-
tion and ensuring respect for the terri-
torial integri'y and independence
of various countries, by Tenouncing
the use of force in the settlement of
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disputes and by refraining from inter-
ference in the internal affairs of other
countries.”

This is a beautiful doctrine, Shiimati
Indira Gandhi's doctrine that hag been
propounded. But how precisely do vou
make it effective ? Tt is a doctrine with-
out any teeth in it: it is a paper doc-
trine. How is this paper doctrine 1o be
made effective ? Because if there is any
country in the world today that is caught
in the flames of war, it is our continent,
Asia ; both in West Asia and Southeast
Asia a number of countries are caught
not only in turmoil but in open warfare
now going on therc. How precisely is
this doctrine to be made effective? Over
and over again one tries to look into
whatever documentation is available and
one finds that except for a pious wish,
the Government of India have nothing
very much to offer.

The Government of India has been
extending its appreciation and some kind
of academic support to the proposal to
hold a European Security Conference,
a conference which is sought to be or-
ganised and which is being supported by
non-aligned countries of Europe. Fin-
land itself has been taking a leading part
in getting this kind of a conference orgu-
nised. do not know why the Govern-
ment of India is completely unconcern-
ed about any kind of Asian  Security
Conference. After all it is in Asia that
all kinds of wars and conflicts are going
on and they are poing to affect us pro-
foundly. One is unaware of eveca any
thinking about these matters. Whilc
other countries are going about and get-
ting together in different recions and
they seem to be formulating certain
plans and policies—very often these
plans and policies are likely to be some-
what injurious to our interests we seem
1o have no attitude. While we applaud
efforts for European security we have no
initiative to offer for Asian security ! We
seem to be somewhat unconcerned about
the developments that are taking place.
You are aware, Sir, that we have in our
eountry the Institute for Defence Studies
and Aralysis. In its most recent pub-
lication I find that it has quoted an arti-
cle in the course of which it is stated:

“While no nation ever trulv owns
an ocean. it is likelv that the Saviet
Union will be close to owning the
Indian Ocean ; the Soviet seems bent
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on becoming the dominant naval
power in the Indian Ocean.... Ap-

proximately 15 Soviet and East Euro-
pean ships pass the Cape of Good
Hope every day™.

1 do not know what again is the attitude
of the Government of India. They scem
to believe that the Russians. the Ameri-
cans, the Chinese will all somehow bu-
lance themselves and it is not necessary
for us to play any role. Indian Ocean is
an ocean with which we are intimately
connected. If it is going to be converied
mto a lake of one power or another we
should be concerned about it. One
looks in vain again in the report as to
what we are doing about it and what is
our view about it, What is mentioned,
what is underscroed in the report is that
the Soviet Union is an Asian Power, It
is of course an Asian power. It is a
European  Power as well as an Asian
power. But do we want it to be the do-
minant Asian Power? India is a big
country. We do not want any country
from outside this continent to become
dominant ;: we do not want any country
inside this continent also tg be a domi-
nant country., The Conservative Pary
in British is suggesting that it will main-
tain, it will perpetuate the British mili-
tary presence in South East Asia. They
are alreadv talking about having a con-

ference of Awustraliv, New Zealund,
Singapore, Malaysia and if possible
Indonesia.  Various things are happen-

ing in Cambodin.... We have found
that the Indonesians are also taking in-
terest in it.  All these countries are con-
cerned, worricd. But we seem to he
satisfied with playing somewhat an iso-
lated and marginal role.

15 hrs.

Either in the report or earlier, the
Minister has said that the Americans
would withdraw from South East Asia.
We would like the Americans to with-
draw from there, but any withdrawal of
the Americans from that area is likely
to create a number of problems. Take,
for instance, Thailand. In Thailand, the
Thai economists have said that Ameri-
can withdrawal would mean that there
would be a loss of 100 million to 150
million dolars per vear to the Thai eco-
nomy, and it will bring unemployment
to about 100,000 to 200,000 peorle. T
believe both Japan and India have a res-
ponsibility to help Thiland to see that
such an economic hreakdown there s
averted.



237 3 D.G. Min.

The Minister talks about all kinds of
economic co-operation. But whar is
happening in Thailand? What is the
result there ? In Thailand, on the one
side there is a consciousness, again an
effort, to lean upon the United States
which we would not like or, on the other
side, sentiments are expressed which are
very dangerous. The Leader of the Op-
position in the Thai Parliament has said
that Thailand will have to be like a
bamboo that has to bend before any
storm. T would not like my neighbour-
ing country, Thailand, with whom we
are culturally and in many other ways
associated, to become a bamboo that
has to bend before a storm. If Mrs.
Indira Gandhi’s doctrine has any mean-
ing, then no country should be reduced
to the position of a bomboo that has to
hend before a storm.

The reason why I believe even Yugos-
lavia and China have been able to im-
prove their relations is this : there is a
certain amount of dialogue, discussion ;
a certain amount of mutual confidence
has been generated between the two
countries. Np such development has
taken place as far as China and India
are concerned. According to me, there
are many reasons, but one reason is that
we somehow or other have specialised
in being very clever.

When the Soviet Union invaded Cze-
choslovakia, this is what China had to
say @

“What exactly does the ‘theory of
limited sovereignty’ mean? It means
that the sovereignty of the Sovict revi-
sionist social empire is ‘unlimited.’
Tt can extend at will its own ‘soverei-
enty’ to other countries and to the
whaole world because the sovereignty
of other countries is ‘limited® ....
The Soviet revisionists have been rid-
ing rough shod over countries in their
‘community,”  violating their soverci-
gnty at will, mtcrvemnn in their in-
ternal affairs and deslmying recog-
nized elementary principles of state
sovereignty lock, stock and barrel”

Why should China sav this, apart from
any tirade. any campaicn that China may
want tp carry on aeainst the Soviet
Union ? I believe China had valid rea-
sons to come out and make this denun-
ciation.

I find that the Bulgarian Foreign
Minister—and the Foreign Minister of
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this country will concede that Bulgaria,
of all the East European countries, is the
closest to the Soviet Union—had to say
this in 1969, Mr. Ivan Bashev, the Bul-
garian Foreign Minister, said:

. .the Soviet Union and its War-
saw Pact allies would intervene in
other Communist countries ‘should
developments like those in Czechoslo-
vakia take place’. ‘Such a joint ac-
tion,’ he said, ‘is also possible
(against China) should the bnrder n-
cidents between the Soviet Union and
China endanger the socialist camp.”

When this is the kind of a threat held
vut against China also, Yugoslavia at
least has the courage to get up and say
“we will not permit this.” Not only
Yugoslavia, but in no other country you
ure going to permit any other country,
no matter howsoever powerful, to inter-
fere, intervene and to propound as ab-
surd, atrocious doctrine of unlimited so-
vercignty like the Brezhnev doctrine.
Even on this doctrine, my friend the
Foreign Minister does not want to say
anything, lest somebody gets displeased.
Nonalignment has been reduced to non-
speech, lest you say something which
might hurt someone somewhere. Sir,
foreign policy is not carried on by main-
taining a vow of silence. Some coun-
tries follow “low visibility” policy i

foreien affairs, We seem to favour “no
visibility.” A vow of silence wheic
something significant and meaningful
has to be said on behalf of a country of
500 million and odd people ! Our vascil-
lutions are responsible, according to me,
among other reasons, why what Yugos-
lavia has succeeded in doing, we have
not succeeded in achieving so far.

We have opposed, abhorred. outside
interference in Vietnam. I believe on
this side of the House as well as on that
side, we have equally been concemed
about interference in the three countries
of Indo-China from outside. But while
we have objected to this interference, we
seem to think that North Vietnam has a
fundamental right to interfere in the
affairs of Laos and Cambodia. What is
sauce for some other goose is not saucc
for the North Vietnamese pander, North
Vietnam's interference in Laos and Cam-
hodia is important, because these arc
the two countries which are culturally
close to us. The very name Indo-China
suggests that onc part of that peninsuda
is historically and culturally close to
China and another part historically and
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culturally close to Imdia. If nowhere
else at least in Laos und Cambodia we
have a responsibility. The Ho Chi Minh
Trail has been conveiicd into a Ha Chi
Minh doctrine, like the Brezhnev doc-
trine, entirely their rishi to interfere in
Laos and Cambodia. | ‘:ave great res-
pect for the North Victnamese for fight-
ing for the unity of ther countrv. We
mourn their 600,000 soldiers killed. But
I cannot understand, | o not willing
to concede (o any of ther. in the name
of scme abstruse revolutivon the right to
interfere in the internal «Tairs of Laos
and Cambodia.

SHRI YOGENDRA SHARMA (Be.
gusarai) : What about the Americans ?

SHRI ASOKA MEHTA : You must
remember that around the Mekong
River, the Laotian population is spread.
A great majority of the Laotian popu-
lation live in Thailand. Thailand is
directly and inevitably concerned. If
twice or three times or four times the
number of Laotians are to be found in
Thailand than in Laos, surely vou can-
not expect Thailand to be unconcerncd
about it. If Thailand is concermed ahout
it, we should be equallv concerned about
it. 1 do not want anv outside element
to interfere there, but then one must en-
sure that. Even when the Prime Minis-
ter of Laos comes here, neither our
Prime Minister nor our Foreign Minis-
ter has anything significant to say pub-
licly. And, that they have not said any-
thing significant privately is proved by
the fact that nothing happened after-
wards.

About Cambodia, one does not know
what the policies are. Some people say
that we have to wait for the policies to
be enunciated in some other cuapital of
the world! Have we been reduced 1o
the position where we have got to
wait for the light to shine on some other
hilltops before we are able to formulate
our own policy ?

In the Middle-Eust, we have heen
decply concerned by the aggravation and
cscalation of the conflict there, We, at
least the bulk of us in this House, are
also concerned over Israeli intransigence
there. We cannot condone the nccupa-
tion of Arab territories by Israel. But
increasingly religion is getting mixed up
with Middle-Eastern politics. T do not
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know whether the Foreign Minister is
having any second thoughts about cur
misadventure at Rabat.  Whether he has
any second thoughts or not, thev have
I'cen having very interesting thoughts.
What hus happened in Jeddah should
make us realise to what extent Islamic
politics is being injected into the Middie-
Eastern confllict and other conflicis also.
Pakistan has, to a cerlain extent, suc-
ceeded in outsmarting, outmanoeuvring
and encircling us. It is a malter of real
concern to me that in the Secretariat
that is being set up there, the Sccretary-
General will be a Malaysian. Malaysia
and India have been rreat friends. On
the whole in Malaysia and India, we
have tried to follow similar policies.
Now, Malaysia has been involved in this
Islamic secretariat. Indonesia was also
there. And among the Arab countiies,
whatever be the reluctance on the part
of certain countries, the fact remains that
increasingly the nolitics of the Israeli-
Arab dispute is getting religious over-
tones.

Then, Pakistan is getting directly in-
volved in the dispute. There are bq_t-
ween 2,000 to 3,000 Pakistani troops 1n
Jordan, 200 to 300 infantry men as part
ing mission in Jordan and it
cested,—1 do no know how
fur jt is true but in resnonsible foreign
iournals T have read it—that Pakistani
pilots are likelv to flv the French Mirage
planes when they are delivered to Libya,
This involvement of Pakistan in  that
area cap have far-reaching repercus-
sions, the Tslamisation of the dispure and
direct involvement of Pakistan. What
is our approach? 1i we waaot lo take
sides there, let us tuke sides and at least
get the benefit of it. We seem to he
losing both ways. We are willint to
wound but we are afraid to strike as a
result of which all round we seem to be
losing.

Then 1 come to the next important
problem in which we are all interested.
This countrv pioneered de-colonization,
We were the pioneers of the fresdom
movement, the liberation movement of
the world and we continue to be deeply
concerned about the liberation maove-
ments clsewhere. particularly in Africa.
On page 15 of the Report it is stated:

“We continue to extend our sym-
pathy and support to the liberation
movement in Angola, Mozambique
and Portuguese Guinea.”
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Of what value is this sympathy and
support, as far as the Portuguese colo-
nies are concerned? All our sympathy
and support for our people in Goa had
no meaning and ultimately we had to
resort to arms to liberate them. What
are we doing to help them concretely?
Take China. In 1968 the Chinese gave
the liberation movement nearly Rs. 14
crores. One would like to know what
the government is doing, what is the
concrete way in which we are going
to help them. If it is just svmpathy
and support, how are we going to re-
tain our foothold in Africa? Surely
the Fo-eign Minister knows what
Russty is doing, what China is doing,
what Arnerica is doing, what France
is doing and what Japan is doing.
There are certain  Key countires in
Africa with which we have to be con-
cerned about our future relations and
among them, I believe, the most im-
portant countries are those who are
fighting for freedom. Because, if we
do nothing else, we can at least share
the flame of liberty, not the mere words
“we give you sympathy”. What did
we think when we were given words
of svmpathy when we were fighting for
our indcpendence? We wanted some
concrete action, concrete co-operation.
In the world of today I believe it is
necessary that we move beyond mere
verbal sympathy.

1 do not know; the Foreign Minister
may feel happy or he may feel unhappy.
When I compare his record with his
British counterpart. The other day I
was rcading New Statesman.  And the
New Statesman of Britain, after caretul-
Iy considering the foreign policy that
country has been following,—as you
kncw. under the Labour Government
British stature has continuously gone
down—this very radical paper sums up
its judgment of the foreign policy ot
Britn in the following words, and I
am reading these words because they

sum up my judgment on the foreign
policy of our government,
“It is possible to be in foreign

policy both immoral and inefficient.
Foreign policy is not necessarily more
effcctive merely for being craven.
You claim to have chosen difficult
but adult international course. What
in fact the Foreign Minister has achi-
eved is a charade of maturity. It is
dubious policy, and on present show-
ing, an unsuceessful one.”
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This judgment passed by New Siates-
man on the British foreign policy is the
kind of judgement which history will
pass on the work of Shri Dinesh Singh.

SHRI HANUMANTHAIYA (Ban-

lore) : Mr. Depu'y-Speaker, Sir, the
foreign policy is not a subject which
is to be discussed like cther subjzcts in.
a partisan spirit. The democratic tra-
dition and the parliamentary approach
is to see as much common ground bet-
ween party and party as it is possible
to find. If we go on making comments,
adverse and hostile, on every subject,
every topic, every pronouncement that
the government makes, obviously that
is a highly partisan approach wholly
unsuitable to a debate on foreign affairs.

My hon. friend, Shri Asoka Mehta,
from beginning to end. found nothing
good or concrete in our foreign policy.
In fact, the foreign policy that we had
been pursuing all along these two de-
cades had his personal approval. [
suppose, he has been differing from
this foreign policy only for the last two
months. The policy which Nehru
pursued and which bas been described
on the very first page of this rcport
seems to have stood the test of time.

Foreign policv is not a proposition
which can be shaped by one party, The
international situation is so complicated
that not even America and Soviet Rus-
sia arc able to fashion their foreign
policy to the satisfaction of their own
selves, leave alone the satisfaction of
all the partics in democratic countries.

He was speaking of Asia. He ex-
pects India to dominate the situation in
Asia. 1t so happens that three powers
are firmly fixed on this continent. China
is there; India is there as also Soviet
Russia by reason of its vast landmass in
this continent.

AN HON. MEMBER : Also Ceylon.

SHRI HANUMANTHAIYA : This
kind of levity does not add to the dig-
nity of the debate.

Leave alone India, even the mighty
Soviet Russia andd China are not able
to make the foreign policy of this con-
tinent one harmonious whole. To pre-
tend that anyone in this world would
be able to fashion foreign policy to
one’s own liking is mere imagination.
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#Shri Hanumanthaiya) ed by a responsible Member of the
The t}]cbagf is at best an occasion to House.
Pont, (ostile imtensions on one’s 0PPO-  The meetings can be arranged. It is

AN HON. MEMBER Pakistan
seems to be succeeding.

SHRI HANUMANTHAIYA : In
our anxiety we ourselves exaggerate the
danger of Pakistan in one breath and
in another we are overestimating the
strength of Pakistan and undermining
the reputation of India. We must bear
in mind that with all these alliances and
arms supply, Pakistan was able to do
pretty little to us in the two confronta-
tions it had with us. All the time to
exaggerate one's enemy's importance,
power and wisdom is certainly not the
way of enhancing the reputation of one’s
country which we all have in mind.

You say that India is a land of 550
millions and it must play its due part.
But, at the same time, you cannot go
on saying that evervthing Pakistun does
is right and evervthing India is doing is
wrong. This is an approach which is
neither sound nor logical nor appropriate
to the occasion. We have developed
recently such attitudes in the political
world that we see nothing right in our
country. All the time we work up our
anxiety to decrv India and find fault
with every aspect of the situation. As
1 appealed to the House, this is not the
approach we have to make in the maiter
of foreign policy.  There must be a
consensus cvolved between the leaders
of the Opposition and the leaders of
Government so that all of us can feel
a sense of participation not only in the
making of our foreign policy but also
in supporting it. If for that purpose
the leaders of the Opposition want from
time to time meetings with the External
Affairs Minister and have discussions,
that will be a welcome move and can
legitimately be made.

SHRI S. K. TAPURIAH (Pali) : We
have to go to Lucknow to meet him
because most of the time he is in Luck-
now.

SHRI HANUMANTHAIYA: He is
very much here. You are so over con-
scious about his movements that you
forget the time he spends in Delhi. All
the time you are conscious of his pre-
sence elsewhere. This is hardly an ex-
cuse or argument that could be advanc-

only the proper attitude that is required.

Coming to the Indo-China question,
Shri Asoka Mehta, described, by reason
of the proximitv of India and China,
that area is known as Indo-China. But
things have so worked out that it is
neither India nor China that is playing
4 dominant role in the area but Soviet
Russia and U.S.A. | agree that this area
must be freed from foreign domination
and foreign intervention. Let the peo-
ple be allowed to choose their own form
of Government. 1 will go to the extent
of saying, if people want communism,
let it be even communism—it is their
own affair—if people wany their country
to be socialistic, let them have it. If
they want democratic form of Govern-
ment, let them have it. That is the
right approach from the point of view
of the people.

What has actually happened is this.
In the good old days, it was the civilisa-
tion and culture of India or China that
shaped the events, Now it is Soviet in-
fluence and American influence. They
have spoiled the place and put the whole
population into untold miseries.

Shri Asoka Mechta was speaking of
the cconomic help that is being given
by America to Thailand. The same 1s
the case with South Vietnam, In South
Vietnam, 1 understand, because of this
war, even an ordinary man has got a
transistor.  Many people have cars.
American money which comes into the
country in the form of pay to the sol-
diers, the equipment and other aids and
amenities have boosted the economy,
In the matter of consumer goods, Viet-
nam is far ahead and far more prosper-
ous than any other South Asian country.
But that is a very unnatural prosperity.
If you tell a sick man, “Yes. you have
got bed here with clean bed-sheets, a
white-washed room and people to attend
on you. All these facilities you cannot
have at home. It is better to continue
to be in the hospital than in your house”,
that will be an absurd arpument. If in
Indo-China, by reason of the help that
is bheing given either by America or by
other countries, the people are enjoying
some amenities and facilities, these are
wholly unhealthy and artificial.

SHRI YOGENDRA SHARMA: Do
you know what foreign armies are in this
region?
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SHRI HANUMANTHAIYA : It is
exuctly the Indiun point of view thag all
forcign armies in this region must be
withdrawn, that is, American, Soviet
Union or any other. Unless all these
foreign armies, including the communis
army, are withdrawn and, in the true
spirit of the Geneva Conference Agree-
ment, and the people are allowed 1o
elect their own form of Government. .

SHRI M. L. SONDHI (New Delhi):
Zzechoslovakia.

SHRI HAMNUMANTHAIYA : My
hon. friend, Shri Sondhi, is all the time
thinking of Czechoslovakia. 1 wish he
took much more interest in Indian affairs
than in Czechoslovakian affairs.

SHRI RANJEET SINGH (Khalila-
bad): Why are vou taking so much inte-
rest in foreign affairs?

SHRI HANUMANTHAIYA : [
make bold to say that we take interest
in foreign affairs in the interest of our
country and world peace. We are not
taking interest being pressurised by this
country or that country. Those of you
who laugh at the Government of India
for its foreign policy, please search your
own conscience whether you are not be-
ing influenced by some foreign country
or the other.

In Indo-China, we must see that, ul-
timately, the troops of every foreign
country, including those of the neigh-
bouring countries, are withdrawn and the
people allowed to chose their own form
of Government.

When such a straight path is embarras-
sing to America it brings in its army in
the name of containing Communism. 1f
it does not suit China and other Com-
munist powers, they bring in their in-
filtrators in the name of Communism.
All these missionary like activities should
be given up. Freedom, human freedom.
must be the prior consideration in the
matter of shaping policies and ideas of
these countries.

Many people are blaminz India that
we have not started a dialogue with
China as if it is our fault. Anv self-res-

ecting Indian would hesitate to accuse
ndia in this matter. When China has
committed apgression, struck our hand of
friendship and perpetrated crime, for
any Indian to say that we are at fault
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and, therefore, we should take the initia-
tive, shows cither wang of patriotism or
mere h_ostﬂity to Government. There-
fore, silence, of which my hon friend
Mr. Mehts, accused us with, is many a
lime more appropriate than speech. In
the case of Pakistan and in the case of
China sheer self-respect dictates that we
must exercise patience in the matter of
exercising our vocal power. There are
some peaple in the House who are in the
habit of exaggerating the importance of
Pakx_s:an, its equipment, its arms and its
foreign policy. Never before | have
heard people unintentionally give all cre-
dit possible to that hostile country. It
is better that we exercise a little modera-
tion in exaggerating the importance of
Pakistan. That is to our own good.

AN HON. MEMBER : Where is
Pakistan?

SHRI HANUMANTHAIYA: I never
thought that a Member of the Jana
Sal:lngh would be so ignorant of geogra-
phy.

15.30 hrs.
[Suri K. N. Tiwary in the Chair.]

India is following a policy of friend-
ship.  All that we should do in the con-
text of the international situation domi-
nated by two or three powers is to bring
some approach which thev can appre-
ciate. That can be done only by friend-
ly talk and by reasonable approach. It
is not our policy to threaten any country
or become hostile to any country. That
will not serve anv useful purpose. That
is why our policy of being friendly to
all nations as far as possible is the only
correct policy. If you threaten or make
hostile statement. that will not help the
situation. That is why our Prime Minis-
ter pays frinedly visits to many coun-
tries. Appropriate authorities of many
countries pav friendly visits to this coun-
trv. Woe have been able to have dialo-
gues, bilateral dialogues. Whether it is
America or Sovier Russia or whether it
is Yugoslavia or Nepal we have these
useful bilateral talks and we are trving
to smoothen matters. We must ultimately
see that human freedom is allowed to
exist unrestricted without any ideological
hostilities. Tt is these ideological hosti-
lities that have been the ruin of the Indo-
China area. The proposals that France
has made is welcome to India. And. T
hope. these 5 or 6 Governments will be
able to meet again in a conference and
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this time evolve agreement and take con-
crete steps, so that the people of this
vast area of Indo-China are freed from
their difficulties and the ravages of war.
This is the policy that the Government
of India is following. And, therefore,
it ought to receive the approval and the
approbation of all the parties in this
House.

SHRI YOGENDRA SHARMA: Did
you ask the American armies to quit?
What is the use of giving this sermon
to us?

SHRI HANUMANTHAIYA: Even if
my friend asks American armies to quit
Indo-China that will also be a sermon,
Sir. You cannot suddenly change the
foreign policy of either the Soviet Union
or of America; it takes time; it takes per-
suasion. 1f you become too much
attached to one party or the other, your
voice will count for nothing. Our policy
of all-round friendship is the one which
will ultimately make India great, which
will make the voice of India prevail,
which will help the establishment of
peace in the world.

Sir, the other day, I was very happy
to see that the Government of India took
a decision to curtail the cultural activi-
ties ol various embassies in this country.
Sir, India does not need coaching on
culture and civilization. What these em-
bassies are doing in fact is only pro-
paganda. Propaganda in their own ways
tor their own ideologies Sir, the Press
Registrar in his Report says:

“14 out of 76 Missions or Embas-
sies in India have publishing Houses.
The newspapers and periodicals that
are being published in India by these
Foreign Embassies are of the order of
103 and their circulation is of the
order of 12,80,000.”

The Government of India has been
demanding that these embassies should
conform to the Vienna Convention and
that this kind of propaganda is not con-
sistent with the ambassadorial relation
between country and country. They have
also heen reminding these embassies that
this expansion is undesirable, and should
be curtailed. India cannot be made a
field for propaganda and conversion.
Well-established conventions in the field
of foreign affairs should be strictly
adhered to. Propaganda may have its
own value in the modern world but if
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ultimately worsens the situation. Some
people have become fanatical e.ther this
way or that. It is this fanaticism that
has placed Indo-China in its present pi-
tiable situation. We must, well in time,
guard against the development of this
kind of danger in India.

The number of personnel in foreign
embassies must be proportionate to the
work nvolved in the embassy., This is
adprinciplc that has to be strictly enfore-
ed.

Now, there are some embassies in
India whose number is as big as that of
some of our State Secretariats. This is
a very delicate matter. Government of
India has to take serious note o. it, The
periodicals, their circulation as also the
number of personnel in an Embassy have
all to be within a rcasonable limit. India
cannot be made the field of experimen-
tation of foreign idcologies. I hope the
move of the Government of lndia al-
ready taken in this regard deserves our
support,. We must give further support
to government to contzin these cmbassies
and their activities,

Sir, an hon. Member posed the danger
of Islamic Secretariat being established
by the Middle-East countries. We can-
not prevent these Middle-easierm coun-
tries from taking any steps they like.
MNor need we be perturbed much about
it. All the Middle-castern couniries put
together are not anywhere near the popu-
lation of India. Besides our strength
depends upon our own industrialisaton;
our strength depends upon cur own
army. Therefore if some couniries have
archaic ideas of their religious, in this
modern age, we must point 0.t 1o them
that it is they who will ultimately suffer
for their policies. I am surpris~d to find
that Shri Mehta went on paving indirect
compliment to the formation of this
Secretariat and decrying the Indan atti-
tude. Did we support the idea of this
Islamic Secretariat coming into exist-
ance ? On the other hand our line, of
thinking has been to disuade the forma-
tion of such a Secretariat. Some of these
countries are in agreement with our line
of thinking. The United Arab Republic
and one or two countries differed radi-
cally from the others. But thev were
overpowered in their confercnce. If they
take to this wrong line, it is they that
will suffer and not India. Thercfore, let
us not get worried. If we see all this
in the context of world picture it be-
comes clear that these religious
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conferences will not matter much. Ulti-
mately they will put themselves in the
wrong. Our policy of friendship is uni-
versally applicable to one and all. If
the Middle-castern countries continue to
follow {anatical approsch to political
problems, India may be forced one day
to recognise Israel. It is not that Israel
is a country hostile to India. It has
never done anything wrong or hostile to
this country. In spite ot that, we sup-
port the Middle East countries because
they are in an unfortunate situation. Qur
attitude is that any one who is oppressed,
or attacked, deserves sympainy. We
stand by the underdog and the oppressed.
It is in this true human spirit that we
arg Lrying to give moral support to the
Middle iEast countries. If they do not
want such support from India, if they do
not want our co-operation in their policy,
and pursue this Islamic kind of foreign
policy, and organise Pan-Islamic secre-
tariats and establishments, it is their
affair and responsibility. Let us not
worry about the mistakes they make,

SHRI RANJEET SINGH: W'I_lat
about Bhutan? He has said nothing
about it.

SHRI HANUMANTHAIYA: Having
entered politics late, my hon. friend re-
quires to be educated even in regard to
Bhutan.

So far as the neighbouring countries
are concerned, our relations with them
are good. Whether it is Nepal, Ceylon
or South Asian countries, we have been
able to improve our relations with them.
I am happy to note that Indonesia which
became hostile to India under Soekarno’s
leadership has discarded that policy,
even as it discarded Dr. Soekarno. Our
relationship with Indonesia is growing
well.

As for Nepal, there have been too
many visits to that country by our Pre-
sident, Prime Minister and External Af-
fairs Minister. A general impression is
produced in the mind of the people in
India which makes them ask: why so
much attention to Nepal? If Nepal wants
to plav one against the other and always
puts India on tenter-hocks, we might
sav to her ‘Peace for yoursclf. If she
wants to overplay her part, I am afraid
it will ultimatelv not work. T am my-
self a preat friend of Nepal and I know
the King of Nepal. But I want Nepal
to realise its sense of proportion. She
is exploiting India too much. It is time
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the Government oif India woke up a
little and stood firm against all her mani-
pulations. If they go to the Chinese
side, it is very likely that what has hap-
pened to Tibet wiil happen to the King
of Nepal too. !t he wants it, let him
have it. But he should not be allowed
to browbeat India. He should not be
allowed to make it appear that he is on
par with India, that he can browbeat
India and can do anything with Iadia.
This impression must be rectified.
Though Government may have much
more information than I have, I am
merely reflecting the opinion of the
common man, that Nepal is over-play-
ing its part,

The aim of our foreign policy should
be definite and precise. May be our
policy of non-alignment is good, but it
is only a means. What is the ultimate
end? In the famous resolution framed
by Mahatma Gandhi when he sponsored
the Quit India Movement in Bombay,
he envisaged a Federation of the World.
Pandit Nehru also in several of his pro-
uncements acknowledged that to be the
desirable goal, though it is distant.

SHRI S. K. TAPURIAH: You used
to criticise him in those days.

SHRI HANUMANTHAIYA : Ulti-
mately that seems to be the only solu-
tion to avoid the evil consequences of
all power blocks, aggressions and ideolo-
gical attitudes. 'Whether it is in the
United Nations or in international con-
ferences, India must always try to pro-
ject the image of World Federation, It
is desirable not at a distant future but
within a reasonable period of time so
that this world can get rid of wars and
conflicts.

I agree with many of my friends on
the opposite side, and the same point
has been made by many of us on this
side also, that the Indian image has to
be improved in international conferences.
I have attended severa] conferences.
Commonwealth Parliamentary and Inter-
Union Conferences and the like. In the
matter of projecting our image, it is the
nerson who is sent from India that
counts, his stature, knowledge ability and
his approach to problems. Secondly,
there must be continvity. The other
countries send the same people contiou-
ously to these conferences, whether it is
the United Nations Assembly or other
international conferences, so that they
develop contacts and friendship, they
get to know things, They will be able
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to participate effectively in the proceed-
ings and take the initiative in framing
resolutions. Unfortunately, for the last
20 years in this country the delegations
sent are ad hoc delegations, If a person
is sent one vear, he will not be sent the
next year. Therefore, Indian leadership
has not been allowed to develop in the
area of foreign conferences and interna-
tional meetings. If India is to make its
impression, impact, there must be con-
tinuity in the sclection of delegates, at
least for a period and men of ability and

understanding and stature must be selec--

ted instead of bestowing it as a matter
of patronage.

SHRI PILOO MODY (Godhra):
When my party asked me to speak on
External Affairs, T was very hesitant to
do so because it repulses my sense of
cricket. 1 felt that iy was such an un-
equal match that we were going to play
that it was not recally worth the effect
of trying to browbeat my poor friend
who reallv at this point of time needs
considerable support. But when I read
this magnificent report that the Ministry
has produced I was convinced more than
ever that I should skip down instead of
speaking against the report. As a mat-
ter of fact T have to leave this evening
because I cannot bear the idea of hav-
ing to face my friend Mr. Dinesh Singh
replying to what 1 have to say. I really
do not know why the External Affairs

Ministry takes the trouble of pro-
ducing this report. For sheer inept
drafting and lack lustre presenta-
tion it would be difficult to beat. In

many ways it represents the sort of
times that we are passing through; it
reflects to a verv large extent the dead,
wooden thinking of the External Affairs
Ministry. In many ways it also exposes
what is going on in the Ministry itself.
Because if you were to read some of
the choice passages that you can find
here, vou will conclude that for its sheer
non-sensical collection of words and
prize cliches, it would be difficult to
beat, I have collected a few samples
so that the House may be amused:

“India has consistently held the
view that fundamentally the . peace
and security of the region depend on
the economic development and poli-
tical stability of the countries of the
region.”
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Another one:

“We hold that independent develop-
ment of the countries of the region
and regional co-operation amongst
them as well as international co-ope-
ration with outside powers interested
in the welfare of the region would be
the best method of ensuring peace
and security in the area.”

Here is another:

~ “India did not in the conduct of
its foreign policy neglect the develop-
ment of bilateral relations with coun-
tries in the region.”

Another one:

“The international situation has
witnessed many far-reaching changes
during 1969-70, When the world has
been changing, and India itself has
been changing, the foreign policy of
India could not stand still and remain
rigid and inflexible.”

Take another :

“India took the stand that these
activities should be intensified and
co-ordinated and that the non-aligned
nations could make a significant con-
tribution to international affairs in
the seventies.”

Yet another:

“Co-operation has been the main
theme of India's foreign policy and
we believe that it ought to be the
keynote of the policies of nations in
the seventies.”

If this can pass muster, if this can
pass off as foreign policy, we do not
need it. We can spend the money for
more usefully and fruitfuly building
houses or producing manure. If vou
wish to find out what our relations with
various countries are this will give vou
some choice indications: here arc some
cf them, With Afghanistan our relations
are ‘close and friendly’. With Burma our
relations are ‘close and friendly’. With
Ceylon our relations are onlv ‘close’
With Nepal we ‘discussed various mat-
ters. .. in an atmosphere of understand-
ing, mutual trust and traditional friend-
ship’, because of our ‘close and friendly’
relations. With Pakistan ‘India continu-
ed to make efforts to improve relations’.
Our relations with the people’s Repub-
lic of China ‘did not see any improve-
ment’, but with Bhutan we have ‘clese
and friendly ties’ and with Sikkim the
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relations remain ‘close and intimate’ [
do not know why this departure, With
South-east Asia, we have ‘cultural co-
operation’ and with Australia ‘relations
were further deepened and strengthened',
With Fiji, there was ‘considerable pro-
gress’,  With Indonesia we have close
and friendly relations. In Laos, the
situation has caused some concern and
with Malaysia our relations were cemen-
ted by effective co-operation. With New
Zealand—

DR. MAITREYEE BASU (Darjeel-
ing): Sir, m; sense of humour is defec-
tive, 1 cannot appreciate these re-
marks. So, what 1s the use of my stay-
ing here? 1 walk out. (Interruption)

[Dr. Maitrevee Basu then left the House]

SHRI PILOO MODY: I have got a
very long list. With New Zealand, it
was decided to step up bilateral econo-
mic relations. With Singapore, our re-
lations were only friendly. With Tha-
-land, our relations have grown stronger
and particularly in the economic field,
and in Vietnam, the Government of
India has been in touch with all the
concerned governments,—I take it, with
the legal as well as the illegal govern-
ments,—and continues eim hope that
a peaceful settlement could be found.
With Japan, there is growing scope for
economic co-operation. In Korea, the
Government of India's policy is to look
forward to a peaceful unification of
Korea while maintaining friendly rela-
tions with both. 1 do not understand
this anxiety of this Government in try-
ing to bring separated countries together
like Germany, Kkorea and Vietnam,
because I hear from this very Govern-
ment ideas about the partitioning of
Chandigarh and Belgaum and also, 1
heard at one time, Delhr

With Mangolia, Sir. the Government
exchanged views—and this is very pe-
culiar—on the current international
situation. I take it that no other countrv
in the world was prepared to discuss
the current international situation with
us, With West Asia and North Africa,
we have made sympathetic efforts to
further develop India's relations and
with Iran there was a significant move
forward in co-operation, We have been
following with natural interest*develop-
ments in Bahrein, Quatar and the Tru-
cial States, while with Kuwait, our re-
lations remain friendly. While with
Iraq, they remain cordial, with Jordan
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and Morocco, we received a sethack
because of Rabat. But with Lebanon,
our relations still remain cordial.

I believe it was the Republic of South
Yemen which nationalised the Bank of
India over there. And there, our rela-
tions remain verv friendly and cordial.
We continued to render technical and
economic assistance to the Republic.
With Saudi Arbia, our relations continue
to grow, With Sudan, our relations are
friendly and with Tunisia, a cultural
agreement was signed and with the
UAR, our traditional friendly relations
developed further. With the Yemeni
Arab Republic, they were very friendly.

In Africa, for all the countries south
of the Sahara, there was increased
mutual co-operation in economic and
technical fields, allowing them to recruit
doctors, engineers, accountants, railway
people and teachers—

AN HON. MEMBER: Not archi-
tects.
SHRI PILOO MODY :—not archi-

fects—and at the same time throwing-
out Indians from that part of the
country. I have here a copy of the
Standard from Tanzania and 1t is very
interesting. What the Alhura declara-
tion says is;

“President Nyerere went on to say
that the majority of the merchants
were Asians—

meaning - Indians—

“and they not only face the pro-
blem of a small group of people
monopolising the economy of the
country but also the problem of this
group being easily identifiable by their
colour.”

These arc the people to whom we
have been sending our engineers, ac-
countants and doctors, but not archi-
tects.

Our relations with the countries
of Europe were “further strengthened
through increased contacts and coope-
ration”. We have not been informed
about how close our relations with the
United Kingdom are. but with France
there is “closed friendship and Indo-
French cooperation™, With West Ger-
many, our ‘bilateral relations’ have ‘de-
veloped further in the economic, tech-
nical, cultural and other fields’ and with
the German Democratic Republic, our
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‘relations have continued to improve in
a spirit of friendship and mutual under-
standing’, With Yugolsavia, our rela-
tions ‘were marked by traditional
warmth, friendship and mutual coopera-
tin’ and relations with all European
countries ‘developed satisfactorily’, Re-
lations with the USSR have ‘registered
a significant growth’ and for the U. S5,
there is a great fund of friendship and
goodwill in India. With Canada, our re-
lati »ns ‘were marked by traditional cor-
dis ¢y and cooperation’,

16 hrs.
In Latin America, we have broken
gew ground and the possibilities for

economic exchanges have received some
attention.

I do not want to bore you any fur-
ther, but if you know half a dozen
words, it is possible to write a report
like this, The rest of the report deals
with international conferences, congres-
ses and seminars in which India parti-
cipated. It might interest the House to
know that 186 of them were held last
year, which on an average works out
to more than one every two days. We
are also members of 95 international
organisations, not to mention their vari-
ous committecs and sub-committees,

A casual reader of the report would
think mistakenly that it is a travelogue
of ministers, officers and others, be-
cause 75 ministers, officials and dele-
gations travelled abroad. India receiv-
ed in return 63 VIPs, including Heads
of States. This must be the influence
of Prince Charming, who has become
the Minister of Tourism on the other
side, because all the ministers seem to
be infected with his enthusiasm and
they have spared no time and effort in
making a jaunt to all the capitals of
the world. According to the report, the
friendly and cordial relations between
the various countries are ag a result of
these goodwill trips. According to
stories circulating in the Lobbies, it is
surprisingly that India has any coodwill
left at all. Frolicking round the worid
has become an Indian pastime and has
not left even Members of Parliament un-
affected. However, there are three suh-
stantial points of departure that this
report makes from past records.

For the first time, the PLO_—the
Palestine  Liberation  Oreanisation—
which is a terrorist organisation of
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which the Al Fatah is an affiliate, has
come in for recognition along with
other countries of the Arab world, even
though it has been pointed out to the
minister in Parliament that the consti-
tuents of the PLO are dangerous terri-
torists, receiving their - Maoist training
in China, with instructions in the tech-
niques of sabotage, ambush, assassina-
tion and guerilla warfare—possibly in
the same centres that are training our
Naga rebels. Although it has been pro-
ved that the members of the PLO
have been responsible for hijacking of
planes and thing like that, it does not
seem to bother our External Aftfairs
Ministry. It has thought it fit to glorify
this organisation and put it on a par
with the countries of the Arab World.
1 am quite sure that there must be a
large number of self-respecting Arabs
who take a very dim view of the terri-
torist activities of the PL Oand the
methods it employs, but not our Exter-
nal Affairs Minister, who in his anxiety
to de-Islumize Pakistan is ready to cir-
cumcise himself !

On China, while admitting in Parlia-
ment that “China violates the norms of
international behaviour and  threatens
our security. . ..and attempts subversion
in our country, we must be readv to
meet them”, In the same paragraph the
Report says “We have no enmity and we
wish them well”, Sir, this is very cre-
ditable and very charitable indeed, but
at whose expense? In a pathetic attempt
at surveility, it is said that “when China
responds to the winds of friendship and
cooperation blowing all over the world
....(I am sure he is partly responsible
for this great whirlwind) we shall not
be found wanting in responding to it
adequately”. Sir, this is the outlook of
a weakling and a coward masquerading
in the garb of a statesman.

But the most confusing and sinister
of all departures made hitherto in our
foreign policy is the recognition of the
Soviet Union for the first time as an
Asian power, accepting and even pro-
pagating the so-called Breznev doctrine
of collective security and economic co-
operation, and thereby paving the way
for the Soviets to fill the vaccum creal-
ted by the withdrawal of the British
and American forces from the Indian
Ocean. In this conncction, I recall the
Prime Minister having made a state-
ment in this House that it was not
necessary to fill this vaccum. If this
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was her conscionable strategy for pre-
senting the Indian Ocean on a Bokaro
steel platter to the Soviets, let me make
it categorically clear that she needs to
be exposed.

It might be worth reading what ap-
peared in the London Times of March
25. In an article by Peter Hazelhurst,
entitled Indian Policy in favour of
Russia, the London Times says .

“Significantly, while referring to the
Soviet Union as an Asian power, the
Report stipulates that the Indian Gov-
ernment would not like 1o see foreign
naval forces move into the Indian
Ocean to threaten the stability of the
region. On the other hand, the Ke-
port makes it clear that it welcomes
the Russian plan for collective secu-
rity in Asia through economic alli-
ances.”

“Deriding the Western military
pacts, the Report says that the South
East  Asia  Treatv  Orpanisation
(SEATO) and the Central Treaty
Organisation (CENTO) alliances had
receded intp the background over the
year and the concept of economic,
scientific and technical cooperation
within the region had gained ground.”
The same report also deplores a lack
of warmth in Indo-British relations.
It says again :

“Reflecting the diminishing interest
in Indo-British relations, the report
omits any reference to the Common-
wealth and  limits the review of
India’s contacts with the United
Kingdom to a brief paragraph.”

In case vou think that I am biased in
favour of British opinion, let me quote
to vou a more socialist journalist from
India; writing in the Times of India on
all-fools day, which may be significant,
Shri Girilal Jain has this to say :

“India will have to adopt a wholly
different posture if it really intends to
legitimise Soviet military presence in
Asia. It will have to argue that
American withdrawal is now a fore-
gone conclusion, that this will create
a dangerous power vacuum, specially
in South East Asia, in view of the
instability and weakness of most gov-
ernments there and China's hegemo-
nistic smbitions: that halting attempts
at regional economic cooperation will
not provide an answer to the problem
of security, and that Mr. Brezhnev's
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emphasis on the need for collective
measures in the region offers the
hope that the Soviet Union may be
willing to assume in some modified
form the role which the United States
is rapidly giving up.”

With wise diplomacy, a little intelli-
gence and some patience it might have
been possible for India to fill that
vacuum even though partially, But I
do not think the thought ever occurred
to them. I do not think the desire ever
existed. But with there total disregard
and callousness and their over-anxiety to
stay in power at home, no one has any
time for constructive thinking and pur-
poseful action for the national cause.
But how is it possible for a servile
government,  which ‘has  reduced this
country ip the status of a Soviet satel-
lite, to rtnaintain any sort of indepen-
dence in the international field?

It all started very tragically and wun-
happily in 1964 with our approaching
the Soviet Union for some arms which
the Western democracies had denied us,
Our relationship might have continucd
on that happy basis had we thrown those
arms back into their faces at the very
first hint of pressure or blackmail or
interference in our internal affairs but,
unfortunately, the puny man at the
helm of affairs succumbed 1o overy
threat, every bribe and every pie in the
sky. The stage was reached where
every action of India requires Soviet
approval. Our ambassadors have to be
pro-Soviet; our Governors have to be
pro-Soviet and even our Ministers have
to be pro-Soviet. Now our legislation
has to be pro-Soviet, our Plans have to
be pro-Soviet and even our textbooks
have to be pro-Soviet,

Many a patriot in this Government
might have rebelled against this national
humiliation but the Soviets had their
means of counteracting anv bourgeois
nationalistic tendencies. T charge this
Government and the ruling Congress
Party of having maintained itself in
power with the flagrant use of Soviet
moneyv and having worked itself into a
position of impotency in its relationship
with the Soviet Union,

Take a simple matter like Radio
Moscow and Radio Peace and Progress
which have been flagrantly violating all
norms of international behaviour and
abusing people in our country, citizens
who sit on the same benches as these
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people, day in and day out and this im-
potent Government can do nothing
about it. All they can say is that “we
protest but they do not listen.” If this
Government cannot even protect its citi-
zens from the verbal attacks of other
countries, how is it going to protect
our borders from armed attack?

Take the case of Ceylon. There is
a vituperous propaganda going on in
Ceylon against the DMK and the Gov-
crament seems to be able to do nothing
about it. This, I think, is a small exam-
ple of its impotency.

But [ do not wish to be misunder-
stood, I welcome friendly relations with
the Soviet Government and the Soviet
people as indeed 1 do  with
the American Government and the
American people, irrespective of the
political policies that they follow, be-
cause I think it is their business. But
I want such relationships to be among
equals and on honourable terms. | do
not wish that our trade should be used
as a political weapon. They have a
rich cultural heritage as indeed we do.
1f they can afford us facilities for edu-
cation, we at least can provide them
facilities for meditation. But I will not
let them interfere with either our
thinking or our progress or even our
inefficiency, 1 would extend the same
facilities and conditions to all countries
of the world,

The projection of diplomatic relations
is a public relations job and the public
relations of this Ministry are deplorable.
It might be truc that we have dropped
at least one brick a dav. Routine nego-
tiations are classified as top secret and
secret information is blurted out tg the
press. There is no flare, no vision.
There is only mingy negotiations with
puny objectives,

Our embassies abroad are under-
nourished with funds and information
and our disposition of personnel incon-
sistent with our interest. What outside
talent they have is of the most mediocre
quality, I strongly recommend that you
put your External Affairs Ministry in
order and start conceiving of your glo-
bal image in terms of a broad vision in
a more relaxed dialogue, in our pattern
of behaviour and give up your pathologi-
cal fears about offending the Soviets or
the Arabs or allowing the Pakistanis to
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win a point in the game of one-up-man-
ship that we have been playing. For-
get trying to recruit support for your
Kashmir policy. Kashmir is a part of
cur country and no resolution is going
to change that. However, there are a
great many directions in which we can
cstablish free and cordial relations, in-
deed, firm friendship with Pakistan and,
in this connection, 1 commend to you the
superlative article written by my friend,
Mr. B. G. Verghese in the Hindustan
Times weekly of March 29, called
“Waters of Hope”.

I conclusion, I would ask the Exter-
nal Affairs Minister to cheer up. After
all, he has to overcome the blunders
of only 22 vears.

MR. CHAIRMAN: Shri
Singh.

Sant Bux

SHRI S, M, BANERJEE (Kanpur):
Sir, T have just received a message from
Shri Rabi Ray that the body of a dead
person is not being delivered. . .. (Inter-
ruptions). This is a very serious matter.

SHRI CHENGALRAYA NAIDU
(Chittoor): In the morning, they pro-
mised that after the post mortem, the
body will be delivered. Why is it
not being delivered? (Interruptions)

SHRIMATI TARKESHWARI SIN-
HA (Barh): The Minister of State in
the Ministry of Home Affairs, Shri
Vidya Charan Shukla, is not available
on the phone, either in his office or in
his residence. I do not know where he
is, The body is not being given. .. (In-
terruptions).

womfa W@ : AT OF & AT T
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SHRI CHENGALRAYA NAIDU:

They should see that the body is
given. ... (Interruptions)

sHirdl ansEQ fogr: @ e
T E R | FIC A E AR T TR H
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SHRI P, K. DEO (Kalahandi): You
send for the Home Minister, Sir.
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MR. CHAIRMAN: Shri Sant
Singh,

Bux

SHRI SANT BUX SINGH (Fatheh-
pur): Mr, Chairman, Sir, after having
been lulled and cheered, we might get
to do some serious thmkmg about the
foreign policy of our country. 1 hope
the House will be indulgent enough to
me. I am so slight compared to my
hon. friend, Shri Piloo Mody. He has
quoted the entire book and there is little
to answer. We are grateful for the im-
pressive reading that he did.

Sir, the situation in which this coun-
try finds itself today is a situation that
somg of us have been speaking about
for the last three years, Ever since the
two super powers came to an under-
standing on the basis of the nuclear
treaty that was being forced on the other
nations, the situation has developed
where all of us, the less developed
powers, have to look together to see
whether we are to be taken in by the
Monroe doctrine or the Brenzhnev doc-
trine, In the words of the American
author—since 1 speak after Shri Piloo
Mody, it will be proper not to quote
any Soviet author—Mr. C. L. Sulzber-
ger, 1 quote:

“United States policy favours super
nationalism among its friends and na-
tionalism amongs its enemies and, in
this respect. its diplomacy bears hroad
resemblance  to that  of the Soviet
Union.”

What are the two great powers doing?
The two great powers today are selling
arms worth 5 million dollars per annum
to the smaller countries of the world.
The super powers can, at the most, have
a cold war between them. But what
does a cold war mean to the other coun-
tries? Since 1945, as has been pointed
out, there have been 56 wars of some
significance out of which 54 wars were
fought in the under-developed countries
through the arms manufactured in the
developed countries. When we think of
the world, of the cold war period, it was
cold and cosy as far as the super povers
were concerned. It was not cold in
Korea. Tt was not cold in  Vietnam.
It was not cold in the Middle East, and
it certainly was not cold either for India
or Pakistan, The biaz powers to-day
would like to have technological supre-
macy, would like to sell ‘intermediate
technology’ and would like the less
developed countries go in for ‘substitute
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production’. Is there any power which
advocates thai independence can come
or that prosperity can come or soverei-
gnty can be achieved through the help
of large powers? We have to sec the
case of many a country bleeding and
its people suffering untold miseries. If
prosperity has to come, if sovereignty
has top come, it has tp come in terms
of the doctrine that has been advocated
by the Prime Minister of India, that is,
through economic co-operation hetween
lesser powers, through respect for the
teritorial integrity and sovereignty of
these nations.

The conflict in the international sphere
is something which we cannot look upon
with a sense of quietness and detach-
ment. From Korea to Vietnam, from
Vietnam to Cambodia and on the bor-
ders of Thailand, whether it is American
arms or it is the troops of one country
crossing into another, the grim situation
and conflict moves nearer us, Three
years ago I pointed out in this House
that the Soviet Union and the Uniied
States arc two great powers which are
interacting here, China wants to spread
out, Japan, with its tremendous econo-
mic gowth, is also acting and interac-
ing. To-day several powers want a
presence in the Indian Ocean, he they
the Russians or be they the Americans.
The fact is that these major powers do
not want their lands to be nuclear tar-
gets for each other or for China and
we, particularly, cannot be silent specta-
tors or quict observers to missiles flying
all over the Indian Ocean and perhaps
on the body of this country.

The reason why arms are supplied is
because the armament industry has be-
come so great, and a large part of the
budget of these countries is spent on
arms. They help them and their econo-
mies. The result is that we have Malay-
sia confront Indonesia. North Vietnam
confront Thailand and Laos, and [sraelis
and Arabs looking at each other with
suspicion, You supply arms to India.
You supply arms to Pakistan. Are
Soviet tanks more socialistic when they
go to Pakistan? Are American arms bet-
ter when they are used to further the
dictatorial regimes of countries? Arma-
ments are supplied merely for one pur-
pose and that is to strengthen the ezono-
mic and military hold of the super
powers at the cost of the smaller powers
which will continue to be enfeebled. T
think Pakistan is permitting itself to he
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exploited, even to-day if it feels that
arms supply from the Soviet Union or
China or USA is going to solve its
social and economic problems. I do not
look upon Pakistan as a country of
which we nced be frightend at all. 1
look upon Pakistan is as our brothers
who are permitting themselves to be
exploited.

To-day muny people will forbid us
this and that merely because the Time
magazine or the Newsweek or London
Times or the New Statesman has put
forward a theory or an interpretation.
See how confusing the old classifications
and categories are. Look at the advocacy
of China being seated in the Security
Council by Senator Edawrd Kennedy.
You look at the poll survey that was
carried out in Nebraska about whether
the American farmers would like to sup-
ply wheat to China. 95% of the farmers
in a distant place like Nebraska said
that they are only too willing to sell
wheat to China. On the other hand, Mr,
Chou En-lai told Mr. Hamlin, the Agri-
culture Minister for Canada, that USA
cannot ignore a billion people market.
To-day 86% of the Chinese trade is
with the West. What values are there
that are left? The onlv values that are
left are values that India has stood for.
These values are that the fate of 4
nation will be decided by itself, will he
decided by the will of its people, will
be decided by the cooperation of the
people, We have opposed every formn
of racialism in Africa, We oppose any
kind of colonislism, new or old, eastern
or western. and more and more, hon.
Members should appreciate that we have
been paying, for the last several years,
greater attention lo our neighbours. Of
course, our neighbours, like us, are in
an exploited situation today and as Mr.
Pashupati Shamsher pointed out in arti-
cles published in the [Indian Express,
only a few days ago, at times any coun-
try however much it likes to be inde-
pendent has to choose between the pres-
sures that are applied. We became in-
dependent and our neighbours became
independent after us and it will take
some time before many of these coun-
tries can withstand the weight and the
might of the superpowers singly. India
has alwavs shown the way in this direc-
tion and there is growing appreciation
of the role that India has been playing.
I would request hon. Members of this
House not to use foreign policy for pur-
poses of domestic politicking.
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When it comes to West Asia there are
communal overtones both in support and
in criticism of our stand. There has
been a feeling that the relation of this
country with the outside world has been
over-idealistic,. We have to have a
policy which is a policy in the interest
of this country, a policy that will share
the idealism and the outlook of our peo-
ple and the great heritage of this coun-
try. Our policy has hcen peaceful,
because ours is a country that has never
invaded any land outside, a country that
has always stood for independence and
valued the independence of other coun-
tries as much as it has valued its own
independence.

I would like to refer to some remarks
where hon Members quoted from the
weekly, Currenr, Many peple would like
to state glibly that the Prime Minister
and the Foreign Minister and the Indian
Parliament are not seeing eye to eye
with each other. You can be amused
by it. You can be amused by any dis-
tortion that vou like, but that amusement
should be confined to the Central Hall
and not be brought to this solemin
forum, and T wish to say that I have
not been able to see any difference about
the stand and the policics which we
pursue.

Also, Sir, we talk glibly over the fact
that we are not represented properly by
our diplomats abroad. When we say
that, we are being unfair to people who
cannot answer. I have seen our diplo-
mats and 1 can say that our diplomats
ure some of the smartest diplomas and
they compare well with those of the ad-
vanced countries of the world, Of
course, there are drawbacks.

There are drawbacks within us. The
performance that we  exhibit in  this
House creates a million times more bad
publicity than any reaction on the part
of our Foreign Service personnel. In
terms of the influence that India has
generated and in terms of the respect
with which India has been listened to,
all through the years, we must bear in
mind that compared to many other
countries the expenditure on our Foreign
Service is very small, percentagewise.

So, while we do have the richt of
saying anything to anybody, there are
520 of us here and we can confine our-
selves to amusing, overcriticising each
other and not people who cannot answer,
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I shall make just two small points.
The first point is this. I am grateful to
the Foreign Minister for having taken
my supgestions made last year, or,
wherever the suggestions came from
about the creation of a foreign policy
cell. A policy planning cell is going to
be created in the External Affairs
Ministry. And hope a fair start will be
given to it. However clever an Officer
may be, there is a certain attitude that
develops and ideas must be cross-ferti-
lised, 1 regret to note that in a city
like Delhi there are no institutes that
are busy with current affairs. There is
no cross-exchange of ideas, T alsp sec
that there have been outstanding men
in our Foreign Service, But we politi-
cians have never found it worth-while
to get some of them into political life
after their retirement. We should have
them as is done in several other coun-
tries, as advisory politicians, [ think
there should be cross-cxchange of ideas
hetween the intellectuals, the journalists,
the bureaucrats and the politicians.

In the end, in view of the importance
that our neighbours are assuming, and
in view of the fact that most of us have
had an education which was inspired
by the West, and. a very few of us
know much about our neighbours. 1
would request the Government, the
journalists and the public to pay the
utmost importance to our neighbours,
and the more people we can send to
these countries the better it will be.

Lastly, we should be very careful
about the choice of our diplomates, Our
kest diplomats perhaps do not need to
he nut in the western countries; we
should send some of our smortest and
ablest people in and around the Indian
Ocean. because the history of this coup-
try and the history of the world in the
vears to come is going to be shaped in
this area,

1 sunport the Demands of the Exter-
nil Affairs Ministry.

MR. CHAIRMAN: Shri Sondhi.

SHRI M. L. SONDHI (New Delhi):
Mr. Choirman, Sir, this House which
represents  this  sovereign will of the
Indian people is concerned with India's
role in the world affairs, it is concerned
with the vision which we have in the
affairs of mankind and it is also con-
cerned with knowing what should be
the light for us. Are we to see the world
in the light of some other powers or
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are we going to see the developing prob-
lems in the shadow of our own national
interests?

16.34 hrs.
[SHRI P. K. VASUDEVAN NAIR—in the
Chair]

I suppose, Sir, that it would have been
a matter of honesty on the part of those
who come here to support the Govern-
ment's policy, not to pass head least by
the substantive questions of India’s
Foreign Policy in the context of our
relations with the super powers. Thiee
decisive points are at issue and suggest
imperative tasks. First to my mind con-
cerns the need to spell out the elements
of conflict and consensus in our respec-
tive national interests. The second point
would require the explosation of the
technological compulsions of the super
powers which may make the other func-
tions as economic satellites and the third
thing would be to study the implica-
tions of the super powers, their coope-
rative arrangements among themselves
which have negative consequences for
our defence and strategic capability.

I am sure we all are concerned
though a section of this House is not
concerned with this problem. Of late
we have scen how on the question of
Bokaro plant there has been an intru-
sion of politics in the economic spheres
which na enlightened outlook on modem
policy can sanction.

I believe that there is a habit—habit
of mendicancy and a habit of always
leaning on the support of others. [ am
very much concerned and I would like
to ask the hon. Minister to clarify
whether for some vears India has not
been providing the US with informa-
tion concerning our arms  purchases.
We need friendship with America, Bur
do we need tp supply them information
on our arms purchases? I would like
to know whether India had refused to
comply with the Senator-Long-amend-
ment to the Foreign Aid Appropriations
Bill of 1967, and afterwards this prac-
tice has been continued in which we
inform the government of another
country as to what is the disposition
regarding functions inherent in our own
outlook on strategic matters.

Therefore, this question of hig rower
involvement requires from us a serious
study based upon our own national inte-
rests and not based upon abstract ideo-
logical reactions,
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If we look today to one part of the
world, it would cause very grave con-
cern to us, and that is the Middle East,
or what we call West Asia. We have
seen a super-power involvement there.
That super-power involvement has not
helped in creating a situation there
where we can say that the explosive
situation has been defused. Instead, we
see mounting antagonism on all sides
and we sec that these big Powers are
unable to bring about an arrangement
by which the different nations can have
recourse to their own ideals and co-
exist side by side and permit each poli-
tical community to enjoy the freedom of
survival,

I do not wish to rub salt on wounds.
But we know how this very Minister, the
whole Government and the Prime Mini-
ster behaved. 1 also see 5Shri F. A.
Ahmed. We know how they behaved at
the time of Rabat. From Rabat to Jed-
dah js a journey for which these people
are responsible. It is the burden they
have to carry. I remember how in John
Bunyan's Pilgrim’s Progress, the pilgrim
had to carry a burden of sin, a burden
of all sorts of their human failure—
that burden is on their back. 1 do not
know whether they should strengthen
their backs to carry them.

. SHRI RANGA: The backs are break-
ing.

SHRI M. 1., SONDHI: We on this
side, and my Parly in particular, are
concerned with certain  problems on
which we want the Government to think
realistically and we should not be mis-
understood. Pakistap has an pan-Islamic
outlook which has been to isolate India,
to place hurdles in the way of our dip-
lomatic efforts, The establishment of the
Islamic Secretariat must cause concern
because it is the consummation of a
development, the devélopment of Islamic
interventionism. The Yugoslavs have
expressed themselves against it; we
should also have no hesitation in doing
likewise ourselves, because we believe
there is an inherent contradiction bet-
ween modernisation and Islamic totali-
tarianism. Religious movements cannot
cope with the inherent propensity of
modern politics to seek channels of ex-
pression along national interests.

We have heard reports that in certain
countries which are friendly with us,
textbooks have been published in s+hich
our own territory the territory of our
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sovereign Republic, has been shown
shaded with a particular colour which
is supposed to belong to a certain pan-
religious movement. 1 hope the Minis-
ter will take note of it and impress upon
friends of ours like the UAR, for
example, and express to them our con-
cern at these things. We are surprised
that the UAR of all countries was can-
vasing for having the Islamic Secreiariat
in Cairo. That s a travesty of the claim
that such countries are aiming at moder-
nisation.

The question of Pakistan, and how
they found their way to Jordan—all
these questions should concern us be-
cause they are questions where we have
to shape our own policies in accordance
with our national interests. But when
1 come to national interests, I am also
concerned with the relationship of
national interests and national power.

We live in a nuclear age today,
and as far as this age is concerned,
every nation has a certain feeling of

insecurity and all statesmen also must
reflect that concern for security., |
realise our Defence Minister is not
here, But I know Sardar Swaran Singh
never feels insecure. We come from
the same town. 1 do not wish to say
anything against him. But the point 1s
that the bona fides of those of us who
are concerned with the problem of
National Security should not be doubted
because it is only those who are prepar-
ed for certain contingencies who are able
10 organise peace. It is no use adopting
an ostrichlike attitude, as has been sug-
gt:isted by certain members on the other
side.

1 would, therefore, like to know from
the Minister what are his concrete pro-
posals for an agenda for negotiations to
strengthen our Security and peace, and
what are his proposals about our own
strategic capabilitics, We know that in
the last few months in both the Unfted
States and the Soviet Union there have
been developments and that thev are
thinking of anti-ballistic missile dsfence.
India also would have to understand
and clarify its own attitude. The ans-
wer we get from time to time from the
Government is that Tibet is too close to
us, that the chinese can deploy missiles
there and poise them mainly against
India. But that is a challenge to us, to
our ingenuity, to our political sagacity
and to our military technology. 1 would
like to know what the facts are. Will the
Minister tell us how many LR.B.M.s
are poised in Tibet,
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Then, on the question of our own
policy towards Tibet, we on this side of
the House, and my party in partgular,
have been asking the Government time
and again to give a certain importance
to it. 1 would like to know whether the
Minister has carefully followed the
recent decision of the United States to
instal the ABM system as was announc-
ed as a defence against China. This is
a very important point. We on this side
of the House have to be concerned with
the American objective in the light of
inter prelabous of what may constitute
nuclear blackmail to us. At the same
time, as I mentioned, there is a ring of
anti-ballistic missiles around Moscow
and other areas of the Soviet Union.
What have we been doing?

At the Eighteen Nations Nuclear
Disarmament Conference we have been
asking for tangible progress towards dis-
armament. We have been asking for
the crcation of conditions in which
nuclear weapons would not be needed.
We have been doing this for a long
time, but today things have changed. We
have found that we have not been
listened to, our attitude has been reject-
ed and we have, therefore, to rethink
everything because now we see growing
a certain body of opinion in the United
States and in the Soviet Union that
India has to be compelled, has to be
forced, has to be persuaded to give up
its richtful share of the opportunities
through progress in nuclear technology
and science. The tendentious and mis-
leading reaching of the Super Powers in
respect of India’s nuclear development
have not facilitated the psychological
climate for evolving a framework for
developing India’s contribution to a
peaceful world order. I would, therefore,
make concrete proposals here because
it is but fair to the Minister, he probably
would not like negative criticism,

I would ask first of all for the setting
up of a Parliamentary Commission for
Nuclear Affairs because this House has
tI]c right to participate in the many
dimensions of this problem and should
not be told from time to time that it
is the External Affairs Ministry or the
Defence Ministry or the Atomic Energy
Department which is concerned with this
problem,

The second concrele proposition |
have, and T demand of the Minister, is
that thev make a specific declaration on
the retention of a nuclear choice. We
have heard time and again that India
has an option. That reminds me of the
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sort of gption many bachelors have. That
option does not last every long. After
some time others are not interested in
that option.

The third point which I would like to
suggest specifically is that India should
make a declaration that the non-prolifera-
tion treaty is considered by India as a
denial of the theory and practice of gene-
ral disarmament. They quote Mr. Nehru
time and again and I would invite him to
read up certain earlier debates on this.
1 am also somewhat amused that our
Prime Minister—she is not present here
——came out some time back with a state-
ment that India would brave all the
possible hardships that not signing the
non-proliferation treaty would entail.
but where is the determination which a
sovereign nation should have? What we
find is always yielding to one pressure
or the other from outside. The point
1 would like, therefore, to make is that
we must not overlook the danger from
Communist China which is developing
its nuclear capacity, but at the same
time we must have our own information
and our own understanding on this sub-
ject, We must also be clear about our
nuclear stance, the way we look at it.
The United States, for example, has a
ploughshare plan in which natural re-
sources. mining, the opening of the se-
cond Panama Canal, all these things
have been taken into account. But we
find here that the Minister of External
Affairs is mum, the Prime Minister is
always mum except on cerfain matters
of vague generalisation of policy. And
we find that the Defence Minister indul-
ges in constant haranguing when he
comes to Parliament, that he hires us
bv his endless repetitions. Let it not
be said that these were the three guilty
people, the Prime Minister, the Foreign
Minister and the Defence Minister, who
prevented India from exercising wisdom
and statesmanship in its policies in the
nuclear field. 1 am asking, there-
fore, for a reiteration of certain princi-
ples that we have followed. We wanted
a comprehensive test ban. The security
needs of non-nuclear countries have not
been accepted. We have been opposed
to vertical proliferation and we find we
are not succeeding. Instead, we find that
pressure is mounting up against us, pres-
sure of which we find a certain example
when we are recently asked that certain
bilateral arrangements for the inspection
of our nuclear plants should be made
multilateral. This is the beginning ; this
so called imternationalisation of our
nuclear plants of super power domina-
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tion on us. It has been said that there
is division of roles. The United States
will pressurise West Germany and the
Soviet Union will pressurise us. There-
fore, I have asked for specific action on
these three counts, But the Govemn-
ment are talking of certain broad gene-
ralisations and say : we welcome SALT
talks in Helsenki and so on ; they have
not given us any information as to the
political context of thesc talks. Why
is Soviet Russia trying to be so pleasant
and smiling to the United States ? What
is it getting in return? Where is the
actual limitation of armaments? After
the Test Ban Treaty every week there
has been one explosion or the other by
one or the other of the two super Powers
and one of the ill-effects of those explo-
sions has been that graseous ingredients
had escaped the subterranean channels.
The Japanese have said that their rati-
fication will be dependent upon sub-
stantial progress in disarmament talks ;
they do not want to be classed as pariah
power in the world. 1 am again, not to
be misunderstood. 1 am asking for a
responsible nuclear policy where we can
have a dialogue on various questions
such as safeguards, knowing how far
different missiles systems can be brought
into- some kind of mutual equalibrium
il necessary. May I remind the House
that at one time this used to dominate
our demand. We made great speeches
in the United Nations and elsewhere ;
we talked of resolution 2028; we regard-
ed that as the sheet anchor of our
policy and that stated thar NPT
should be without loopholes, that it
should balance mutual responsibilities
and that steps should be taken towards
general and comprehensive disarmament
and that it would be effective and so
on. Today we have failed to persuade
any of the super Powers on any of
these items. Is it not necessary that
you take action to undersiand what the
consequences are and come out with a
statement which can satisfy the Housc.
1 have demanded the setling up of this
Commission. T am also concerned with
certain basic problems and these are of
Southeast Asia.

Time and again [ have reiterated here
that we should revive International Con-
trol Commission. I find that the hon.
Minister is waiting for something to
come from France and Canada before
he reacts. That is the mendicancy
which is inherent in them. I ask spe-
cifically : will be take steps to call a
confererie of Southeast Asian States to
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work as a catalyst for working the
Geneva machinery in order first to de-
finc the operative principles and second-
ly to establish joint commissions for
direct bilateral talks to resolve diffe-
rences without bringing in China, Soviet
Union or any other party and try for
an agreement on demilitarised zone.
The supervision machinery should be
strengthcned. We have a duty and
obligation to Laos. We have held
Souvannaphouma as a neutral: simply
because today China denounces him we
are not going to say that he is no lon-
eer neutral. We have to see that the
regime here translate into action the
national ideals of that country. Whether
it is Cambodia or Laos our presence
there should be to provide guidelines
so that the hilligerents should come
together. Therefore the question is
whether India could organise machi-
nery and generate respect for the fron-
tiers of existing States and prevent the
spread of conflagration. Cambodia has
asked for a peace force and it did so
much carlier. It asked for the srant of
wider powers to the ICC, I charze the
Minister of being like Nero who fiddled
when Rome was bumning, He has done
nothing in the last one month. in any
other country where there was consci-
ousness about this problem and whers
the Government had not suppressed in-
formation there would have been a pub-
lic outcry against this sort of procrasti-
nation which has been going on. We
have talked so much about our rela-
tiony with Southeast Asia and it is not
for me 1o reiterate them. There are
statements by Mr. Nehru and others, It
is a matter which history and civiliza-
tion sanction: cultural links are there.
In the report which has been men-
tioned earlier, 1 crave the indulgence
of the House to refer to certain specific
points because 1 find that it is old wine
in a new bottle—nothing mers, We
find here a most remarkable aunlilv of
this report. Soviet Union with whom
we are going to build up relations, and
we want to—1 would like Prof. Muker-
jee to make a note of this—is mention-
ed at pages 64(a) and 64(b). They evi-
dently forgot to write about it, and they
have put it like this afterwards. Tt is
tucked away under “Other FEuropean
countries.” The only other Frronean
countries the Minister or the Ministry
have noticed here are Rumania and Rel-
gium. All the other countries have been
given the go-by. Of course, this is the
practice they have been adopting. Ar!.d
this is no time for me to analyse it in
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terms in which Shri Piloo Mody has
done before,

I now come to the question of ad-
ministration and organisation, There is
a model approach which is now pervad-
ing the rest of the civilised world, There
has been the Plowden Report ; and also
the Duncan Report there has been the
report from Canada and from the United
States there is the Herer Commission's
Report. Certain new conceptions on
foreign policy have come into being: on
foreign policy and administration. Here,
in India we find an administration which
refuses to do anything about raising the
level of specialisation of foreign policy
making and implementation which does
not permit any examination of this
foreign policy.” Also, I ask you one
thing : have you ever secen a Foreign
Minister in any other country in the
world who take over Foreign ~Minister
has no legislative programme? Have
you ever secn Mr. Dinesh Singh coming
up with a proposal of a Bill? After
all, powers proceed from legislation :
they are not doing it. The law of pre-
servation is something which they do
not hother about, Sir.

MR. CHAIRMAN: The hon. Mem-
ber’s time is up.

SHRI M. L. SONDHI: Sir, I crave
vour indulgence. I now quote from

what an  internationally  renowned
scholur-diplomatist said in this connec-
tion. He said :

“It seems to me that I have seen
over the decades, an unduly high per-
centage of older men in this service
who prematurcly lost physical and
intellectual tone, who became at best
empty bundles of good manners and
at worst rousing stuffed shirts,”

Here, 1 would refer to the Pillay
Committee report which was presented
here. What about the implementation
of it? The most remarkable thing ahout
this Committee is that it was an ICS-
sponsored one. It was very conserva-
tive, if I may say so. No Member of
Parliament was on this Committee, al-
though the Plowden Commission had
one representative from the Conserva-
tive Party and one from the Labour
Party and could have served as a
precedent.

Government were asked about the
cultural affairs abroad, The answer was
that the matter is being processed fur-
ther, Another recommendation of this
Committee was that a trained officer
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should be appointed to modernise filing
procedure and to this, the answer is
it is under consideration. Then, the
need for expansion of network of pub-
licity units abroad. This is again under
consideration. Then the need for ex-
ploring film strips medium for external
publicity: the answer was that the possi-
bility of adopting this medium of publi-
city was explored but it was found that
film strips of the kind required were not
readily available. Then, another recom-
mendation was that a separate Joint
Secretary should be apopinted to look
after traming and a Directorate of Train-
ing under him should be set up. The
response to this is that this recommenda-
tion is being considered. So, everything
is being considered. Then, promotion
of Grade I of IFS (B) Officers: it is
being considered. Then, review of the
pay scales of certain officers: the answer
is, owing to the ban on revision of pay
scales, -it has not been possible to im-
plement these recommendations as yet.
What is this ban? Is it a test ban, Sir?
What ban? The Committee went into
all these things., but no progress has
been made., When the Foreign Minis-
ter was a junior Member here, he waxed
eloquent on the reform of foreign ser-
vice and foreign policy. Obviously, he
does not read anvthing; let him read
what has been asked before in this
House.

MR. CHAIRMAN: Please conclude.

SHRI M. L. SONDHI: The qucstion
of China exercises all of us.

MR. CHAIRMAN: We are all inte-
rested in vour speech, but when 1 look
at the clock, I feel helpless,

SHRI M, L. SONDHI: Sir, it is ele-
mentary for us to be concernzd with
China, to have more information on
China, to enrich ourselves with more
knowledge on China, and to know what
is the assessment of the 9th Party Con-
gress, Clearly, judging from the Gov-
ernment of India’s reaction, they are
pleased if somebodv turns up at the
cocktail party, and if somcbody does
not turn up, they draw some other con-
clusion. Concrete steps arc needed if
India is to have a China-diplomacy. I
would suggest some concrete steps, Any
step in the direction of normalisation
of our relations with Peking can only
be considered on the following coadi-
tions, which are to be fulfilled. Fi-stly,
renunciation by China of claims to
Indian territory, for which this House
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has taken a pledge. Second, renuncia-
tion by China of propaganda agalnst
Indian territorial integrity. Third, re-
nunciation by China of intereference in
Indian relations with Bhutan and Sikkim,
Fourth, recognition of the rights of the
Tibetan people and fulfilment of the
requirements of decolonisation. Fifthly—

this is basic—recognition of the nu-
clear—free status of Tibet, with
adequate measures of control and

inspection. Finally, if it comes through,
balanced reduction of force levels bet-
ween India and China in the Himalayan
area.

Sir, when this House is concerned
with questions of our country’s foreign
policy, it is concerned with problems of
disarmament, with the posture of our
country, with our image abroad and with
our financial capacity to back action in
foreign policy. It is concerned with
all these problems. What we cannot per-
mit is an ostrich-like attitude whenever
a crisis comes up. This Government
has no theory of crisis management. The
rights of this House are trampled upon.
Some event takes place, but the event
is not brought before the House. The
sovereign Parliament of Indian peopic is
denied thc opportunity of shaping the
world public opinion,

Let India speak with resolution, Let
India speak not with mendicancy, but
with the proud conviction that we are
a people who have a voice in the aflairs
of the world. Let us have not a foreign
policy or a Foreign Minister who walks
on crutches, but a Foreign Minister
who walks with his back straight, head
high and mind attuned to the circums-
tances, not one who is oppressed by
bureaucratic fears or who 1s oppressed
by petty political concerns. He should
have that wider vision and wider out-
look which will enable India to meet
the challenge of the seventies.

SHRI BEDABRATA BARUA (Kali-
abor) : Sir, when we are having this
debate because of the absence ol any
particular issue tp take our attention, it
#® good that we discuss the basic policy
issues which are involved in our foreign
policy and some of the departures that
have been made this time in regard to
the very dynamic report that has heen
produced by the ministry, in spite of the
selection that was made by Mr. Piloo
Mody about our relations with other
countries. I hope Mr. Mody under-
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stands that when we discuss a number
of matters and when the ministry places
a number of matters about neighbouring
countries and a general review of the
world situation, the ministry is expected
to reiterate our friendship with those
countries, It is a step we have to adupt
whether we are friendly or very {riendly;
even when we are inimical, we are ex-
pected to say it in a polite language, if
we are to conduct our foreign pokicy
with any sense. We cannot omit to
mention our relations with other coun-
tries, unless we want to go on taking
postures, which would be most un-
foreign-policy-like.

Coming to the basic issues, our main
problem today naturally arises out of the
internal danger of subversion, internal
troubles, the type of strategic attempts
being made in our neighbouring coun-
tries against us, our relations with Ne-
pal, Sikkim and Bhutan, our relations
with Pakistan and China—these have
much more relevance to us than distant
issues like West Asia. T call it distant
issue, because our involvement does not
immediately affect our securitly, except
in a diplomatic sense. That is why
when the ministry report speaks about
normalisation of our relations with
China, I whole-heartedly agree with the
attitude that has been adopted by the
Government and the posture that hus
been taken, in spite of the pressure that
has been mounting from members oppo-
site that we should create a certain situa-
tion where, as Mr. Sondhi said, wc
should take up a number of reconnais-
sance measures which would practically
forestall any dialogue. For example, if
we go into the internal affairs of China
it would be impossible for any type of
dialogue. 1 dp not think that is the
pattern in the world, even between the
worst enemies, The pattern today, as
the Report has again stated in very clear
language, even between USA and the
Soviet Union or the Soviet Union and
Russia is carrying on some kind of dia-
logue. There is no longer that policy
of taking up an inflexible position. In
the matter of foreign policy every coun-
try has to take a stand which is flexible.
Unless we are flexible and not bogged
down to certain problems of securily we
would certainly not make that impact
on world affairs that a big country like
India is usually expected to make,

17 hrs,

It is not necessary for us to take a
big posture on the issue of the power



277 D. G. Min.

vaccum in the Indian Ocean, Even
Britain is forced to withdraw from the
Indan Ocean because the economy of
Great Britain is not capable of sustain-
ing the policing of the Indian Ocean. In
view of tour basic objectives, we can-
not think in terms of taking up respon-
sibilites which are not within our capa-
city and not informed by the political
decision of the type of world which we
would like to create,

In spite of the Peking Plan to improve
their strategic position vis-a-vis New
Delhj by creating subversion in various
parts of our country, like Nagaland and
NEFA and neighbouring countries—
they have excluded only Pakistan and
Nepal—it is their general policy—we
should not think in terms of alignment,
the type of alignment which the super-
powers would like us to take, encircling
China or some such thing. Security
should be our first consideration. What-
ever posture we take in relation to
China should not be guided by SEATO
or CENTO or the new formulations but
by our security. Because, subversion
can undo what our military may achieve
unless our economy is developed on pro-
gressive line. So, the danger of sub-
version can be met only by economic
co-operation, by the development of the
economy, Why is it that subversion
is not possible in the west whereas it
is possible in the east? It is mainly
because in most of the countries in the
cast there is poverty and unemployment.
So, this type of subversion has to be
met firmly, steadily by a convinced band
of workers who believe in a socialist
progressive government.

We are not in favour of military
alliances and all that. So, we must try
to find out to what extent we should go
in tryving to have a dialogue with China.
T have no doubt that in this matter our
security demands that we pursue two
objectives simultaneously. We would
like to have a dialogue with China. At
the same time, regional alliances for de-
fence. are completly out of date. It is
not possible for any country, not even
for USA, to.be safe by simply having
regional alliances. That is whv they are
backing out of them. It is in that con-
text that we have to consider the ques-
tion of the nuclear bomb, because India’s
security ultimately will depend upon its
capability to make massive retaliation.
As a French defence expert once said,
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if North Vietnam had a very small atom
bomb and a very small delivery system,
America would not have dared to bomb
North Vietnam.

Coming nearer home Shri Sondhi has
said that Pakistan is having Islamic type
of interventionism. Islam is a religion
and just as we have got the problem of
Jana Sangh in the country, Islamic
states also have the problem of Islamic
conservatism, It is not that in all coun-
tries Islamic conservatism is in power.
When we think in terms of Pakistan, we
do extreme wrong to ourselves and to
the Islamic world if we think that
Pakistan’s obsession with India is a part
of the Islamic obsession with India.
Islam is not involved in this matter. We
have got our best friends in the [slamic
world.

When it comes to the question of
being friendly with Pakistan, in spite of
what the West has said, namely, that
Indo-Pakistan understanding can take
place, we very well understand that it
is a very difficult thing. Understanding
with Pakistan will come only if the West
stops its military assistance to Pakistan.
The argument which the Russian Gov-
ernment has been giving that they want
to have a level against the Chinese in
Pakistan has never convinced us. We
have no doubt that any attempt to arm
Pakistan in a competitive attempt by the
USA and the USSR will only increase
Pakistan’s appetite for agression because
Pakistan has no other enemy. It is un-
fortunate that in view of their global
political reasons the Western powers have
done this. While protesting against the
type of assistance that the USA and the
USSR are giving to Pakistan, we should
always try to have bilateral understand-
ing and agreement with Pakistan on
smaller issues.

So far as the eastern region is con-
cerned, the East Bengal leader, Mujibur
Rehman, has said that the trade ban
with India should go. It will strike a
very sympathetic chord in the heart of
any man who belongs to that region
because we understand that a real trade
relationship between East Pakistan and
West Bengal and Assam, which have
suffered so grievously because of parti-
tion, is in the common interest of the
entire area and this trade ban should
80.
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[Shri Bedabrata Barua]
17.08 hrs,
[Sur1 SHwi CHAND GOYAL in the Chair.]

Coming to East Africa, this House
had several occasions to discuss about
the position of the Indians in East
Africa. Today also mention was made
about the liberation movement in East
Africa, our own liberation movement
and so many things, We know the
attitede that the Governments and peo-
ple of East Africa have got. It is not
that it is a fascist or hostle attitude to-
wards India. The people of East Africa
have consistently been friendly to India.
But, at the same time, for historical rea-
sons this arca had a very large popula-
tion of Indians and not all these Indians
in East Africa are citizens of [East
Africa—some of them are British citi-

zens—and they became very prosperous,,

As the House knows and understands,
in the East African countries there is a
policy of Africanisation, They are say-
ing that the East African peopls, who
form 90 to 95 per cent of the popula-
tion of East Africa, have no standing
in the industry and business of [East
Africa.

When we went in a delegation—I do
not pretend to speak on behalf of the
members of the delegation—we found
that in the cities of Dar-es-salaam, Nairo-
bi and Kampala, the people of Africa,
the Africans themselves, have no stand-
ing whatsoever in business. Our Gov-
ernment has taken the stand that it is
not possible to quarrel with the objec-
tives of Africanisation. But certain hard-
ships that have been created should be
dealt with properly.

In respect of those Indians who want
to go back to Britain, the efforts should
be made to help them to transfer their
assets, If they want to come back to
India, they should be allowed to come
back to India....

AM HON. MEMBER: Allow them to

come,

SHRI BEDABRATA BARUA: There
has been no objection. The Govern-
ment has not said that they will not be
allowed to come. If they want to come
back permanently to India, there is no
objection. They can surrender their
passports and come. But the point is
this. We must realise that most of them
are British citizens and they do not wish
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to come to India, They expect the
Government of India to heip them in the
matter. I have no doubt that consis-
tent with our relations with these coun-
tries, the Government of India has done
whatever is possible, In the circums-
tances, I would request this honourable
House that so far as the relations with
these countries are concerned, we should
try to understand their problems and try
to help these countries to develop their
own economies as they arc doing. We
should not say what economy the should
have. In Tanzania, 99 per cent of the
import-export trade, the wholesale trade,
is owned by Indians or Asians and they
have nationalised or taken it over, But
we found the Indians there saying,
“Even after the nationalisation, we feel
that we do have a part to play.” This
is the feeling of the people there. But
whatever the hardships are there, the
Government should help them in the
best way possible.

SHRI G. VISWANATHAN (Wandi-
wash): Mr. Chairman, Sir, I have
listened to the three Congress Members
who preceded me. I was expecling
from Mr. Hanumanthaiaya or from Mr.
Sant Bux Singh or Mr. Bedabrata Barua
to give some of their achievements, in
the External Affairs Ministry, during
the vear under review. Like the Report
of the Ministry, they also did not men-
tion any of the achievements of the
Ministry because there is none.

Sir_ if at all there are any achieve-
ments, I take, that they are, namely,
the rebuff of our Foreign Secretary, Shri
T. N. Kaul at Hanoi, the defeat of our
nominee, Dr, Nagendra Singh, for the
International Court of Justice, the
fiasco and insult suffered by India at
Rabat, the discourtesy shown to our re-
presentatives in Canada and to the rail-
way delegation at Moscow, the walk-out
by India at the non-aligned meet at
New York—these are some of the
achievements of this Ministry.

Sir, I have no quarrel with the basic
policy of non-alignment, But does it or
does it not require a re-assessment or
a review in the changed context? T am
not going to call non-alignment immo-
ral as Mr. John Foster Dulles called
it or a leaning Tower of Pisa as Mr.
S. K, Patil calls it. Whenever a Minis-
ter receives a kick or a bank or a
rebuff, he comes out with a statecmant
that there is the necessity for a review
of our foreign policy. Mr, Dinesh Singh,
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addressing the Governors, said that the
old concept of non-alignment is no
longer valid and, after the famous trip
to Rabat, when he returned, Mr. Fakh-
ruddin Ali Ahmed, said that there is a
need for re-assessment of our foreign
policy. Even the Report says that
India could not standstill and be rigid.
Does it not mean that the situation re-
guires a reassessment of our foreign
policy ? I could like to devote some
time on the Government's policy of
disarmament or nuclear non-prolifera-
tion treaty, No doubt, India stands tor
a geiacral and complete disarmament, 1
agree with the Government. But what
did we dg in this regard? We are sup-
posed to celebrate the Gandhi  Cente-
nary year in this year, The message of
Mahatma Gandhi should have echoed
beyond the seven seas. What should we
have done? We should have sponsored
a resolution in the United Nations that
the year should be called the disarma-
ment year. The Government have failed
in that. What is our policy on nuclear
weapons? They say that this is our
policy for the last 22 years, The nuclear
energy will be used for peaceful pur-
poses. It is all right, But what about
China and France? For example, China
is already becoming a mighty nuclear
power, Chinese explosion of nuclear
bombs has created an imbalance of
power in Asia. The big powers are not
very much worried about China going
nuclear because the USA think that the
target may be USSR and the USSR
think that this might be a check against
the USA. Though China may not get
any decisive advantage by having nu-
clear weapons, she has become immune
from aggression and she has put her
neighbours on defence, I am not for
going for a nuclear umbrella. But, at
the same time, are we not here to think
about the foreign policy or our nuclear
policy at this time?

It has been argued that if India poes
nuclear, it would not only heighten the
morale of the nation but also change the
attitude to our hostile neighbours.
Again it has been argued by experts,
the supporters of this view, that when
the French started manufactynng nu-
clear weapons, on the whole it has con-
tributed to the economic prosperity of
France and hence we need not worry
about the economic breakdown. So, I
will request the Government that they
must now have a review of our nuclear
policy and I suggest that an expert
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committee should be set up to adwise
the country on this nuclear policy.

I support the Government’s stand in
not signing the non-proliferation treaty.
But did we take advantage of the situa-
tion when some powers signed the treaty
and some did not sign it? When we did
not sign the treaty, we should have deve-
loped the Kalpakkam atomic plant
which is quite apart of these agrec-
ments.  After all, the non-proliferation
treaty is only an effort 10 prevent poten-
tial nuclear powers from developing
nuclear weapons and does not put any
check on the existing nuclear stockpile
of the super powers, Even those coun-
tries who have signed the treaty, are
not happy. When we did not sign the
treaty, we must have impressed upon the
super powers that without India’s effort
this will not come into existence. For
example, even our own friends have
signed the treaty. Yugoslavia, our close
friend, have not only signed the treaty
but have ratified it also. We should
have rallied the support of all the count-
ries to our view point. Then we should
have been taken seriously, This the
Government have failed to do.

I would like to devote some time on
the neglected part of the world, viz.,
Africa, Often the importance of Africa
is ignored and its numerical strength,
viz. one-third of the world’s voting
power in the United Nations is often
forgotten. In the forties and fifties
India had the image of a rising power
in Asia and the African countries look-
ed to us as champion of their freedom.
What happened in the sixties and the
beginning of seventies is that in spite of
our support to the African cause in the
United Nations and outside against
Rhodesia, South Africa and Portugal, in
spite of our support to the African Na-
tional Congress and other liberation
movements in Angola, Mozambigue and
Portugese Guinea, what is the result?
There is very little appreciation of our
stand and at crutical time we find no
friend. in Africa, Why? What is the
reason? Sir, the young African nations
free from colonial bondage looked up
for material assistance for economic
progress, What did we do? They asked
for Paisa, we offered Panch-Sheela.
Often our sermons to Indians in Africa
to identify themselves with African as-
pirations are misunderstood and has
created more suspicions and this has
resulted in strained relations,
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[Shri G. Viswanathan]

Sir, another reason is our inadequate
diplomatic missions in Africa. There
are more than 40 countries in Africa
and we have got only 13 diplomatic
missions with concurrent accredition to
12 other countries.

Sir, Mr. Piloo Mody spoke about the
tours of Ministers and other high offi-
cials their expensive and extensive tours,
African towns and African cities do not
find a place in the expensive and exten-
sive tours of the Ministers, They want
to go to Sweden and Switzerland instead
of to Somalia and Sudan and they pre-
fer to go to London and Rome instead
of to Liberia and Ruanda. Our leading
diplomats prefer to go to the glamorous
capitals of Europe rather than to Africa.

Sir, the last, but not the least, reason
is the utter failure of the external pub-
licity division. Sir, you know, the wes-
tern Press is hostile to India and they
paint very gloomy picture about our
country in the African countries and
we are not able to do anything; we are
not able to contradict them. I -would
like to tell you, Sir, that the External
Services of All India Radio allots only
30 minutes programme in Swahilj for
the whole African continent out of more
than 25 hours of total daily transmis-
sion. This is completely negligible and
this time should be increased, 1 would
like to suggest that our diplomatic
activity should be increased in Africa.
Our top diplomats should be posted to
Africa. Our diplomats should mingle
with the common people. The days of
cocktail diplomacy is over though I
am not against inter-dining or inter-win-
ing as they call it. The External Pub-
licity Division should bestow more
attention on the African continent,

Now I would like to say a few words
on the Asian situation, Sir, the British
decision to withdraw naval forces from
Singapore, Malaysia and from the Per-
sian Gulf has created a problem. Some
believe that a power vacuum has been
created and they say that it should be
filled up. Sir, the report say:

“Indian ocean should be an area of
peace and a nuclear free zone, free
of military bases and big power ten-
sions.”

This is a pious wish. But, Sir, what
is happening? There is np vaccum; it
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has been already filled up and the super-
powers are there already. Sir, 1 wish
to state that India has a positive and
significant role to play. 1 think the
Government of India, particularly, the
Foreign Minister should convene a
conference of Asian nations to discuss
the zecurity problem that has been

posed.

Sir, in this connection I wish to make
a reference to Brezhnav’s Plan of Col-
lective Security in Asia, which has come
in the wake of the British decision to
withdraw their forces from the Indian
ocean. According to Mr. Gromyko
“collective security was not spearheaded
against a certain country or a group of
countries.” It is only for “safeguarding
security in that part of the world in their
common interest.” The Report of the
Ministry says that the Soviet leaders
gave further clarifications of their ideas
on the Brezhnav Plan when Mr. Dinesh
Singh visited Moscow, But the details
have not been given, 1 expect Mr.
Dinesh Singh to throw some light on
this to the House. Sir, Mr. Dinesh Singh
is reported to have said that the Brezh-
nav Plan is similar to the ideas on
security advocated by Government of
India, He must take the House into
confidence and explain his own state-
ment. In this context, I would iike to
state that there are more than one opin-
ion about this Brezhnav Plan. We just
now heard Shri Asoka Mehta opposing
that Plan.

Again in the words of Frank Moraes,
‘the Brezhnov Plan for Asia, if imple-
mented, would leave Russia as the ring
master of this Asian circus’. I do not
know what role Shri Dinesh Singh is
going to play in this circus. No doubt
India’s relations with Ceylon is cordial.
They say it has been strengthened by
the visit of our President very recently
to Ceylon.

In this context I would like to point
out that there are three lakhs people
of Indian origin awaiting their citizen-
ship in Ceylon. The process of getting
citizenship is very cumbersome. I would
like the Minister to take up with Ceylon
Government to cxpedite their getting
their citizenship.

We have been told that the question
of Kucha Thivu was under discussion.
For how long are we going to discuss
it? It has been for years discussed and
we are waiting for the results. I would
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like the Minister to give a categorical
answer about the ouicome of this dis-
cussion. Malasia has also the same case.
There are three lakhs of people of
Indian origin awaiting the citizenship.
Government has done nothing about

them,
About Pakistan, a report says that
“Pakistan has been constructing, with

the assistance of Communist China, a
second road in Pakistan occupied part
of Kashmir. The road is built main-
Iy for military purposes and it extends
the Chinese road network in Tibet and
Sinkiang into the sub-continent.” Again,
the same report says:

“Pakistan continued to get mili-
tary equipment from the Soviet
Union, They include tanks, puns,
helicopters, ammunitions and spares.”

Agzain  we are told that Pakistan is
likely to get 100 tanks from U. 5. via
Turkey since under the present policy
which is under review, U. S. cannot sell
arms to both India and  Pakistan.
Thanks to Chester Bowles, it has not
materialised till today. We must try to
have our relations on a strictly bilateral
basis without worrying too much about
other party’s relations with neighbouring
countries, This is the secret of success
achieved by Pakistan. For example,
take the case of recognition to G.D.R.
Even the foreign Minister of West Ger-
man Government says that ‘Hol-stain
doctrine is almost dead. Why don't
vou do it?” We very much like to
have full diplomatic relations with the
G, D. R. In this context 1 would like
to point out that at the time when we
asked the Americans to close down their
cuitural centres, we were told that the
Voice of America had decided to dis-
continue its Tamil broadcasts, I would
like the Minister to take up this case.
Shri Sondhi who nreceded me gave a
very detailed analysis of the functions of
our Foreien Ministry. Very often ad
hoe and haphazard approach to the
complex international problems has led
to all these difficulties. Inadequate
direction and guidance from the hecad-
quarters to our Missjon is given. Be-
cause of this difficulty, the Foreign Ser-
vice has become by and large a divided
and faction-ridden obligarchy in the
words of Shri G. K. Reddv of the
Hindu. The standard of courtesy is un-
satisfactorv and the Indian visitors don’t
receive sufficient attention from our mis-
sions. In this context T would like to

H—4 L. 8./76
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quote from Plowden Committee Report
which went into the affairs of the
Ministry of Foreign Affairs in Britain.
It says :

“Members of the Government and
Parliament of the country to which a
Head of a Mission is accredited as
well as leaders in all walks of life
ought to come to the British Embassy
or High Commission as the House of
a Friend. There is no substitute for
this kind of personal relationship.”

would like to recommend this. There
has been a quick change in the Minis-
try's Secretaries in the last few years.
We were told by Shri Sant Bux Singh
that there is no difference of opinion
between the Prime Minister and the
Foreign Minister. Sir, I want tp ask
the Minister ‘why did the Prime Minister
reject the Foreign Minister’s draft in
the Bombay Congress 7 Again, Sir, Ex-
rert Panels to assist policy planning
division was proposed by Shri Dinesh
Singh. We are told that the Prime
Minister has rejected it. Man proposes
and woman disposes!

Lastly I would like to say that the
Ministry is functioning with inertia.
They must come out of their inertia and
take up the initiative and must play a
positive role in the foreign policy, A
through review in our foreign policy
is called for in the changed world con-
text.

o sETrEY el (219%) c owwafa
o, freer 22 aut # g1l fadw fifa =7
g ot a1 & fF gl fadw Aif ga=-
qardy fadwr Hifs @ & 1| ggafard
fazm fifa & wy sfor ag & 5 g
AT 9T 9% U ATIHT 1 §T F 3@
yraTer ¥ fears 33 & wfeT 9w # wv
g @1 2, 99 %1 a8 wfard & 3| grar
2 | zardy fagwr fa =1 foedr 22 ot
# gty ag w1 & f5 an & gfar & gmt
T3 W1 H 747 27 @ &, 9 A Afa o
gaT<y #ifq ¥ =™ Fgi gaT &, 5 =
&t wfuw e famr | S oS 3w
fom & gma gaTu f@RTE F1 ey
2 37 F mrg gATY weAfaE afieear
aer @fexn, o %t qabe I #¥
og I ATH WY FITET AT @ | AT
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[ vz mat] Wt 5 a1 F I @ @ § e e
AT GAW 72 2 % guik 99w F faaw 77 o A ¥ $fae iF & fafe

W F—ami, Aq, @1, AwTirE,
F1E o &1 T &, 39 F oL &Y g
TEA WA T, T TG S0 F G 707
w1fed | fam a<g & a7 =9 &) qWAFT
F graeg o faoig 53 & agl waw S 3
FATR TreIgA WSt S £, AT qOAT g
& 5 347 o w1 faolg g 7 3 &
o ot ar s1fgg 1 war & 39 71 Ea-
FF BIIT &Y, 97 T HLAT-IA BT g,
AfFT 3T AN FT T4 SOV FT IA AT
FT T F g ToAfaF e warfog
FT I

foex 3o ava & & 37 @1 —aATe
fRe g FTag FAwE g T § 5
W AT FAT F a2 wfuwrd ¥ fage
&1 38 g a1 fear A | & 9 A
darsit F wfa @ wFe @ § |, afew
= FT ag Afawrg 721 & 5 &1 &1 &
g a@ifas gu & F =afwm wwarfos
arei ¥ oft gua afaa i 0 w7 sf
w15 srfed WIGT #T 49 AT F Hesry
9z & fagw gmr &, 3@ F1 g &
faar srar &, @17 FAT & eemer o2 @
fraw gar &, 5 #1 Tog aw faar
SATAT & | AT T FT TAGA IATATEY
ar Gy o ® aard, faT F g & gay
fer-vra & affes @9 7 81 1 37 300 §
0 THTT F Trorge WA Afed, I quvar
F ATT AMTA TIAGZIGT A KT AT R
i afas a3 2 fF ardafas oew
st s 1 €, fom %1 7 war 2 v s
& qrg g wwT ¥ arag wfoa fEar
ATAT &, qGT FT TCHTT F AT FT AAT
F I TG qG A AT F AT B AH
AT AT FFAT E——IH TEIT F IA9EA
gaTy Py W F AT Svfed

TEA ATA——37 BT T 2901 & wvay
% ug g7 WAt § 5 omw gw fadw

a1 g, fedt fafrex 35 & &0l &1 &
g a7 mar g aforre ag gt 5 S
qw g® &1 AGT WA F¢ qew o, faad
aTq gAY gfie f T 9, § g
T F FJTET A T | ATH 99 Fy foaar
F @Az ¥ fag gf fealt mgl fi9a
Y oz @Y 2, T a1d w1 wg FTH q9T
F1 s qdt FAT TTEAT 17 7w fadw
wArEg F1 W FfearE 7 T ST AT
g | ufew ug w=wg w7 Aem g fF
W ZATY Treufast & 9T §WA AN
2, d@ Sooredfa S & 5T A9 AT g
Fody arfed, sa= Wy St F7 oA A
F¥ graT F0 91fed, TEEE AT |7 &
syl 1 57 I 7 10 FAT A6 |
fara & & o1 wggm F40 FF AT AR
Z9 F1 o 337 & wgeq 24 &, faqar g
7T T g AT A

Argf aaw — afg od@f ofmar &
it ¥ Haw § w3AT ATgATE | 3T T
TEFTT ¥ uF aqdi faw w=A & qrg
qH T L9 AT qATAT FA F7 Fw e
Tl &% UF aTa AW—IT A AT FRILY
uF guear 39 SHT & g fF S A
2 | =g & Hifagi 1 Fgar g@AT @= )
ot aride F off Fan, we # o E,
faurrgz ¥ oft @, guetafar & o
g fagaa T sw=Tfea § o @
31 FgAT 9z & fr <f o Fwe gATd
W% T4 Y AW g, sAfaw W gW
F A1 9T AT §B AL F GG a1 OF
19 99T g9 FT g% § fF s S
a7 wwETE & qarae & fag g e
¥oit Y 4 fag wmdA 3 | o § FwErfear ¥
Ty famersia AR &1 HTHAT AW TET
2 | 3q Twg a% A1 gArd Ao wEr oA,
fag @ aF g9 7 1% %81 % 1® UI-
FaTT fagEs A1 @ F A aE wd
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FT HITH FT 9 ATAATE | W H AT
T FT AW AT FT T T8 AT
&1E 7 TEr 3T wfgd , AfEw Fwfer
¥ gt fagasim GUaT o dgq Ao
o1 @ H H I & FHT 9T g 1T
graH-EeAT ST W ag F @r g—
TH qHT W FLFIT AT 15 99 WE—
g WX S § qeeg qw Av Aifa F aqar
fardm 2 1 auragarag i frafasm &
oF 7% zferor ofigr & sy S oW
TaqT @8 T fF e e W #1 9m
99 Hg § @ ¥, @t 9 79 mf ag
qEEAT W F7 A o7 F7 R quw 9@
faow =1 ¥ exvidaet 2 zw faw =
agd 0 @AY RT ATET H AT TEY FAT
arfex

Y (T — WA TA W F a1F HIA
AregfaT awg a5 T1fEd | 3§ 39
W T AHTL F E AT AT Atg qF 7 fawarw
FCT Z HIT WA FT AT OH FT T
W WA §, WifF wET g F7 S
mrargarar 13 Jga § fF o &
FW T WH1T ¥ aiewfa wfe agt ord,
AT gATE T 9T F g wErEi F
¥t ot wfee 14 | Ffew aar 7@ &9-
gfew & w3 § zart foom & w4
Frat #1 zaar g% &7 fmar @ 7 fae
H=t &1 gaTd fRw Afd ox g
T gFAT §, ST TIEHNG 97 T9E
7% AT 2, I9 A1 F7 A7 T WOH
afiger & gZId g oI @1 W g )
wdt feafa syrofw wgt & vy
dat & zfaw oFf ofear & v s
srqifor weaww aga w=E 9@ Ad
g 1 #fes 3= o faw wwr AT gz
A1 ww gAy #1 faet § oAy gEg A
g zfaw off ofmr & feaa 2w 2
T 9ET & fF 9rg w1 FET @
WTH, WA FT SA@T gl 9¢ I19, Wi
F1 #ifz agt v wrd 1 AfE wmEe
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FIHIT &1 faaat i ara § ag a9y 9%
T ag=ar, Farfad §9 A Q4 g #ie
T FB HIT 9T FTAT § | TG Y AT
dmr fraifa & ot § 59 @
#ag #re Ag qg=ar | aforer swEr
ag g f e &Y T srrara T gE
%57 I wufed #1 F=x F@ I AT

3 aaﬁam%afwrtitmﬁ

famrar) degar g fFem @ &
Aregw ¥ ot ww frEew &€
T 9g g g @1 fF Sww F 9w
ot 21 %1 =ATYTL ET & T/ 9X A
wEfaat FT0 FE & 1 W ATST AqT
T EOT, UF A1 ag HAST FATL EATE
FOIT, AT F AT 1 IqHT TF
FTfr STy | Tae sfafea agr av da
TF {19 T G AET HST AT gAT 8§,
UF FTH IERT ATEAT | X FHT 9T
AT AL GFAAT AT TG WS IAHT TAT-
far 2 1 afe d@wew werrfaem w@t @
ar @19 FY T geer § 9 SEwT weT-
faam &0t ) afz o 1 & wenfasr a8t
¥ A1 AT &Y TFIL IEET AT
Y | TG IAT ATH AT FA F
ST &1 H1E FfoaTs Aggy 7G amr |
¥ wgar g & g faRw @
T AW F ATY d9H TeHfas G
qEY GHG, AT ATAGE gEEeEl &

fr wifeat gary oS 39 92 | foewy
EATL "I T W@ § 1T AT AT WA
F @ud ¥ 979 WY gETL AW & Wi H
Zat graeg o AT ArEd §, St R
g & frrrmm 7 g

uF arg | a9t FEAifa F @ §
FEAT TEAT § | GHTL IS T AW qrfeer
1 & ow fawm ¥ 57 faa far & w
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[ e, T W]
WFAT, W & qg TEAT ¥ BT g, HAwA
¥ grr &Y, &ff awwfa of, og a=ard
g foasr sl & sfwe 7 Fear o
aFar e wetfa ¥ e arfamar & e
1 919 e faar & | rfeena & @@
9 ¥ 9 9B §, T & W w8 § AR
FHAFT ¥ o =9 & | o FwoaTaw A
g 2w § & arfsear & for ww fom
qw a9 gu & | § q@AT =g g f amfax
T & gfqar oifrem & arg § e
¥ T F 909 & | AY T H qe-
Hifaw v ¥ &1 g0 TAT 9T A9 FC
qTH IAF gl A FL FIOT §, IAH OF
qaY g9 FTO0 AT amww faRw
w7 Arf | gt fagw s Aifa e
gad & 7 ATOHN gAFT ATvEd gem fE
gfmar § 39 991 F o sfaw 3o §
faasr qar € 7€ & f& wrw & w7
6-7 FUT TAAHTT Ht @I & ST T
9T qEAATET ® TAA afEEe faw go
g | gardr fagw =iz Afa & gdear
w7 gy 97 J/EW Tg 2 fF FeAe
F gy § grfeena 7 gfqar & erex
S HIAT qeF @D EAT §, W TR
HIF TATT F ATSAW § O a3 F avfras
FasT favsn a8t &7 g | &1 gara
fadw #fq & F=r o gEAar ¥ faas
FITM FIX FIH IL AT ATFATT Fa
F1 famdy & 7 w1 wgAT 09 F FE EE
fow oF I==an A FAYIE FT ORI
at & 7% Fear afsa & Trgar g fF g
g fasvan stqsq gAT wifgg | 9w
Feueadra oo ¥ @ a1@ #1 Far
arg fr gardt fdw Afs & #4734
war § foad s gavdr fagw #ifq gy
faa afgare a4 g & 1 sy &2 famr
g # ¥ @ fF5 swEAfmar & ony
agaTaTE ¥ oF OfEs 97 g
AT 9T St FAA ATE W #T Soe-
forat & ww & F 0 a@r | gwe n A
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I = FT WA @ fEar, qifesi
FT AT T I TFX FT 9 FF0R
AT arow w1 fegr @ gEmfmr
¥ gEwTeEl oWl O gATL 99 W
g gt % qrfaeA & o frETs 39 w6
oF @t oifeea @t gaw TS geEwa
g & fF orT 3w g9 & a1 &g gfma
T ATHTAT  Fg qFaT & F oF = g9
BT 3T FT 2T AT T0EAT & | TAL Tl
FEI 9% Aoigd &1 ST ggT A4 § | Ffw
T W ¥ s o 75 zerfaw
TH WFE F § 74 Awaifaens, semfngr
stz wafoa st Tredrfow gfe & mife-
T F e 4t 1 ooy w nfea
Hogd T ATH IESHT F IT IO H AT
Tradtfa £ 5§ Twr @r 2 W AgAr F2-
Hifaw aFeaT 9T F% 787 § qifE wrm
HEFIT T FEAfaF AMEAAT F1TATT
21 = faug § FF gardr fagw Aifa o
TEfAT 7 "ET 9E 9ifEm

oF gra § garar mfam & e
qoFgar Argar g 1 w7 g g fr o
qag #t watgTniw Age fasw A
g, ot frdw fog &% ag1as 9 | 9
T U gz g At | felt § 3w
7 foar ar f& wra @z gfar
Trafafa 9% smEr e 3 WY & At
1 gardy wreg fest #, wifom |,
T IRt H A A, AT gET 2T A @
%, gauT w1 g WY, | W "I
F1 faTgl ¥ o gET == ar Wi
zafau SEE Fg1 a1 fF gre T wrE
FLH7 F 1T F F7E TH ATEAH TET AT
=1fgu o < gamdr Ffsarsdt &t aqmar @
¥ ATIT FEHTCHT T gHFT AT T
I % faw feeelt § oF waw fawior
¥ fao st o ¥ weara fan ar f
" qehTe w9 ¥ A gw gt o &
waq &1 0 e geias 98 919 g
A& gy arg | wEH & WY 3 AT A
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T FT § | AfFT oF ara # o
fmfgasgmragg o @@
qFTT &1 &% 4T g fawm s@w
g =rfen St g aret F W ¥ agt
FTHT fF HegTE &Y AT qRT AT e
FL T ATH AT TR AT H OOE
HTEH FT FTH L | ITHT AT FF
I greafasar ¥ qmEr of=w F0F
1T 59 o Y Hifq F ga=r afm@ 70 1
FaTET wrfadi #7 aReATAl 1 W TE
¥ Sifim A etewr =ifew

g o ag § w el F wAmow
F #rrg § FgAT 91gar g | = e
#Y feafar gt & fF ag gard 2w it Af,
gATL 3 #Y ariedt T AT I FY -
Hifs & faars g T wEAT @aqr
g, 99T FAT AT | IAF 979 A1
Wl Zrataex & fF faeer &1 e
T gat i afer aren & sanfa g
T FTEFH T T g W g | afe
W ¥ w1 TGT 41 IR Fg1 fF g ar
FrE foft Ames &, I9H g HF AT
T AFA § | T T A4 W F AT FE
fooft qe7 cadaEaT ¥ FTH FT TFA1 8
AT g AT 9y 3w F faere v
FT oFar 2 ? ¥fEA & FEAT SrEan
i meiagmaft @A g
foan # ol = 9 & 9F OF F2T
g qor aifeq o AE A =
FFTT & ST 91T 81 & 39 T=10 &1
TO 7 O IAT HAW AT AMRY |

¥ § uF arq qeeg Aify F v
¥ FgAT FgaT § | W AU qEedqr
AT @, A AR qeew Afa ax
FTAH @, T ZH F15 Amafe 4@ 2
Hifs wrea ¥ faw @@ s=er fgaerd
X Afy 7 & vy 2 afew @)@
ot wgr & fr gard qeewE sy ol
# geewar 9 Wi | gaTd deear
qTTe i WA F I Tg7 AT qTeET
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= g Jrfaw 1 gw Ao @t aeemEr
&1 FmE Afew g fRw @i g
fadie & srex Awdt ==l oTE, TEE aw
EATE qeeadr F1 g WHIV AT AT
g {FAT § | 3T gATY o qHoF o fir
F Fg1 fF Morosmeod 14 & gorat AT
IEHIfGF =g aqT |TET | s=eT
g1 37 19 FT Fgd q9T 7 Tg Y Fgd
fr ot itz 2w €, ford srfeaer 97 o
T A FT frar § sie—an gfr
¥ Trfifa ¥ g, gaF7 e /g § fowat
sfafafuc s & % f g & Tt
Y Trsfas wiegar & =g, daw S
ot UeHITaE ATEaT Y wifew s =
& aze € A aeegar ¥ AW, W@ AW
g ot s w1 = W €, dawm
e w9 & fomat arerar fae gf € e
WL FCHTLT ATQAT |1 AgH adr ?

arfed ara faiy wgFx & Jomr §
g 7g & fomd art # & 7 =F ar¢ qar-
7 #t foawrag @ & § 5 g & o
AT FF AT OF 7T FIH AT Al
FIA FTeAT F@H FY faedt & ag aw @
fe faan & gat TregmaTE gEy W
HE I A g @ T AT EW w
TTor ST FEATE E AT I 39T FT WISy
T I=Er FEFTA g AT IT I Y
ATATHT & ATAT | AT FIH 71 | AT
/% ¥@r &, FE0 9 AT A3, 9T I
¥ W UWgAETEl & ArA-92E 9%
ot et 761 & | 97 = W F Sfqae
I el &1 v A = w7 faar g
i wfawT # et 1 =mw 2 famr §
afew gEe A H WA F rorgararEy
F greq Al av o =l 7 foelt @ @t
THY TS ASAT FT A10 HT T T T
2 47 @ i 9@ O § Sfe s
wrfaam &t gfee & aga a6 & | fa2u
wit g% fe oF F2 A F T
fag 37 it #1 o 1 o faseia gwd
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[= sswd wedt)
e frar & ok qa 3 § 9 @R
w1 wrfaare @er F1 aftgg 3T §
faaqd gard wrar ot o AT @, IER
g ¥ A @ FEr g0

= f @ (gh) : & F A O
faedt, aamfy #dwg & Y, ag aga
AgEqw wEAT € . . .

A AfRe : IWF wEw d g
ST faef & f qas oo X H
#1§ amafe adi & afer anfr ofee ==-
feziom ¢ @1 & i oy & ag aarw
g AT, ST feaard s aefe
FT 93 g% WAT gArA FT Faar
@I W fag dae £

=\ T T : "Wl S, wo A
F177 F fadew § 1 fagrd S &1 7
T H & awt gf 4v 1 e gag = ww
faw gred o ¥ qfew arsl ¥ wgroar
i s wfg i ag 1o D 4 oy ey
I wTw & &Y e Jfea ag wam
FLAE T W E | gw AN I AW
g AET ARy &1 F|@ WA
@ T A T WE AW &
FAA fadias & 1 #7919 A AAAE
fr @1 gmr Tifgr ? fard wmE 2
aw AT A& § | ot aF oo A fae
<& &1 gag T@ 919 92 4 37 Her @d
fFaT T ST WX @R FT UG AT FY
ATew gAT | awr ox i few ey @8
# 0k AR A AB E | A9 IA Y G O
qTE w2 F sreay orw faw T Trfgm o
AT BT A ofy 97 THOT FL Q@ § 4R
29 SR &1 IFAT @ § | qg T97 HEA
AT & | UF 2 a9 4 g WK Arw
aft aF TE e w g

=\ frx mmw () O AWl
AR, WM BRA & I ATfE 1 a-
@A AT E?
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gafa afea : AT @I &7
WARFAEFAAFFEA A E =7
el 2 F A gofa 9 & @
gferg #1 9% AW @1 9.

ot g wavw  (afaor feoelt) e
= H amafa it ava T & 1 ST A
mefFr R afamad srammgmrg
g ] A A AT | AT A

 wadiiz 71 fF ag wedt & 9rw 7 ganar
Lo dl|
qarafa wgRa : 3T FT FgAT 4 2

fr gofaa £ g3z g dae 21 @
139 F AR DT X HRT a2 ¥ &
ST |

o w3t 9@ qw  (feee m@Ew)
arfax feaar awg awm ? dw e
ar g oar §

wATefy AEIEA : gAg 37 WS T T
LA

.....
@

| wa q@ AW : qg THIT AL
mﬁﬁmﬂ@%wmaﬁffwm
TG ¢ 1 9 WER F A1 AT T AT
=1fgg | T qIET F 0F T ET "
AT 1w A QX T qeg g 1 wfus
¥ afaw 10371 11 a0 919 3 & nfgd
Y | Fm a6 ar @ & | arfEx ag
ot 7SN AW 7 AR 59 BT FI0 GG
fF ag 17 @ fauiy faaea & fowr 7 a9
¥ AWM A T @ E | UV FET w7
T AT AFIT FT AT I ATST T
g & 1 Wl wEEE FawE At & fF
g FOT FF F § o # a9 ¥ ag
g T Agy | O wiEw @) o =2
¥ gy omar g 1

st tfw e gyt W Afere = F
Q @&l § s A arifes fedad @
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
{SHRI F. A. AHMED) : As has already
been pointed out by you, the delay is
on account of the fact that the inquest
was being made, Now, I shall convey
11;9. wishes of the House to the Minister
of...

SEVERAL HON, MEMBERS: How
long?

SHRIF. A. AHMED : ... Home Af-
fairs, that it should be expedited,

ot ofg T gt W ARt ¥ oW
T § 1 Ug BN FT IFET W@ £ )

MR. CHAIRMAN: Immediately
after the preparation of the inquest re-
port, it must be handed over, because

it is getting late and they are worried
and agitated.

SHRI BAL RAJ MADHOK: Our
feeling is this is being delayed delibe-
rately.

SHRI J. H, PATEL: I am coming
from that place. They have determined
to give the body only after it gets dark;
they do not want the body to be taken
in ddaylight. That is what they are trying
to do.

MR. CHAIRMAN : The Minister has
assured this House that they will try to
expedite the matter.

stfazm: eaaavg 297 ¥

g T @ E

=t wax AR TA : FAlT wgE,
7 & GG &1 A1 ga9T W& | a8
g [T A Mg | A A 7@ I 40
A

=t frw Amerer ;ST w1 Wl T
aifed | ag W WAL @ E?

MR. CHAIRMAN: Shri Surendra
Pal Singh,

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): Mr, Chairman, Sir, this is
the time for annual stock-taking, and
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it is in the fitness of things that this
hon. House should assess and scrutinise
the functioning of the Ministry of Ex-
ternal Affairs during the past one year,
and should find our shortcomings and
faults and mistakes that may have been
committed in the past. And also, dur-
ing the course of the debate, this is the
time when hon, Members can give sug-
gestions for our better functioning in
the future, From this point of view,
this debate is most welcome and this
Ministry, I am sure, will benefit a great
deal from this discussion.

Now, Sir the foreign policy of any
country is essentially the reflection of
that country’s own internal policy and
domestic policy and the two of them are
very closely related to cae another. In
the field of international affairs, we have
to deal with sovereign and independent
countries, whp have their own national
interests and have their own principles
to guide their policies and it is not al-
ways possible for two or three countires
to agree wholeheartedly over any one
particular issue or see eye to eye with
all of them on many basic issues. By
and large, effort is made to reconcile
all these divergent views and different
viewpoints and to bring about the largest
measure of common agreement between
all like-minded States and on that basis
build up a closer, friendly and co-opera-
tive relationship between countries of
the world. This precisely is the basic
principle of our foreign policy. Our
policy of active, peaceful co-existence
and nonalignment has been very bene-
ficial to us and through that policy we
have been able to earn the friendship
of a large number of countries in the
world. The policy of nonalignment, as
the House is aware, has played the role
of a catalytic agent in reducing tension
in the world and bringing about a bet-
ter understanding between a large num-
ber of small and medium-sized coun-
tries.

The success of the policy of nonalign-
ment can very well be judged by the
fact that even a country like Pakistan,
which is fully aligned and is a member
of the SEATO and CENTO Pacts, has
shown a very keen desire to join the
nonaligned group. Of course, she is
trying to do this without giving up
her membership of SEATO and SEN-
TO. This is a very difficult feat to
perform, but she is in a way trying to
ride two horses, running in different
directions, at the same time. In other
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words, she wants to eat the cake and
have it too. But all the same, it does
show that even countries like Pakistan
are evincing a great deal of interest in
this policy of nonalignment.

The days of domination by big powers
over small powers are now over and we
are entering an era in which the relation-
ship would depend on mutual coopera-
tion and mutual understanding on an
equal basis and to mutual benefit.
India's foreign policy and also our atti-
tude and approach to all the world pro-
blems should be judged against this
background.

Hon., members have given notice of
a large number of cut motions, Through
the cut motions and also through their
speeches today, they have raised many
points, Tt will not be possible for me
to reply to all of them. I have selected
two or three subjects which are of topi-
cal interest, in which members have
alsp shown interest from time to time
and even during the course of their
speeches today. I will deal with those
subjects.

I would first like to say something
about administration. Mr. Sondhi, dur-
ing the course of his speech today, said
that a number of recommendations of
the Pillai Committee have not been im-
plemented till now. I would like to
make a reference to it to correct the
record. The recommendations made by
the Pillai Committee fall wunder two
categories. One group of recommenda-
tions fell within the competence of this
ministry which we could implement
straightway without any difficulty.
Another group of recommendations had
some financial implications which could
not be implemented without the con-
currence of the Finance Ministry and
without getting extra funds, especially
foreign exchange allocation. All these
matters which are still pending are being
discussed with the concerned ministries,
especially with the Finance Ministry and
as soon as we are able to get the funds
sanctioned, we would implement them
also. Our inability is due to shortage
of funds.

Generally speaking, administration
of any or corps of men is a
very complex and difficult taske, special-
ty in respect of a service like the Foreign
Service, whose officials have to serve in
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far flung corners of the world. Some-
times they have to serve under difficult
climatic and other conditions. Adminis-
tration is also an art of exploring and
finding out ways and means of improving
the efficiency of the service, of meeting
the needs of individuals on a human
basis and also keeping our expenditure
on our foreign missions as low as possi-
ble, without affecting the efficiency or
performance of our missions. We also
have to devise ways and means of pro-
per training of our diplomats, both old
and new, so that they can perform their
task properly and project our country's
image.

SHRI BAL RAJ MADHOK: But the
main complaint about our foreign ser-
vice is that they are unsympathetic to
the Indians when they go to their em-
bassies,

SHRI SURENDRA PAL SINGH : I
will come tp that point also, Our main
problem in the Ministry is how to re-
concile, on the one hand, the pressing
need for cutting down expenditure—we
all agree that a country like ours can-
not afford to spend too much of
money—and, at the same time, maintain
some optimum standard of performance
and efficiency abroad. This is a very
difficult task to perform and this requires
a great deal of ability for tight rope
walking. 1 assure the hon. House that
every effort is being made by the Minis-
try to achieve these objectives and our
missions abroad have been instructed to
carry out the strictest possible economy
and to prevent all wasteful expenditure,
as far as possible, In fact, this is a
continuous effort on the part of the
Ministry. Economic  measures  are
being taken by the Ministry and efforts
are being made to see that the expendi-
ture is not increased. By rationalisa-
tion of the staffing pattern and bycut-
ting down wasteful expenditure and cer-
tain items of miscellaneous expenditure
which we do not think is necessaiv. we
have been able to keep down the ex-
penditure. And I would quote -ome
figures to show that the expenditure
during the last three years on our
foreign missions has not shown arv ris-
ing tendency at all.

In 1967-68 we spent Rs. 1,05222
lakhs on our foreign missions and we
had 99 foreign missions at that time.
So, the average per mission came to
Rs. 10.63 lakhs. In 1968-69 the ex-
penditure was Rs. 1,097.87 lakhs, a
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slight rise, but the number of missions
increased from 99 to 101. In 1969-70
the expenditure went up slightly to
Rs. 1,151.89 lakhs but the number of
missions also went up from 101 to 102.
So, these figures clearly indicate that
there has been no abnormal rise in our
expenditure during the past three years.
On the contrary, as a result of various
measures of economy taken up by the
Ministry, in fact we have been able to
make some notional savings in our ex-
penditure over the last two or three
years, I may mention those figures also
for the benefit of the hon. Members.
According to our calculations, in 1968-
69 Rs. 33.70 lakhs has been our notional
saving. In 1969-70 the same is about
Rs. 35.35 lakhs and in 1970-71 it is
going to be a little less about Rs. 27
lakhs, because of some expected addi-
tional expenditure this year,

1 will give a few more figures here
to show and to prove to the House that
the cost of running of our foreign mis-
sions is not abromally high and it com-
pares very well with the cost which
other countries are incurring.

SHRI BAL RAJ MADHOK: There
is no doubt about that. In fact, let it
be a little more expensive, But let it
really serve its functions. When we
are spending so much, a few lakhs more
will not matter. But the question is
whether it is really doing the job for
which it is meant.

SHRI SURENDRA PAL SINGH: 1
want to prove the point that our foreign
service is the least expensive, 1 will
compare our expenditure with that of
a country like New Zealand. As 1 said,
in 1968-69, our expenditure has been
Rs, 1,097.85 lakhs, But New Zealand,
which is a smaller country and which
maintains only 32 missions as against
101 by us, spent Rs, 968 lakhs. The
difference is not very much, considering
that we have three times their missions.
So, the expenditure is not very much.
I have raised this point because some-
times hon. Members make the point
that we are spending a lot of money on
our missions, that a lot of money is
wasted and that this expenditure should
curtailed.

Then I will come to another point to
show that our expenditure is not much.
We spend 1.3 per cent of our total civil
expenditure on maintaining our missions
abroad whereas countries like UK spent
4.9 per cent, USA 4.4 per cent and New
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Zealand 3.4 per cent. From that angle
also it can be proved that our service
is mot very expensive. On the basis of
its performance and the reputation that
it enjoys abroad, I can say with great
pride that this service has done extre-
mely good work and has a very good
reputation indeed,

18 hrs,

Now I would like to say something
about our High Commission in London
because that i1s a very favourite subject
with hon. Members, Sometimes allega-
tions are made that a very large staff
is being kept there unnecessarily; they
have no use for them there at all, and
so forth and so on.

SHRI BAL RAJ MADHOK: A large
number of foreigners too,

SHRI SURENDRA PAL SINGH:
Yes.

I agree with hon, Members when they
say that our High Commission in Lon-
don has been overstaffed and is pro-
bably still overstaffed. But it is a legacy
from our colonial days. Even before
we got our independence, we were great-
ly depending on London for many
things. Even after independence we
were depending for our development
work on London and most of our Minis-
tries had to deal with London for which
purpose they had to have their repre-
sentatives there. London became a kind
of an outpost for a mumber of our
ministries. As a result of that our staff
multiplied out of all proportion, so
much so that in  1958-59 the total
strength there was about 1,300 people.
But the number now is only 758. Dur-
ing these ten years or so we have been
able to bring this number down by
nearly half,

1 would like to make it quite clear
to hon. Members that all these people
there are not actually under the control
of the Ministry of External Affairs. On
the diplomatic side we have only 400
people and the rest belong to other
ministries. Perhaps it would be useful
if T pive the names of the ministries
concerned so that hon. Members know
what exactly is the position.

The India-based staff of the Ministry
of External Affairs is 60 and the local
people are 340, A large majority of
these are English people but quite a
pumber of them are Indians who are
settled in UK.
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SHRI BAL RAJ MADHOK: What is
the explanation for so many English-
men there? There are 50,000 Indians
in London itself. Why can you not re-
cruit from amongst Indians there?

SHRI SURENDRA PAL SINGH: It
is an old problem, These people have
been there for long, and we cannot re-
trench them easily, It is a human pro-
blem. We cannot throw them out of
their jobs,

SHRI BAL RAJ MADHOK: Can
you assure us that new recruitment will
be made out of Indian settlers there and
not out of Englishmen?

SHRI SURENDRA PAL SINGH:
As far as I know, an attempt is made
to recruit as many Indians as possible.

SHRI BAL RAJ MADHOK: My in-
formation is different.

SHRI SURENDRA PAL SINGH: It
depends on the availability and suitabi-
lity of candidates. If Indians are avail-
able locally, they will be given prefe-
rence.

It will take some time,

The Ministry of Works and Housing
has 27 India-based officers and 149 local
people, the Ministry of Defence has G0
India-based and 34 local people; the
Ministry of Commerce has 6 India-
based and 25 local people; the Minis-
try of Education has 3 India-based
and like that it goes on. Altogether
they have about 167 India-based officers
and 581 local people including those of
the Ministry of External Affairs. The
total strength is 748,

But I may add that this number is
likely to be reduced further because
very recently our Foreign Service Ins-
pectorate carried out an inspection and
made certain recommendations for re-
duction of staff. They have recommen-
ded that 258 officers can be reduced
very soon. But since the matter relates
to other ministries also, the recommen-
dations are being considered by all the
employing ministries and we are hope-
ful that they will be accepted by them
and implemented very soon. Once they
are implemented the number will come
down to 500.

The difficulty is only about the local
staff. It is very difficult to dispense
with their services because they have
been there for a very long time and
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they have got certain terms and condi-
tions guaranteed to them, It will take
quite some time before we eliminate this
element or reduce their number, It will
be done over the years.

In regard to other missions also, they
have recommended reduction of 54 potts
in Washington and about 59 posts in
other missions,

In regard to efficiency in our missions,
this matter has been exercising our mind.
We are seized of the situation that our
efficiency should improve and the
heads of Missions and other officers of
our missions should be able to give a
good account of themselves. A pumber
of new steps have been taken by the
Ministry at the initiative of our Foreign

Minister. Firstly, all our missions
abroad have now been given certain
objectives which they have got to
achieve during their tenure of office.

Each head of mission is now being told
what he is supposed to do and achieve
while he is there. A target is being set
for them; a time-limit is being fixed for
them by which time they have to
achieve it. Instead of being vague about
it, they now know, precisely what they
are supposed to do. They have a time-
limit by which they have got to finish.
A proper check is kept to see that they
keep to schedule and they work accor-
ding to instructions from here. The
Ministry also takes steps to encourage
close and continuous dialogue between
the heads of missions and officials at
headquarters.

In the past, it did happen that some
communications, certain suggestions,
came from the heads of missions and
they were not attended to promptly and
there was a delay in dealing with them.
That is why the schemes could not be
taken up and implemented. Now, we
have taken steps to see that the corres-
pondence is dealt with promptly so that
decisions can be taken as quickly as
possible and schemes implemented. The
senior officers, particularly, have been
instructed to attend to their letters and
mails very promptly.

The efforts are also being made to
administer our missions abroad on offi-
cer-oriented basis. Our officers have
been told that they should be able to
take decisions on their own and that
they should not wait for long notes from
their subordinates. That causes a %’eat
deal of delay and, consequently, there
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is delay in taking decisions, They have
been asked to take initiative and take
decisions on their own,

About the quality of personnel, Mr.
Bal Raj Madhok just now said that
complaints have come that our heads
of missions and other officials are not
upto the mark, that they do not show
courtesy, that they are not able to pro-
ject the image of India properly, that
they have no background knowledge,
that they have no knowledge of India’s
culture, historical heritage and the rest
of it. This is a very sweeping sort of
a statement, There may be some peo-
ple in our service, call them black sheep
or anything, who probably are not upto
the mark and their behaviour may not be
as good as it should be. But, by and
large, the officers in our service are
verv highly educated people and they
have a very good idea of India’s culture,
historical heritage and the rest of it and
they have very good knowledge of con-
temporary India, what are our problems,
how to solve them and all that. By
and large, they have been functioning
very effectively abroad and our impres-
sion is that they have been doing well.

SHRI BAL RAJ MADHOK: It is
not a question of education. The ques-
tion is how they project India. I know
how they are apologetic about our stand
on Kashmir question. They do not
know what our stand is on Kashmir
question, on Pakistan question, etc. They
are apologetic about our stand on
Kashmir. Then, they are not sympa-
thetic to Indians who go there to these
missions; they do not help them. They
do not get sympathetic treatment from
our Embassy people there. They do not
show courtesy. That is the main grouse.

SHRI HEM BARUA: May I submit
once in an Indian Embassy, the con-
temporary poet Vatsayan Wwas intro-
duced as the author of Kamasutra? That
shows the extent of their knowledge.

SHRI SURENDRA PAL SINGH :
1 am sorry to hear from Mr. Bal Raj
Madhok that our diplomatic personnel
do not show courtesy to the visitors. I
can assure him and the House . . .

SHRI BAL RAJ MADHOK: This is
my own experience.

SHRI SURENDRA PAL SINGH...
that instructions have been sent that
they should show courtesy to all visitors
jrrespective of the fact whether they
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come from India or they are local peo-
ple, If there is any case that has come
to his notice, I would request the hon.
Member to kindly pass it on to us and
we will take necessary action. Whea-
ever such cases are reported to us, the
remedial measures are taken imme-
diately.

SHRI BAL RAJ MADHOK : They
should not be apologetic about our
stand on Kashmir; they should not be
apologetic about our stand on Pakistan.
If they are apologetic, how can they put
through our case?

SHRI SURENDRA PAL SINGH :
The Government of India’s policy has
been explained to them. They know
the position. There is no need for them
to be apologetic, They should explain
the position and our policy very clearly.
If there are any cases of that type in
your mind, the hon. Member may kindly
pass them on to us and we will see
what can be done about it.

SHRI HEM BARUA: I thiok, the
local language is a barrier for them and
they become apologetic. They do not
know the local language.

SHRI SURENDRA PAL SINGH :
Most of our diplomats know the local
language of the country in which they
are serving.

SHRI HEM BARUA (Mangaldai):
I know of an Ambassador in a foreign
country whose wife knew French but he
did not know French.

SHRI SURENDRA PAL SINGH:
His wife can help him. Anyway, it does
not take them very long to pick up the
local language. It takes six or seven
months to follow the ordinary conversa-
tion in a local language. 1 agree all of
them do not know the local language.
But every effort is being made to per-
suade them to learn the foreign langu-
ages, at least one or two foreign langu-
ages, so that they can carry on conver-
sation with the local people, Now, Sir,
the other subject on which I wish to
speak is the question of Indians abroad.
This is a subject which has been exer-
cising the mind of Members of Parlia-
ment and people outside for a very
long time and it is something about
which we also feel greatly concerned.
This is a problem which has been left
over by history. The contribution
which the people of Indian origin have
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made in developing and opening up
these countries where they are residing
now is well-known to everybody, There
is no doubt about that. These people
went there as pioneers; they went there
as labourers, as farmers and as workers
and they have made a great deal of
sacrifice and undergone privations in
opening up and in the development of
those countries. Now after nearly half
a century of settled life in these coun-
tries, they are again facing difficulties
and privations and they are actually on
the verge of being pushed out of these
countries, This is something which
makes us feel very sad and we are try-
ing to do our best to help them.

While on this subject, I will dwell
upon the conditions prevailing in East
Africa alone and will not deal with the
people of Indian origin in Burma, Ma-
laysia and other South East Asian coun-
tries where the situation has not taken
a very serious turn and things are quite
normal and there is no cause for alarm,
but conditions are not the same in
East Africa. The hon. House is fully
aware of the background and the genesis
of the whole trouble. We all know that
some African countries—Kenya and a
number of other countries in Africa—
have adopted a certain policy of nationa-
lisation as a result of which many of
these people who are not local nationals
are finding it difficult to stay there and
carry on their normal trade. They are
now being more or less squeezed out of
these countries and a large number of
such people are British passport holders.
Their difficulties have been made worse
and more difficult by the Common-
wealth Immigration Act of 1968 which
placed a great deal of restrictions on
their entry into UK. As more and more
people are joining the queue to 2o to
UK and are not able to enter UK, the
situation is becoming rather difficult.
This problem has two aspects as I said
sometime ago. It has a legal aspect
and it hag a moral aspect. Legally
India can very well say that it is no
concern of ours and it is British res-
ponsibility and we have nothing what-
soever to do with this. This kind of an
attitude will not go down well with our
people and with the policies we have
ourselves adopted. The moral aspect is
that they are our own kith and kin and
the feeling in our country is very strong
on this that we must do something about
their difficulties, What should we do?
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If we take a legalistic attitude, we will
become unpopular with our own people
and if we interfere too much also, then
those Governments will say that we are
interfering in their internal affairs, That
will jeopardise our relations with those
States. So, we are doing our very best
to maintain our relations with those
countries as well as to intercede with
them on behalf of these people to see
that the least amount of hardship is
caused, We have no quarrel with the
African Governments and their policies,
They have a right to pursue this policy.
We only ask that those policies should
be implemented in a humane manner
and in such a way that the least amount
of hardship is caused to them and these
people are able to leave Africa with
dignity and in a proper manner. This
is being done, In addition to that a
number of steps have been taken by
the Government of India to give them
facilities of importing their stock-in-
trade—I have not got the time to enu-
merate all this. But, everything vossi-
ble is being done from our side to give
them all facilities and help to settle down
in India and even with regard to Bri-
tish subjects who are not able to enter
UK we allow them to come to India
on a six months visa and at the end of
the six month period, they can decide
whether to stay in this country or 1o go
to UK.

SHRI NARENDRA SINGH MAHI-
DA (Anand): What about stateless peo-
ple? There are people of Indian origin
in East Africa who do not hold Kenyan
citizenship or hold British passport cr
Indian citizenship and technically ther
are stateless. What is going to happen
to them?

SHRI SURENDRA PAL SINGH:
It is true that there are a large number
of stateless people whose applications
are pending with the local Governments.
There are stateless persons whose appli-
cations are pending and there are others
who have not even applied. I am afraid,
Sir, that persons who are Stateless are
the responsibility of the States in which
they are living and as regards the cases
of those who have applied and are kept
pending, we are trying our best to per-
suade lo¢al Governments to grant them
citizenship as quickly as possible.

MR. CHAIRMAN: Some hon. Mem-
bers—Mr. Rabi Ray, Mr. Patel, Mr.
Balraj Madhok—raised the question of
handing over the dead body and now



309 D. G. Min.

the Government has informed me that
the dead body has been handed over.
Now, Mr, Hiran Mukerjee,

SHRI H. N. MUKERJEE (Cal-
cutta—North-East) : Mr, Chairman, Sir,
at the fag end of the day and with the
Foreign Minister busy elsewhere I offer
my observations to the House for what-
ever they are worth. Foreign policy has
often necessarily to be pragmatic. But,
a country like ours whose materal
strength is limited, needs above every-
thing a principled approach which alone
can command not fear but the respect
of the nations. Our misfortune in
India is that our foreign policy suffers
from the fact that the political scene of
India is a shambles today. The forces
of the left that alone have a future are
in some sort of disarry and Government
on its side in spite of some early pos-
turings seems unable or unwilling to
go ahead with a genuine programme
of national reconmstruction. The result
is the kind of foreign policy we have.
And, the Ministry’s essay at a general
survey with which we have been pre-
sented attempts a certain flashiness, but
it is stale and insipid.

Sir, nop-alignment has been stressed
in the Survey but I do not see any evi-
dence of a realisation that non-align-
ment is not a concept in isolation, that
it is lisked with peace and with free-
dom. Non-alignment is not merely a
moral protest agamst power-politics nor a
shrewd strategem of less powerful coun-
tries to gain maximum advantagz out
of big power conflicts. Non-alignment
should call for purposive cooperaticn,
-sub-regional, regional and where possi-
ble, even global, and it connotes a
deeper association especially of the free-
dom-loving countries of Asia, Africa and
Latin-America in augumenting the tota-
lity of their impact on the international
scene.

18.19 hours
[Sur1 P. K. VasUuDEvaN Nam in the
Chair]

I know, the world today is a great
deal more complicated than it was a
decade ago, but India, I fear, has not
even attempted consistent and principled
application of the policy of peace and
non-alignment, It was a good deal
more than symbolic, when the Prime
Minister some 18 months ago went on
a round of South American countries,
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carefully choosing a bunch that was in
the good books of the United States but
she never perhaps thought of a visit to
Cuba and a hand-shake with Castro
which might have been good for per
soul. With Cuba we have diplomatic
relations but virtually no trade, doubt-
less because the United States frowns
vpon it. Will this be ended?

Qur foreign policy performs wonder-
ful balancing tricks and yet the slip
shows. We have consular relations with
two Koreas but mentionable trade only
with the U.S. puppet in the South.
The Democratic People’s Republic of
North Korea is fighting the United
States in a manner which shines through
to the world outside in the Pueblo m-
cident and in so many other ways; but
we keep them out. So far as trade is
concerned, we keep them at arms length.
We have Consulate Generals in the two
Viet-Nams, But we have trade only
with the U.S.—propped South Viet-
Nam, When will this kind of disparity
go? I have been told that Government
is examining of upgrading the represen-
tation with the Democratic Republiz of
North Viet-Nam. But how long is this
examination to go on?

Meanwhile must we evoke imaginary
juridical difficulty in giving a recogni-
tion to the provisional Revolutionary
Government in  South Viet-Nam? 1t
was good that the Minister, on the
18th March, paid a tribute to the Viet-
namese struggle as a symbol of the fight
for freedom of the peoples of the world.
But there is neither sense nor sensibility
but only a confession of cold-feet in
government virtually equating the Unit-
ed States and its satellite troops on the
one hand and the freedom fighters in
Viet-Nam or for that matter in Laos
and Combodia on the other. We have
asked for mechanical withdrawal of all
the troops. Can't India, as Chairman of
the 1.C.C., conscious of the Geneva
agreements, state clearly that the Ameri-
cans, Australians, New Zealanders and
others have just np business at all in
that part of the world? Do we not know
that President Nixon's so-called Viet-
Namisation of the war is a resurrection
of the idea of “Asians to fight Asians”
as a cheaper proceeding doubtless for
the American imperialist purposes? Why
Shrimatj Indira Gandhi has shied away
from reacting to the My-Lai and other
atrocities? At least her Government
could have taken note of the authenticat-
ed reports of preparations and actual
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application of chemical and bacteriolo-
gical methods of war-fare and other un-
speakable atrocities practised by the
U.S. in Viet-Nam? And yet we could
go to the U.N, Human Rights Commus-
sion to raise the Tibet issue along with
the U.S., the Phillipines and Gwatamala
a very good company but we cannot
raise in the Human Rights Commission
the question of chemical and bacterio-
logical war-fare in Viet-Nam.

. I would like to ask the Minister
‘Where do you think we stand in the
eyes of the world as far as South-East
Asia is concerned? Are we on the side
of the forces of freedom or are we just
calculating and entirely afraid and un-
willing to step on the shoes of American
imperialists?” Government cannot be so
innocent that it does not know who the
villain of the peace is in Laos and in
Combodia? That obnoxious dump, the
CI,I,A' which I hate do have to men-
tion operates everywhere. Now if res-
pect was given to the Geneva Conven-
tions of 1954 and 1960, you could have
stopped the monstrosities that are going
on in that part of the world and the
U.S, coup-d'etat in Combodia could
have been stopped. You could have a
real settlement of the problems of the
people who are fighting for their free-
dom and their honour. We have to
support the democratic forces in Laos,
in Combodia as well as in Viet-Nam.
Otherwise our image already dark will
be further darkened and we would be
looked down by the freedom loving
forces in the world to whom the future
belongs and to no others. Our image
would be darkened.

India’s pusillanimity in this regard is
due to the fear not only of the U.S.’s
displeasure which it is more than time
that we shed but also the fear that
China might draw dividends from that
sort of thing. This is an ignorant and
unprinciple appproach, Some people
in this House might like to pull back
the wheels of history. But this cannot
!:le done and let us not always have an
idea that we have to truckle down to
one great power or the other. Unless
we decide that we have to stomach a
lot of things which we ought not to
stomach, Our support to the forces of
freedom fighters in South-East Asia and
elsewhere would mean a defeat to hege-
monistic ambitions whether those am-
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bitions are held by China or by any
other country.

The Ministry's report says correctly
that we have no permanent hostility
with China and that we want a settle-
ment. Do we wish merely to leave
things at that? In the meanwhile we
hear the declarations in this House and
elsewhere about China and Pakistan
being the enemies of this country, We
say we are prepared to have talks. But
can’t we, in our own interest, go ahead
further? Can't we sound China about
exchanging Ambassadors? I can think
at least of one old China hand among
us who could perhaps help moves in
this and other matters. I wish Govern-
ment to come forward and spell out
more concretely what it is doing, actually
what initiative it proposes to  take in
order to solve this problem. Our neigh-
bour might be perverse, but we have to
live with her and have to make do with
whatever forces we have, That is why
a settlement is called for.

In relation to Pakistan, the position
should be even clearer. Let us not stand
on ceremony. Let us not pose virtu-
ously that minorities in Pakistan suffer.
On that score, our record in recent
years is too dismal to recall. Let us
ot harp always on the thesis that Pakis-
tan wants a discussion on K ir and
the question of river waters. If we
adhere to the Tashkent spirit, as we say
we do, that we want a setflement on
the basis of what? Of bilateral talks,
why in the name of goodness must we
bar discussion on the assumption that
problems just do not exist? If Pakis-
tan is obtuse, must we flatter her by
imitation? Is it not more than a ‘rifle
disconcerting to read reports of India
lobbying to keep Pakistan out of the
non-aligned camp? If Pakistan wants
to jump into the bandwagon, let her
do so, if she can reconcile that with
her Seato and Cento posturings. It is
her business, not ours. And the wh(_}le
world is bored to death at the India-
Pakistan confrontation and conflict that
goes on. ‘A plague on both your
houses’—that is the attitude of the world
outside. We have to put our houses
in order. They are part of the same
legacy and that is why we have to go
ahead and make friends with Pakistan.

1 have not the least in little intention
of putting a spoke in the wheel of the
Farakka Barrage construction which 1is
so important for our country. But 1
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do not see why when Pakistan raises
some questions, we insist on Secretary-
level, and no higher, discussion. Dr.
K. L. Rao told me that our case is cast-
iron, it cannot be defeated. In which
case why can’t we go ahead? Why
can’t we want the improvement of rela-
tions in trade, in cultural relations and
in every other thing? Why can’t we
hold in regard even to Farakka Barrage,
the river waters question, higher level
and friendly discussion?

The House knows that the Ganga-
Brahmaputra basin, if properly tackled
by technology, can bring plenty to an
enormous area, and that area comprises
not only India and Pakistan but also
neighbouring areas, Nepal, Bhutan,
Sikkim and to a certain extent, even
China, It was a good thing when over
the Indus waters we had a treaty. What
a grand job of work it would be if the
entire north-eastern region of India and
its periphery could gain from a magni-
ficent project which could be brought
on to the order of the day by purpose-
ful discussion with Pakistan? And I
think we owe it to the magnificent up-
surge of the people, specially of East
Pakistan, to make a gesture which would
show that we do not want any harm
to be done to Pakistan on account of
the Farakka Barrage. But we want the
Ganga-Brahmaputra basin to be tackled
on a Foundation which would bring
happiness to large areas not only of our
country but of other countries also.

This makes me think of our Hima-
layan and trans-Himalayan policy. We
are not the inheritors of the mantle of
the British Empire in this part of the
world. We are an area of freedom and
of progress, and I feel that if we spell
out our position properly, we shall be
friends with all our neighbours really
and truly and not in the formal-courtesy
fashion that exists today.

Nepal, with which we claim historic
friendship, is irritating in so many diffe-
rent ways from time to time. One never
quite knows what goes on in the
mountain fastnesses of Bhutan and
sometimes she appears sullen towards us.
Even little Sikkim, whose Chogyal
seems a somewhat mysterious quantity,
has problems and troubles which we do
not even try fully to understand. With
this allergy of ours is linked up our in-
ability to attach to ourselves the NEFA
people, the Naga people. The whole
thing is linked. If only we behave pro-
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perly, if only we woke up to the facts
of life today when the winds of change
are blowing in this part of the world,
we should pursue a correct Himalayan

policy.

I do not have a grouse against the
Government in regard to the Middle
East where perhaps it is trying to do
what it can, but there should be no
delay in the opening of a Mission in
Mangolia at Ulan Bator, Somebcdy
had a dig at Ulan Bator, I think it was
Mr, Mody when he was delivering him-
self of his oration, but we should have
a separate mission in Ulan Bator,

There should be no further delay in
giving full diplomatic recognition to the
German Democratic Republic. Even
West Germany is talking in a way which
shows that the Hallstein Doctrine is no
longer the scarecrow it has been and we
need not be scared any longer. More
than 200 Members of Parliament recent-
ly have asked the Prime Minister to give
this recognition, and so, there should be
no delay any further about it. After
all, we have received as Ambassador
from Bonn a former Nazi official. We
are going to have another Nazi official.
One incriminated Nazi diplomat has
been the Ambassador. We are going to
have another Nazi official, Herr Diehl,
as the Ambassador, but we are not
recognising G. D. R. We only have a
trade representation, not even a Consu-
late General.

I wish also that Government tells us
something heartening about our role in
the fight against colonialism, racism and
its concomitants. When I was listening
to Mr. Surendra Pal Singh, I wanted to
know an answer from Govrenment in
regard to the treatment given to a great
exponent of classical music, Ustad
Imraz Khan, who went on an invitation
for concert tours in Europe. He had a
six months visa or migration certificate,
whatever it is, given by the British High
Commissioner here. He came back from
Paris after a concert. He was held up
in Dover and interrogated for hours and
then the Immigration officials struck
down the tenure of six months in the
passport and brought it down to one
month. If an eminent Indian can be
treated in that fashion, surely we can
quite imagine what is going to happen
to an ordinary Indian, whose treatment
was sought to be highlighted by Mr.
Madhok a little while ago.
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When I heard Mr, Surendra Pal Singh,
1 also wanted to find out from him how
it is that in spite of the PAC report say-
ing that the High Commission carrics a
load of 30 per cent of strength beyond
what is necessary, it has taken such a
long time for the High Commission in
London to bring down its expenses.
Over the Sun House and the construc-
tion of other similar amenities, scandals
have taken place. The Publication Sec-
tion of the High Commission is recom-
mended to be abolished as far as Parlia-
mentary Committees are concerned. Tet
not our money be thrown down the
drain. Perhaps my friend the Minister
tries to think that we spend very little.
Of course, considering what certain other
countries spend, we do spend very little.
I discover that in this Demand No, 12
for External Affairs Ministry Mr. Dinesh
Singh is asking for Rs. 22 crores and
odd, and I find from an answer given to
this House yesterday, on 6th April, that
the United States Embassy in India and
certain other agencies spent out of PL
480 funds in the year 1968-69 Rs. 31.90
crores. So, we are spending very little.
The United States Embassy and allied
organisations in India spend out of PL
480 accumulations every vyear a great
deal more than what my friend the
Foreign Minister spends over his Minis-
try. He might imagine, therefore, that
compared to the lords of creation he is
spending very little. Even so, we are a
very poor country, we can make do and
get better work done with much lesser
expenditure. Np Sun Houses, not that
kind of thing which has taken place. Let
there be an end to the story. Nobody in
India that I know of or Mr. Madhok
knows of has ever had a good word to
say about our High Commission in Lon-
don. I know that the High Commis-
sioner today is a very fine person from
all reports. 1 do not know him per-
sonally, the accounts are that he is a
very fine individual, but some stop there
must be to this kind of thing happening,
Our money must be spent more econo-
mically.

So, my grouse against the Government
is that its foreign policy is not a princi-
pled enough thing. I see nothing of
real radicalism about it, let alone socia-
lism of which sp much talk is given and,
therefore, a different shape, a different
quality has to be given to the operations
of our foreign policy. Of that I see no
evidence here, but we must live in hopes.

APRIL 7, 1970

of Ext. Affairs 316

But the country cannot live in hopes for
ever. The country is getting intolerant
of the kind of inefficiency which the
Government has shown in many depart-
ments, including the department of Fo-
reign Affairs.

SHRI MOHSIN (Dharwar South) :
Mr. Chairman, 1 rise to support the De-
mands of the Ministry of External
Affairs, and while doing so, 1 wish to
offer some suggestions. As it is well-
known, India pursues an independent
foreign policy, a policy of co-existence
und non-alignment. These policies have
been appreciated very much in most of
the countries. The countries which I
have visited recently, the West Asian
countries namely, U.A.R., Sudan and
Algeria, which are all non-aligned coun-
tries, have appreciated the stand taken
and the role played by India in all the
Conferences, and in international forums
like UNO.

The West Asian policy has been cri-
ticised by some members of this Housc.
I can understand Professor Madhok cri-
ticising our support for the Arab cause
because he mistakes the Arab cause for
the Muslim cause and whenever the in-
terests of the Muslims come he must op-
pose it. But I cannot understand how
our friend, Shri Asoka Mohta, also op-
posed our policy towards West Asia.
Till recently he was with us and he was
supporting the stand of the government
on the West Asian problem. I quite re-
member that he resigned from the Ca-
binet because he did not agree with the
wording of the resolution, which this
House passed, regarding the intervention
of Russia in Czechoslovakia. It was on
that account that he resigned from the
Cabinet and later left the party, But
he had no sympathatic word for the
millions of Palestinians who have been
driven out of Palestine, their homeland.

I can understand some people think-
ing on communal lines. I can also
appreciate the stand of some people who
think that Israel has become a very
strong country and, therefore, we
should have friendship with Israel. But
that is not an independent foreign
policy. That is a policy of convenience
or expediency, Our foreign policy is
not based on emotions or on parochial
views, It is based on the interests of
our country.

Let us consider our trade. Our ex-
port to the Arab countries is to the tune
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of Rs. 108.45 crores and imports from
those Arab countries to India is to the
tune of Rs. 65 crores. Our import and
export trade with Israel is only to the
tune of Rs. 35 lakhs. Are we to side
with Israel, forgetting this huge (rade
with the Arab countries? It would defi-
nitely not be in the interests of our
country if we think like that, Then,
what is the population of Isracl?
There is nearly a 10-crore population in
the Arab countries, whereas in Israel it
is only three million, Moreover, Israel
is not in a position to help India if
anybody thinks like thal. Israel itself
is totally indebted to America. I am
told that the total deficit of Israel is
to the tune of 454 million dollars and
Israel gets about 50 per cent of the
revenue as foreign aid from America.
What help can we expect from such a
country which is mainly depending upon
the American aid ? It is greatly indebt-
ed to the American imperialists.

Some people speak much of its tech-
nology, and the technological develop-
ment that they have made. It is not
the technological development that
Israel has made: it is the technological
development that America has been sup-
plying to them, If Israel has won the
war in 1967 against the Arabs, it is not
because of their strength; it is not with
their weapons; it is only with the wea-
pons and technology of the American
imperialists. So, we have to think of
this issue in this perspective.

Actually, myself and my friends of
the delegation were touring in Egypt,
and we were in Cairo when the bombs
were falling on the civilian territory.
The whole world knows the metal fac-
tory near Cairo was bombed, where
hundreds of civilian workers died. So
many machines were smashed and hun-
dreds of workers were wounded and
many were blinded. This barbarous
attack on the civilian population was
condemned by the whole world and
then Israel came out with a statement
that it was a mistake on the part of her
pilots. Is it for this that we have to
support Israel because it bombed the
civilian area and led to the suffering of
hundreds of persons? Definitely, the
world will not support us if we support
such countries.

As regards trade with the Arab coun-
tries, there is much scope for develop-
ment. In Sudan, we have got a large
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Indian population, about 3,000 of them,
They are mostly merchants, dealing
with textiles and other articles, The
Sudanese as such are very well disposed
towards Indians, and they mainly de-
pend upon the exports from India. Our
trade with Sudan itself is to the tune of
Rs. 20 crores and the import is also a
little less. The Sudanese are very
courteous, very hospitable and very
friendly towards India, and besides, they
do not have any communal approach.
Some of my friends here are mistaking
the problem of Arabs and they call it
as a Muslim cause when they say it is
Arab, When they say Arab, they do not
mean only Arab Muslims; Arab means
those who live in the Arab territory, In
Lebanon, especially, half of the popula-
tion is Chnstian, and even in Egvpt,
about three million non-Muslims are liv-
ing there; even Jews stay there, But
they do not distinguish between people
and people. They have a non-commu-
nal approach, and though they call them-
selves the Islamic republic, they have
got a very secular approach,

AN HON. MEMBER: They do not
call themselves like that.

SHRI MOHSIN : For instance, there
is the Republic of Algeria, I am speak-
ing of Algeria also. One of my friends
in the delegation, especially Mr. Yogen-
dra Sharma of the Communist party,
was very much interested in the discus-
sion, as to how they combined Islam,
socialism and secularism together. There
was a lively discussion on this subject.
They explained the system of Govern-
ment, how the Islamic republics, pro-
moted socialism or secularism. Islam
brought equality. That is how they
treat all people. We should not consi-
der that merely because the word “Is-
lam™ comes, there is something of a
communal nature in it. So, if it is
understood properly, the Islamic ap-
proach really means secular approach.
The meaning of Islam is “Peace with
man, peace with God”. That is the true
Islamic spirit. That is what we have
seen when we went there recently, In
our delegation, there was a member
from the Jan Sangh also, 1 must sav
that is he is now a wiser man and he
knows their friendship and their secular

As regards the UAR, Algeria and
Sudan, their foreign policies are well-
known. They never supported the stand
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taken by Pakistan at the Rabat confe-
rence, What was wrong in our delega-
tion going to that conference when our
country was jnvited? If we could not
take part in it, it was because later on,
they changed their idea and the Morocco
Government and the Pakistan Govern-
ment wanted us not to participate in it.
Al Agsa was mnot a religious affair.
If there was any tampering with or dese-
creation of a sacred place like Al Agsa,
it is for all the humanity to condemn
it, It is not with a view to appease the
Muslim community that the Indian dele-
gation went here. It was only with a
view to respect the sentiments of not
only the Muslims alone but all the
peace-loving people, and also to con-
demn such a step by Israelis who dese-
crated the sacred mosque that India
wanted to participate in it. Even in the
Islamic summit held at Jeddah, recently
UAR, Algeria and Sudan have not
supporied the establishment of a per-
manent Islamic secretariat, although they
participated in the conference. Algeria
might have reserved its opinion, but
TIAR and Sudan have definitely taken
the stand that they oppose such a move
by Pakistan.

The embassy and chancery in Algeria
is not situated in very god buildings. It
requires some more spending of money.
No amount of money spent on embas-
sies will go waste. These embassies are
doing very good work. The embassies
in UAR, Algeria and Sudan are doing
really very good work and they are tak-
ing care of the Indians there.

With these words, I support the de-
mands of the ministry,

SHRI YOGENDRA SHARMA: I
know that though UAR, Algeria and
Sudan are Islamic countries, they are
more friendly to India than to Pakistan.

SHRI C, K, CHAKRAPANI (Pon-
nani): Sir, I do not want to give much
credit to the ministry because the per-
formance of the ministry during the last
one year has not come up to the
expectations and admiration of the peo-
ple of India, I want to confine myself
to South-East Asian countries. The re-
port of the ministry says that it is some-
what concerned over the developments
in this particular area, We heard Mr.
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Asoka Mehta saying today that the
withdrawal of American forces from
South-East Asia will create some diffi-
culties, He says that North Vietnamese
troops are interfering in Laos and Cam-
bodia, I would ask him, what has he
got to say about the naked interference
by America in Laos and Cambodia ?
He has nothing to say about the recent
coup in Cambodia. What is happening
in Cambodia is a great eye-opener to
all the anti-imperialists in India. Who
organised this coup? It is the CIA and
US imperialists who organised and engi-
neered this coup, overthrowing Prince
Sinhanouk, What is the aim of this
coup? The aim of this coup is that
America wanted to build up ~ military
hases stretching from South Vietnam to
Thailand, passing through Laos and
Cambodia. Moreover, the American
imperialists did not want to pull out
their forces from South East Asia, espe-
cially from Laos and Vietnam. As far
as Cambodia is concerned, jt is main-
taining strict neutriality because of
which its prestige has increased in the
international arena. Therefore, the US
imperialists and other forces were trying
to sabotage the independence and the
policy of peace and neutrality of Cam-
bodia. Since Mr. Nixon came to power
he was planning and US was engaged in
this criminal plan, For the last ten
years the American imperialists were
trying to sabotage the neutrality of Cam-

dia, For some time this was resisted
by the heroic people of Cambodia, who
resisted and defeated the Sinister plan
of US imperialism.

Now I would come to another ques-
tion, What is our role? India, as a non-
aligned country, should support the peo-
ple of South East Asia_ First of all,
America and its allies began to say that
the Royal government in Laos is being
threatened. While talking of peace, the
US Government is engaged in a bitter
war against the people of Laos. The
Newsweek corespondent wrote recen-

tly:

“, ...within the last twelve months,
however, the US has managed to esca-
late the air war in Laos in the same
intensity it once had over North
Vietnam”.

The problem of Laos is a political one.
America has nothing to do with the peo-
ple of Laos. Even then, US imperalists
are interfering very much in the affairs
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of Laos. Here I would like to quote a
statement of the Laos Patriotic Front:

“The problem of Laos is a political
problem. The Laos problem must be
solved on the basis of the 1962 Gene-
va Agreement and the realities of the
present situation in Laos. The United
States must put an end to its inter-
vention and aggression in that coun-
try. Laos must have genuine inde-
pendence, peace and neutrality.”

As far as the problem of Laos is con-
cerned, the problem must be seitled
among the Laotian parties concerned.
The United States must, as an immediate
step, stop escalating the war and stop
completely the bombing of Laotian terri-
tory without imposing any condition.

Well, what is the role of India here?
While all these developments are taking
place in South East Asia, the Govern-
ment of India is completely silent over
the murderous attacks on the people of
Vietnam, Laos and Cambodia. With the
escalation of war in Indo-China, the
battle front has come very near to
India. Even then the Government of
India is behaving as a silent spectator.

The aim of US imperialists is to use
Asians fight against Asians. We are
completely ignoring this aspect.

Our prestige has very much deterio-
rated in the eyes of the non-aligned
nations because of our pro-imperialist
stand. We are not taking a firm anti-
imperialist stand, This has created sus-
picion among our friends, So, I want
the Government of India to condemn
these acts of America. We should de-
mand the stopping of bombardment
over Laos. Moreover, we should not
recognise the present government of
Lon Nol. We should support Prince
Sihanouk for restoring freedom, peace
and neutrality in Cambodia. The pre-
sent government in Cambodia is a pup-
pet government; so, we should not re-
cognise that puppet government.

Another point I would like to deal
with is the question of our relations with
China, Seven years have passed since
then. The report says much about our
earnestness in that direction. The ques-
tion is as to who will take the initiative
of breaking the stalemate. Even Ame-
rica is now talking with China in the
matter of trade and commerce. Japan
is taking keen interest in Chinese affairs.
Even the Russian Government has
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started trade talks with China in the
midst of bitter ideological differences.
Therefore I want the Government of

India to take the initiative for breaking
the stalemate.

The present status of the Consul
should be raised to th eambassadorial
level. Once the differences between
these two countries are resolved, no
power on earth can defeat us,

About Korea I must say that the Gov-
ernment of India should support the uni-
fication of Korea. Under the cover of
UN forces, American forces are instiga-
ting the puppet government against
North  Korea, The Government of
India must see that a seat is given to
Korea in the UN,

- We must see that full recognition is
given to the GDR, The West German
Chancellor has gone to Germany for
talks. Please do not take the position
of Eurpean countries that they have not
recognised the GDR. You should give
full recognition to GDR. UAR has re-
cognised the GDR. So also trade with
socialist countries, specially with Cuba,
should be increased.

Another point is about our member-
ship of the Commonwealth, The main
slogan during the freedom struggle was
to quit the Commonwealth. Even after
23 years of freedom we are a member
of the Commonwealth, We have not
yet fulfilled the aspirations and ambi-
tions of the people of India. So, it is
high time for us to quit the Common-
wealth,

The last point I want to make is about
West Africa. As a member of the good-
will mission I went to West Africa. Most
of the African countries, specially in
West Africa, are under the influence of
ex-colonial powers. Though they are
free, the French, British and Portuguese
powers are playing a game in this area.
They are trying to influence these coun-
tries under the cover of neo-colonialism.

Moreover, in some of these countries
armed struggles against the imperialist
powers are going on. For example, a
liberation struggle is going on in Por-
tuguese Guinea under the leadership of
Amilcar Cabral, The people of Guinea
and Portuguese Guinea have great affec-
tion and love towards India. So, we
should support them,
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When I met Amilcar Cabral, who has
great respect for India and the Govern-
ment of India, he wanted us at least
to help them in their struggle against
an imperialist country. The African
countries expect help from us. When
we liberated Goa, Deman and Diu, they
told us that it was a source of inspira-
tion to them but they complained that
we were not supporting their just strug-
ﬁle for independence and fredeom. We

ave to take steps to see that trade with

these African countries prospers. I am
glad to note that our missions in that
area, specially in Ghana and Guinea,
are very much working for cordial re-
lations with these countries.

In short, I want this Government to
condemn the American influence in
South-East Asia, The Government
should not recognise the present puppet
Government of Lon Nol. We have to
resolve our differences with China. We
should quit the commonwealth. ...

19 hrs.

SHRI YOGENDRA SHARMA:
What commonwealth we have with the
British? He may explain it when he re-
plies.

SHRI CHAKRAPANI: When we
were having struggle for freedom, the
aspirations and expectations of our peo-
ple were to quit the Commonwealth
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and those aspirations and expectations
of the people have not so far been ful-
filled. It is high time for this Govern-
ment to take a bold step to quit the
Commonwealth. Then, we have to sup-
port the liberation struggle of the people
of Portuguese Guinea. Then alone our
status will go up. This Ministry has
not been able to do much in the last
year for which they have to be taken
to tqsk, This Government is always
dancing to the tune of pro-imperialists.
This Government is not openly con-
demning the atrocities commitied b
America in South East Asia. It is higK
time for this Government to support
the liberation struggle in West Africa
and the liberation struggle going on in
Laos, Cambodia and other places,

I conclude I?I saying that we should
not recognise the present puppet Gov-
ernment of Cambodia and that we must
support Prince Sihanouk in restoring
normalcy in Cambodia,

MR, CHAIRMAN: The Housc now
stands adjourned to meet again to-
morrow at 11 AM.

19.02 hours

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 8, 1970/ Chaitra 18, 1892 (Saka).
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